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LOK SABHA DEBATES 

LOKSABHA 

Friday, February 22, 19911Phalguna 3, 
1912 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCE 

[English] 

MR. SPEAKER: Hon. Members, I have 
to inform the House of the sad dem ise of our 
former colleague Shri M.S. Sivasamy. 

Shri M.S. Sivasamy was a member of 
the Fifth Lok Sabha during 1971-77 repre-
senting Tiruchendur constituency of Tamil 
Nadu. Earlier, he had been a member of the 
Tamil Nadu State Assembly during 1967-70. 

An able parliamentarian, he took keen 
interest in the proceedings of the House. 
During his membership of the StDte As-
sembly, he served on variousCommiHGGsof 
the House, including the Public Accounts 
and Estimates Committees. 

He took special interest in Agriculture 
and Foreign Trade and visited East Germany 
and U.S.S.R. to get himself acquainted with 
the latest developments in the field of agri· 
culture and promotion of Foreign Trade. 

Shri Sivasamy passed away at Tuticorin 
on 17 February, 1991 attha age of about 74. 

We deeply mourn the Joss of this friend 
and, I am sure, the House will join me in 
conveying our condolences to th9 bereaved 
family. 

The House may now stand in silence for 
a short while as a mark of respect to the 
deceased. 

The Members then stood in silence for a 
short while 

MR. SPEAKER: Question No.1. Shri 
Vasant Sathe .... 

( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, we have given notice for the 
suspension of the Question Hour ... (Inter-
ruptions) 

[ Translations] 

MR. SPEAKER: Malik Saheb. please 
take your seat. Why are you troubling Mr. 
Acharia. All of you may please sit down. 

( Interruptions) 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
We have also given notices; Sir .... (Inter-
ruptions) 

[ Translations] 

MR. SPEAKER: Madhu Dandavateji. it 
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is your hour. the Question Hour. It is your 
right. Why do you 1018 your right? 

( Interruptions) 

[English) 

PROF. MADHU OANDAVATE 
(Rajapur): The country is ours, the Gulf is 
also ours. That is also true, Sir. Under rule 
388. I am seeking your consent to mow for 
the suspension of rule 32 regarding the 
Cuestlon Hour so that W8 can straight away 
taka up the Adjournment Motion on the fail-
ur. of the Government vis-a-vis the Gulf 
conflid. .. (Interruptions) 

[ Translation] 

MR. SPEAKER: Could not it be taken 
up in Zaro hour? Zero hour is there for raising 
such Issu ••. I am only saying this much to 
you, Somnath Baboo as to why should we 
suspend the Question Hour. 

[English] 

SHRI SOMNATH CHATTERJEE: On 
such an important issue. we want the 
Question Hour to be suspended, Sir, so that 
we can immediatetytake uptheAdjournment 
Motion for discussion. Sir, the country's for-
eign policy has been compromised, has been 
given a go-by ... (/nte"uptions) 

SHRI VASANT SATHE (Wardha): Ad-
journment Motion can be takan up at 12 
o'clock after the Question Hour ... (/nt9"tJP-
'ions) 

SHRI BASUDEB ACHARIA: Sir, con-
sldertng the importance of this subject. the 
Question Hour should be suspended and 
the Adjournment Motion should be taken up 
Immediately . 

MR. SPEAKER: Mr. Acharia, if you 
continue with the Question Hour the impor-
tance of the subject does not lessen. II is 
there. 

[English] 

SHRI BASUDEB ACHARIA: Ther. is • 
pr~.nt, Sir. 

(/nterruplioM) 

[ Translation) 

SHRI SHARAD YADAV (Budaun): Mr. 
Speaker. Sir. in view of the grave situation 
you should suspend the Question Hour, 
especially for this issue. Today your should 
suspend the Question Hour and arrange a 
discussion on this issue. (lntetrUptions) 

(EngHsh) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, aven though this issue is 
important, you don't consider it. (Interrup-
tions) The policy about the Gulf despite their 
current stand, in fact, originated with them. 
That is why they are hesitating to take this 
up. They may remember that from 1985 
onwards it is their policy. with their intim ate 
relationship with the U.S. Govemment, which 
led to this Gulf question. (Interruptions) What 
they are criticising is their own policy. 

[ Translation] 

SHAI VASANT SATHE: Mr. Speaker, 
Sir, the matter is very serious. It could be 
taken up after 12.00 hrs. 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): Gulf issue is not important for you. 
The QUQstion Hour is important. 

SHRIVASANTSATHE: Very serious. It 
is very important. .. (Interruptions) ... 

SHRI KALKA DAS (Karol Bagh): Mr. 
Speaker , Sir, Harijans are being massacred. 
Such a grave situation is prevailing in the 
country. It is most important. I have given 8 
notice for Adjournment Motion. You should 
aflow a discussion on this. (Interruptions) 
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MR. SPEAKER: I have received your 
notice. 

( Intenuptions) 

[English] 

SHRt BASUDEB ACHARIA: You sus-
pend the Question Hour immediately. (in-
terruptions) 

PROF. MADHU DANDAVATE: Sir, the 
other House also, recognising the primacy of 
this issue, is suspending the other business 
and taking up this issue. (/ntenuptions) 

MR. SPEAKER: This is Question Hour. 

PROF. P.J. KURIEN (Mav8Ikara): Mr. 
Speaker, Sir, I would only Ike to submit. .. 
(/ntern]ptions) Will you allow me, Sir? (In-
terruptions) 

SHRI BASUDEB ACHARIA: We want 
that you suspend the Question Hour. (In· 
terruptions) 

PROF. P.J. KURIEN: I would only like 
to submit to you, Sir, that the GuH crisis need 
not be and should not be an issue which 
divides the House. (Interruptions) 

[ Trans/ation] 

SHRIJANARDANTIWARI(Siwan): Mr. 
Speaker, Sir, please suspend the Question 
Hour. Atrocities are being committed on the 
Harijans in the country. There should be a 
discussion on it. (Int9rruptions) 

SHRI KALKA DAS: Atrocities are being 
committed on 1he Harijans in the country. 

[English] 

PROF. P.J. KURIEN: Sir, I would only 
like to submit that the Guff crisis need not be 
and should not be an issue which divides the 
House because the nation's interest is up-
permost. If this House gives an impression 

that w. are divided on this issue. its interna-
tional fall-out win not be good for the country. 
t understand, in the RaWa Sabha, the very 
same Opposition parties had agreed for a 
unanimous resolution and discussion. W. 
also agree on many of the points which they 
are suggested; there is no disagreement. 
( Interruptions) 

[ Translation] 

SHAI JANARDAN TIWARI: Mr. 
Speaker, Sir, please suspend the Ouestion 
Hour and anow a discussion on atrocities on 
Harijans. 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, they have got the 
Budget suspended. (Interruptions) 

[English] 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, the hon. Member Mr. Kurian 
has pointed out that in the Rajya Sabha they 
are having a discussion. In Rajya Sabha, 
there is no provision for Adjournment Motion. 
That is why they are forced to move the 
resolution. But here there is a provision for it 
and so we can suspend the Question Hour 
and start the Adjournment Motion. (Inter· 
ruptions) 

SHAI BASUDEB ACHARIA: In Rajya 
Sabha. Question Hour has baen suspended 
and they have already taken up the Gulf 
discussion. (Interruptions) 

PROF. P.J. KURIEN: I would only re-
quest that on such an important issue, the 
House need not be divided. So, immediately 
after the Question Hour we can take up the 
discussion. 

SHRI NIRMAL KANTI CHATIERJEE: 
There is no time for that, because on Friday 
we cannot leave tho Private Members' 
Business. (Ints"uptions) 

[ Trans/ation] 

SHRI KALKA DAS: Mr. Speaker, Sir, 
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atrocities aM baing committed on Harijans 
by the polioe. Marljans are being oppressed. 
They are being kitled. As such the Question 
Hour may please be suspended and a dis-
cussion may be allowed on this issue. 

( Interruptions) 

MR. SPEAKER: I am not refusing to 
hold a discussion? (Interruptions) 

[English] 

MR. SPEAKER: Let us conclude the 
Question Hourfirst and then the Adjournment 
Motion can be taken up. 

(Interruptions) 

MR. SPEAKER: Mr. Kundu, please 
take your seat; there is no point of order. 

(Interruptions) 

[ Translation] 

SHRI KALKA DAS: Mr. Speaker, Sir, 
heinous crimes have been committed by the 
police. AtrocIties are being committed on 
Harijans. As such the Question Hour should 
be suspended and a discussion should be 
arranged on this issue. 

MR. SPEAKER: I have heard you. It IS 

a very important matter. Please take your 
seat now. 

( Interruptions) 

[English] 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, we have given a notice for 
suspension of Question Hour to take up our 
Adjournment Motion immediately in relation 
to Gulf and specifically on the permission 
given by the Government to US AIr Force 
planes to refuel in India. 

MR. SPEAKER: My pomt IS that let us 
get along with the Question Hour. 

[English] 

We will decide about it after Question 
Hour. 

( Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: The 
incident of firing on Harijans is very shame-
ful. (/"t8"uptions) 

SHRI MITRA SEN YADAV (Faizabad): 
Please take up the case of massacre of 
Harijans first. (Inte"uptions) 

MR. SPEAKER: Please go to your seat. 

( Interruptions) 

[English] 

SHRI M. SELVARASU (Nagapattlnum): 
There is a murder of democracy In Tamil 
Nadu. The Prime MinIster should resrgn. 
( Interruptions) 

MR. SPEAKER: Please sit down. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Please take your seat. 

( Interruptions) 

MR. SPEAKER: Please go to your seat. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Please resume your 
seat. 

.... (Interruptions) 

MR. SPEAKER: Yadavji, please take 
your seat. 
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.... (/nts"uptions) 

SHRI DINESH SINGH (Pratapgarh): Mr. 
Speaker. Sir. the Issue of Harijans that was 
raised just now pertains to my constituency. 
I want to say that excesses have been 
committed on Harijans and the government 
have not taken", ,step in this regard. The 
Prime Minister is present here. I would, 
therefore. request him to get this matter 
investigated and take immediate action in 
this connection. 

( Interruptions) 

MR. SPEAKER: Please sit down. 

( Interruptions) 

SHAI KALKA DAS: Mr. Speaker, Sir, 
you did not listen to me ...... (Interruptions) 

MR. SPEAKER: I am listening. 

[English] 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): After the question hour is over, ad-
journment motion can be taken up. 

[ Translation] 

SHAI KALKA DAS: It is not being dis-
cussed ... (Interruptions) 

MR. SPEAKER: Who is denying. 

... (Interruptions) 

[English) 

MR. SPEAKER: I have received notices 
of adjournment motions on several subjects. 
I am considering the matter. Let the House 
proceed with the question hour which is also 
the right of Members. 

( Interruptions) 

MR. SPEAKER: Afterthe question hour 
is over. I would give opportunity to Members 
to raise the issues. 

(Interruptions) 

[ Translation] 

SHRI JANARDAN TIWARI (S;wan): In 
the past occasions also question hour has 
been suspended for taking up important 
issues, them what is the hitch now. 

( Interruptions) 

MR. SPEAKER: The issue relating to 
Harijans is of prime importance. 

[English] 

I am not entering into an argument with 
you. 

[ Translation] 

SHRI MADAN LAL KHURANA: If 
Budget can be suspended at the instance of 
Congress party then why can't you suspend 
the question hour. 

SHRI YADVENDRA DA IT (Jaunpur): 
The Uttar Pradesh is the biggest state of 
India and the situation in that state is alarming. 
If you do not want to discuss the situation of 
that state then what do you want to do. 

MR. SPEAKER: I am not preventing 
you. 

(Interruptions) 

SHRI KALKA DAS: Suspend the 
question hour and take up the issue relating 
to Harijans. 

( Interruptions) 

MR. SPEAKER: You are raising the 
Harijan issue, they want to discuss a differ-
ent point and there are still others who are 
raising some other topic. As such it is not 
possible to take up everything at the same 
time. 

[English] 

There are so many issues before the 
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Governmenl I am only requesting you to 
ptOCHd with the Question Hour. Let us 
proceed with the au •• tion Hour and then I 
will hear you what you say. 

( Interruptions) 

MR. SPEAKER: Let us proceed with 
the Question Hour and then let us proceed 
further. I am not saying no to your Adjourn-
ment Motion. 

SHRI BASUDEB ACHARIA: This is a 
vary Hrious matter. (lntenuptions) 

[ Ttanslatlon] 

SHRI JANARDAN YADAV (Godda): 
The Harijan Issue is a very serious matter. As 
such it is utmost necessary to discuss it at 
the earliest. 

MR. SPEAKER: I have never denied it. 
The issue pertaining to Harijans will be dis-
CUlled. 

(Interruptions) 

[E"I1Dsh] 

MR. SPEAKER: Nobody prevents you 
from discussing the subject. 

[ Translation] 

PROF. VLJAY KUMAR MALHOTRA 
(Delhi Sader): Kindly suspend the question 
hour. 

SHRI KALKA DAS: Out of the Ad-
journment Motions that you have received 
the issue relBling to Harljans should be given 
top priority. 

( Int.nvptions) 

SHRI RAM KRISHAN VADAV 
(Azamgarh): Thirt .. n persons have be.n 
killed. In Uttar Pradesh and Bihar the Harijans 
and the poor are being brutally murdered. In 
Ballia also they haye been massacred. In 

view of this first of aft you should take up this 
.. u.. , 

'(I. 

MR. SPEAKER: YadaYjI. pleasa go 
back to your seat I am looking into it. 

(lnt.~) 

MR. SPEAKER: khuranaJ. I am not 
preventing you. 

SHRI JANARDAN TIWARI: Mr. 
Speaker, Sir. kindly suspend the question 
hour and allow this dilcuision. Grave 
atrocities are being committed on Harijana. 

SHRI DAU DAYAl.. JOSHI (Kata): Mr. 
Speaker. Sir, many people have been killed. 
Their death. should be condoled and ...•. 

( IntelTUpllons) 

SHRI RAM KRISHAN YADAV: There is 
widespread resentment in Uttar Pradesh. 
They want blood for blood. The situation will 
become dreadful ••• 

MA. SPEAKER: YadavJI. please go 
back to your .eat. I have Ullened to you. 
Your approach is WfOng. 

SHRI JANARDAN YADAV: Mr. 
Speaker. Sir. there was a conapriacy to kill 
Harijans ... because Harijans In this country 
are weakest. •. 

SHRt DAU DAVALJOSHI: The Harijans 
have been kHJed. The Mulayam Singh Gov-
emment should be dismissed. The Prime 
Minister may kindly dismiss the Mulayam 
Singh Yadav Government. 

( Interruptions) 

SHRI KALKA CAS: Mr. Speaker. Sir, 
this Government Is deUberately Ignoring this 
issue. It is scared. The policels instrumental 
In the killings of Harijene. The Government is 
the culprit. Therefore, this govlrnment. .. 

MR.SPEAKER: Yadavjl, please rasume 
your seat. I have listened'to you •.. 
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(Interruptions) r would like the Membars to give a patient 
hearing to the Prim. Minister. 

MR. SPEAKER: You go back to your 
seat. Yadavji please take your .eat. Kalka (/ntenvptions) 
Daaji •.• 

SHRI MADAN LAL KHURANA: 
Mulayam Singh government should be dis· 
missed. 

MR. SPEAKER: I have heard you. Now 
you Hsten to me also. 

( Int.nvptions) 

SHRI JANARDAN YAOAV: This Gov-
amment is the murderer of Harijans •.. 

SHRI KALKA DAS: If this Issue is not 
discussed the Harijans will feel ... 

MR. SPEAKER: Kalka Dasji. why there 
is a suspicion in your mind? 

SHRI KALKA DAS: If a discussion is not 
held over the massacre of Harijana, there 
may be serious repercussions in the country. 

MR. SPEAKER: Kalka Dasji. , have 
heard you. Please rasume your seat. 

( Int(J"uptions) 

PROF. VIJAY KUMAR MALHOTRA: 
Please suspend Mulayam Singh. (/nt(J"up-
'ions) 

MR. SPEAKER: I can appreciate the 
anxiety of the hon. Members over various 
issues. I have listened to all the hon. Mem-
bers and in the first instance I am calling 
various party leaders in my chamber to have 
a dialogue with them with regard to ad-
journmant Motion in order to taka a decision 
in this regard. Till the time we taka a decision 
on this matter, a Chairman can ocx:upy this 
seat and contirwa wrth the question hour, 
thereafter wa shall commence the proceed· 
ings. (interruptions) 

[English) 

MR. SPEAKER: Piau. taka your seats. 

( Translation) 

THE PRIME MINISTER (SHRI 
CHANDRA SHEKHAR): Mr. Speaker, Sir, I 
f •• 1 that the points that have been made 
relate to serious issues and the govamment 
is eager to hold discussion on both of them. 
The Govemment wou~ hold a fuM fledged 
discussion on the issue pertaining to murder 
of Harijans that has been raised by the hone 
Membars. Many of our friends have men-
tioned it earlier also. Dinesh Singh II has just 
now sent me in writing also. We are in the 
process of getting information from the 
Govemment ... (Interruptions) Ourfriend Shri 
Madan lal Khurana has raised that question 
In a more effective manner. I am impressed 
by what Shri Madan lal Khurana has said. In 
view of this Mr. Speaker, Sir, if we hold a 
discussion on it then it should be done in 
such an atmosphere in which we can at least 
listen to each other. Fortitteen minutes I was 
unabla to make out as to why Shri Khuranaji 
was so much excited? Therefor., Mr. 
Speaker .Sir. I would urge upon you to carry 
on with the question hour and in the mean-
time you may take a decision as to which 
issue you would like to take up first for 
discussion. However. I would lika to make a 
request to hone Khuranaji that in case he 
wants to have a fruitful discussion on it then 
we should also be given some time so that 
we could gather some information about it. .. 
( Interruptions) 

SHRI KALKA DAS: The Prime Minlste, 
is not aware of what has happened. He says 
that Dinesh Singhji has informed. (/nt9"up-
lions) 

PROF. VIJAY KUMAR MALHOTRA: 
The Prime Minister has agreed that a dis-
cussion will take place, therefora. you shoutd 
.Iso agree and allow the discussion. (/nte,. 
ruptions) 

SHRI CHANDRA SHEKHAR: Both the 
issues are vary serious. But a debate cannot 



15 Obit~ry Refer9nce FEBRUARY 22,1991 Obituary Reference 16 

be held on both ~imultaneously. As such you 
give your verdict lbout the issue which you 
want to ta'ke upfirsL You may take a decision 
in consultation with the party leaders. (In-
terruptions) 

MR. SPEAKER: Lok Nath Choudharyji, 
please resume your seat, now I want to listen 
to the opposition leaders. (Interruptions) 

SHRI L.K. ADVANI (New Delhi): Mr. 
Speaker, Sir, the members of the opposition 
have expressed their anxiety on these issues 
and they have given notice of adjournment 
motion on both the issues. A formal proposal 
to suspend the question hour is also there. 
Forty minutes have already gone. My sub-
mission is that the proposal regarding sus-
pension of question hour may be adopted 
and you may allow discussion on whichever 
subject you consider more important. The 
han. Prime Minister and the Government is 
ready forthat. One of the two subjects relates 
to the massacre of 18 Harijans in Uttar 
Pradesh and the other one is ... (Interruptions) 
other one is Gulf War. I think diSCUSSion 
should take place on both the issues, but I 
leave it to you as to which issue is to be 
discussed first. You may decide as you wish 
but it question hour goes on like thiS for 
another twenty minutes I do not think it would 
serve any purpose. Therefore it would be 
better if you allow suspension of question 
hour and allow discussion on one of the 
above mentioned subjects. This is my sub-
mission ... (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE: Sir, 
we did not give the notice for suspension of 
Question Hour casually. It was not a casual 
decision. Because of the very serious issue 
that is involved regarding refueling of US 
aircrafts which are combat aircrafts, that is a 
matter vital1y concerning the whole natIon. 
And because of that, conflicting reports have 
been coming in the newspapers about the 
Prime Minister's decision. We came to know 
that the US has stopped taking fuel: not that 
our Government took any decision. (inter-
ruptions) That is why, considering the seri-

ousness of the matter, we gave a notice for 
suspension of the Question Hour. It was not 
a casual decision. Is it a normal matter? I do 
not know what is the attitude of the Congress 
party on thiS. (lntsrruptions) We want to pin-
point on the refuelling issue. That is why we 
gave our adjournment motion. After forty 
minutes, the Government has responded to 
this. We heard the de facto Minister for 
Parliamentary Affairs. But what was the 
Government doing forthe last forty minutes? 
There was no response. It is easy to say, 
"We are now agreeable to the discussion". 
Why then they were opposing all this time, 
keeping quiet and silent about this? Is this 
matter important or not important? I would 
like to know this from the hon. House. 
Therefore, I request you to take up the ad-
journment motion on the refuelling issue. I 
am not minimising the other issue. That is 
also very important. As Shri Advani rightly 
said, hardly '5.or 20 minutes left for the 
Question Hour to be over. Therefore, now let 
us start With the adjournment motion on the 
refuelling issue. (Interruptions) 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, this issue is important for the 
entire Parliament, whether it is the Lower 
House or the Upper House. 

AN HON. MEMBER: For the entire 
nation. 

PROF. MADHU DANDAVATE: I am 
talking of the procedure in Parliament. Sir, 
the very fact is that at the other place-it is . 
customary not to refer to the other House, I 
can say, other place-suspending the 
Question Hour, the issue has been taken up 
for diSCUSSion. Members in both the Houses 
are concerrred that the right to have the 
Question Hour should not be suspended 
normally. But, when a large section of this 
country and even many of us in tllis House 
feel that the time·honoured, policy of peace 
and non-alignment, in a number of respects 
il" relation to the Gulf war have been vio-
lated-not only on the question of refuelling, 
but also other aspects and certain pro-
nouncements-we would like this a~pect to 
be discussed threadbare and we want to 
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discuss it through an adjournment motion, 
because there is an element of censure in 
that also. Therefore, as in the other place, 
here also we are insisting that we should 
have the discussion. I request you, since a 
few minutes are left, to allow us to move the 
adjournment motion and straightway we will 
proceed with the discussion on this issue 
which is today actually, engulfing the entire 
world. (Interruptions) 

5HRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, the issue of refuelling 
of American aircraft during the Gulf War is 
important. The Gulf war itself is engulfing the 
whole world. Refuelling is an important mattar 
and not a casual one. It is an important 
matter, which is against all traditions of India. 
Therefore, I request you to allow us to move 
the adjournment motion, suspending the 
Question Hour. The other issue is also im-
portant, I agree. In view of this, I urge upon 
you to suspend the Question Hour and allow 
the discussion on adjournment motion. The 
Prime Minister said that it should be dis-
cussed. The adjournment motion is to cen-
sure the Government for doing a VJork which 
no Indian would like. There;~ it), 1\ should be 
taken up. 

SHRI CHITTA BASU (Barasat): We 
have given notice for suspension of the 
question hour not in a casual manner. We 
have given our thoughts that the question 
hour belongs to the Members of the House. 
We do not, in any way, like to curtail the right 
of the Private Members business of the 
House. But, Sir, an extraordinary situation 
has developed, particularly in relation to the 
Gulf situation, in our country. We have given 
adjournment motion in order to draw the 
attention of the entire nation and the world 
that the Government of India's policies have 
not been in conformity with the nationally-
accepted foreign policy of peace and non-
alignment. Therefore, the Parliament is the 
right forum to condemn the Government and 
censure the Government on this issue. 

You should not deprive this House of its 
right to exercise one of its major tasks. 
(Interruptions) I would implore upon you that 

you should give this Parliament the opportu-
nity of condemning and censuring the Gov-
etnment on this national issue. Therefore, 
we have given an adjournment motion for 
proper consideration. I feel, you should give 
us the opportunity of moving the adjournment 
motion. 

50 far as the other item is concerned, 
that is equally important. It should be taken 
up later. But attention should be focussed on 
the issue of Gulf because that violates the 
basic spirit of the nation's policy of peace 
and non-alignment. (Interruptions) 

DR. THAMBI DURAl (Karur): Mr. 
Speaker. Sir, we are not under·mining the 
issues regarding refuelling and also Harijans 
which the Hen. Members have raised. But 
you have already mentioned in the House. 
We are having fifteen minutes of the ques-
tion hour left. Therefore, we can take up the 
issue once we have finished the question 
hour. The Prime Minister also promised to 
take it up as soon as the question hour was 
over. (Interruptions) Today, we are having 
Private Members' business also. We wantto 
know which Issue are we going to take up 
now? As you have pointed out, the leaders of 
the various groups should discuss the issues. 
(Interruptions) We have no objection. I re-
quest allthe Members and the Prime Minister 
to take them up after the question hour. And 
after4o'clock, Private Members' item can be 
taken up. (Interruptions) 

SHRIJASWANTSINGH (Jodhpur): Sir, 
the submission thnt I wish to make is that of 
the two issues that are under consideration, 
one is the atrocities on Harijans and the 
other has been rather focussed on the 
question of Gulf. Mysubmissionis, whichever 
subject you take up, of course, it is YOl:Jr 
decision. But when it comes to the questio~ 
of discussion of the war in the GUlf, I WOUld, 
through you, put it across to the House try~t, 
of course, the aspect of refuelling is very 
important aspect, but that is not the total 
aspect. The war in the Gulf has an impact on 
our economy. So, war has a nexus with the 
national security. Therefore, if we discuss 
Gulf. my submission would bethat we discuss 
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the totality of the situation of the Gul, not 
merely the rafuelUng 'aue. Therefor., it is 
for you to consider whether adjoumment 
motion is the best way to do it or some other 
method for dilcusaingthe Gul. (Interruptions) 

SHRI SAMARENDRA KUNDU 
(8alaor.): Sir, there are two motions before 
yoU! on., notice regarding adjournment 
motion and the other; motion regarding 
suspension of question hour. Now when 
these two motions are there. then the notice 
for adjournment motion gets priority. 

MR. SPEAKER: 1 know that. 

( Interruptions) 

SHRI SAMARENDRA KUNDU: Sir, 
this is luch an important matter that without 
wasting anytime, the matteron Adjournment 
Motion should be given the top priority. The 
Prime Minister has said that there is no 
foreign policy involved in this issue ... (In· 
t.rruptions) ... 

MR. SPEAKER: Mr. Kundu, I have got 
your point. Please take your seat. Mr. Dinesh 
Singh. 

SHRt OINESH SINGH: Sir. there are 
two motions before the House, one Is about 
tne atrocities on Harijans and the other is 
about the Gulf. My friend has already given 
preference to the motion on the Gulf. Hon4 
Member, Shri Jaswant Singh said that the 
isau. of refuelling is not • limited question. It 
is a much wider question of the Gulf as such. 
And the,e is a proposal by President 
Gorbachev which is now being discussed 
internationally. I think that the tim. has com. 
forth. HouHandtheGovemmentto8Xpr818 
their support to the pr0p08al given by 
President Gorbachev. Therefore. jt would be 
more appropriate to take It up in a wider 
motion than the Adjoumment Motion •.••.• 
(/nt.rruptions)... The Adjournment Motion 
on Hanjana should be taken up and the Gut 
Issue should be taken up in a wider motion In 
which we can all axpreu our vktwI and 

particularly • we IUpport the proposal. by 
President Gorbachev. (Int."uptlon.) 

[ Translation] 

MR. SPEAKER: I am taking up ad-
journment motion. Please ait down. 

( Interruptions) 

KUMARI UMA SHARATI (Khajuraho): 
Mr. Speaker, Sir, I have been to Pratapgarh. 
On 14th night the police took away tha 
harijans forcibly from their houses and shot 
them down in the Jungle after tying their 
hands and feet. .. (/ntsrruptions) Thareafter 
their bodies were brought in a jeep and It was 
told that the police shot them down in seH· 
defence ••. (Interruptions) The Uttar Pradesh 
Government was later forced to suspend the 
concerned police officials. This proves that 
the policemen ware realty guitty and except 
a couple of persons, the rest were innocent. 
Not event FIR was lodged against them. This 
proves that the harijans in Uttar Pradesh are 
being deliberately killed by Mulayam Singh's 
Government... (Interruptions) Innocent 
people haV'J ~en killed. Similarly, harijans 
who were it.Ued on 14th January were an 
innocent I would, therefore. urge the Gov-
ernment to give priority to this matter and the 
HoU88 should accept this proposal. (Inter-
ruptions) 

SHRI RAM VILAS PASWAN (Hajipur): 
Mr. Speaker, Sir, Shri V.P. Singh and my 
friends from the Left Front, Shri Bhogendra 
Jha and Shri Samudln Chowdhury had also 
gone there. The incident i. really heart-
rending. The way in Chaura. (/ntemptioM) 
The District administration forcibly took away 
1 o persons from Chaur. under Kunda Polk» 
Station in Pratapgarh area. Apart from 1MM 
10 perlOnS ~nging to Scheduled Cast .. 
3 persona belonging to Korml Comrnunly 
were aI80 m_acr.ct Nobody ... invotwed 
in any cue. The police took tI'MIm ..., on 
same pnUxl They laid that ttMJr ..,.. to 
Identify the criminal involved In a dIIcoly 
caM. Lat.,ttwy ..... 'iddledwilhbul .... M 
this ... dcrie by the police. ThIll II why I 
think there II dired lnvoIvemeN of the ... 
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ministration. Just now the hon. Prime Minis .. 
tar said that J am tlyJng to get necessary 
Information. Mr. Prime Minister this incident 
happened on 14 Januaty ... (/ntsrruptions) 
Ona month and eight days have passed and 
the Prime Minister says today that informa-
tion is being eoIlacted. Earlier also I had 
demanded the dismissal of U.P. Govern-
ment. . . (Interruptions) It is good that you 
have decided to suspend the question hour 
and aliow discussion on the situation arising 
out of the Gulf war. Similarly the issue of 
Scheduled Castes should also be given pri-
ority. (Int9"uptions) 

SHAI RAM SAJJWAN (Banda): Mr. 
Speaker. S,r. 13 harijans were brutally mur-
dered near Kunda Police Station in 
Pratapgarh area., Shri Ram Vilas Paswan, 
Shri Bhogendra Jha and CPM member Shri 
Saif uddin Chowdhury had gone these. Many 
other Members of this House had paid a Visit 
to assess the situation there. All of us are 
unanimous that It is a criminal case. There-
fore these IS no need for any investigation 
but those policemen should be sent to jail 
and prosecution jaunched against them. Last 
time when a harijan was murdered in 
Fatehpur. when Shri V.P. Singh was the 
Prime Minister, Shri Rajiv Gandhi had paid a 
visit there, but now when 13 harijans have 
been massacred he did not go there nor did 
any top leader of his party. Not only this the 
opposition leader Shri Advani also did not go 
there. Thev are just shedding crocodile tears. 
Shri Dinesh Singh has shown lot of sympa-
thy for them. , know the entire House has 
sympathy for them. The Prime Minister did 
not haw the cour1esy:.to even pay a visit 
there. This is a serious matter. The Mulayam 
Singh Government should resign or it should 
be dismissed. 2·4 years old infants are dying 
of starvat;on. They have not been provided 
any relief.. The State Government has an· 
nounced Rs. 25000 as ex..gratia payment to 
the next of kin. Our darpand is to pay As. 2 
lakhs in each C,8se to the next of kin of the 
deceased. (/nte"uptlons) Besides thev 

should also be gsven Parta of land and III 
least one person from their family should be 
given Government 8mploYn)'8nt allO. 

MR. SPEAKER: Please lit down. 

SHRIRAMSAJIWAN: The entire House 
condemns Prime Minister's not paying a visit 
to this area. Where has Shri Rajiv Gandhi 
gone? We ask him to explain ..• (/ntenuptions) 
The BJP raises a lot of hue and cry, they can 
reach Ayodhya but they can't reach the 
place whare Harijans have been massa-
cred. Why didnrt Advaniji go there when the 
leader of CPM and our party could go these. 
The root cause of the problem is the Chief 
Minister himself, therefore we should ask for 
his resignation. 

SHAr KALKA CAS: Mr. Speaker, S.r, I 
had raised this matter. The heinous murders 
that have taken place in Uttar Pradesh have 
not been committed by any person but polk:e 
itself. Therefore a discussion on it is utmost 
necessary. (Interruptions) Mr. Speaker, Sir, 
the House is unanimous, that Shri Mulayam 
Singh should resign. It is unfortunate that the 
Prime Minister is not aware of the incident 
even after one month. He should resign for 
being ignorant about the incident. 

SHRI YADVENDRA DATT: Mr. 
Speaker, Sir, ~he atrocities committee on 
Harijans in Pratapgarh ... (Inte"uptions) This 
relates to human lives. This massacre has 
been done at the instance of the Chief Min .. 
ister. Ther9fore you give your ruling on this ... 

( Interruptions) 

(English) 

MR. SPEAKER: The question hour is 
over. 

( InI9"uptions) 
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[English] 

Effect of gulf war on Indian Economy 

·1. SHRI VASANT SATHE: 
SHRiRAMESHWARPRASAD: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Gulf War has affected 
every sector of Indian economy; 

(b) if so, the details thereof: 

(c) the steps taken or proposed to be 
taken to meet the economic crisis both by 
series of economy measures and resorting 
to fresh measures for raising additional ra· 
sources (both internal and external) and the 
results achieved so far: 

(d) whether any guidelines have also 
been sent to the state Governments in this 
regard; and 

(e) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): (a) and (b). The Gulf 
Crisis/war has led to an acute strain on the 
balance of payments, a deterioration in the 
fiscal situation, accentuation of inflationary 
pres!~ures, and an adverse impact on in· 
dustrial and agricultural production. 

(c) The measures taken/proposed to be 
taken by the Central Government Depart· 
ments to deal with problems caused by the 
Gulf crisis/war include both direct and indi-
rect tax measures to mobilise additional re· 
sources; economy measures to curtail pub-
lic expenditure on petroleum products and 
foreign exchange; measures to boost exports 
and contain inessential imports; efforts to 
obtain crude oil and petroleum products from 
non-Gulf sources; mobilisation of additional 
foreign exchange resources from non-resi· 

dent Indians, bilateral and multilateta' 
sources, including the IMF; and preparation 
of action plans on the basis of different 
scenarios regarding the supply of POL. The 
package of measures are expected to combat 
the emerging difficult situation arising from 
the Gulf crisis. It is, however, too early to fully 
assess the results of the above measures. 

(d) and (e). Cabinet Secretary has 
written to all the Chief Secretaries on 1 st 
January, 1991, 25th January, 1991 and 12th 
February I 1991. A meeting of Chief Minister's 
was held by the Prime Minister on 17.1.91 
the day the war broke out in the Gulfs. A 
meeting of all Chief Secretaries was also 
taken by Cabinet Secretary on 18.1.1991. 
State Governments have been advised to 
draw Contingency Plans particularly in re-
spect of POL and fertilizers. The plan should 
envisage strategic stocking and an orderly 
distribution so that minimum dislocation is 
caused to the economy. The States have 
been advised to establish close coordination 
between Railways and State Road Transport 
Undertakings to ensure optimum utilisation 
of HSD. Supplies of POL are to be regulated 
In such a way as to avoid hardship to the long 
distance carriers and dislocation of supplies 
of essential commodities and critical inputs 
to Industry. They have also been advised to 
rationalise the fare structure of State 
Transport undertakings and power tariffs. 
General measures regarding economy and 
reduction in Government expenditure might 
also be initiated. The State Governments 
are to set up high Level Crisis Management 
Groups to deal with any situation which 
might might arise in the context of Gulf war. 

[Hindi] 

Ownership Rights to Tribal People In 
Maharashtra 

·2. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 



PHAlGUNA 3. 1912 (SAKA) Wlitten AnsW8IS 26 

(_) whether the Govemment have de-
cided to grant ownership rights to trfbal 
pacpre. of the land which they have been 
occupying ~r the last several years in 
Uaharashtra; 

(b) if so, when the decision would be 
imptemented; 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMEN.T AND FOR-
ESTS (SHRIMA Ta MANEKA GANDHI) :(a) 

, to (c}. Government of India has issued 
gujdeJines to all State Governments incJud-
ing Maharashtra to regularise encroachments 
en forest lands in such cases where the 
State Government had evolved certain efigi-
bility criteria in accordance with local needs 
and conditions and had taken a decision to 
reguiarise such cases prior to 25.10.1980. 
As per t'1e information received from the 
Government of Maharashtra, encroachments 
that had taken place during the period 
01.02.72 to 31.03.78 are covered under the 
g ujdeHrtes, since a decision for their 
reguJarisation had been taken before the 
designated date. 

[Englishl 

Appointment of Judg •• In Supreme 
Court and High Courts 

-3. SHRf A~K.A. ABDUL SAMAD: 
SHiRt K.O. SUl TANPURI: 

Win the Minister of LAW AND JUST1Ce 
be pleased to state: 

(a) the number of judges belonging to 
ScheduJeO CasteslScheduled Tribes, Back-
ward Cfasses and minority communities in 
the Supreme Court and the High Courts as 
on 1 January, 1991, court-wise; and 

(b) the steps taken by the Govemment 
to provide adequate representation to these 
categories in these courts? 

THE MfNFSTER OF COMMERCE AND 
MfNISTRY OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMV): (a) The infor-
mation received from the Registries of the 
High Courts in August, 1990 is given in the 
attached statement. 

(b) The Government have addressed 
tetters to the Chief Ministers of States an 
Chief Justices ot the High Courts requesting 
them to locate persons from the Bar belong-
ing to Scheduled Castes. Scheduled Tribes. 
Other Backward Crasses, minorities and 
women who are suitable for appointment as 
High Court Judges. 
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·4. SHfU T ARIF SfiGH: Wtllihe Un· 
istar of fINANCE be pleased to· state: 

(a) the estimated btack money in circu-
lation at the end of 1990 as compared to the 
year 1989; 

(b) the o~erall impact at the parallel 
economy an the fiscal structure oft.he country; 

(c) the estimated btack money gener-
ated annually through evasion of various 
taMs. smugglmgotvarious contraband items 
arrd hoarding and seWing of various com-
modities in the biack market; 

(d) the-deficiencies in various measures 
taken tccurbthe growth of black money; and 

(e) the steps proposed to be taken by 
the Government in this direction? 

THE M'NlSTER OF FINANCE (SHRl 
YASHWANT SINHA): (a} to (e). There is no 
official estimate of the amount of black money 
in circulation in t'he country. The National 
Institute Qf Pubiic Finance & Pdicy in their 
report titled "Aspects of the Black Economy 
in India" have eatimated the black money 
ganerated in the )(ear 1983-84l!Jetween Rs. 
31,584 to Rs. 36..,786 crores. The authors 
have, however. admitted that their estimate 
is based on nlllmerous assumptions and 
approximations. each of which ~n be cha~ 
fenged. No estimate of the quantum of black 
maney ifl circulation WI the country has been 
attempted t'hefeaftlt' ~ 

Black money, generation has an ad\l&t'Se 
afflICt on econoIIIIIY such as fuelUng inflation 
ano conspk:uous consumption and undM-
mining the eqtMty .• tiI the tax s)tstem. " also 
leads to distofticm,oI Governm.nfs pfanning 
regarding investments as black money may 
bt investad tn non-priority sedlt)rs. 

Black money istax evaded incomewhtch 
ma,t be derived from any emnomic whethef 
legal or illegal. Incofne fnam illegaj activities 
such as smuggting of c:ontJ!abane items and 
hoarding and selfingof commodities in black 
market is rIOt disdosed b the income-tax 
authorities and consequently r.esults in 
generation of black money. However, "is,not 
possible to make an estimate of the tax 
evaded tocome Ring from lega. or ~Iegal 
activities separatety. 

The causes Uflfderfyinothe ptJeoomenon 
01 ganerationof black mcmey aredaep rooted 
in the economy. Some of the Catl$es that 
have- been identified. Inctfude. inter-aHa, 
structureoftaxatiotT. complexity ofeconamic 
controls, deteroatlon in moraJ standards, 
inflation and weak deterrence against tax 
evasion. Changes in economic poiicies such 
as Jesser bureaucratic controls and 
deijcensing have been effected which hap 
in ,eduction 01 black money generatIOn. Other 
measures taken are streamrining of tax rates 
and strengthening. of the enfocement ma-
chinei'y to improve tax compliance. Evolving 
of steps in this direction is a continuous 
process. Necessary fegislative and admin-
;strabve steps as d8em. appropriate are 
taken from time 1b time. 

-s. SHRI RU. BHOYE: 
SHR~ UANIKRAO HODL YA 

GAV11i: 

Wall the Ui,**rafFINANCE bep&eased 
10 state: 

(a) whether _ds ..... cortductecd' by 
th. Incom.tax DepaI'tmeAt in and around 
the capital during Janu~. 1991'; 

.,) if so~ the~lsoteach raidindudng 
those made on the> petrol pumps; 
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(d) the adon taken or proposed to be 
taken in each case? 

THE MINISTER OF ·FINANCE (SHRI 
YASHWANT SINHA): <a) Yes, Sir. 

(b) to (d~. Statement containing detaits 
of s~arches conducted Dr the lncomHak 
Department ,in and around Delhi during ,the 
month of January, 1991 is attached. Appro.'" 
priate follow-up action is taken in each case. 
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-6. SHR. P.R.. KUUARA-
UANGAlAU: 

SHRI YAMUNA PRASAD 
SHASTRI: 

WiN the Minister d COMMERCE be 
.. ased to state: 

(8) the present position d batance of If'" in terms of imports and exports; 

(b) whether there has been a sharp 
increase in trade deficit during November 
199O-January 1991; 

(c) whether 8rtJ concrete steps have 
been taken by the Govemmet'!t to ina. ·ase 
the exports and reduce the imports; and 

(d) if so. the detajls thereof? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHAt 
SUBRAMANIAM SWAMyt. (a) to (d). The 
aggregate figures of lndia-'; foraign trade 
during current financial yetll are available 
upto April-December. 1990. According to 
provisional figuras, India"s exports during 
April-December, 1990 amounted to As. 
23189 crores as compared to As. 19255 
crores during April· Decem ber, 1989, there 

. oy showing an increase of 20.4%. At the 
~am8 time, India's imports during April-D&-
cember. 1990 amounted to Rs. 31724 crores 
as compared to Rs. 24773 crores during the 
corresponding period of previous year. 
shOWIng an increase of 28.10/0. The trade 
deficit at Rs. 8535 crores during April·Qe· 
camber, 1990 was higher by 54.7% as 
compared to Rs. 5518 crores during April· 
December, 1989. 

There has been a sharp increase in 
trade deficit since September, 1990 as 
compared to the previous months. 

Gcwrnment has taken seve,aI initiatives 
10 incr_ the exports and to reduce the 
impns. Government has set up an Em .. 
powered Committee of Secretaries on Bal-
ance~Payments to monitorthe performance 
on uport front and to explore possibilities of 
providing .tditional exports with a smaD 
subsidy element, mainly in the form of CCS. 
Intensive discussions are taking place with 
exporters in all the major sectors 10 explore 
possibiMties of creating additional exports. 
Spacial efforts have been taken to bolster 
agricultural exports by removing adminis-
trative bottlenecks and ensuring credit 
availability_Special eHorts have also been 
taken to Identify additional exports and to 
take advantage of increases in domestic 
production in some areas. Export Promotion 
Councils haw been requested to initiate 
steps to maintain the tempo of exports by 
expbringaitemative market to those affeded 
by the GuB crisis~ Indian Missions in the Gulf 
region have been requested to identify i1ems 
of export for which demand would have 
increased as a result of outbreak of waf. 
Given 1he uncertainjties in the wortd trading 
environment, we have initiat9d intensive bi· 
lateral discussion to boost exports. A be-
ginnmg of this process has been mads with 
visit of a high level delegation led by Com-
merce Minister to China. Simultaneously. 
efforts have also been made to curtail the 
non--essential and low priority imports. 

Accumulation of Scrap at Stael Plants 

*7. SHRIMATJ GEETA MUKHERJEE: 
Witt the Minister of STEEL AND MINES be 
ploa~en to state: 

ia) the estimated quantity and value of 
-scrap !ying aocomulated at the public sector 
steel pia"' •• plant~wjsQ; 

(b) the reasons for such accumulation 
and since when ithas accumulated at different 
plants, and 
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(c) "SIIp&being taken for its 1eCDY&ry 
and disposals? 

THEMINISTEROFSTEElANDUINES 

(SHRt ASHOKE KUUAR SEN): (a) The 
estimaled quantity and value of ditferent 
varieties of scrap lying at the SAIl.. steel 
plants, plant·wise are given beIow:-

As on 1.2.1991 

Approximate Apptoximat. 
Quantity Value 

(in tonnes) (Rs. in IBkhs) 

1 2 3 

&hlai Steel Plant· ,. 26500 582.00 

Durgapur Steel Plant 18000 436.45 

Rourkele Steel Plant 33566 206.00 

Bokaro Steel Plant 10000 500.00 

liSCO (Burnpur) 60000 1800.00 

Alloy Steel Ptant Durgapur 5000 200.00 

Salem Stael Plant 240 27.00 

V.t.S.l. (Bhadravati) 13856 806.98 

• At Bhirai Steel Plant the stock information regarding quantity and value is as on 19.2.91. 

Production at RINL (Vishakhapatnam 
Steel Project) has commenced recentfy and 
so there is no accumulation of scrap. The 
plant is in fact procuring some scrap from 
outside to meet its requirement. 

(b) and (c). Generation of iron and steel 
scrap is an integral part of the iron and steel 
making process at the steel plants. The 
plants, therefore, continousty recover the 
scrap. recycle it at the plant, despatch to 
needy sister plants and also dispose of cer-
tain categories of scrap. The recovery of 
such scrap is done usually by the plants 

themselves or with the help of public sector 
companies like MIs Ferro Scrap Nigam ltd. 
and Metal Scrap Trade Corporation and 
HSCl (Hindustan Steelworks Construction 
ltd.) In some cases like &n Bhilai and USC '':' 
the private oontf8ctofS are also eng;.]QPrt .," 
this process. 

ThQ disposal of surplus scrap to outsklo 
parties is done by the plants themselves 
through fixes prices, tender or by auction 
and also through Metal Scrap Trade Corpo-
ration. 
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[ Translation] 

8_ OI ..... taI aaarance for Laying of 
RaIlw.,Una and Widening of Roads 

frOftl1Lalpan1p to DumrJ (Blhar) 

·8. SHRI PLl:P. VERMA: WU11he 
Uinisterof lENVIRONMENT AND FORESTS 
be pleased 10 state: 

(a) whether 'the Union Government 
have given environmental and fores1ry 
clearancefufwidening of roads and laying of 
railway lines along the forest area from 
lalpaniya10 Oumri (Bihar) 10 carrycoaHrom 
collieries to meet the demand of T enughat 
Thermal Power StCl1ion; 

(b) if not. the reasons there1or: and 

(c) the tlime by which the clearance is 
like1v to be given1 

THE \}UNISTER OF STATE OF llHE 
MINISTRY OF £NVJRONMU£NT AND 
FORESTS SHRUM n MANEKA GANDH1): 
(a) to (c). No, Sir. A statement on 1he status 
of iorestry clearanoe is anached. 

This Ministry has oteared Tenvghat 
Thermal Power Project from environment 
and 1ores1ry angle. A praposal #rom Gev-
.. roment of Biharfor diversion of 35.72 ha. of 

- forest land 'for construction of railway track 
from Dumfj (Bihar) railw~y station to 
laJpaniya lor Tenughat Thermal PowGr 
~ ration was received in May, 1990 for 
clearance under Forest (Conservation) Act, 
1980.. As the proposal was incomplete and 
iacked essential details, corripete information 
has been sought from the State Government 
and reptv is awaited. Final decision could be 

taken on receipt of complete information. 
The Uinistry has no1 reoeW.ed any.proposal 
'or forestry dearanoe for widening.tJ{ roads. 

{English] 

Leasing 01 Forest lands in IC8raIa t. 
Industrial UnIts 

*9. SHRI MUllAP,PAlIV RAMA-
CHANDRAN: Will th.e Minister of 
EAVIRONMENT ANOFORESTSbephlased 
10 state: 

(a) whether the Union Govemment 
have received any proposals recently from 
the Government of Kerala to lease forest 
lands to industrial unrts; 

(b) whether any such lease 'Of fMast 
lands for industrial purposes was made in 
IKerala during the years~ 1988. 1989 and 
1990; 

(c) if so. the details thereof; 

(d) whether forest lands in Kerala have 
been utilised for any other purpose dUffng 
1he years. 1988, 1989 and 1990; and 

(e) if so, the detaiJs thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMA TI MANEKA GANDH1): 
(a) and (b). No, Sir. 

(c) Does not arise. 
• .~' 'l ~~, *;/, 

(d) and (e). Yes, Sir. A Statement is 
at1ached. 
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( Ttanslation] 

Bank Loans to Farmer. 

*10. SHRITEJ NARAYAN SINGH: 
SHRI ASHOK ANANDRAO 

DESHMUKH: 

Will the Minister of FINANCE be pleased 
to stale: 

(a) the extent of implementation of 
·Agricultural & Rural Debt Relief (ARDR) 
Scheme, 1990; State/Union Territory-wise: 

(b) the total amount reimbursed by the 
Union Government under the scheme so far, 
StateJUnion Territory-wise; 

(e) whether the Government have en-
sured issue of fresh loans from the 
nationalised banks and co-operativ9 banks 
to the farmers for the coming Rabi/Kharif 

crops; and 

(d) if not. the reasons therefor? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): (a) As on 18th Feb-
ruary. 1991,2.52 erares beneficiaries have 
been provided relief to the extent of Rs. 6516 
crores. State-wise details are given in 
Statement t. 

(b) National Bank for Agriculture and 
Rural Development has released Rs. 875 
crores till date to State Cooperative Banks 
and State Land Development Banks as share 
of the Central Government to meet the cost 
of the scheme. State-wise details are given 
in Statement II, 

(c) and (d). Under the Scheme, all 
borrowers whose loan accounts are closed 
or where the balance overdues are less than 
As. 1,0001- are provided fresh loans by the 
banks. 
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RI .. In the Prices of Food Items 

·11. SHRI R.N. RAKESH: 
DR. CHINTA MOHAN: 

Will the MinIster of FINANCE be 
pleased to state: 

(8) whether the attention of the Union 
Govemment has been drawn to the news-
Item captioned "Price situation worsening" 
appearing in the 'Indian Express' dated 5 
January. 1991: 

(b) If so, whether the increase in the 
prices of general consumer items particularly 
food items in first nine months of the current 
financial year has be.n more as compared 
to the same period of the last financial year; 

(c) if so, the details thereof; 

(d) whether there has been I ... rI •• in 
the prices of manufadured goods as com-
pared to food items; 

(e) if 10, the total percentage of price 
escalation regtlterad during the period from 
March, 1990 to December t 1990; 

(f) whether the Union Government had 
taken any steps to check this price rise; and 

(g) if 80. the detaHs of the r88ults 
achieved as a result of the steps taken by the 
Government? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Ca) and (b). V.I. Sir. 

(c) to (e). The requisite information is 
given below: 

Percentage change in 
Whole Prie» Ind.x (WPI) 

(Base: 1981-82.100) 

March to December 

Items 1990-91 1989-90 

1 2 3 

All commodhies 8.7 6.1 

Food Articles 16.19 (-)0.12 

1. Foodgraina 14.64 (-) 1.81 

(a) Cereals 16.06 (-)3.15 

(b) Pulses 8.33 5.43 

2. Fruits and vegetables 25.16 (-) 5.57 

3. Eggs, Fish and Meat 14.44 6.27 

4. Condiments and spices 22.04 (.) 1.79 



73 Written AM...,. PHALGUNA 3,1912 (SAKA) WrItten An,..,. 74 

1 2 3 

Food Products 7.95 7.30 

(8) Sugar, Khandsari and Gur (-) 0.07 8.06 

(b) Edible Oils 21.65 8.21 

Manufactured Produds 5.27 8.84 

The consumer Price Index for Industrial 
workers (Base: 1982.100) recorded an in-
cr .... of 12.4 per cent during March-De-
cember, 1990 as compared with 5.4 per cent 
increase during corresponding period last 
year. 

(f) and (g). The Government have ac-
corded top priority to control of inflation. The 
measures takenlproposed to be taken to 
check the rise in prices and inflationary trend 
include strid fiscal discipline through moni .. 
toring of Government expenditure. check on 
expansion of liquidity In the economy, mora 
effective management of supply and demand 
of essentiaVaensltiv. commodities and a 
strict action against hoard.rs and profiteers. 

[English) 

Danger to Indian Coaltlln. due to Gulf 
011 Slick 

*12. PROF. MAHADEO 
SHIWANKAR: 

SHRI eDUARDO FALEIRO: 

Will the Minister of EVIRONMENT AND 
FORESTS be pleased to state: 

(8) whetherthelncftan Coastline is likely 
to be affected by oil .. slick in the Gulf; 

(b) if so, the Ukely effects thereot on 
environment and the preventive steps being 
taken in this regard; 

• (c) whether a joint action plan of all the 
affected countries is proposed to be mooted 
out to check the ecological disaster: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMA TI MANEKA GANDHI): 
(.) The present asa •• sment is that the 
Indian Coastline is not likely to be affected by 
oil slick in the Gu" axcept for possibl. 
deposition of small quantities of tar bans. on 
the west coast. 

(b) The oil slick is not likely to affect the 
Indian environment. However, continuous 
watch is being kept on its movement. 

(c) and (d). Thefe is no proposal undef 
consideration of Government to have a joint 
plan of action as such of all to oil slick. 

Loan from World Bank and Int.rna-
tlonal Monetary Fund 

*13. PROF. VIJAY KUMAR 
MALHOTRA: 

SHRIMATI SUMITRA 
MAHAJAN: 

Will the Minister of of FINANCE be 
pleased to state: 

(a) the details of loans recently sanc-
tioned to India by the Int.rnatinn,.r U"""e'.,,' 
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Fund and the World Bank in view of the Gulf 
crisis and how far these will help in tiding 
over the tight foreign exchange reserves 
position; 

(b) the terms and conditions for the 
repayment; 

(c) whether any specific conditions have 
been laid down for the grant of these loans; 

(d) if so, the details thereof; 

(9) whether any allocations have been 
made or are being made for the utilisation of 
the said loans; 

(f) if so, the details thereof; and 

(9) if not, when such allocations are 
likely to be finalised? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): (a) The International 
Monetary Fund has sanctioned two credits 
to India on Jan. 18,1991, one under the 
Compensatory and Contingency Financing 
Facility (CCFF) for SDR 716.9 million and 
the other under a stand-by arrangement for 
SDR 551. 93 million. These credits amount 
to about Rs. 3250 crores at the prevailing 
exchange rate and are expected to help 
India in maintaining a reasonable level of 
foreign exchange reserve which had come 
under pressure on account of developments 
associated with the Gulf crisis. 

As for the World Bank. no separate loan 
has been sanctioned for meeting the financing 
requirements due to Gulf crisis. However, 
the World Bank has enhanced their share of 
financing in a large number of projects as a 
temporary measure for the period Sept. 1, 
1990 to Dec. 31, 1991. 

(b) Both the credits from IMF are re-
payable in eight equal quarterly instalments 
starting three years and three months from 

the date of drawal and completed in the fifth 
year. Both credits are subject to a rate of 
interest which is determined from time to 
time depending on the prevailing SDR interest 
rate with certain adjustments. On Jan. 
23,1991 the calculated rate was about 9 
percent. Currently the rate is 8.4 percent. 

(c) No, Sir. 

(d) Does not arise. 

(9) to (9). No, Sir. The credits would be 
utilised to meet the foreign exchange re-
quirements of the country arising from time 
to time. 

Investment by NRls 

*14. SHRI R. GUNDU RAO: 
SHRI B.N. REDDY: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the efforts made by the Government 
toward simplification of procedures and ex-
tending additional facilities and concessions 
for investment in thetountry by Nob-resident 
Ind ians; and 

(b) the extent to which the NAls in-
vestment is expected to have an impact on 
the Indian economy in view of the critical 
situation posed by the Gulf war? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): (a) and (b). A large 
number of schemes/facilities were an-
nounced in 1982 to attract NRI investment. 
Government still attaches importance to in-
vestment by NRls and has been taking a 
number of steps to make such investments 
attractive. The policies and schemes framed 
to attract investment by non-resident Indians 
are continuously reviewed in the light of 
suggestions received from different quarters 
including NRls and NAt organisations. 
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Constant effort is also being made to stream-
line the procedures with a view to removing 
irritants and bottlenecks for prospective NRI 
investors. Government has recently set up a 
Coordination Committee to sort out any 
problem that might arise in the implementa-
tion of Government decisions and to respond 
to advice given by various NRls and NRI 
organisations and to suggestions received 
in this regard. While efforts to encourage 
NRI investments would continue, the 
favourable impact of such investments on 
the balance of payment situation would de-
pend on the magnitude of such inflows, 
which at present are not too large. 

[ Translation] 

Disposal of Confiscated Gold 

*15. SHRI CHHEDI PASWAN: Will the 
Minister of FINANCE be pleased to state: 

Year 

1 

1987-88 

1988~89 

1989-90 

Quantity 
(in MT) 

2 

5.63 

(b) Gold was sold to Reserve Bank of 
India at the prevailing London Metal Ex-
change price. 

(c) No, Sir. 

(d) Does not arise. 

(e) There is no justification for such 
sales. Government have notconsidered any 
such proposal. 

(a) the total quantity and value of con-
fiscated gold sold during the last three years, 
year~wise; 

(b) the conditions laid down for the 
purchasers of this gold and the places where 
it is sold; 

(c) whether Government employees 
are also eligible to purchase it; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): (a) The total quantity 
and value of confiscated gold sold during the 
last three years, yearwise, is as under: 

To whom sold 

3 

RBI 

Value 
(Rs in crores) 

4 

128.3 

Allotment of Land to Persons Identified 
as Encroachers of Forest Land in 

Madhya Pradesh 

*16. SHRI CHHAVIRAM ARGAL: Will 
the Minister of ENVIRONMENT AND FOR~ 
ESTS be pleased to state: 

(a) whether Madhya Pradesh Govern-
ment has sent any proposal to the Union 
Government for allotment of land to persons 
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identified as encroacher. of forest land as on 
31 December, 1976; 

(b) if 80, whether the Union Govem-
ment propo .. to handoY8t' the entire defor-
•• tad land 10 the Revenue Department and 
permit an the identified encroachers to con· 
tinue to occupy the encroached land; and 

(c) the details of the case. referred to 
the Union Government In thJa regard and the 
time bywhichth.8casU would.bedisposed 
of? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMA TI MANEKA GANDHI): 
(a) Ves, Sir. 

(b) and (c). Govemment of Madhya 
Pradesh had submitted proposal .eeking 
prior approval of Central Government under 
Section 2 of For •• t (Conservation) Act, 1980 
for diversion of 2, 72,458~370 he. of forest 
land for regularisation of forest encroachment 
in different districts of the State in May, 1989. 
Subsequently on the advice of this Ministry, 
the State Government resubmitted district-
wise proposals for diversion of 2,69,326.35 
ha. of forest land for ragularisation of forest 
encroachments in 45 districts of the State. 
The Central Government has approved di-
version of 1,03,873.658 ha. of fora.t land 
towards ragularisation of encroachments on 
the fringe of the forest in favour of eligible 
encroachefs only in July, 1990 subject to 
certain stipulated conditions. 

[English] 

Uruguay Round of Gatt Negotiations. 

*17. SHRIMADHAVRAOSCINDIA: 
SHRI ANAND SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(8) whether a Workahopon the 'Propoe-
ala before the Uruguay Round of GATT 
Negotiations' held on 30th December, 1190 
had concluded that I those provlslons were 
accepted, it would have disastrous effect on 
sorne lediona of Indian Industry; 

(b) It so, what are the precise proposals 
to be taken up at the next Uruguay Round of 
GATT negotiations and in what way the 
same are Hkely to affect adversely the Indian 
Industry; and 

(c) the steps taken or proposed to 
safeguard the affected sectors of industry? 

THE MINISTER OF COMMERCE AND 
MINISTER OF_LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): (a) to (c). A 
Workshop was held by the National Wortdng 
Group on Patent Laws, a private organisation, 
on 30th December, 1990 which concluded 
inter alia. that .,he magnitude of losses which 
the developing cour.tries would suffer in the 
new areas of Trade Related aspects of In-
tellectual Property Rights (TRIPs), Trade 
Related Investment Measured (TRIMs) and 
services are colossal·. 

The Ministerial meeting of the Trade 
Negotiations Committee of the Uruguay 
Round held at Brussels during 3-7 Deeem-
bert 1990 ended inconclusively. The pro. 
pouls, particularly in the new areas of In .. 
tellectual property rights, investment and 
services considered at the meeting, had not 
reached a sufficient degree of finality to 
enable an assessment of the costs and 
benefits which the eventual outcome of the 
Round would Imply for India. 

In TRIPs the text considered at Brussels 
reflects unresolved differences on crucial 
aspects. While some participants envisage 
a single TRIPs agreement encompassing all 
the areas of negotiations, others have pro .. 
posed that the agreement on standards and 
principles concerning the availability, scope 
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Md us. of int.'ledualproperty rights .. to be 
implemented not in GATT but in relevant 
international organisation •• On the vbI .... 
of patentability while aom. participants want 
exclusions to be kept to the minimum, others 
have sought that the agreement should in-
dud. the poaabJJity of exctusion from pat-
entability of certain products, and processes 
for the manufacture of tho.e products, on 
grounds of public Interest, national security. 
public health or nutrition. Th ... lnclud. food, 
chemicals and pharmaceutical products and 
processes for their manufadure. They have 
also sought exclusions for plant and animals 
and an enabling provision for placing further 
limitations in regard to patentability of bio-
technological inventions. All the points of 
vi8w are raffected in the draft text which was 
considered at the Brussels meeting. 

On TRIMs the basic divergences of 
view prevented trn;presentation of any offi-
cial draft at the Brussels meeting. Thera was 
no agreement for instance on whether any 
disciplines including prohibition should be 
imposed on investment measures or there 
should"be a case by case examination of 
these measures to examine any complaint 
of adverse trade effects. 

On services, although a draft text of the 
agreement was submitted by the Chairman 
on hi~ own responsibility, there remained 
many divergences of view among partici-
pants, anct most of th ... are reflectad in the 
text. Moreover, commitments on markent 
access within the framework of the agraement 
have not Iven commenced and only some 
participalng countriea have given there ini-
tial and conditional off ..... 

Govemment wiD continue to pursue 
national Intereat and try to aecur. the 0b-
jective not only that the overall package of 
.... ults benefits the Indian economy but also 
that the legitimate inter.... of individual 
aectora of indultry are aa'eguarded. 

Import of coconut 011 and Copr. 

·18. SHRI V. KRISHANA RAO: 
SHRI C.P. MUDALA· 

GIRIYAPPA: 

Will the Minister of COMMERCE be 
pleased to state: 

<a> whether the Government propose to 
import coconut oil and copra from Sri Lanka; 

(b) if 80, the quantity of coconut oil and 
copra proposed to be imported; 

(c) whether the coconut growers and 
certain States have requested the Govern-
ment not to import coconut oil; and 

(d) if so, the reaction of the Government 
thereto? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): (a) No such 
proposal is presently under consideration of 
Government. 

(b) Does not arise. 

(c) Representations were made to 
Government against possible import of co-
conut oil. 

(d) Government feel that the time is not 
appropriate now to import coconut oil. 

Impact of Gulf War on Price RI .. 

*19. SHRI D.M. PUITE GOWDA: 
SHRI YUSUF BEG: 

Will the Minister of FINANCE be pleased 
to state: 

<a) whether the Wholesale Price Index 
has risen sharp&yduring the month of January. 
1991; 
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(b) if so, the details thereof and the 
reasons therefor; 

(c) the impact of the Gulf war on the 
Indian economy stating the percentage rise 
in inflation and price lndex during the last 
three months; and 

(d) the measures takenlbeing taken by 
the Union Government to check the price 
rise and inflationary trend and to stabilise the 
economy? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA) (a) and (b). The 
Wholesale Price Index (WPI) has recorded 
can increase of 1.6 per cent during January, 
1991 from 186.0 on 29th December, 1990 to 
188.9 on 26th January, 1991. The corre-
sponding increase in the WPI during Janu-
ary last year was 1.1 per cent. The build up 
of inflationary pressures in the economy is 
due to (i) fiscal imbalances resulting in a 
higher increase of money supply and, thus, 
effective demand (ii) supply and demand 
imbalances in sensitive commodities mainly 
due to shortfalls in supply, (iii) liquidity 
overhang and the inflationary expectations. 
The hardening of international prices of oil 
due to the Gulf crisis and the consequent rise 
in transportation costs have also adverse 
impact on prices. 

(c) It is very difficult to fully assess the 
impact of the Gulf war on the Indian economy 
at this stage. The direct impact of a rise in 
petroleum products prices on WPI due to the 
imposition of the Gulf surcharge at the rate 
of 25 per cent in the month of October, 1990 
is estimated to be 1.3 per cent (given the 
weight of petroleum products in the WPI). 
During the last three months (November, 
1990 to January, 1991), the WPI has in-
creased by 2.3 per cent from the level of 
184.6 on 27th October, 1990 to 188.9 on 
26th January, 1991. 

(d) The Government have accorded top 

priority to control of inflation. The measures 
taken/proposed to be taken to check the rise 
in prices and inflationary trend include strict 
fiscal discipline through monitoring of Gov-
ernment expenditure, check on expansion of 
liqwdity in the economy, more effective 
management of supply and demand of es-
sential/sensitive commodities, and a strict 
action against hoarders and profiteers. 

Joint Marketing Strategy with Sri Lanka 
for Export of Taa 

*20. SHRI BALASAHEB VIKHE PATIL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government have 
worked out a joint marketing strategy with Sri 
Lanka for export of tea and its sale in the 
international market; 

(b) if so, details thereof; and 

(c) the outcome thereof? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

Environmental Clearance to Rajasthan 
for Narmada Project 

1. SHRI KAILASH MEGHWAL: Will the 
Minister of ENVIRAONMENT AND FOR· 
ESTS be pleased to state: 

(a) whether the Rajasthan Government 
has furnished a report on the Istudy of En-
vironmental and Ecological aspects and re-
medial measures' in regard to Narmada 
Project in Rajasthan portion, which will cater 
the drinking water and irrigation requirements 
of desert areas of Jalore and Barmerdistricts 
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for examination and clearance; 

(b) if so, the reasons for delay in granting 
the clearance; and 

(c) when the clearance is likely to be 
given? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKAGANDHI): 
(a) to (c). Environmental clearance to 
Narmada Sagar and Sardar Sarovar Projects 
was accorded in June, 1987. Environmental 
Action Plans are, however, being detaikld by 
the participating states individually under the 
overall guidance of the Nermada Control 
Authority. 

Export Target 

2. SHRI JANARDHANA POOJARY: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the exports 'L21'C)et for 1990-
91 is likely to be achieved; 

(b) if not, the reasons therefor; and 

(c) the measures the Government 
propose to take to achieve the target? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS 
PATEL): (a) and (b). It is expected that there 
may be a shortfall in the achievement of 
export target of Rs. 36,000 crores set for the 
financial year 1990-91. The main reasons 
for shortfall in the export target, inter alia. 
include slow down in world economy, re-
cession in developing countries particularly 
USA, out break of Gulf crisis, etc. 

(c) Government has set up an Em-
powered Committee of Secretaries on 8al-
anceof Payments to monltorthe Performance 

on export front and to explore possibilities of 
providing additional exports with a small 
subsidy element, mainly in the form of CCS. 
Intensive discussions are taking place with 
exporters in all the major sectors to explore 
possibilities of creating additional exports. 
Special efforts have been initiated to bolster 
agricultural exports by removing adminis-
trative bottle-necks, to identify additional 
exports of manufactures to take advantage 
of increases in domestic production and to 
find alternative markets to those affected by 
Gulf crisis, etc. 

Scrapping of Priority Sector Lending 
Programme of Banks 

3. 0 R.A.K. PATEL: 
SHRI SHANKERSINH 

VAGHELA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the effect on the health of the public 
sect~.r banks due to their priority sector 
lending programmes; 

(b) whether the World Bank has sug-
gested scrapping of the priority sector lending 
programmes of public sector banks in order 
to improve their viability; 

(c) if so, the details theroof; and 

(d) the reaction of the Government in 
this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (d). Reserve Bank of India (RBI) in 
conSUltation with Government had appointed, 
in August, 1986, the Agricultural Credit Re-
view Committee (ACRC) under the Chair-
manship of Prof. A.M. Khusro to carry out an 
indepth review of the agricultural credit 
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system in the country as envisaged in the 
World Bank Staff Appraisal Report of 
NABARD I Credit Project Presumably, the 
Hon" M.P .is referring to the Agricultural 
Credit Review Committee (ACRe) report. 
The Committee hal submitted its report to 
Reserve Bank of India in August. 1989 and 
has not suggested any scrapping of the 
priority sector lending programme of public 
sedor banks, but hal stressed upon the 
need to ensure that targets set to subserve 
social objectives should be within the banks 
financial capacity to bear the risk involved. 
The concept of priority sector lending was 
evolved after nationalisation of major banks 
in the country in 1969 and there is no proposal 
with Government to give up the same. Under 
the policy of Government and Reserve Bank 
of India. the banks have to fulfil the target of 
40 percent of their ouststanding credit to the 
priority sectors. 

Amendment to Foreign Exchange 
, . Regulation ACT, 1973 

4. SHRI PARAS RAM BHARDWAJ: Will 
the Minister of FINANCE be pleased to state: 

(a) whether there is any proposa' under 
consideration of the Government to amend 
section 28 of the Foreign Exchange Regu 6 

latian Act, 1973 to prevent the use of foreign 
brand names and derivatives to the detriment 
of Indian brand names in the consumer 
goods sector; and 

(b) "so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF FINANCe AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DtGVIJAY SINGH): (8) 
No, Sir. 

(b) 00 .. not arise. 

Export from Southern St.t •• 

s. SHRI C.K.KUPPUSWAMY: Will the 
Ministarof COMMERCE be pleased to atate: 

(8) whether a seminar was held recently 
in Madras to Identify the areas of thrust for 
increasing export of different commoditi.s 
from the southern States; particularly. Tamil 
Nadu; and 

(b) if so, the areas so identified and the 
steps proposed to be taken to increase the 
volume of exports from the southern States? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS 
PATEL): (8) A Seminar on Action Plan for 
promotion of Exports from Tamil Nadu State 
was held at Madras on 31.1.1991. 

(b) The Trade Development Aut~ority 
(TDA) had prepared an Approach paper for 
the Seminar and identified the following thrust 
areas tor e).~:. ·,rt devetopment from Tamil 
Nadu:-

(i) Agro-8asad items, 

(ii) Leather Goods, 
Garments&Footwear • 

(iii) Mineral-Based items. 

(iv) Engine.ring Goods, 

(v) Conlumer Electronics & 
Computer Software, 

(vi) Textile-Based ProdUdI. 

(vii) Chemicals & Related Products. 

(viii) Handicrafts. 

The TOA give. products apeciflc lICtion 
plan for implementation by the concerned 
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agencies. TOA has also prepared a similar 
report for Andhra Pradesh. 

Shortage of St ... 

6. SHAI MANORANJAN BHAKATA: 
Will the Minister of STeEL AND MINES be 
pleased to state: 

(a) whether there is shortage of steel in 
the country; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the action taken by the Government 
to meet the shortage? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN) (a) Yes, Sir. 

(b) Against the assessed domestic 
demand of 15.35 million tonnes of finished 
steel for the year 1990-91 domestic pro-
duction is now estimated to be at about 13.4 
million tannes. 

Production plans have not materialised 
mainly due to shortage of power and coal, 
leading to lower production. Shortages are 
also in respect of special types of steel, 
e.g.ship-buildinglboiler quality plates. fully 
killed deep drawing and extra deep drawing 
quality not and cold rolled sheets/ coils, 
TMBP I etc. due inadequate domestic ca ... 
pacities. 

(c) Government is encouraging pro-
duction of steel in the private/secondary 
sector. It has also been decided to allow 
'creation of additIOnal steel making capacity 
in the secondary sedor with unit capacity 
uptoone million tonnes bllsadoneJectricara 
furnace/energy optimising tacMologies in-
cluding small blast furnaces. The integrated 
steel plants are also implementing projects 
for expansion and modernisation and tech-
nological upgradation. In the caM of SAil 

plants. emphasis is also being laid on better 
maintenance of the existing plant and 
equipment and imparting. technological dis-
cipline to operate them, encouraging re-
search and development activities, and ef-
forts to mould a better work culture, and 
ensuring adequate and timely availability of 
inputs of the required quality. 

Imports of various categories of steel 
are allowed as perthe import-export policy in 
force for the time being. 

A.alstance to Small Entrepreneurs In 
Karnetaka by Banks 

7. SHRI M.V.CHANDRASHEKARA 
MURTHY: Will the Minister of FINANCE be 
pleased to state: 

(a) whether all the nationalised banks 
located in Karnataka have been making ef-
forts to assist and protect the growth of small 
entrepreneurs in the State; 

(b) H not, whether the Government have 
received any complaints from the State 
Government agencies against some ofthose 
banks: and 

(c) if so, the facts thereof and details of 
the affectivQ measures proposed to be taken 
in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS) (a) to (c). Small Industries De-
velopment Bank of India (SI081) has re-
ported that it provides refinance assistance, 
inter-alia, through Nationalised Banks in 
Kamataka against their term loans to units in 
small scale including artisans and tiny units. 
During the current year period from April, 90 
to January. 91 refinance assistance dis-
bursed 10 the Nationalised Banks stood at 
Rs. 23.32 eror., out of As. 58.22 erores 
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availed by all banks in the State during the 
period. 

NRls Conference In New Deihl 

8. SHRI B. DEVARAJAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Second International 
Conference on NRls was organised by the 
NRls Welfare Society of India in New Delhi 
recently; 

(b) ifso, thedetails and outcome thereof; 

(c) whether any memorandum has been 
submitted to to the Government by them; 

(d) if so, the details thereof; and 

(e) the reaction of the Government 
th£}reon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (e). The NRI Welfare Society of India 
held the Second International Conference of 
NRls on 21 st January, 1991 in New Delhi. A 
copy of the speech delivered by the General 
Secretary of the Society and a memorandum 
were received in Government and examined. 
Government, from time to time, reviews the 
policies and procedures with a view to re-
moving irritants for NRI investors, based on 
suggestions received from NRt's and NRI 
Organisations. 

[ Trans/ation] 

Banks Loans for Industries 

9. SHRI BHOGENDRA JHA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether three-day entrepreneurial 
development camps were organised in 

Madhubani and Darbhanga districts of Bihar 
during 1982-83 under the joint auspices of 
small scale industries departments of Cen-
tral and State Governments wherein the 
representatives of nationalised banks also 
participated; 

(b) if so, what was the contribution of the 
banks to promote the manufacturing units; 

(c) whether such camps are being 
organised during the current year also in the 
said districts; 

(d) whether Government propose to 
formulate any policy for sanctioning loans to 
the small scale and self-employment indus~ 
tries through banks on experimental basis in 
the said districts; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE MINISTER AND 
DEPUTY MINISTER IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY 
SINGH): (a) to (e). lOBI has reported that it 
had not organised any EOP Camps in 
Madhubant and Oarbhanga districts of Bihar. 
However, lOBI has been supporting EDPs, 
including EDPs, forwomen, in various States 
with the main objective of developing entre~ 
preneurs enabling them to establish their 
own enterprises and in turn to create more 
job opportunities. lOBI has so far supported 
67 EOPs at a total cost of As. 21.92 lacs in 
Bihar upto the end of March,1990. 

In Madhubani District, lOBI has sup-
ported in 1989-90 an EOP for women at a 
cost of Rs. 0.63 lacs, benefiting 25 trainees. 
Similarly, in Oarbhanga District, lOBI sup-
ported one general EDP benefiting 49 
trainees at a cost of As. 0.40 lacs, in 1988-
89. 

In the context of priority accorded to 
development of tiny and village industftes for 
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creating self-employment in rural araas as 
also to provide wider flexibility to the agen-
cies conduding EOPs, lOBI has recently 
decided to support rural EDPs. 

[English] 

Target for Export of Iron ORE 

10. SHRIMATI VASUNDHARA 
RAJE: 

SHRI SRIKANTHA DATTA 
NARASIMHA RAJA 
WADIYAR: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the policy of the Government with 
regard to the export of iron ore; 

(b) the target set for the export of iron 
ore to different countries during the Seventh 
Five Year Plan period and the total quantity 
of Iron are actually exported during that 
period, country-wise: and 

(c) the target set for the export of iron 
are during the Eighty Five Year Plan period? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SHANTILAL 
PURUSHOTIAM DAS PATEL): (a) Export 
of iron ore is canalised through Minerals and 
Metals Trading Corporation of India Ltd. 
(MMTC). 

Iron ore of Goan origin when exported to 
Japan, South Korea, Taiwan and West Eu-
rope is, however, allowed for export under 
OGL-3 subject to registration of contracts 
with Goa Mineral are Exporters Association. 

Kudremukh Iron are Company Limited 
(KIOCL) is also allowed 10 export its products, 
viz., iron are concentrates and pellets, directly 
to all markets. 

(b) The year-wise overall target set for 
export of iron ore during the Seventh Five 
Year Plan period was as under: 

Year 

1985-86 

1986-87 

1987-88 

1988-89 

1989-90 

Target in 
million tonnes 

29.60 

32.00 

34.40 

32.00 

33.00 

Actual exports, country-wise during the 
same period are given in the attached 
statements. I do III 

(c) Exports of iron ore during the Eight 
Plan Period is estimated to range between 
33 million to 36 million tonnes per year. 
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Loan from World Bank and IMF 

11. SHRI A. VIJAVARAGHAVAN: Will 
the Ministarof FINANCE be pleased to state: 

(8) the various loans received by the 
Government of India from the International 
Monetary Fund (IMF) and the World Bank 
from 1984 to 1990 with terms and conditions 
thereof: and 

(b) the principal amount and interest 
repaid so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER· 
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) No loans were contracted by Government 
of India with I.M.F. during the period 1984 to 
1990.ln 1984-85 there was a drawal of SDR 
200 million from IMF, but this was under the 

Extended Fund Facility (EFF) arrangement 
agreed with IMF in 1981. Details of loanl 
credit agreements entered into with World 
Bank Group during 1984-1990 are given in 
the attached statement. The IBRD loans are 
repayable over a period of twenty years 
inclusive of grace period of five years, carry 
variable interest rate and commitment charge 
on undiscussed balance which is presently 
fixed at 7.730/0 and 0.25% respectively. IDA 
credits are interest free, carry variable 
commitment charge which is at presant zero 
percent and a service charge of 0.75%. The 
IDA credits signed from 1988 onwards are to 
be repaid over a period of 35 years and those 
agreed to before 1988, over a period of SO 
years including in both cases. a grace period 
of 10 years. 

(b) The repayment of principal and 
interest to IMF and World Bank on various 
loans as on 31.12. 1990 are as follows: 

(In US & Million) 

Principal Intef'9st 

IMF 4673.70 2241.01 

World Bank 2252.04 3814.27 
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Dlacountlng of Accommodation Billa by 
Non-Banking Finance Companl •• 

12. PROF.MADHUDANDAVATE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether non-banking finance com-
panies undertake discounting of 'accommo-
dation bills' on a very large scale; 

(b) if so, whether·such 'accommodation 
bills' are subsequently rediscounted by them 
with nationalised banks; 

(c) if so, whether such rediscounting 
has the effect of circumventing the Reserve 
Bank of India's credit montoring system and 
exceeding the credit limits fixed by the RBI; 
and 

(d) If so, whether the Government will 
advise the nationalised banks to refrain from 
rediscounting 'accommodation bills' which 
are not backed by stocks? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND OEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) Reserve Bank of India (RBI) has reported 
that it has no information regarding the ex-
tent of discounting of accommodation bills 
by the non-banking finance companies. 

(b) Banks are not expected to entertain 
accommodation bills. 

(c) All bills facilities form part of total 
working finance of a borrower which in turn 
is determined according to the inventory and 
receivable norms. Bills facilities extended 
outside such permissible bank finance would 
ailld credit discipline. 

(d) RBI has, through itl circulars, re-
peatedly exhorted bank. to be very cautious 
in their bills portfolio. Bills purchasedl dis-
counted by banks are expected to refate to 

genuine movement of goods. Whenever In-
stances of financing of accommodation bills 
are noticed by RBI, banks are invariabty 
asked to eschew such pra~ices and take 
suitable corrective steps. 

[ Translation) 

Bhaglrath Gramln Bank Sitapur (Uttar 
Prade.h) 

13. SHRI RAM LAL RAHI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have re-
.. ceived any complaints In regard to irregu-
larities in the functioning of the Bhagirath 
Gramin Bank in Sitapur district of Uttar 
Pradesh; 

(b) If so, whether the Government have 
conducted any enquiry in this regard; 

(c) if so, the outcome thereof; and 

(d) if no enquiry has been conducted, 
the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) Yes, Sir. 

(b) to Cd). The Chairman, Bhaglrath 
Gramin Bank, Sitapur was asked to enquire 
into the complaints. It has been r8fX)rted that 
one of the complaints was against the alleged 
misbehaviour of an emplayce of the bank at 
Its Rampur Branch and was not found to be 
true. The complaints of residents of Gram 
Sabha Kuneta Lach! Rampur, block 
Machhrehta about the non-grantlng of loan 
waiver to farmers i8 not correct as the 
concerned farmers were not found eligible 
for waiver under the Agricultural Rural Debt 
Relief Scheme. Another complaint about 
Chandpur branch in not disbursing loans to 
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farmers has also not bean found to be cor-
rect. a8 Iln081.4.1 990.93 farmers have been 
disbursed crop loans of As. 3.03 lakhs. 

[English] 

F.rro Scrap Nigam LTD. 

14. SHRI V. SREENIVASA PRASAD: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether the Ferro Scrap Nigam 
Limited, a subsidiary of Metal Scrap Trade 
Corporation Limited, has been working 
without a Chief Executive; 

(b) If so, the facts in this regard; and 

(c) when the Chief Executive is likely to 
be appointed by the Government? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (a) and (b). 
The post of Chief Executive of Ferro Scrap 
Nigam Limited fell vacant in January, 1990 
consequent upon the completion of the 
tenure of the then Managing Director. A 
candidate was selected against the vacancy, 
but he declined to take up the assignment. 
Action was ther.fore taken to select another 
candidate. this process was completed re-
cently. 

Cc) The Chief Executive of the Company 
has been appointed and the order therefor 
was issued on 13.02.1991. 

Export of Flnlahed .... th.r 

15. SHRIRAJAMOHANAREDDY: Will 
the Minister of COMMERCE be pleased to 
atat.: 

Ca) whether the Government contem-
plate to ban the export of finished leather in 
near future; and 

(b) if 80, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SHANTILAL 
PURUSHOTTAM DAS PATEL): (a) and (b). 
There is no proposal to ban the export of 
finished leather in the near future. With a 
view to encouraging the exports of value 
added products In place of the raw material, 
Government have issued a Notification dated 
31 st Aug ust, 1990 stating that with eft ect 
from 1 st April, 1991, all kinds of finished 
leather shall be allowed for exports only 
under OGL No.3 of the Import & Export 
Policy, Volume II. 

Hundred Percent Export Oriented Unit 
Scheme 

16. SHAI PRAKASH V. PATIL: Will the 
Ministerof COMMERCE be pleased to state: 

(8) whether the Government have re-
ceived any representations from the Con-
federation of hundred percent Export oriented 
Units pointing out the defects in the EOU 
Scheme which are adversely affecting even 
the approved export oriented units; 

(b) if so, the suggestions given by the 
Confederation to Improve the performance 
of export oriented units; and 

(c) the steps taken by the Gov.mment 
to remove the dlfficultl •• faced by EOU'.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM OAS 
PATEL): (a> Confederation of 100% Export 
Units has been making auggestions in regard 
to th.1 00% EOU Scheme, from tim. to time. 

(b) The lugge.tlonl, among others, 
relateto simplification of cultoma procedur •• 
and grant of full CCS to 100% EOUa, a. are 
applicable to unite In the Domestic TariH 
Area. 
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(c) The problems relating to Cus~oms 
have been taken up with the Department of 
Revenue at appropriate leaves and that 
Department is examining the suggestions 
made by the Confederation. Their sugges-
tions for grant of full CCS, instead of 50% of 
the normal rate, has been agreed to recently t 
subject to the condition that at least 75% of 
the raw materials used are of indigenous 
origin. 

Recovery of dues from Sick Units 

17. SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of FINANCE be 
pleased 'to state: 

(a) the number of sick units and the total 
crelit from financial institutions and com-
mercial banks outstanding against such units: 

(b) the policy for recovery of dues of 

Name of Institution No. of units 

1 2 

lOBI 248 

IRBI 283 

ICICI 148 

IFel 169 

(b) to (d). Detailed guidelines have 
been issued by RBI from time to time regard-
ing formulation/implementation of rehabilita-
tion packages in respect of sick/weak units 
which are potentially viable for their revival. 
Rehabilitation package, inter alia, provides 
for funding of existing dues of banks and 
financial institutions with extended period for 

financial institutions and' commercial banks 
from these units; 

(c) the existing rules to protectthe rights 
of workers including their dues from these 
units; and 

(d) how it is proposed to curb this 
spreading menace to financial and employ-
ment stability in the country? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) As 
per RBI's statistics, as on 31.12.1988, the 
total n umber of sick units was 241814 with 
outstanding bank creditof Rs. 5528.30crores. 
Particulars regarding sick units in the portfolio 
of four major financial institutions as on 
31.3.1990 is as follows: 

Rs. in crores 

Amount 
outstanding 

3 

532.00 

300.47 

213.32 

200.05 

repayment thereof in a phased manner, in-
terest concession, grant of fresh term loan 
as also working capital facilities. Protection 
of workers due is ensured by grant of fresh 
rehabilitation term loans by banklfinancial 
institutions on 50:50 basis under labour 
rationalisation scheme. Where units are 
considered non-viable, recovery of dues is 
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sought through court procedure, one-time 
settlement atc. The Reserve Bank of India 
has advised the banks to strengthen their 
organisational arrangement for early detec-
tion of sickness as also to review the ad-
equacy of the information system and the 
administrative set·up for detecting incipient 
sickness. 

The financial institutions also have 
comprehensive monitoring system consist-
ing of periodical project implementation! 
progress reports, plant visits, feed back from 
nominee directors of. assisted units to closely 
follow-up the performance of any company. 
In cases where poor performance is noticed, 
necessary remedial steps are initiated in 
consultation with the sick units. While fram-
ing rehabilitation package for units found 
viable, the legitimate dues of labour are kept 
in view and suitable provisions made for their 
payment. 

The Board for Industrial and FinanCial 
Reconstruction (BIFR) has been set up un-
der the Sick Industrial Companies (Special 
Provisions) Act, 1985 to determine preven-
tive and ameliorative steps in respect of sick 
units. The objective of the Act is inter-alia to 
secure timely detection of potentially sick 
industrial units for speedy determination of 
preventive measures. 

Honorarium to officials engaged In 
defending cases In CAT 

18. SHRI MADAN LAL KHURANA: Will 
the Minister of LAW AND JUSTICE be 
pleased to refer the reply given t Unstarred 
Question No.SOSS on 7th September, 1990 
regarding honorarium to officials engaged in 
defending cases in CAT and state: 

(a) whether the information has since 
been collected: 

(b) if so, when the same will be laid on 
the Table of the House: and 

(c) if not, the reasons for delay in 
collecting the information? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMAN lAM SWAMY): (a) to (c). Infor-
mation with regard to Question No. 5056 had 
been collected and laid on the Table of the 
House on 28th December, 1990 in response 
to Unstarred Question No. 386, a copy of 
which is enclosed herewith 

Honorarium to Officials engaged In 
defending cases 

386. SHRI HARISH PAL: Will the 
Minister of LAW AND JUSTICE be pleased 
to refer to the reply given on September 
7.1990 to Unstarred Questioil No.SOSS re-
garding honorarium to officials engaged in 
defending cases in CAT and state: 

(a) whether the requisite information 
has since been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the 
time by which it will be collected? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): (a) to (c). Gov-
ernment has not taken any decision not to 
appoint pr Ivate lawyers to defend the cases 
in the courts or tribunals. Since government 
cases are defended by government counsel, 
the question of cases being defended by 
officials or payment of honorarium to them in 
this regard does not arise. 

Gold Mines In Karanataka 

19. SHRI SRIKANTHA DATTA 
NARSIMHA RAJA WADIYAR: Will the 
Minister of STEEL AND MINES be pleased 
to state: 
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(a) tha particulars of gold mines in 
Karnataka and the extent of gold deposits in 
those minas approximately; 

(b) the average daily production of gold 
in thosa minas; and . 

(c) the projection made for gold pro-
dudion in those minas during the Eighth Five 
Vear Ptan period? 

THE MINISTER OF STEEL AND MINES 
(SHRI AS HOKE KUMAR SEN): (a) Thera 
are two gold mines in Karnataka .. KoIar Gold 

Fields Mines (KGF) of Bharat GokJ Minas 
limited and Hutti Min" of Hutt' Gokt Min .. 
Company limited. Total insitu gold ore re-
serves at KGF and Hutti Gold Min •• are 3.87 
million tonne8 and 5.5 miltion tonne. re-
spectively . 

(b) The average daily gold prod~n at 
KGF and Hutti Minas is 1.58 kgs of gold 
respectively . 

(c) The projections for gold production 
at KGF and Hutti Mina. during the Eighth 
Plan are: 

Yesr kGF Mines HuniMin •• 
(kgs) (l<gs) 

1 

1990 .. 91 

1991-92 

1992-93 

1993 .. 94 

1994-95 

[ Translation] 

Lok Ada'at Movement 

20. SHRI GULAB CHAND KATARIA: 
Will the MInister of LAW AND JUSTICE be 
pleased to state: 

(a) whether the lok Adalat movement 
has been able to achieve the objective for 
which it was started; and 

(b) if not, the reasons therefor and the 
steps being taken by the Government to 

2 3 

475 900 

440 1000 

440 

440 

440 

1000 

1000 

1000 

make them more effective? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): (8) and (b). The 
Lok Adalat Movement, by and large, had 
been started in the country around the end of 
1985. As per information availabl. w!th the 
Committee for Implementing Legal Aid 
Schemes. as on 7·2·1991,4,319 Lok Adalat 
were hold, where over 25.71 lakhs cases 
have been settled. The Lok Adalats are at 
present voluntary efforts for resolution of 
disputes through persuasive an conciliatory 
method. The above achievements reflect 
the success of the lok Adalat Movement. 
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{English) 

Tranafer of Union Bank of India OffI-
cial. 

21. SHRI NANDLAl MEENA: 
SHRI PRATAPRAO B. 

BHOSLE: 

Wil1the Minister of FINANCE be pleased 
to state: 

(a) the tenure for which the employees 
of the Union Bank of India may remain in one 
branch and at one station: 

(b) the number of officiats working in the 
branches of the Bank in Delhi over the pre-
scribed tenure and the reasons therefor: 

Cc) the steps taken to rotate all such 
employ&es; and 

(d) the number of employees of the 
Bank ~ have been found to possess wealth 
and assets disporportionate to their known 
sources of Income. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
t-:JAL AFFAIRS (SHRI OIGVUAY SINGH): 
(a) Union Bank of I~dia has repOrted that the 
tenure of officers .and clerical staff in one 
place of posting is generally for 3 and,,5 
years, respectively, subjed to administrative 
exigencies. 

(b) and (c). 69 Officers to the bank 1n its 

S.No. 

1 

1. 

Name of the Company/Firm 

2 

Kerala State Electronic 
Development Corporation, 
Trivandrum. 

branches in Delhi are reported to have com-
pleted the stipulated time period and are due 
for transfer. The rotation of the staff is pro~ 
posed to be done by the banks in a phased 
manner on the close of th academic year 
subjed to its administrative exigencies. 

(d) Nil. 

Tax Arrear. Against Companies In 
Kerala 

22. SHRI p.e.THOMAS: Will the Min .. 
isler of FINANCE be pleased to state: 

(a) the details of the companieslfirms in 
Kerata against whom tax arrears amounting 
to rupees ten lakhs or more are pending 
realisation: 

(b) the amounts due from each of them; 
and 

(c) the steps taken or proposed to be 
taken to recover the outstanding tax dues? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHAI DIGVIJAY SINGH):. 
(a) and (b). A list aftha names of Companiesl 
firms with tax arrears amounting to Rupees 
ten lakhs or more is given in the attached 
statements. 

(c) Legal, administrative and other 
measures as are considered necessary are 
taken from time to time to recover the out-
standing tax dues. 

Arrears 
Central Excise 
arrears as on 1.1.1991 

3 

19.45 
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1 2 3 

2. Punalur paper Mitis, 
Punalur. 735:00+ 

105.00 
(Penalty on Co.) 

3. L.N. Oalmia of Punalur 25.00 
Paper Mills. 

4. Ram Rubbers. 10.65 

5. Priya Rubbers 62.30 

6. Poabs Battery 13.10 
containers. 

7. Ruby Rubber 21.35 
Changanacherry . 

8. Triven; Rubbers 15.04 

9. National Rubber 66.35 
Factory 

10. Premier Tyres 223.76 
Kalamasserry 

11. Kerala Agro Machinery 21.34 
Corpn. Angamally 

12. Usha Rubbers, 17.91 
Kalamasserry 

13. Travancore Rayons, 10.27 
Perumbavoor. 

14. Vitco Rubbers, 19.53 
Kizhakkambalam. 

15. Arathi Rubbers, 15.75 
Products. 

16. Sedse) Rubbers, 31.28 
Kothattukuram. 
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1 2 3 

17. Rubicon Rubber Products 21.16 

18. Paulose & Mathen Gases, 19.84 
Eloor. 

19. 'Fact, Udyogamandal. 16.98 

20. Janso Soft Drinks, Aroor 30.59 

21. Jonacaps, Alleppey. 14.00 

22. Tata Oil MUls Co. Ltd. 79.16 
Ernakulam. 

23. Metal Box India Ltd. 11.01 
Edapa"y. 

24. Tecson Rubber Products, 124.63 
Moorkanikkara. 

25. Teesun Rubbers 59.68 

26. Steel Industrial 35.57 
Forgings Ltd., Athani. 

27. Chandrika Printers, 46.31 
Irinjalakuda. 

2&. Jyothi Rubbers, 58.90 
Vall ivatto m 

29. Pakshy Mark Beedi, 15.35 
Kollangode. 

30. Gwalior Rayons fibre 21.51 
Division. 

31. Calicut Rubber Co. 77.30 
Calicut. 

32. Mayin Beedi Co. Calicut 25.25 

33. Steel Industries Kerala 25.34 
Ltd, Shertallai. 
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1 2 3 

34. Polymer Products, Man;'ri 13.n 

35. Bharath Plywood & Tamber 71.32 
Products, Cannonore. 

36. Sharmat Rubber 14.44 
Industries. 

37. MIs, TELK, Aganamally. 11.03 

38. N.S Rathinam & Sons, Ship 25.73 
Breakers. Cochin. 

39. Gnat Rubber Works. 15.00 

40. MIs Rubby Rubbers. Aramuls. Aramula. 51.13 

41. Internatinal Rubber, Works 41.10 

42. Standard Rubber. 35.00 

43. Lamera Rubber Works. 11.00 
lncomeT .. 

arrears as on 30.8.90 

44. MIs Joseph Mishael & Bros. 109.59 

45. Travancre Electric Chemical 148.97 
Industries Ltd. 

46. MIs Karala Small Industries n.6S 
Development Corpn. Ltd. 

47. Rajmphan Cashew (P) Ltd. 76.60 

48. Shree Rama Cashew (P). 60.78 

49. MIs Travancore Sugar & 92.92 
Chemical ltd. 

50. MIs The Malayala Manorama Co. ltd. 46.09 

51. MIs The Neroth Oil Mills Co. Ltd. 37.16 
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1 2 3 

52. MIa The National Tv,. 30.26 
& Rubber Co. d India Ltd. 

53. Uls ~ Tropical P1antatins ltd. 31.21 

54. Ws Alanca Iron & Steel 45.43 

55. MIs Upasana Hospital & Nursing Home. 25.95 

56. Mis Antoser (P) Ltd. 13.97 

57. MIs Duraflex CoiF 13.82 
Industries Pvt. Ltd. 

58. Mis Excel Glaasea Ud. 12.44 

59. MIs Karala Kaumudi (P) Ltd. 12.85 

60. Mis N.C. John a Sons Ltd. 21.26 

61. MIs The Padinjarekara 22.09 
Agencies Ltd. 

62. MIs Mangalam PublicationL 15.35 

63. MIs. Sree Murugam Trading Co. . 14.93 

64. MIs Oriental Finance & Exchange Co. 18.09 

65. MIs Olympic Win ... 

66. MIs Maen. Handloom Centre 

67. MIs K.G. Pur~th.man 
Associates. 

Nalco'. PrcMIuctlon 

23. SHRl GOPI HATH GAJAPATHI: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) thetargat •• t tor production 01 alumi .. 

17.21 

20.09 

17.28 

nium by the National Aluminium Company 
ltd. (HALeO) during 1990-91; 

(b) whether the target has baen 
achieved; 

(c) if so. the total production achieved 
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during 1990-91 so far; and 

(d) the steps taken by NAlCO to in-
crease production? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (8) NALCO 
had initially set a target of production of 
1,80,000 tennes of aluminium metal and 
7,60,000 tonnes of alumina. Because of 
accidental fire in the Captive Power Plant in 
March, 1990 the estimated target for pro-
duction of aluminium metal was revised 
downwards to 1,50,000 tonnes. 

(b) and (c). By end of Juanuary, 1991 
NALCO has achieved production of 1,20,878 
tonnes of aluminium metal and 5,18,370 
tonnes of alumina. During the year 1990-91 
NALCO is likely to achieve the revised target 
of 1,50,000 tonnes of aluminium metal. 
However, there will be shortfall in production 
of alumina which is mainly due to disruption 
in railway movement in Damanjodi sector 
following a cyclone in Andhra Pradesh coast 
in May, 1990 because of which the alumina 
plant had to be shut down for total period of 
more than two months. 

(d) Steps like increasing the number of 
pots and stablising the pot parameters have 
been taken to achieve higher efficiency in 
pot output and further increase of aluminium 
production. 

Keonjl1ar 

Cooperative Banks 1.32 

Commercial Banks 12.44 

Regional Rural Banks 7.86 

21.62 

[ Translation] 

Bank Loans to Rural People In Orissa 

24. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the facility of granting bank 
loans has been provided to rural people of 
Keonjhar, Mayurbhanj and Sundergarh dis· 
tricts in Orissa, particularly the Scheduled 
Castes and Scheduled Tribes; 

(b) if not, the reasons therefor and 
whether it is proposed to chalk-out a scheme 
to make loans available to the people of the 
said districts; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MINIS-
TER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(c). The banks provide loans in rural areas 
in all parts of the country including the said 
districts in Orissa to borrowers belonging to 
all categories including Scheduled Castes 
and Scheduled Tribes. The credit institu-
tions participate actively in financing the 
beneficiaries identified under the various 
development schemes of the Government. 
Under the Integrated Rural Development 
Programme during the half year period from 
April to September, 1990, the credit institu-
tions have disbursed loans in the said dis· 
tricts as under:· 

(Amount in /akhs) 

Mayurbhanj Sundargarh 

0.42 

14.41 29.34 

11.23 3.18 

25.64 32.94 
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[English] 

Fallin Prices of Peppar, Ginger, 
Coconut and Cardamom 

25. SHRI PALAI K.M. MATHEW: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the steps taken by the Government 
to prevent the fall in the prices of pepper, 
ginger, coconut and cardamom as a result of 
the Gulf war; 

(b) whether the Government propose to 
seek new and alternative avenues for in-
creasing exports of these products; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS 
PATEL): (a) Steps taken by the Spices 
Board in respect of cardamom oW ,ndicated 
below: 

(1) Regulate arnvals at auctions 

(2) 

(3) 

Ensuring larger bidding 

Monitoring the system of auction 
through cardamom planters, 
auctioneers and traders asso-
ciations. 

(4) Ensuring higher exports 

(5) Providing CCS and air freight 
subsidy on exports in consumer 
packs to Middle East. 

The average auction price for cardamom 
has been substantially higher than the pre-
vailing international prices. 

Information in respect of other spices is 

being collected and will be laid on the Table 
of the House. 

(b) and (c). The following measures 
have been taken to increase exports:-

(1 ) 

(2) 

Exploring new markets, like 
China, Korea, Australia, etc. 

Participation in trade fairs/exhi-
bitions in various overseas mar-
kets. 

(3) Sponsoring of sales delegations. 

(4) 

(5) 

Promotion of Indian brands in 
foreign markets. 

Developing of markets for oils 
and oleoreslns. 

Drop in Remittances from Gulf 

26. SHRI S. KRISHNA KUMAR: Wilf 
the Ministerof FINANCE be pleasedtosta1e: 

(a) whetherthe Government have made 
any assessment of the loss suffered by the 
country due to drop in the remittances from 
the Gulf and the loss to various projects etc. 
due to the Gulf war; and 

(b) (f sO,the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). For 1988-1989 the Reserve 
Bank of India estimates total private transfer 
receipts (remittances at US dollars 2350 
million of which US doilars 1060 million came 
from the middle East (including Gulf). About 
US dollars 200 million i.e. 8.5% of the total 
remittances came from Kuwait while the 
contribution made by Iraq was US dollar 5 
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miUion. • is estimated that the 10 .. suttered 
by the country due to drop in remittances 
from the Gulf is likely to be around US dollars 
200 million. As regards project" two projects 
are currently funded by Kuwait Fund and no 

disburs..,.8ntS could take place owing to the 
disturbances In the Gulf area since August 
1990. Regarding datails of the projects 
statement is attached. 
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Clearance of Cheques and Drafts of 
Gulf Returnees 

27. SHRI SURESH KODIKKUNNIL: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether the Union Government are 
aware of undue delay in clearance of cheques 
and drafts of persons returning from Gulf by 
banks in Karala; 

(b) if so, the reasons therefor; and 

(c) the action taken/proposed to be 
taken by the Union Government to allevlflte 
hardships being caused as a result thereof 
to persons returning from the Gulf? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (c). On account of disturbed/war 
conditions in Gulfs areQ; commercial banks 
have put certain restrictions on the 
encasehment of financial instruments ema-
nating from the Gulf countrres. This is based 
on the dictates of commercial judgement 
and prudent banking with a view to ensuring 
that sufficient balances are available in ru-
pee account of the banks Issuing finanCial 
instruments. However, With a view to alleVI-
ating hardships caused to Indians returning 
from the Gulf, the State Bank of India has 
since relaxed these conditions and given 
directions to their branches to encash in-

struments issued by Exchange CompanIes 
In the Gulf region managed by them. In 
regard to financial instruments issued by 
correspondent banks rind other Exchange 
Companies, S81 have directed their branches 
to encash instruments upto As. 10,0001- on 
presentation. Amounts In excess of Rs. 
10,0001- are to be drsbursed on verification 
of balances of the drawing banks/Exchange 
Companies. 

Balance of Payment Position 

28. SHRI K.S. CHAVDA: Will the 
Minister of FINANCE be pleased to state: 

(a) the latest position in the deficit of 
balance of payment; 

(b) to what extent this has been affected 
due to Gulf war; and 

(c) the preventive measures being 
considered by his Ministry in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MiNISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b) The available data on balance of 
payment dre for the period 1988-89 (provi-
Sional) only. However, the latest Balance of 
payments position in mainly reflected in the 
level of foreign exchange reserves. The 
Foreign exchange reserves level had fallen 
to Rs. 2152 crores by the end December, 
1990 from Rs. 5787 crores at the end of 
March, 1990. The extent oJ the impact of the 
Gulf Crisis on balance of payments is evi-
denced by the depletion of foreign exchange 
reserves. 

(c) The Government has initiated a 
numberof measures to promote exports and 
curtail non-essential imports. Attempts are 
also being made to augment foreign earn-
ings through capital inflows including accel-
erated disbursement of external assistance. 

Computerisallon Scheme to Monitor 
Implementation of Compensatory 

Forestation in States 

29. SHRI AJIT KUMAR PANJA: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whetherthe Union Government have 
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introduced any computariaation IChama to 
monltorth. implementation of c:ompenaatory 
forestation and other Ittpulationl laid down 
whll. clearing project8 in the Sta&ea: 

(b) whatherth.Govemment have found 
any State Go"emment 1eckk1g eeriouaness 
In implementation of the •• 1Chem .. ; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKAGANDHI): 
(a) Yas, Sir. 

(b) and (c). Not all States hav. achieved 
the compensatory Afforestation targets in 
full in resped of all the prOOI8Is approved 
under the Forest (Conservation) Act, '9S0 
and the position is being reviewed with 
them. 

Conce •• lonal Loan from ADB 

30. SHRI K.S.RAO: WBI the Minister of 
FINANCE be pleased to Itate: 

(a) whether India h. recentfy been 
able to get the concessioMi eoft loan from 
the Asian Development Bank (ADB); 

(b) if 10. the quantum of the loan; and 

(c) the terms for repayment? 

THE DEPUTY UINlSTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER· 
NAL AFFAIRS (SHRI DIGVlJAY SINGH): 
(a) No, Sir. 

(b) and (c). Doe. not .... 

Import of ca ..... 
31. SHRI CHANDRESH PATEL: 

SHRI S.N. VEJCARIA: 

Will the Minister of COMMERCE be 
pleased to atat.: 

(a) whether the Govemment propo .. to 
allow Import of cast iron scrap under the 
Open General Licence; 

(b) if 10, when; and 

(c) if not , the reasona therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS 
PATEL): (8) and (b). No, Sir. 

(c) The luggestion for allowing import 
of cast iron scrap under Open General Li-
cence hal been examined recently In con-
sultation with concerned Departments. 
However, it has not been found possible to 
Include this item in the OGL List in view of the 
present balance of payment situation. 

Effect of Gulf War on Export. from 
india 

32. SHRI Y.S. RAJASEKHAR 
REDDY: 

SHRI V. SREENIVASA' 
PRASAD: 

SHRI MONORANJAN SUR: 
SHRI M.V. CHANDRA 

SHELABA MURTHY: 

WiU the Minister of COMMERCE be 
pl.ased to state: 

(a) the effect of Gulf war on exports to 
Iraq and other Gulf countries and inward 
remittance. from th ... countries; and 

(b) the efforts being mad. to boost 
exporta to other countries to offset the fall in 
.)CpOIta to Qui countrie.? 

'P' 
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRt SHANTILAL 
PURUSHOTIAM DAS PATEL): (a) In view 
of the UN Security Council resolution im-
posing economic sanctions of Iraq and kuwait. 
trade with these countries has been banned. 
As a result of Gulf war, normal exports to 
West Asian countries and inward remittances 
from these countries are also adversely af-
fected. 

(b) Some of the important measures 
taken are the followlng:-

(I) An inter-Ministerial Empowered 
Committee has been constituted to 
resolve the problems of exporters 
to the Gulf countries. This Com-
mittee took a number of decisions 
to facilitate continuance of exports 
to the Gulf region. 

(ii) Export promotion Councils have 
been requested to initiate steps to 
maintain the tempo of exports by 
exploring alternative markets for 
their products. 

(iii) Indian Embassies in the Gulf region 
were asked to identify the potential 
areas for stepping up exports in a 
big way. Feedback received from 
our Missions were disseminated to 
the Export Promotion Councils/ 
Commodity Boards. 

Modernisation of liSCO 

33. SHRIINDRAJITGUPTA: 
SHRI DHARIMPAL SINGH 

GUPTA: 

Will the Ministerof STEELAND MINES 
be pleased 10 state: 

(8) whether the modernisation plan of 

the Burnpur unit of Indian Iron and Steel 
Company Limited has not yet been finalised; 
and 

(b) if so, at what stage it is? 

THE MINISTER OF STEEL AND 
MINES (SHRI ASHOKE KUMAR SEN): (a) 
and (b). The Government is in the process of 
finalising the Modernisation Scheme of 
liSCO, various aspects regarding which are 
under examination at present.---

Efect of Gulf war on Bombay weather 

34. SHRI SHANTARAM POTDUKHE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the National Society for Air 
Pollution Control has attributed the warming 
of Bombay weather to the enormous fuel 
combustion in missile rockets and supersonic 
fliJhts deployed in the Gulf War, 

(b) If so, whether Government have 
made any study of the Bombay warming up 
as a result of the Gulf War; and 

(c) its outcome and the steps being 
taken to countenance the situation? 

THE MINISTER OF STATE OF THE 
\1INISTRV OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) Yes, Sir. 

(b) and (c). The Indian Meteorological 
Department have conducted studies of the 
above normal temperatures in Bombay be-
tween 23rd January to 30th January I 1991. 
These studies show that the above normal 
temperatures in Bombay during this brief 
period of about one week were not in any 
way related to the Gulf War. These are 
normal meteorological variations and do not 
call for any action. 
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Dapoalt8ln indian banka from Gulf 
Countr ••• 

35. SHRI P.M. SAYEEO: 
SHRI VAMANRAO MAHAOIK: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Indian banks have 
received any deposits in foreign currency 
from the residents oftha countries in the Gulf 
region; 

(b) if so, the details thereof; if not, whether 
there is such a possibility; 

(c) whether the Government have con-
ducted any negotiations with private enter-
prises and also at Government level in this 
regard; 

Cd) if so, the resutts achieved; and 

(c) the special incentives; if any, being 
demanded by these depositors? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (e). Reserve Bank of India (RBI) has 
reported that they are not aware about the 
keenness or otherwise of big depositors in 
the gulf countries to keep their money in the 
Indian Banks due to Gulf War. However, 
Reserve bank of India received some pro-
posals through banks operating in India for 
acceptance of large deposits from outside 
the country but those proposals have not 
materialised. 

Steel Production In Secondary Sector 

37. SHRI KUSUf\4A KRISHNA 
MURTHY: Will the Minister of STeEL AND 
MINES be pleased to state: 

(a) The quantity of crude st .. 1 produced 
in the secondary sector during the last three 
years; 

(b) the role assigned to the secondary 
sector for augmenting the production of crud. 
steel during the Eighth Five Year Plan; and 

(c) the steps taken for the modernisation 
of existing steel plants and also for the 
commissioning of the first phase of 
Visakhapatnam Steel Plant and the present 
status thereof? 

THE MINISTER OF STEElANDUINES 
(SHRI ASHOKE KUMAR SEN): <8' The 
quantity of crude steel produced in the sec-
ondary sector (Electric Arc Furnace) during 
1987-88, 1988-89 and 1989-90 was 3.11 
million tonnes, 3.17 million tonn8. and 3.13 
million tonnes, respectively. 

(b) Six million tonnes of crude steel is 
expected to be produced by the secondary 
sedor by the end of the Eighth Plan. 

(c) Modernisation of Durgapur Steel 
Plant at an estimated cost of As. 2667 erares 
has been approved by Government in Feb· 
ruary 1989 and is under implementation. 

Modernisation of Rourkela Steel Plant 
at an estiamted cost of Rs. 2461 crores has 
been approved by Govt. in October, 1989 
and is under implementation. 

The proposals for modernisation of 
liSCO and Bokaro Steel Plants are under 
Consideration of the Govt. 

All the major units under St8ga-1 of 
Visakhapatnam St881 Plant have been 
commissioned excepting Bar Min and Coke 
Oven Battery No.2 which are now scheduled 
to be commissioned during the first half of 
, 991. The units under Stage-II are proposed 
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to be progreuiWly commislioned during 
1092. 

Central Aaa'atance for Development of 
Environment and Portata In Eaatern 

Stat •• 

38. SHRI N. TOMBI SINGH: Will the 
Min lat. rof ENVIRONMENT AND FORESTS 
be ple.sed to Itate: 

(a) whether the Union Govemment 
have received any request from Manipur for 
financial .nd technical .Isistanee for the 
development of Eovlronment and Forests in 
that Stat •• particularly In the hilly areas during 
thl last three y.a,,: 

(b) If 10, the details thereof and the 
action taken by the Union Government 
thereon; 

(e) whether the Government are con· 
templating to ~nt an expert co mmittHto 
study the mat ... r In the context of the whole 
North Eastern Stat .. : and 

(d) If 10. the tim. by which this com m Itt .. 
would be Nt up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRlMA TI MANEkA GANDHI): 

(8) Ve., Sir. Requeetforflnancial_lttance 
was received from the State Government of 
Manipur for the following achemea during 
the year. 1987·88 to 1989·90: 

1 . Development ot National Parka 

2. Development of Wildlife Sanduar-
ies 

3. Capttve Breeding and Rehabilita-
tion ot Endangered Species 

4. Control of Poaching and Illegal 
Trade 

5. Development of Minor Forest Pro-
due» 

6. Wildlife Educattonand Interpreta-
tion 

7. Operation SolI Watch 

8. Rural Fuetwood Plantation 

9. Conservation and Management of 
Loktak taka. 

(b) Ci'intral ... _ne. r.lea$ed for th • 
• wlopment of Envirunment & Forests tn 
Man;pur during 1 g87 -88 to 1989·90 is 
given below: 
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(c) No, Sir. 

(d) Does ~o~ arise. 
[ Translation] 

Revenue earned through Implementa-
tion of FERA etc. 

39. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of FINANCE 
be pleased to state: 

<a) the revenue earned by the Govern-
ment through the implementation of 'FERA', 
MRTP and other related Acts during the last 
three years; 

(b) whether any review has been made 
in this regard; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAl AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (c). Information regarding revenue 
earned through implementation etc., of MRTP 
and FERA Acts is being collected and would 
be laid on the Table of the House. 

Pension scheme for employees of 
FlnanclallnsUtutions 

40. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the re is a demand tor 
implementation of Pension Scheme as third 
retirement benefit for the employees of the 
Mlndia Public Financial Institutions? 

(b) whether the Government have 
..,.ed to accept this demand? 

(c) if so, the time by which a formal 
decision is likely to be taken in this regard; 
and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-

'NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Retirement benefits in the form of 
contributory Provident Fund (CPF) and 
Gratuity are already available to employees 
of the Public Sector Banks/Financial Insti-
tutions. The demand of the employees of 
bankslfinancial institutions for pension as a 
third retirement benefit has not been possible 
for the Government to accept in view of the 
financial liabilities involved. In Reserve Bank 
of India, a pension scheme, broadly on the 
lines of the scheme as obtaining in the Central 
Government, has been introduced and made 
effective from 1.11.1990. 

Challan of vahleles causing pollution 

41. PROF. PREM KUMAR DHUMAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the number of Government and 
private vehicles Challaned upto 31 Decem-
ber, 1990 with a view to check pollution in 
Delhi; 

(b) the details of the fines imposed; and 

(c) whether any efforts have been made 
to ascertain the extent of pollution reduced 
as a result thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMA TI MANEKA GANDHI): 
(a) The Directorate of Transport, Delhi, Ad-
ministration, has ehallaned 1798 vehicles 
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upto 31 st Dec. 1990, under the provisions of 
Section 190 (2) of Motor vehicles Act, 1988, 
for violation of pollution standards. This in-
cludes 1205 private vehicles, 384 Delhi 
Transport Corporation vehicles and 209 
Government vehicles. 

(b) Fines of Rs. 1000 each has been 
imposed by the competent courts in 969 
cases for violation of pollution standards till 
14.2.1991. 

(c) The data collected by Transport 
Department indicate that of the vehicles 
checked the proportion of polluting vehicles 
has gone down to 15.40/0 between March, 
1990 and December, 1990, as compared to 
36% between December, 1987to February, 
1990. 

Environmental Courts 

42. SHRI MANDHATA SINGH: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have 
finalised the scheme of setting up Environ-
mental Courts in States and at the Centre; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor and the 
time by which these courts are likely to be set 
up? 

THE MINISTER OF STATE OF THE 
MIN~TRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) to (c). The matter is under examination. 

iraqi due. to Indian exporter. 

43. DR. C. SILVERA: Will the Minister 
of COMMERCE be pteased to state: 

(a> whether Iraq owes acres of rupees 

to Indian Exporters under the Deferred 
Payment Agreements; 

(b) whether such dues are not forth-
coming from Iraq; 

(c) whether Government propose to offer 
some financial assistance to these Indian 
exporters to enable them to survive and 
keep their trade alive; and 

(d) If so, the details thereof and if not, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTIAM CAS PATEL): 
(a) Yes, Sir. 

(b) In terms of the Deferred Payment 
Agreement Signed in March 1990 with the 
Government of Iraq, dues of the order of US 
$ 85 million were expected to be realised 
dfuring 1990-91 through purchase of crude 
oil from Iraq. However till August 1990 dures 
to the tune of US $ 21.17 million only were 
realised. In view of subsequent ban on trade 
with Iraq, there is practically no possibility of 
realisation of the balance dues of the com-
panies during the current year. 

(c) and (d). A proposal for financial 
assistance linked with additional export 0b-
ligation on the project exporters concerned. 
is under examination for the unr •• llaed 
portion of the amount due in 1990·91. 

[ Translation] 

Theft In Directorate of Revenue Int.n.· 
genea 

44. PROF. VADU HATH PANDEY. W'" 
the Minister of FINANCE be pleaaedlO Itate: 

(a) whether Governmenr. attention 
has been drawn to the news-118m captioned 
-Raj.awa Guptchar Hide.halava ke 
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Mukhyalaya main panch lakh kl cheri- ap-
pearing In Jan .. tta dated 2 February. 1001; 

(b) if so, the fads thereof; 

(c) the details of per80nl found re-
sponsible for this alleged theft; and 

(d) the action taken against the guilty? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRV OF EXTER· 
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) Ves. sir. 

(b) to (d). An amount of Rs. 5 lakhs 
which was kept In a brief case in an almirah 
in the Administration and Accounts Section 
of Directorate of Revenue Intelligence. 
Indraprastha Shavan, Indraprastha Estate. 
New Delhi was found to be stolen on 31/11 
91. A First Information Report was lodged 
with the Indraprastha Estate! Central Dtstrid 
Police Station on 31/1191 and a case under 
Section 457fJ80 of Indian Penal Code has 
been registered by the Police. The case Is 
presently being investigated by tham. In 
addition, an internal departmantalenquiry is 
also being conducted. The amount of Rs. 5 
lakhs was howevertl. recovered on 11.2.91 
from a salzed truck parked in front of the 
offlca building. 

Dls.strous effact on Indian environ-
ment due to Gulf War 

45. PROF. YADU NATH PANDEY: 
SHRI KIRPAL SINGH 
SHRI SURVA NARAYAN VADAV: 
SHRI VAMANRAO MAHADIK: 

" Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

<a) whether Indian environment has 
been affaded by the use of missiles and 
nudear weapons on large seal. in the Gulf 

war and the amok. billowing out of the 
devastating fire in oil wells in the Gulf coun· 
trias; 

(b) I 10, the detaUs of the damage. 
caused to the Indian environment since 
December. 1990 till date: 

(c) whether Govemment have chalked 
out any plan/lcheme for protecting the Indian 
environment from the effects of war; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMA TI MANEKA GANDHI): 
(a) No, Sir. 

(b) eo.. not ariae. 

(c) and (d). The movement of the oil slick 
is being continously monitored by the Oe-
partment of Space using satellite imagery. 
An inter-departm.ntal committee Is closely 
monitoring the developments for any reme-
dlat mealures considered necessary. 

Vacant poat. of Judg •• ln High Court. 

46. SHRI JANARDAN YADAV: 
SHRI K.D. SUL TANPURI: 

Will the Minister of LAW AND JUSTICE 
be pleased to stat.: 

(8) the number of new judges appointed 
in different High Courts during the last two 
months court-wi .. ; 

(b) the 'number of posts of judges stilt 
lying vacant in th ••• courts court-wise; and 

(c) the staps being takan by the Union 
Government to fill up the vacant posts? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
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SUBRAMANIAM SWAMy): Ca) and (b). The 
requld.lnformation I, given In the encloaed 
atatement. 

in High Courta the proce .. of oon.ultatlon 
among the const It ut Ion a' .uthorltl., con-
cerned has bean expedited. 

Cc) For filling up the vacancies of Judge. 

STATEMENT 

S.No. High Court No. of Fr.sh No. of vacancies 
.",xNntments made •• on 15.2.1991 

from 15.12.1990 
to till date 

1 2 3 4 

1. Ailahabad 3 3 

2. Andhra Pradesh 4 

3. Bombay 1 5 

4. Calcutta 3 

5. Delhi 3 

6. Gauhatl 1 

7. Gujarat 

8. Himachal Pradesh 1 

9. Jammu and Kashmir 1 

10. Karnataka 2 

11. Kerala 2 

12. Madhya Pradesh 1 5 

13. Madras 2 

14. Oris •• 2 

15. Patna e 

18. Punjab and Haryana 2 
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1 2 3 

17. Rajasthan 

18. Sikkim 

Total 10 

Supreme Court 

[English] 

Recovery of Agricultural Loans 

47. SHRI M.S. PAL: Will the Minister of 
FINANCE be pleased to state: 

(a) the estimated amount of agricultural 
loans excluding the amount covered under 
the loan waiver scheme outstanding at the 
end of 1990. State-wise; 

(b) the amount of loan recovered during 
1990, State-wise; 

(c) whether there has been slow recov-
ery of the recoverable farm loans during 
1990, if so, the reason therefor; 

(d) the amount of farm loans, extended 
during 1990, State-wise; and 

(e) what are the possibilities of recovery 
of the recoverable loans during 1991? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHAI DIGVUAV SINGH): (8) and 
(d). The total loan outstandings as at the end 
of June 1990 (latest available) of agricultural 
and allied adivities was As. 10,345 erores 
for cooperatives. As. 1,838 CIOres for r. 
gional rural banks and Rs. 16433.53 eror.s 
for public sector banks. A Statewise stat .... 

4 

3 

1 

41 

3 

ment of the agricultural loans of a" the 
scheduled commercial banks as at the end 
of December. 1988 (latest available) is at-
tached.lt is not possible to identify as to how 
much out of these outstanding loans would 
have been written off under the debt relief 
scheme. However as at the end of Decem-
ber, 1990, Rs. 4947.24 crores has been 
written off by the public sector banks, regional 
rural banks and cooperatives for the ben-
eficiaries. which cover farmers, artisans and 
weavers in rural areas. 

(b), (c) and (e). The recovery perfor-
mance of the public sector banks for the last 
three years (latest available) was as under: 

Year 

1 

June 1987 

June 1988 

June 1989 

Percentage of Recovery 
to demand 

2 

57.1 

56.8 

58.1 

The figures after that date is still not 
available. h is not possible to make any 
estimate at this stage about the recovery 
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performance ofthe banks forthe future years. 
However. the recovery of agricultural dues is 
monitored by the banks themselves and a 

watch is also kept by the Reserve Bank of 
India and Government in this regard. 

STATEMENT 

Name of the Stats/Union T 8rritory Balance outstanding 

1 2 

I. Northern Region 264016 

Haryana 58726 

Himachal Pradesh 6799 

Jammu & Kashmir 4956 

Punjab 95053 

Rajasthan 687884 

Chandigarh 17053 

Delhi 12663 

II. North-Eastem Region 17374 

Assam 11877 

Manipur 541 

Meghalaya 915 

Nagaland 1476 

Tripura 1798 
"-

Arunachal Pradesh 211 

Mizoram 169 

Sikkim 386 

III. Eastern Rsgion 148705 

Bihar 62227 

Otissa 33050 

West Bengal 53204 
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VL 

1 

And.man & Nlcobar 

IV. Central Region 

Madhya Pradesh 

Uttar Pradesh 

V. W.st.rn Region 

Gujarm 

Maharashtra 

Go. Daman & Diu 

Dadra & Nagar 

Havill 

Andhra Prad •• h 

Kamalak. 

K.raI. 

Tamil Nadu 

Pondich.rry 

Lakahadweep 

All .ndla 

Nation •• Institute of Sacondary St ••• 
Technology 

48. SHRI KAMAL CHAUDHRY: 
DR. lAXMINARAYAN 

PANDEYA: 

Will the Minister of STEEL AND MINES 
be pleased to stat.: 

(8) whether the Government propos. to 
.et up a National Institute of Secondary 
Ste.1 Tachnology; 

2 

223 

215575 

80912 

134663 

220467 

78699 

138891 

2821 

581 

529436 

182680 

128188 

58312 

158733 

3106 

36 

1395572 

(b) H SO, the details and the proposed 
location thereof: and 

(c) t"9 steps taken by the Government 
10 tar in this regard? 

THE MtNtS1'EROF STEEL ANO MINES 
(SHRI ASHOKE KUMAR SEN): (I) and (b). 
No final decision for the setting up of • 
permanent complex forth. NatlonallnJtltut. 
of Secondary St,,1 Technology and itsloca· 
tion ha. yet beln takln. 
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(c) The question doe. not aria •• 

[ rtan,latlon] 

VIolation of AntI-Pollution law. by 
factorl •• adjoining Deihl 

49. DR. LAXMINARAYAN PANDEYA: 
WID the Minister of ENVIRONMENT AND 
FORESTS be pleued to state: 

(a) The namas of the factorias in the 
industrial areas adjoining Defhiwhich violated 
the anti·pollUtlon tAWS during 1990 and up till 
31 January, 1991; 

(b) the numberoftactory ownars against 

HARYANA 

Kundti Industrial Area 

Bahadurgarh Industrial Area 

whom legal action hu been taken for violat· 
Ing anti-pollution laws and the number of 
persona prosecuted out of them; and 

(c) the steps taken or proposed to be 
taken by Government to stop the violation of 
the anti-pollution laws in futur.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHAIMA TI MANEKA GANDHI): 
(a) According to the information available 
with the Govt. the names ot the factories 
identified In tM Industrial are. adjoining 
fied Delhi which violated anti poHutlon laws 
are given below: .. 

MIS. Cepham labOratories 

MIs. Cepham Organic 

MIS. Rollalainer& L.Jd. 

MIs. Surya Rubber Industries 

MIs. Kashmir Katha Industir .. Pvt. Ud. 

MIs. Belco Pharma 

MIl. Sri Krishna Paper Mdl 

MIs. Saint learhers 

Mis. Advanced Chemical 

MIa. Flow Pach Industry 

MIa. Ajent. Poltymer Works 

MIl. Sattyam Synsav Ud. 

MI •• Pharma Cham 

Mia. United St •• 1 & Allied Industries 
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Gurgaon Industrial Area 

Faridabad Industrial Area 

UTTAR PRADESH 

Mohan Nagar Industrial Area 
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MIs. Surya Plastic Cizers & Chemicals 

MIs. Suntek Industires 

MIs. Sun Flow Industries 

MIs. Longwell Fore Ltd. 

Mis. K.G. Khosla Compressor Ltd. 

Mis. Khosla Foundary Ltd. 

MIs. Samanta Pvt. Ltd. 

Mis. Jagsonban Pharmaceutical Ltd: 

MIs. Mohan Crystal Glass Work 

MIs. Alps Textile 

MIs. Rituraj Textile 

MIs. Chandak Textile 

MIs. Chandak Export and Import (P) Ltd. 

MIs. Kamal Board Mills 

MIs. Kumar Board Mills 

MIs. Shital Board Mills 

Mis. DOON Synthetics and Chemical 

MIs. Sumit Ch9mi~al 

MIs. Rachna Chemicals 

MIs. Sanjai Chemical 

MIs. Sharat Chemical Co. 

MIs. Batra Chemical 

MIs. Surya Chemical 
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Sahibabad Industrial Area 
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MIs. Mahish Paper and Board Mills Ltd. 

MIs. Pragati Paper Mill (P) Ltd. 

MIs. Jain Processing & Weaving Mills 

Mis. Sahibabad Dyeing & Printing Mills 

Mis. Gupta Paper Mills Ltd. 

MIs. Jain Processor & Engineering Pvt. Ltd. 

MIs. Kapri International Pvt. Ltd. 

Mis. Pawan Export Pvt. Ltd. 

Mis. Malvyia Chemicals & Pharmaceuticals 
Pvt. Ltd. 

Mis. Rohni Chemicals Pvt. Ltd. 

MIS. Continental Plastic Pvt. Ltd. 

Mis. Cryogenic India Ltd. 

Mis. Neelam Textile 

Mis. Premdyeing and Printing Mill 

MIs. Magnum Paper Mills 

MiS. MunjaJ Steel Pvt. Ltd. 

MIS. Meriteek India Ltd. 

MIS. Advance Steel Tube Ltd. 

MIS. Rani Sati Paper MIll 

Mis. Hapuriya Paper Mills 

MIS. Shiwani Board and Paper Mills 

MIS. Sen Processors and Weaving Mills 

MIs. Chandrawati Polymers Pvt. Ltd. 

MiS. Jawhar Metallndustlres 
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HOlDA INDUSTRIAL AREA 

(b) The concerned State Pollution Con .. 
trol Boards have lnltiated legal action against 
the following industries under the provisions 

KundH Indullnal ArM 

MIs. United Export (P) Ltd. 

MIs. Arlhant Export (P) Ltd. 

MIs. H.N. Chemical 

MIs. Pal Chemical 

MIs. Ambikal Steel Pvt. Ltd. 

MIa. G.D. Steel 

Mis. Mahla Plywood Ltd. 

Mis. Modern Industries 

MIs. Sundeep Paper Mills 

MiS. Singal Paper Mill 

WI. Shiwani Board and Paper Mill 

MIs. Grewal Paper Mill 

MIs. Sachdeva Dyeing and Bleaching Milia 

Mis. Vljai Processors Pvt. Ltd. 

Mis. R.C. Elorics 

Mis. Rama T extll. and Printing 

w •. Radhika Vitam itt Industiras 

MIl. Style dyers 

MIa. Naveen Chemlcala (P) Ltd. 

of Water (Prevention and Control of Poilu· 
tion) k:J. 197 .. and AJr (Prevention and control 
of Pollution) Ad. 1081:-
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Uttar Pradash 

Mohan Nagar Industrial Area 

Sahibabad Industrial Area 

NOIDA INDUSTRIAL AREA 

(c) A time bound action plan for control 
Qf pollution has been prepared In consulta-
tion with the State Governments, I:Inder which 
polluting units are required to meet the stan-
dardsby December 31, 1991. 

Eco Task Force by Ex·Servicemen 

50. SHRI MAHESHWAR SINGH: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Union Government 
have received any proposal from Himachal 
Pradesh Government with regard to forma-
tion of 'Eco Task Force of Ex-Servicemen' in 
the State; and 

(b) if so, the action tak.n thereon? 

Mis. Kashmir Katha Industries 

MIs. Elco Farma 

MIs. Mohan Makins 

Mis. Rituraj Textile 

MIs. Chandok Textile-

MIs. Pragati Paper Mill 

MIs. Sahibabad Dyeing & Printing 

MIs. Jain Processor and Eng. Pvt. Ltd. 

MIs. Kapri Intornational 

MIs. Pawan Export 

MIS. Rohini Chemicals 

MIs. Wardex Pharmaceuticals 

MIS. Grewal Paper Mill 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI MANEKA GANDHI): (a) 
and (b). Yes, Sir. The proposal will be exam-
ined on merits in the context of overall 
availability of funds in the Eighth Plan. 

Failing of Trias In Bihar 

51. SHRI RAMDAS SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government are aware 
that illegal felling of trees is being done in the 
forests of Bihar on a large scale; 

(b) whether felling of trees at the Betla 
Tourist Centre in the Palamu District of Bihar 
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Ie also being done without any check; and 

(c) If so, the adion taken by the Govern 
ment to check the megal felling of t(ees in th6 
said forests and tourist centras? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS(SHRIMATIMANEKAGANDHI): 
Ca) to (c). The information is being collected 
from the State Government and will be laid 
on the Table of the House. 

Income Tax Outstanding against Liquor 
Producers In Mahar.shtra and Madhya 

Pradesh 

52. SHRI PYARELAL KHANDELWAL: 
Will the Minister of FINANCE be pleased to 
atatA= 

(a) the amount of Income Tax out-
standing against the liquor producers in 
Maharashtra and Madhya Pradesh; and 

(b) the action takan so far to recover the 
same? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVLJAY SINGH): (a) and 

U.K. 

West 
Europe 

East 
Europe 

1987·88 

10.33.38 ' 

4362.85 

2593.00 

Source: ooCIIS. Calcutta 

1988 .. 89 

1164.89 

5473.31 

3356.00 

(b). The information is being collected and 
will be laid on the Table of the House. 

[Eng/ish] 

Sale of Indlen Goods In International 
Market 

53. SHRI L.K. ADVANI: 
SHRI SHANKERSINH 

VAGHELA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the sale of Indian goods in 
British and European markets has reduced; 

(b) if so. the reasons therofor: and 

(c) the action proposed to be taken by 
the Government to increase the sale of Indian 
goods in foreign markets? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHAI 
SHANTILAL PURUSHOTTAM DAS 
PATEL): (a) No. Sir. 

In fad India's overall exports to Britain 
and European markets (both East & West) 
have actually been increasing during the laat 
three years as given below: 

1989-90 

1601.63 

7660.78 

5336.00 

(Rs. in Cror8s) 

1990 
(Apr. Nov.) 

1349.42 

5889.47 

4034.00 
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(b) Doas not arise. 
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(c) It Is the continuous endeavour of the 
Govt. to facllitata Increased exports of Indian 
goods. 

[ Trans/ation] 

Effect of Gulf War on Tea Industry 

54. SHRI RAMASHRAY PRASAD 
SINGH: Willtha Minister of COMMERCE be 
pleased to state: 

(a) whether the Government have 
prepared a two point programme for making 
good the loss incurred by the tea Industry on 
account of gulf war and for improving the 
poSition of India tn the world tea market; 

(b) If SO, the details thereof; 

(c) whether the export price of tea h_ 
come down due to Gulf War: and 

(d) if so, the detail. thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOrr AM DAS PATEL): 
(a) No, Sir. 

(b) Doe. not ariae, 

(c) and (d). No, Sir. Par Unit export 
realisation of Indian tea during the period 
from April to December 1990 is Rs. 52.76 per 
kg. as compared to Rs. 42,10 per kg. during 
the corresponding period of 'ast year. 

Irrigation Project. of Madhya Prade.h 
Pending For •• try CI •• rance 

55. SHRI SATYA NARAYAN JATfYA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(8) the names of major, medium and 
small irrigation projects from Madhya 
Pradesh pending forestry clearance; and 

(b) the presant position oftho,e projects 
and when they are likely to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKAGANDHI): 
<a> and (b). The datails of irrigation casas of 
Madhya Pradesh pending forestry claarance 
together with thalr pre •• nt atatul Is furnished 
in the statement. Cas •• are dlspos.d of on 
consideration of their mem. and on receipt 
of complete Information about thl proposal. 
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Checking of Pollution at Religioul 
Place. 

56. SHRI MITRA SEN YADAV: Wlltthe 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government are work· 
ing on some scheme to preserve environ-
ment and check pollution at religious placAR 
of national importance. 

(b) if so, the names of such religious 
places; and 

(c) the progress of the work'undertaken 
to check pollution in Ayodhya?· 

THE MrNlSTER OF STATE OF THE 
MINISTRY OF ENVRONMENT AND FOR· 
ESTS (SHRIMATI MANEKA GANDHI): (a) 
There is no scheme with the specific objec· 
tive of preserving the environment and 
checking pollution at religious places of na· 
tlonal importance. 

S.No. Name of Scheme 

1 2 

1. Sewage Interception and Diversion 

2. Sewage Treatment Plants 

3. Low Cost Sanitation 

4. Electric Crematoria 

5. River Front Facilities 

6. Others 

Total 

No expenditure has been incurred in 
respect of Yamuna River. 

(b) and (c). The water quality of River 
Ganga is being continuously monitored at 20 

(b) and (c). Does not arise. 

Scheme. to Make Ganga and Yamuna 
Po~lutlon Fr •• 

57. PROF.R~SASINGHRAWAT:Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be plessed to state: 

(a) the amount spent by the Govern-
ment on various schemes to make Ganga 
and Yamuna rivers pollution free, scheme 
wise; 

(b) whether Government have also for-
mulated any scheme to evaluate the out-
come of these measures; and 

(c) if so, the details thertic1? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI MANEKA GANDHI): (a) 
Amount spent by the Government under 
Ganga Action Plan, schamawise is given 
below:-

Amount spent 
(Rs. in ClOre!) 

3 

89.12 

50.22 

18.55 

11.93 

11.70 

9.81 

191.13 

locations on the main river and one location 
each on Its 7 major tributaries. The changes 
in the water quality parameters are being 
observed before and after completion of 
Pollution Abatement Schemes. The param-
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eter values observed at Allahabad where a 
major part of Pollution Abatement 
Programmes has been completed, show 
trends of improvement in the water quality. 

Denudation of forests in Gujarat 

58. SHRI CHANDUBHAI DESHMUKH: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government are aware 
that illegal denudation of forests has been 
made on a large scale in Bharuch and Surat 
districts of Gujarat during the last five years: 
and 

(b) if so, the steps taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) and (b). The information is being collected 
from the State Government and will be laid 
on the Table of the House. 

(English) 

Barter Trade with China 

59. SHRI PRAKASH KOKO 
BRAHMBHATI: 

SHRI K.S. CHAVDA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether India and China have agreed 
to enter into barter trade; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHAI 
SHANTIlAL PURUSHOTTAMDAS PATEL): 
(a) and (b). India and China have agreed, in 
principle, to resume border trade which in-

eludes barter trade possibilities. 

Effects of 011 Slick In Arabian Sea and 
Fire in 011 wells of Kuwait on Migratory 

Birds 

60. SHAI BANWAAILAL PUROHIT: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the oil slick in the Arabian 
Sea and fire in the oil wells of Kuwait have 
threatened the return of thousands of mi-
gratory birds including Siberian cranes 
(Sarus) and otner Wild fowl which are at 
present at the Keoladeo national Park 
(Ghana) Sanctuary in Bharatpur (Rajasthan). 

(b) if so, whether the Government have 
since contemplated any steps to save the 
migratory birds; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) There has been no indication that the 
return of migratory birds is threatened due to 
the oil slick in Gulf of oil well fires in Kuwait. 

(b) and (c). Do not arise. 

Reduction in consumption of Petrol and 
Diesel by Government Vehicle. 

61. SHRJ J. CHOKKA RAO: 
SHRI MADAN LAL KHURANA: 

Will the Ministerof FINANCE be pleased 
to state: 

(~) whether in view of the crisis created 
by the Gulf war, any directives have been 
issued to curtail petrol and diesel consump-
tion by the Government and Public Sector 
Undertakings vehicles; 
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(b) If so, the details thereof; 

(c) whetherthe Government have issued 
instructions to the State Governments also 
in this regard; 

(d) whether there is a proposal to give 
car allowance to officers instead of providing 
car to them 80 as to further reduce con-
sumption of petroVdiesel; 

(e) if so, the details thereof; and 

(f) the target and the results achieved so 
far in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). Even before the Middle-East 
crisis, Government had initiated action to 
reduce oil consumption in Ministries De-
partments. Instructions were accordingly 
issued that the consumption of petrol/diesel 
in Government vehicles including staff cars 
should be reduced by 20% over the con-
sumption during 1989-90. As a part of 
programme for further curbing the demand 
for oil, instructions were issued prohibiting 
the use of Govt. vehicles including staff cars, 
except deployment of Government vehicles 
for emergency and unavoidable operational 
duties, on Sundays. These instructions have 
been reiterated. Orders have also been is-
sued that there will be no purchase of vehicles 
until 31.3.1991. 

Similar instructions on curbing the use 
of petrol and diesel have been issued in 
resport of Public Sector Undertakings also. 

(c) Instructions have also been issued 
to State Governments to take suitable steps 
to reduce the consumption of petrol and 
petroleum products. 

(d) No, Sir. 

(e) Do.8 not aria •. 

(f) As a result of the measures indicated 
at (a) and (b) above, it is noticed that the 
consumption of petroVdiesel has reduced in 
some Government organisations. However, 
it is not possible to quantify the exact reduction 
achieved so far. 

Funds for Construction of A ... mbly 
Complex of Goa 

62. PROF. GOPAl RAO MAYEKAR: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Goa State has sought fi-
nancial assistance from the union Govern-
ment for the construction of the Assembly 
Complex there; and 

(b) if so, the details thereof; and the 
amount sandioned by the Union Gov.m-
ment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). Yes, Sir. The State Government 
requested for Central assistance of Rs.S 
crores during 1990-91 for construction .of 
Assembly Building in the State. The matter is 
under consideratiE>n. 

External Debt 

63. PROF. K.V. THOMAS: 
SHRI RAJA MOHAN REDDY; 

Will the Minister of FINANCE be pleased 
to state: 

(a) the details of India's external debt 
position during the IRSt five years; 

(b) whether more borrowings are pro-
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posed from International Monetary Fund 
during 1991; and 

Cc) if so, the details thereof and the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SIN~H): 
(a) India's outstanding foreign debt (excluding 
NRI deposits) during the last five years is as 
under:-

Debt Outstanding 
at the end of 

31.3.86 

31.3.87 

31.3.88 

31.3.89 

31.3.90 

Rs. (in Crores) 

39691 

48348 

54650 

69361 

79982 

(b) and (c). On 23.1.91, the Executive 
Board of 1he IMF approved a loan of SOA 
1268. 825,000 to India. Out of this SOR 
551.925,000 (equivalent Rs. 
1243.51,68.371) is under Stand by Ar-
rangement and SDR 716,900,00 (equivalent 
Rs. 1615.21,44,232) under Compensatory 
and Contingency Financing Facility (CCFF). 

Contract. for Trade with USSR 

64. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of COMMERCE be pleased 
to state: 

(8) whether some Indian firms have 
bagged contracts wonh Rs. 25 crores for 
trade from USSR; 

(b) if so. 1he details thereof with par-

tieulars Itema Involved in these contrada; 
and 

(c) the steps the Government propos. 
to take to boost the trade of more Items with 
USSR? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTTAMDASPATEL): 
(a) Contract-wi •• details of contracts con-
cluded by Indian firms with organisations In 
Soviet Union are not maintained by the 
Government of India. 

(b) Does not' aria •. 

(c) In order to boost trade, Government 
has been taking various steps. These include 
participation in trade, fairs, exhibitions and 
buyer-seller meeta, exchange of commercial 
and business delegations, etc. As Importl 
generate rupee funds for financing exports 
arising from the balanced rupee trading 
system with the USSR, the Imports from that 
country are also being encouraged. 

[ translation] 

Export of Englne.rlng Good. 

65. SHRI RAJVEER SINGH: Will the 
Ministerof COMMERCE be pleased to stata: 

(8) the extant of engineering goods ex· 
ported during 1988-89 and 1989-90; 

(b) whether the Government are mak· 
ing efforts to promote the export of engi-
neering goods; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS PATEL): 
(a) Thevalu80f engineering goods, excluding 
electronic items, exported during 1988-89 
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and 1G89-90 we,. 81 under: 

1988-89 

1989-90 

(Rs. In era,..) 
(Provisiona/) 

1589 

2350 

(b) and Ccl. The Government have taken 
aeveral steps to promote export of engi-
neering goodl. Some of thalmportant steps 
taken are: grant of cash compensatory 
IUpport. provision of inputa for exports at 
International prices. supply of export finance 
at cor.cee1loNl1 rat. and other incentive 
8Chem .. such .. replen.hment licence 
tehema and Import of capital goods at 
concaaaion. rate for export production un-
der the Import and Export Policy. 

(English) 

Procurement of Rubber by STC 

68. SHRI P .J. KURIEN: 
SHRI SURESH 

KODIKKUNNIL: 

Will the Minister of COMMERCE be 
pie_ad to atate: 

<a> whether the State Trading Corpora-
tion has started the procurement of rubber; 

(b) If not, the r.lIOfta therefor; 

(c) the quantity of rubber proposed to be 
procured; and " 

(d) the rat •• at which it Is proposed to be 
procured? 

THE DEPUTY MINISTER IN THE MIN .. 
ISTRV OF COMMERCE (SHRI SHANTILAL 
PURUSHOTTAM DAS PATEL): (8) Yes, Sir. 

(b) Does not arise. 

(c) and (d). S. T.C. has been advised to 
procure RMA V Grade of rubber at the best 
price at which the rubber is available in the 
market. S. T.C. will purchase such quantities 
8S to bring the price of rubber within the 
prescribed range. 

Commerce Minister'. Vlan to China 

67. KUMAR' UMA BHARATI: Win the 
Ministerof COMMERCE be pleased to 8t8te: 

(8) whether he visited China recently to 
attend the second meeting of India-China 
joint group of trade and economic relationa: 

(b) if so, the subjects discussed in the 
said me.ting; 

(c) whether any trade protocol was also 
ligned; 

(d) whether he also met the Chinese 
Prime Minister and other leaders; and 

Ce) if so. the salient features of the talks 
held? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAMDAS PATEL): 
(a) to (c). Commerce Minister led the Indian 
delegation to Beijing for second meeting of 
the India-China Ministerial Joint Group on 
Economic Cooperation and Trada. Science 
& Technology (February 6 .. 8, 1991). The two 
sides reviewed developments in the fields of 
economic, trade, scientific and technological 
cooperation in the two countries and dis .. 
cussed specific measures needed to be 
adopted in this regard. The meeting con .. 
cluded with the signing of Agreed Minutes 
and Trade Protocol covering the period 
February, 1991 to February, 1992. 

(d) and (8). Commerce Minister made 
calls on H.E. Mr. Song Jian, State Councillor 
& Ministe,·In·CMIge of the State Science & 
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Technology Commission, H.E. Mr. Wu 
Xuegian, Vice Premier, H.E. Mr. ChenJlnhua, 
Chinese Minister of the State Commission 
for Restruduring the Economic Systems and 
H.E. Mr. Gan Ziyu, Vice Minister of the State 
Planning Commission and discussed matters 
such as expansion and diversification of 
trade, further strengthening of economic ties 
and cooperation in the fields of science 
telecommunication, railways, civilaviation, 
metallurgy. pharmaceuticals, etc. 

Setting up of Project In Gulf 
Countries 

68. SHRI KADAMBUR M.R. 
JANARDHANAN: Will the Minister of 
COMMERCE be pleased to state: 

(aj whether India has got extensive in-
volvement in the Gulf countries in different 

projects and the present war has adversely 
affected the same; 

(b) if so, the details regarding Indian 
project exporters working in Iraq and their 
dues outstanding at present; and 

(c) the reaction of the Government in 
this regard so far as the question of exploring 
the possibilities of pooling the resources with 
any other country for the setting up projects 
in the Gulf countries is concerned? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTT AM DAS PATEL): 
(a) Yes, Sir. 

(b) A Statement is attached. 

(c) No such proposal is under consid-
eration of the Government. 
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Opening of Bank Branch .. In K.rala 

69. SHRI K. MURALEEDHARAN: 
SHRI SURESH 

KODIKKUNNll: 

Will the Ministarof FINANCE be pleased 
to state: 

(a) whether the Government propose to 
open new branches of the public sector 
banks In Kerala during 1991-92; 

, 

(b) the number of applications received 
by the Union Government so tar in this 
regard; and 

(c) the locations, if any, identified for 
opening bank branches in Kerala, so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (c). Reserve Bank of India (RBI) issues 
licences to the banks under the provisions of 
Banking Regulation Act, , 949 for opening of 
branches. The new branch licensing policy 
was issued by RBI in September. 1990 and 
the com mercial banks were asked by them 
to submit thalr proposals for opening of 
branches in rural area~ before 30th June. 
1991 through lead banks ans State Gov· 
ernments concerned. Any application or 
proposal received from individuals, 
organisations etc.. in this regard. are also 
considered byRBlon merits. his not possIble. 
at this staae, to indicate the number of 
branches that will be opened by banks in 
Kerala during 1991-92. 

[ Trans/ation] 

llC Loan fOr Jodhpur lift Cana' ProJ.ct 

70. SHRIGIRDHARILAlBHARGAVA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Life Insurance Corpo-
ration has refused to give loan forthe Jodhpur 
lift Canal Project under the Plan Head de-
spite approval of the Ministry of Planning; 
and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER· 
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) The life Insurance Corporation of India 
has already decided to sanction financial 
assistance for the Jodhpur Water Supply 
Project. 

(b) Does not arise. 

[English] 

Modernisation of VISL 

71. SHRI JANARDHANA POOJARY: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) WI1sther the Governmen1 have for-
mulated the detailed plans for the 
modernisation of Visveswaraya Iron and 
Steel Ltd. (VISL) a subsidiary of SAIL: and 

(b) if so, the datails thereof? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (a) Clnd (b). 
SAIL is currently examining various options 
for modernisation and optimum utilisation of 
the facilities installed at Bhadravati works of 
VISL. As part of the overall modernisation, 
SAIL's proposal for installation of a 530 
cU.m. Blast Furnace at a cost of As. 49.35 
crores 10 yield 216,000 tonnes of hot metal 
per annum, as replacement to the existing 
power intflnsive tour .'odricpig iron furnaces, 
is under consideration of the Government. 
The proposal has bean recommended for 
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approval by the SFC at the meeting held on 
January 28, 1991. 

Lapsing of Lie Policies 

72. SHRr M.V. CHANDRASHEKARA 
MURTHY: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have re-
ceived any representations against lapsing 
of insurance policies issued under the Life 
Insurance Corporation's Salary Saving 
Scheme in Bombay and Bangalore; 

(b) whether the onus of collecting pre-
miums under the Scheme rests with the LlC: 

(c) if so. whether the L1C has in some 
cases under the above scheme failed to 
collect such premiums and to keep these 
policies in force; and 

(d) if so, the facts in this regard and the 
effective steps proposed.to be taken to protect 
the interest of small policyholders? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a)to (c). Generally, almost allthe employers 
are regularly paying the premiums in respect 
of insurance policies issued under the Life 
Insurance Corporation's Salary Saving 
Scheme. However. in respect of a very few 
employers, the premiums are not being re-
ceived in time for variety of reasons, namely 
financial trouble. lock-out. strikes, etc. The 
number of such cases is negligible as com-
pared to the volume of business. Under the 
Salary Saving Scheme, the recovery of 
premiums from the salary of the policyholder 
is effected by his employer on the basis of 
the authority letter submitted by the employee 
(policyholder) to his emplqyer through LlC. 
This is only a facility extended by Lie for 
convenience of the policyholder. The onus 

of keeping the policy in force by payment of 
premiums in time rests with the policyholder. 

(d) The procedure in vogue in Life In-
surance Corporation of India for deducting 
the premiums from the salaries of the em-
ployees concerned (before or after transfer) 
under its Salary Saving Schemes works 
satisfactorily and prevents lapses to a great 
extent. However, the Corporation has 
decentralised the servicing of policies in-
cluding policies taken under Salary Saving 
Scheme to the Branch Offices and also 
introduced micro-processors to improve the 
services to the policyholdtHs. 

Anomalies in Tax Laws 

73. SHRI M.V. CHANDRASHEKARA 
MURTHY: Will the Minister of FINANCE be 
pleased to state: 

(a) whether a tax seminar on 'Penalties 
and prosecutions'was recently organised by 
the Income Tax Appellate Tribunal Bar As-
SOciation, Delhi; 

(b) whether eminent personalities who 
attended the seminar expressed views 
against any prosecutions for fiscal omissions; 

(c) whether anomalies in the tax laws 
were also debated in the seminar; and 

(d) if so, the steps, if any. proposed to be 
taken by the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) Yes, Sir. 

(b) and (c). Newspaper reports indicate 
that various issues relating to the penalty 
and prosecution provisions in Direct Tas 
Laws were discussed in the seminar. 
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(d) Tax Laws, including penalty and 
prosecution provisions therein are reviewed 
periodically, taking into account all relevant 
views expressed in this regard. 

Commerce Mlnl.tar'. Visit to Brussels 

74. SHRI MADHAVRAO SCINDIA: 
SHRI ANAND SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether during his recent VISit to 
Brussels he had a meeting with an Israeli 
Minister; 

(b) whether this meeting was formal or 
personal in nature; 

(c) whether this has caused a misun-
derstanding in Government, diplomatic and 
international circles; and 

(d) if so, what steps have been taken to 
clAar the misunderstanding? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTT AM DAS PATEL): 
(a) to (d). No official meeting took place 
between the Indian and Israeli delegation at 
any level during Commerce Minister's visit to 
Brussels. However. as the sitting arrange-
ment in international conferences are in al-
phabetical order and consequently the Indian 
and Israeli delegation were seated near each 
other, conversation between the Commerce 
Minister and his Israeli counterpart was in-
evitable. As we do not maintain any official 
level contad with Israel and have no trade 
issues with Israel, such conversation caused 
no misunderstanding. 

Expenditure by Nationalised Banks 

75. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of FI-
NANCE be pleased to state: 

(a) the first seven nationalised banks 
whose expenditure has been highest during 
1989-90 and 1990-91, separately; 

(b) whether any directions have been 
issued by the GovernmenVReserve Bank of 
India to the nationalised banks to curb ex-
penditure; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FtNANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) The names of the seven nationalised 
banks whose expenditure as per their pub-
lished balance sheets has been highest for 
the penod ended March, 1990 are indicated 
below: 

S.No. Name of the 8ank 

1. Bank of India 

2. Bank of Baroda 

3. Canara Bank 

4. Punjab National Bank 

5. Central Bank of India 

6. ueo Bank 

7. Syndicate Bank 

The accounts for the period ending 
March, 1991 are yet to be finalised. 

(b) Yes, Sir. 

(c) Government have impressed upon 
the public sector banks including nationalised 
banks the need for effecting economy in 
expenditure. Banks have been specifically 
advised to take measures to curtail expendi-
ture on consumption of petroleumldiesel, 
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pUbUcity, onl*rtainment etc. Reserve Bank
Of India duting th~course of discussions with
banks have impressed upon them the need
to affect economy In expenditure on travel,
stationery etc. Banks have also been advised
to regulate their recruitment,

Seizure of Smuggled Gold and Sliver In
Kersla

76. SHRI MULLAPPALLY
RAMACHANDRAN: Will the- Minister of FI-
NANCE be pleased to state:

(a) the value and quantity of smuggled
gold and silver confiscated along and off the
coast of Kerala during 1990;

(b) whether the incidents of smuggli~
have increased in Kerala during 1990-91 as
compared to 1988·89 and 1989-90; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND OEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS ($HRI DIGVIJAY SINGH):
(a) to (c). The information is being coflectad
and will be laid on the Table of the House.

Seizure of Smuggled Goods at Airports

77. SHRI MULLAPPALLY
RAMACHANDRAN: Will the Minister 01 FI-
NANCE be pleased to state:

(a) the number of smuggling incidents
and quantity and value of gold confiscated at
the different airports in the country during
1990; and

(b) the steps taken to check the smug-
ghng activities at airports?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-

NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). The information is being collected
and will be laid on the Table of the House.

Effect of Financial Instruments on
Collections under National Savings

Certificates

78. PROF.MADHUDANDAVATE:WiII
.the Ministerof FINANCE be pleased to state:

(a) whether more attractive financial
iootruments introduced recently by financial
instftutions like the Life Insurance Corpora-
tion, mutual funds of banks involving
taxbanefhs to th9 participants have adversely
affected the collections under National
Savings Certificates (NSC);

(b) if so, whether the quantum of funds
aVaIlable to States, which are related to the
collections under the NSCs. will be relatively
less; and

(c) if so, the action proposed to bC'itaken
by the Government to ensure that the States
are not short of funds?

THE DEPUTY MINISTER IN THE
MtNISTRY OF FiNANCE AND OEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAiRS (SHRI DIGVIJAY SINGH):
Ca) No Sir.

(b) and (c). Does not arise.

loss of Revenue Due to Stay Orders

79. PROF.MADHUDANDAVATE:WiII
the Minister of FINANCE be pleased to state:

(a) whether large amounts of Govern-
ment revenue are locked up in ~Stay· orders
issued by Judicial authorities;

(b) if so, whether such "Stay" orders
arise from defective notifications. mislntar-
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(c) if so, the details thereof?pretationiharassmtmt by revenue collecting
officers etc.;

(c) if so, the time taken in securing
vacation of the ·Stay" orders as well as the
amount of reyenue pending collection; and

(d) the stepstl'lkun or proposed te be
taken:o expOditethe revenue collections?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND OEPUTY
MINISTER IN WE MINISTRY OF EXTeR-
NAl. AFFAIRS ,SHRI ,DIGVIJAY S!NGH):
(a) 1(9 (d). The amount 'Of Centra! &tcl~ duty
blocked in High Court/Supreme Court eases.
as en 31.12.90, is mimmoo at Rs. 2048
CI'Oros. The inconr&uw d~mW'tdnt~ed by
the courts, as on 30.6.00, is As. 34;U8
trotes. The issues irlvclwdln d1he, CtiI!lS

t~l~e to the in:e:rpJ~t'"dlion oftt.iil fetlWlflOl
~'3 ~-,dt1me,r.;&ffll~~Ifi~.J;j&>i~ !h~ti!~
n~~f~ L'9g<l!i. ~inislr ••liv8 and b het

m~asmG~ as arecem;.idElf9d.n~1rolro
~iJ1;tifi ~© !lme. ~m t~n te 1'I".J!IX;1T~~ fthe
oollediOil of taxesan:d.ro I-&OOV'/ilt,ti"lle ~

~cling the mf&1'.J'S blo~ l.f.l t:.O'~:r't ~ ~
'f~~HlghCOilrt~ h~!>1~.1~SOb~:n J~~, ':i'Id
tjj ooflstiM$ speGial :OO;f/~hes.~ ~~, ~ ~
POSit! gf sueh cas~

lOBI Study ~@IT!llnn!llf), ~ N>g~\Il!~,t

Corpora!1cn of lndi~

so, SHRIV. S~E JNASAPA.S;.;.\iO:
wm ihs Mirlist~f{j~fj~NCEbe pleasf,Otlltl
state~

(a) whethertl't'1iJ'lli'trnjJ,~i:al De~1oom~;jt!
Bank ot India (1v1JJ) ~1Vm:l.8ri~i!n.;eoow;~1>'d
stu&y forplOvfrdl1 t;J~,,~~5~n~lo ,~"O¥.s;~
iii'Jriormance ol ~oo 1'.&lifUl~ryand f'tllI,~~~~

Corporation of India. a public sectorull'der-
taking;

(b) whetherthesame has been app:rmf3n
by the Government and other plit'blicfil"~;1
insiiMlons; and

THE OEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER·
NAL AFFAIRS (SHRt DIGVIJAY SINOH):
(a) to (c). Industrial Development Bank of
India (IBDI) has reported that a vlabmty$~udy
et the diversification/modernisation and
renovation scheme for Tannery 8. Footwear
Corporation of India (TAFCO) was cartiad
out at the instance of OepartmQnt of Public
Enterprises, Ministry of Industry. ba~ on
the data futniihed by TAFOO. Thu (@pen
was discussed In a miGting convened by
Ministry of Industry on December 24. 1990.
where lhe main finding that the scheme
'formulated by the company did not Gst~bljsh
tong term viability of TAFCO, was accepted.
However, TAFCOW8S advi~ to resubmit a
li}visml brpadbasGd prof,lOsal to lOBI for its
oonsioe-lfrtion which j~ y t to be feooivoo.
Th iostitutio1J$ do not haw; MY financial
-IDvolvemp;i1t jn the oompMY nor was any
a~s.1.'SIi~'"South fmtJ!~ne~ 'instJtutlol'lS ~i
~nyIxMtd ,13!n~c,

S'lI. SH~fu\.JA:MOH.AA REOOY; Wi.~
~:>j~MuiJ&l;ro'\';.f '·lNA.'MOE 'bIiopi~a$Sdt(i! stiitifJ~

!$).lhf}.:,cl'ilA.t1lI'" undm"whicll efm~ilf~
~:,n.~!'W i~ f",rmDlS ;;Jf Adla PraQe£.n;

ib)w? <,~ry,Nt..i-tt~·""\.~·m('1iifil'tfpmposEiltl:9

'~6al~ rili,» 1>i.~~ 1t~~ ~m(!oxiUf€l fer
~Ta:niinu,ul ~Ci":nf!~g~(fl.n::(f!Ii, :~(. ,~~ ••l!a'ii\.t
s~1t!llT'1r1-J r)'ul~"-fl!V?,i.liwr.tr'.J!!i;.,f'f1!;i~,,,j,r,I\(}i).obDt'110
9T(T<.!Sj

~cl) .:at(!-) $G'f!u~r'~l~g;-;'t,;;;~~:Jl?J'!W ir'i~ft)tt,j04?tl

i'1 IAn~rtu~Pr~.~~~ ~!'!t~ r:~ti'i hitUT~ ff:lt
'plOV~hg JOal'lS :to J~Jj;>~~'f



227 Written AnSW91S FEBRUARY 22, 1991 Written Answers 228 

THE DEPUTY MIN ISTER IN THE M IN-
IS TRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(d). The farmers in Andhra Pradesh are 
being provided loans by commercial banks, 
regional rural banks and cooperative banks 
for aU agricultural activities including tobacco 
cultivation. The financing of such activities 
by the credit institutions is a part of their 
normal lending on acontinued basis. Reserve 
Bank of India has issued detailed gUidelines 
to commercial banks for simplifying and 
liberalising lending procedures. These 
guidelines provide for: 

1 Prescription of scales of finance for 
crop loans as worked out by the 
Technical Committee constituted In 
the districts for various crops and 
their uniform adoption by banks. 
These scales of finance are revised 
annually to take care of escalation of 
cost. 

2. Disposal of loan applications upto As 
I 25,OOO/-wlthin a fortntght and those 

over Rs. 25,000/- within 8 to 9 weeks. 

3. Delegation of approprtate sanctioning 
powers to the rural Branch Managers 
so that majority of foan applications 
are sanctioned at branch level itself. 

4. No collateral security should be taken 
by way of mortgage/charge of land or 
third party guarantee on crop loan!=; 
IJpto Rs. 10,0001- and term loan upto 
Rs. 10.000/~ where moveable assets 
are created. 

5. No margin is required for agricultural 
loan upto Rs. i 0.000/- for both short 
term, medlum/long·term loans. The 
rates of Interest charged on such IOuns 
are concessiona!. 

I 

Proposal to R •• huffle Economic 
Department. 

82. SHRI PRAKASH V. PATIL: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether the Government propose to 
,,~shume 9conomicdepartments like Imports-
Exports and Customs and Central Excise; 
and 

(b) if so, the details in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTTAMDASPATEL): 
(a) No such proposal is under consideration 
of the Government. 

(b) Does not arise. 

Customs Duty Concession to NRls 

83. SHRI PRAKASH V. PATIL' Will the 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposal to 
offer concessions in Customs duty to NRls 
on the basis of the reminances made by 
them; and 

(b) 11 so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). In viewof ensuing Union BUdget, 
It is not pOSSible to reply this question. 

Reorientation of Export Promotion 
Councils 

84. SHRI VASNAT SATHE: Will the 
Minlsterof COMMERCE be pleased to state: 

(a) whether attention of the Government 
has been drawn to the news report captioned 
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"Reorienting export promotion councils" ap-
pearing in the "Economic Times" dated 3 
February, 1991; 

(b) if so, the reaction of the Government 
to the various observations made therein. 
particularly regarding the need for restruc-
turing of the Export Promotion Councils and 
Commodity Boards; 

(c) the particulars of Exports Promotion 
Councils and Commodity Boards presently 
functioning and whether their performance 
has been assessed objectively in terms of 
the set objectives; and 

(d) the measures taken! proposed to 
make them more effective and result-ori-
ented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTIAMDASPATEL): 
(a) Yes, Sir. 

(b) The observations made in the news 
report have been taken note of. 

(c) and (d). Particulars of Commodity 
Boards and Export Promotion Councils are 
indicatod in the attached statement. The 
perlormance and functioning of Commodity 
Boards and Export Promotion Councils is 
reviewed from time to time against annual 
targets. In orderto improve thefunClioning of 
the Councils. a study was entrusted to the 
Indian Institute of Management. Ahmedabad 
nnd the recommendations made therein Clre 
under consideration. 

STATEMENT 

1. Tea Board. 
Calcutta 

2. Coffee Board. 
Bangalore 

3. Coir Board. 
Cochin 

4. Central Silk Board, 
Bangalore 

5. Tobacco Board. 
Guntur 

6. Spices Board. 
Cochin 

7. Rubber Board. 
Kottayam 

Export Promotion Councils 

1. Engineering Export 
Promotion Council. 
Calcutta 

2. Overseas Construction 
Council of India. 
New Delhi 

3. Basic Chemicals Pharmaceuticals 
and Cosmetics Export 
Promotion Council 
Bombay 

4. Chemicals and Allied Products. 
Export Promotion Council. 
Calcutta 

5. Plastic and Linoleums 
Export Promotion 
Council, 
Bombay 

6. Council for Le<ltiJer 
Exporb. 
Madras, 

7. Sports Gooos Export 
Promotion Council, 
New Delhi 
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8. Gem • Jewellery Export Promo-
tion Council, 
Bombay 

O. Sh.Uac Export Promotion Council, 
Calcutta 

10. Cashew Export Promotion Council, 
Cochin 

11. Electronics and Computer 
Software Export Promotion 
Council, 
New Delhi 

12. Cotton Textiles Export 
Promotion Council, 
Bombay 

13. The Synthetic & Rayon Textiles 
Export Promotion Council, 
Bombay 

14. Indian Silk Export Promotion 
Council, 
Bombay 

15. Apparel Export Promotion 
Council, 
New Delhi 

16. Wool & Woollens Export Promotion 
Council, 
New Delhi 

17. Carpet Ell. port 
Promotion Council, 
New Delhi 

18. Handloom Export 
Promotion Council, 
Madras 

19. Export Promotion Council 
For Handicrafts, 
New Deihl 

Additional DA to Centra' Government 
Employe •• 

85. SHRI VASANT SATHE: 
SHRI V. KRISHNA RAO: 
SHRI C.P. MUOALA 

GIRIVAPPA: 
PROF. VIJAV KUMAR 

MALHOTRA: 
SHRI H.C. SRIKANTAIAH: 
DR. C. SILVERA: 
SHRI VAMANRAO MAHADIK: 
SHRI GOPI NATH 

GAJAPATHI: 

W~lth8Mini8terof FINANCE be pleased 
to state: 

<a' the increase in the Consumer Price 
Index number of Industrial workers from 
July.1990 to December, 1990; 

(b) whether with the sharp increase in 
the Consumer Price Index upto December, 
1990, the Government are considering 
suitable neutralisation intheformof additional 
dearness allowance to their employees and 
pensioners; and 

(c) if so. the details of the steps taken 
and the relief proposed to be provided to the 
Cantral Government emploYd9S and pen-
sionars? 

THE DEPUTY MINIS 1 t:R IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTCR-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(d) The All India Consumer Price 1ndex (Sase 
'i 360.100) as on 31.12.1990 was 981, as 
~gainst 912 as on 30.6.1990. 

(b) and (c). The matter regarding grant 
of additional dearness allowance/dearness 
relief to Central Government employeasl 
pensfoners is under consideration and a 
decision will be taken soon. 
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[ Translation] 

Advocate. W.If .... Fund Scheme In 
Mahar •• htr. 

88. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(8) whetherthe Advocated Welfare Fund 
Schema is in operation in Maharashtra: 

(b) if so, the details thereof: 

(c) the details of the assistanca being 
provided to the advocates under the said 
scheme and the purpose thereof; and 

(d) the number of advocates provtded 
such facilities since the adoption of the 
scheme? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMV): (a) Vas, Sir. 

(b) to (d). Information is being collected 
and will be laid on the Table of the House. 

Performance of Regional Rurl' Banks 
In Mlhara.htr. 

87. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of FINANCE be 
pl •• sed to atat.: 

(a) the total number of branch •• of the 
reg;onal rural banks in Maharashtra and the 
number of employ ••• and officers working 
therein. distrid-wise; 

(b) the total expenditure being incurred 
yearly on these banks; 

(c) the details of the achievements of 
thasa banks during tha last one year; and 

(d) the slepa being taken by the GcJv. 
ernment to strengthen the rural economy in 
the State through these banks? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND OEPUTY 
MINISTER IN THE MINISTRY OF EXTER· 
NAL AFFAIRS (SHRt OIGVIJAY SiNGH): 
(a) The National BanK for AgricuHur. and 
Rural Oeve4opment (NABARO) has reported 
that there are 589 branches of Regional 
Rural Banks functioning in Maharashtra as 
on March. 1990. While the distrid-wise de· 
tails of number of employees and officers ot 
RRBs WOrking in Maharashtrais not available 
the Bank wsse fJ'Osition as uOO6t> 
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(b) The RRBs is Maharashtra has in-
.1 

curred an expendIture of Rs. 1867.14 lakhs 
during 1989-90, out of which As. 986. 38 
lakhs accounted for interest expenditure. Of 
the balance of As. 880.76Iakhs, as much as 
As. 636.01 lakhs was on salary and allow-
ances etc. of officers and staff of the Regional 
Rural Banks. 

(c) and (d). The RRBs working in 
Maharashtra put together disbursed a sum 
of Rs. 3144.18 lakhs in 73,857 accounts 
during the year ended March, 1990. The 
outstanding advance as of March, 1990 stood 
at Rs. 12,671. 771akhs in 2.70,752 accounts 
and mobilised deposits amounting to As. 
11105.45 lakhs in 9,17,127 accounts. The 
Banks have already assisted 2,70,752 ac-
counts of weaker sections. They have also 
been actively participating in the Government 
sponsored programmes such as IRDP, DRI 
etc. which are exclusively meant for the 
weaker sections. 

[English] 

Indo-US Herpetological Project 

88. SHRI TAAIF SINGH: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether under the Indo-US herpeto-
logical Project, the country has been losing 
rare fauna since 1984; 

(b) if so, the details thereof and the 
')ction taken by the Government, in this 
regard; 

(c) whether the period of the project 
which hns to last till 1987 has been extended 
till 1993; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EYIRONMENT AND FOR-

ESTS (SHRIMATI MANEKA GANDHI): (a) 
and (b). The Indo-US Herpetological Project 
is a research project, undertaken by the 
National Museum of Natural History, New 
Delhi, in collaboration with Carnegie Museum 
of Natural History, Pittsburgh, USA, to study 
the environmental diversity of the amohibians 
and reptiles in selected regions of Karala, 
Karnataka, Tamil Nadu and Maharashtra. 
Such of the specimens collected by field 
teams from selected sites as require further 
examination and analysis are sent to 
Carnegie Museum. The project Provides 
that 50°/0 of the collected specimens will be 
returned to the National Museum of Natural 
History after completion of their study at the 
Carnegie Museum. 

(c) and (d). Very limited field work was 
reported to have been completed upto 1990. 
Therefore, an extension of the project for 
another three years was approved in terms 
of the MemorandLlm of Understanding gov-
erning the project. 

Merger of Public Sector Banks Incur-
ring Losses 

89. SHRI R.M. SHOVE: 
SHRI MANIKRAO HODL VA 

GAVIT: 
SHRI R.N. RAKESH: 

Willthe Ministerof FINANCE bepleased 
to state: 

(a) whether the Government propose to 
merge some public sector banks, which are 
incu(ring heavy losses, with other public 
sector banks: 

(b) if so, the details of the proposal: 

(c) the names of the banks which are 
incurring losses; 

(d) the time by which these banks are 
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likely 10 be merged with other public sector
banks; and

(e) if the reply to part (a) above be in the
negative, tho steps taken/proposed to be
taken to improve the performance of those
banks which are incurring heavy losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER~
NAl AFFAIRS (SHRI DIGVIJAY SINGH):
(a) There is no proposal at present to merge,
any public sector bank with other public
sG<:tor banks.

(b) Does not arise.

, (e) UCO Sri and New Bank ol ltroia
haw.mportGd Ioss&:siD1~frr 4)per~-daf'
ifig 'the ye'tJf 19B9·00,

(d} Does IlDtaniOlt).

{!!J} Gov~n;m nl-a.oo fit>wrYG a~,*,;:M
Undlla h~llIe taken a ~lfM 01 meaSlJr~ ~
imJilft:j'~athtl pmfonnan«: ~fig 'Prom 11~~r19
ca~c,ty of the public sector banks. 1!iill:Sfl
intZlud,\il ~U9(/'l9ntl'lltiM of tnoiJ'c0p:ital.
rtli~>:Jii1~iiSatlo"of ~l¥le'tf chttfges a(!d kl~{!l'~
~~ t ;;~3 strue!ure, ~:lltainm !I'll 01 -st;lllfi
9IfOJ'liWhMd levy of commitment charg~s ©n
>JK\)tml~ooportiOA01op rating limits. eu.ks
I'••NO ;jll~ been adllised to takemea$um$ ~ro
q;~{Jl'lfJr@j expenditure m cO!nsumption ©f ,OO~

if{Jleum. publicity. -atc.,l.lraw up action plans
~ improve thejr .Dparalional efficiency and
tMe f>i~psto strsl'lgtbsn their viabimy and
s" :;:ii1ahility by means ©f sffe-ctive oosiness
~>;~l"ningand dsY';!lopment.

Gold Saized at ,'PathlAirport

90. SHRI RM. BHOYE
SHRI MANIKRAO HQDLYA

GAVIT:
Will the Ministerof FINANCE be pleased

state:

(a) whether attention of the Union Gov-
ernment has been drawn to the newsitem
captioned "Gold Seized' which appeared in
the 'Hindustan Times' dated February 2,
1991;

(b) if so, the details thereof; and

(c) what further action has been taken
by the Government In the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISmV OF EX"rER~
NAl AFFAtRS (SHRI DIGVIJAY SJNGH):
(a) to {c). Yes.. Sir. The Customs Offamof
Indira GMdM b'tlematlonal Airport. Hew
'Oelhi, jm~~ la --?assengol, mM!l'I. d
JasdishC.~(R', wn» had Min.~ ffOlr.

Hon~ -Os":! '1$ F<bruary 1991. $~ of
~Js~M f~~tid jn the reooYlffl'f ~~~ m
~u~d~;g-;clQ blNS eJtg(elgno. tt~
~ ,.mv.~~4.fl.B :grarflS of 24cemt pun1y•
'I~\ilooat 11s. 9.38 iWffiapprOlrimatet1. 1'M
gclij wt'I$ oorllC$'m~!l'1 a ~~ ~00iI~

po'Uclit~ wootid his 'waISt. SI'Iri•••~~di$il
. C'haild J W~$ ~ft\1$~ed <1mdEloomplai."'ii ~as
b&&flf.ledmw j:ut'is4iclional court u~~1'~he
plovislM$ 'm 'mlb Camoms A-et, ~982.

~~i:if~~i'ftij~D'l f@i' ptl'QvldJ~ Vtm~i
$f>Nle~S

91, SHBIP.R. KUMARAMANGALAM~
WI~~ Mkl~~iS'i©1iENV1RONMIOO'AW
F,On~S'rn~oo iPJeas.ad to statl?

{a) whetoar any guldelines have been
lald'0:~'fflZ,:t'if 01\'-, 1,Jni(jj ICo>,,-ern~fl~f1.'~ \ijl'ilt'it
ptt{~f~f~!;J'>iO;~~<~1)i~.:if.:<t-d's~nt!'u!¥CJV'jh~),!~).ei.;;,·eV~9S
01 p'1OV:'i)G'lg 'J: ";,; $'9NI<:9i> ;]},l!) ~~s.;'f.'>Mry.
wa~e".m:<:"j"i>, ':?i0';: 10 viil'ages;.an(j

THE MThll'S'lJ'EB OF STA11:DF JHE
M1Nls"r' 'Y 0(' ~'Vl~Of~~~~m AND
FORESTS {~1I1Fi\MA71MANeAA~ANOtllH):
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(a) and (b). Detailed guidelines forsubmis-
sion of proposals for diversion of forest
lands for non-forest purposes under the
Forest (Conservation) Act. 1980 were issued
by the Ministrf of Agriculture from time to
time and consolidated guidelines have been
issued vide this Ministry's letters dated 31.7.
86, 23.6.89 and 24.10.89

Some of the guidelines concerning for-
mulation of proposals seeking permission
for diversion of forest land for utility services
like providing electricity. water. roads, etc. to
the villages a re as under:-

1. The state Governments are required
to submit proposals in prescribed
proforma slongwith essential details
of the project such as (a) map (b) area
required tor diversion (c) number of
trees to be fellod (d} recommendation
.of the Principal Chi&f Conservator of
Forest/Chief Wildlife Warden (wher-
ever needed) and the State Govern-
ment (e) details of compensatory af-
forestation etc. Forest diversions in-
volving area less then one ha. are
decided by the Regional Chief Con-
servator of Forest of the respective
Regional Offices of the Ministry and
forest diversions of one ha. and above
are decided by the Ministry.

2. Some relaxations have been incor-
porated in the guidelines relating to
the public utility services like:-

(i) In cases of laying"of,Transmission
line or pipe linos for drinking wa-
ter supply where felling of tree is
not involved. a simplified
proforma has boen prescrlbed.

(ii) Diversion of forest land for con-
struction of building is not nor-
mally considered. However. such
diversions are allowed for con-
structionof buildings for schools.

Hospitals, Dispensaries, Com-
munity Halls, Co-operatives.
Panchayats. tiny rural Industrial-
sheds of Government. etc., which
are to be put up for benefit of the
people of that area, but such
diversions should be strictly lim-
ited to the actually needed area
and should not exceed one

.••..hectare in each case.

(iii) In hill districts and in otherdistricts
having forest lands exceeding
50 per cent of the total geo-
graphical area. compensatory
afforestation on non-forest land
is not insisted upon and is per-
mitted on degraded forest land
twice in extent of the area diverted
provided forest land involved is
less than 5 hectares and the
purpose of diversion is for con-
struction of link road, small wa-
ter-works. minor irrigation works.
schoel building. dispensary.
hcspnal. tiny rural industria.l shad
of thf,) Govt.ltrlroent or any other
similar works which directly
ber.€iit the people 01 the area.

Permission for Manufacture of Hazard-
ous Chemicals

U2. SHRl P.R. KUMARAMA GALAM:
Will the Mlnist9r of ENVIRONMENT AND
FORESTS be pleased to state the criteria or
parameters Inkl down to define hazardous
chemicals and the grounds on which per·
mission is granted to manufacture such
hazardous chemicals without damaging the
environment?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA GANDHI):
The criteria to define Hazardous chemicals
has been laid down in rule 2 (e) of manu-
facture. Storage and Import of hazardous
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Chemical Rules. 1989, under the Environ-
ment (Protection) Act, 1986, details of which 
are given inthe attached statement-I. Details 
ofthegroundson which permission is granted 

to start and manufacture such hazardous 
chem ieals, are given In the attached state-
ment-II. 

STATEMENT-I 

(a) Toxic Chemicals: 

Chemicals having the following values of acute toxicity and which, owing to their 
physical and chemical properties, are capable of producing major accident hazards 

51. Degree of Medium lethal Medium lethal Medium lethal 
No. Toxicity does dose concentration 

by the oral by the dermal in inhalation 
route (oral route (dermal route (four-

toxicity) toxicity) hours) 
LD50 (mg/Kg LD 50(mgA<g) LD50 (mg/1) 
body weight body weight inhalation in 

of test of test test animals) 
animals) animals) 

1 2 3 4 5 

1. Extremely 1-50 1-200 0-1-0.5 
toxic 

2. Highly tOXIC 51-500 201-2000 0.5-2.0 

(b) Flammable Chemicals: 

(i) Flammable gases: chemicals which in the gaseous state at normal pressure and 
mixed With air become flammable and the boiling point of which at normal pressure 
is 20°C or below; 

(ii) highly flammable liquids: chemicals which have a flash point lower than 23°C and the 
boiling pOint of which at normal pressure IS above 200

: 

(iii) flammable liquids: chemicals which have a flash point lower than 65°C and which 
remain liquids under pressure, where particular processing conditions, such as high 
pressure and high temperature, may create major accident hazards. 

(c) Explosives: 

Chemicals which may explode under the effect of flame, heat or photo·chemical 
conditions or which are more sensitt)/e to shock., or fncti9n than dinitrobenzene. 

l 
\ 
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STATEMENT-II 

Details of Grounds on which permission is 
Granted for Manufacture of Hazardous 
Chemicals: 

(i) Notification of sitas: .. An occupier is 
not permitted to undertake any in-
dustrial activity in respect of haz-
ardous chemicals unless he has 
submitted a written report contain-
ing details specified at least 3 
months before commencing that 
activity or before such shorter time 
as the Chief Inspector of Factories 
may agree. 

(ii) Safety reports:- An occupier is not 
permitted to undertake an industrial 
activity in respect of some hazard-
ous chemicals unless he has pre-
pared a safety report on that in-
dustrial activity containing the 
specified information and has sent 
a copy of that repOrt to the Chief 
Inspector of Factories at least 90 
days before commencement of that 
activity. 

(Iii) Preparation of on-site emergency 
plan:- An occupier handling haz-
ardous chemicals Is required to 
prepare an on-site emergency plan 
detailing how major accidents shall 
be dealt with on the site before 
commencement of the new indus-
trlat activity. 

(iv) Preparation of off-site emergency 
plan:- The District authorities ars 
required to prepare an off-site 
emergency plan detailing how 
emergencies relating to all possible 
major accidents on that site, shall 
be dealt with before commence-
ment of the new industrial activity. 
Information for preparation of the 

off -site plan is to be. made available 
by the occupier to the District au-
thorities. 

(v) Information to be given to persons 
liable to be affected by a major 
accident:-

The occupier is required to taka appro-
priate steps to inform persons ovtside the 
site regarding the major accident that could 
occur and the 100'S' and 100n'ts' before 
commencement of the new industrial activ-
ity. 

Decentralisation of D.G.S.& 0 

93. SHRI P.R. KUMARAMANGALAM: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether there is any plan to 
decentralise the Directorate General of 
Supplies and Disposals (DGS&D); 

(b) if so, the reasons therefor; and 

(c) the stage at which the proposal 
standsat present? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOrr AM DAS PATEL): 
(a) to (c). On a review of policy for centralised 
purchase of stores and eqUipments for the 
Government Departments/Ministries through 
DGS&D, it was decided last year to transfer 
from DGS&O all procurement of items for a 
Ministry/Departmenfs own use to the various 
indenting Ministries/Oepartments alongwi.th 
the officers and staff doing such work in 
DGS&D. However, in response to the rep-
resentations received from officers and staff 
Associations of DGS&D, from industry, and 
other quarters, and keeping in view various 
other aspects of the matter, the aforesaid 
decision is being reviewed and re-considered. 
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Pending Cases in Supreme Court and
High Courts

94. SHRI P.R. KUMARAMANGALAM:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the number of cases in which the
Government of India are a party, pending in
the Supreme Court and in various High
Courts, Court-wise; and

(b) what steps the Government have
taken to ensure expeditious disposal of these
pending cases?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) and (b). In-
formation is being collected and will be laid
on the Table of the House.

Office Building Complex In Madras
Steel Stockyard

95. SHRI R.L.P. VERMA: Will the
Minister of STEEL AND MINES be pleased
to state:

(a) whether a large office buirding
complex has been constructed in the Madras
steel stockyard of the Steel Authority of India
LImited (SAIL) at S~ntanagadu;

(b) if so, the total cost of construction
and name of the authority which approved
the construction;

(c) whether the constructed floor space
of the aq,ove complex is fully utiiised; and

. .\

(d) is not, the reasons thereof alongwith
the financial loss per ~nnum due to non-
utilisation? ,.. . ~ /'

area of about 900 sq. metres, within its
stockyard at Santanagadu in Madras.

(b) About Rs. 34 Lakhs. The construc-
tion was approved by the competent authority
who in this case is the Deputy General
Manager, Special Projects Division of SAIL.

(c) Yes, Sir.

(d) Does not arise, in view of (c) above.

[ Translation]

Mining Work In Forests of Kodarma and
Ganwa Tlsr! (Blhar)

-c

96. SHRI R.L.P VERMA: Will the Min- f t
ister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the number of mining leases granted
for mining mica and stone in Kodarma forests
and in the valley and forests of Ganwa Tisri
of Giridih. district; y

/
(b) whether the mining work has been

brought to a stop at the above places;

(c) if so, the reasons therefor and the
steps taken by the Government to allow the
mining work to continue unabated on the
condition that the lease holders would plant
trees in an area equal to the land of limited
mining leases; and

(d) the action taken by the Government
against those persons who are responsible
for destruction of hundreds of square
kllometres of forest cover by illegal defores-
tation where no mining work is being under-
taken?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND

THE MINISTER OF STEEL AND MINES FORESTS (SHRI1'Jt;\."EL/ .••1ANEKA GANDHI):
(SHRIASHOKE KUMAR SEN): (a) SAIL has"~' (a) to (d). Dct.il~~. fi\formation has been _.
constructed an office building having a floor. called from the StalGl Government and the
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lame will be laid on the Table of the House. 

[English] 

Rubber Price. 

97. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
COMMERCE be pleased to state: 

(8) whether the price of rubber has 
stabilised during the current year; 

(b) the variations in the price of rubber 
recorded during 1990, month-wise; 

(c) whether the Government have im-
ported Increased quantities of raw rubber 
during 1990; 

1990 MAXIMUM 

JANUARY 2180 

FEBRUARY 2180 

MARCH 2190 

APRIL 2250 

MAY 2300 

JUNE 2500 

JULY 2300 

AUGUST 2050 

SEPTEMBER 2150 

OCTOBER 2125 

NOVEMBER 2000 

DECEMBER 2025 

(d) if so, the reasons therefor; 

(8) whether the Government propose to 
Import mora raw rubber during the curra"t 
year; and 

(f) jf so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS PATEL): 
(a) The price of rubber during January, 1991 
and upto 14th February, 1991 fluctuated 
between Rs. 2010 and Rs. 2100 per quintal 
for RMA IV Grade. 

(b) Variations in price of RMA IV Grade 
rubber during 1990; 

Monthly priC9 in Rs. psr qtl. 

MINIMUM 

2140 

2100 

2150 

2175 

2240 

2300 

2225 

2020 

2050 

1975 

1965 

1960 
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(c) No, Sir. 

(d) Does not arise. 

(e) and (f). The quantum of rubber to be 
imported during 1991 ~92 will depend upon 
the demand-supply gap. 

[ Trans/ation] 

Exports Earning by Export Houses 

98. SHRI TEJ NARAYAN SrNGH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether most of the Export Houses 
are unableto earn sufficient foreign exchange 
through the export of their products; 

(b) whether major chunk of foreign 
exchange is earned through the export of 
products of the small-scale units; 

(c) if so, whether the Government pro-
pose to make any change in the existing 
policy with a view to boost the exports; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTIAMDASPATEL): 
(a) No, Sir. 

(b) No. Sir. The share of the small scale 
sector out of the total exports made by the 
Export House and Trading Houses is less 
than 50%, during 1987-88,1988-89 and 1989-
90. 

(c) and (d). No, Sir. Sufficient incentive 
is being given by way of giving double 
weightag9 in the calculation of NFE eurnings 
to products manufactured in the small scale 
sector while determining the eligibility for 
grant of Export HouselTrading House status. 

Foreign Loan. 

99. SHRI R.N. RAKESH: 
DR. CHINTA MOHAN: 
SHRI MADAN LAL KHURANA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have de-
cided to seek fresh loan from foreign coun-
tries keeping in view the critical condition of 
the balance of payments in respect of foreign 
trade; and 

(b) if so, the total foreign debt outstanding 
against India as on December, 1990? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SJNGH): 
(a) Yes, Sir. The Government see.ks loans 
hom time to time keeping in view the trade 
deficit, balance of payments and need to 
maintain debt servicing within reasonable 
limits provided the terms are acceptable and 
consistent with National DGvelopment pri-
ority. 

(b) The total amount of foreign debt 
outstanding against India as on 31.3.1990 
was Rs. 79982 crores. The figures for a part 
of the year are not available. 

[English] 

Gold and Silver Seizure by D.RJ. 

100. SHRI R.N. RAKESH: 
SHRI MANIKRAO HODLYA 

GAVIT: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Directorate of RQvenue 
Intelligence has seized contraband gold in 
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Delhi and silver bars worth crores of rupees 
near Indore on 16th January, 1991; 

(b) if so, the full details in this regard; 
and 

(c) what further action has been taken 
by the Government in th; matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (c). The officers of the Directorate of 
Revenue Intelligence have seized 40 gold 
bars weighing approximately 1 kg. each 
valued at Rs. 1.48 crores (approx.) in Delhi 
on 16th January, 1991. A mini bus valued at 
As. 1.5lakhs and foreign currency worth Rs. 
74,3201- have also been seized. Two persons 
have been arrested and subsequently de-
tained under the provisions of the Conser-
vation of Foreign Exchange and Prevention 
of Smuggling Activities Act, 1974. 

Insofar as the seizure near Indore is 
concerned, the Hon'ble MP is presumably 
referring to a seizure of 344 bars of silver 
weighing 10.7 tonnes approximately valued 
at Rs. 8 crores approximately seized from 
two trucks which were Intercepted near the 
border of the States of Madhya Pradesh and 
Orissa on 14th January, 1991, by the officers 

of the Directorate of Revenue Inte"igence. 
Both the trucks and a Maruti van, collectively 
valued at Rs. 5 lakhs were also seized. 8 
persons have been arrested and subse-
quently detained under the provisions of 
Conservation of Foreign Exchange and 
Prevention of Smuggling Activities Act, 1974. 

[ Translation] 

Irrigation Projects of Maharashtra 
Pending Forestry Clearance 

101. PROF.MAHADEOSHIWANKAR: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the details of the major, medium and 
small irrigation projects of Maharashtra 
pending clearance from the forestry angle; 
and 

(b) the reasons for not giving approval 
to these projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) and (b). The details of the pending 
irrigation cases upto 31 st January, 1991 
alongwith their status are shown in the 
statement annexed. 
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Worktng of New Bank of India 

102. SHRI CHHEDI PASWAN: 
SHRIRAMASHRAYPRASAD 

SINGH: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government propose to 
take any concrete steps to improve the work-
ing of the New Bank of India; 

(b) if so, the details thereof; and 

(c) whether a proposal to merge the 
New Bank of India with another nationalised 
bank is also under consideration of the Gov-
ernment? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) and 
(b). Government and Reserve Bank of India 
have taken a series of measures to improve 
the performance and financial position of all 
the public sector banks including New Bank 
of India. These include augmentation of their 
capital. nationalisation of service charges 
and interest rates structure, containment of 
staff growth and levy of commitment charges 
on unutilised portion of op'erating limits. Banks 
have also been advised to take measures to 
control expenditure in consumption of pe-
troleum, effiCiency and take other measures 
to strengthen their viability and profitability 
by means of effective business planning .... and 
development. 

(c) There is no proposal at present to 
merge New Bank of India with another 
nationalised bank. 

[ Translation] 

Granting Approval to Projects Under 
Forest (Conservation) Act, 1980 

103. SHAt CHHAVIRAM ARGAL: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the details of difficulties in granting 
approval to the projects under the Forest 
(Conservation) Act, 1980; 

(b) whether any circular has been issued 
by the Union Government regarding grant of 
approval under this Act; 

(c) whether the proposals of projects on 
which work had been started before 25 Oc-
tober, 1980 are to be kept out of the purview 
of this Act or they are to be considered on 
easy terms by the Union Government; 

(d) whether it is proposed to grant 
approval to such projects where both forest 
land and non-forest lands were involved and 
work was started, without considering it as a 
violation of the said Act; and 

(e) whether in view of the special con-
ditions prevailing in Madhya Pradesh, the 
condition of non-forest area plantation will 
not be enforced and the plantation will be 
recognised? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) Some of the main difficulties faced by this 
Ministry in clearing the proposals received 
from the State Government under the Forest 
(Conservation) Act, 1980 are due to incom-
plete formulation of proposals by the State 
Government confirming to the guidelines 
issued by this Ministry like:-

(i) Inadequate maps. 
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(ii) Non-identification of equivalent 
non-forest area for compensa-
tory afforestation and its details. 

(iii) Specific comments of Principal 
Chief Conservation of Forests! 
Chief Wildlife Warden are not 
given by the State Government. 

(iv) Non-formulation of proper re-
habilitation scheme by the State 
Government, where displace-
ment of people is involved. 

(v) Non formulation of reclamation 
plan by the State Government in 
respect of mining projects. 

(b) Yes, Sir. 

(c) Cases in which specific orders for 
dereservation or diversion of forest areas in 
connection with any project were issued by 
the State Government prior to 25.10.80, 
need not be referred to the Central Govern-
ment. However, in cases where only ad-
ministrative approval for the project was 
Issued without specific orders regarding 
dereservation or deforestation of forest land, 
prior approval of the Central Government 
would be necessary under this Act. 

(d) Projects involving both, non-forest 
land and forest land and where work was 
started in non-forest land can only be ap-
proved subject to justi1lcatlon of forest di-
version and merit of the case. 

(e) No, Sir. 

[English] 

Export of Indian Engineering and 
Chemical Items to USA 

106. SHRt BALASAHEB VIKHE PATEL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government have taken 
up with the US Government the matter re-
garding lifting of curbs on export of Indian 
engineering and chemical items and to allow 
export of these items liberally under the 
generalised scheme of preference; 

(b) if so, the details thereof; and 

(c) the response of the US Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTT AM DAS PATEL): 
(a) to (c). Most of the engineering and 
chemical items of interest to India are already 
eligible for exemption of duty in the USA 
under the Generalised System of Preferences 
(GSP). However, during the annual review 
procedure the US Government considers 
exclusion of specific items from the GSP on 
application made by the domestic industry. 
In recent years a number of products e.g. 
steel wire ropes, clinical thermometers, 
ibuprofen and oleoresins have been sub-
jected to such review. Following represen-
tations made by the exporters the petitions in 
respect of oleoresins, ibuprofen and clink:al 
thermometers were rejected. However, 
subsequently clinical thermometers were 
removed from GSP only for India as Indian 
exports having a share of mora than 50 
percent were hit by the competitive need 
criterion. Steel wire ropes were also removed 
from GSP for all countries. Another petition 
in respect of ibuprofen is underconsideration. • 

During the annual meetings in UNCTAD 
for review of GSP schemes we exhort all 
dave loped cou ntries to improve and 
strengthen the GSP schemes inter-alia 
through expansion of product coverage and 
bringing about greater stability. The matteris 
also taken up at the bilateral meetings peri-
odically, the most recent one being the 
meeting of the Indo-US Economic and 
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Commercial Subcommission held in Wash-
ington DC on April 2 .. 3, 1990. 

In response the US Government gen-
erally emphasises the autonomous nature of 
the concessions under the GSP. 

Import of Gold by NAI. 

107. SHRI BALASAHEB VIKHE 
PATtL: 

SHRI B. OEVARAJAN: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whatherthe Government propose to 
allow non-resident Indians to bring gold into 
the country to contain gold smuggling; 

(b) if so, the terma and conditions 
thereof; 

(c) the estimated quantity of gold likely 
to be brought annually and the results ex .. 
pected to be achieved in containing gold 
smuggling; 

(d) whether the Govamment also pro-
pose to make amendments in the criteria for 
recognition of Trading and Export Houses; 

. and 

(a) H so, the details thereof? 

THE DEPUTV MINISTER IN THE 
MINISTRV OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI OIGVIJAV SINGH): 
(a) to (c). At present Government is "91 
considering any proposal to allow NRIs to 
bring gold into 1he country. 

(d) and (9). Review of Import and Export 
Policy and procedure is a continuous process 
and necessary corrective meas ur8S are taken 
from time to time inter-alia with regard to the 
criteria for recognition of Trading and Export 

Houses, keeping in view the needs of the 
economy. 

( Tran,lation) 

C8I Raid. II Pr.m'" of Bank OHio .... 

108. SHRI RAMESHWAR PRASAD: 
Will the Minister of FINANCE be pleased to 
refer to the reply given to Starred Question 
No. 176 on March 23.1990 and state: 

(a) the details of the action takan against 
the alficers from whose residentJaIIoII 
prentl.ls. iIIeGaI ... hadbean diacovered 
during the said search operations; and 

(b) the present position of these cases? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAl AFFAIRS (SHRI DIGVUAY SINGH): 
(a) and (b). Information is baing collected 
from the Central Bureau of Investigation and 
will be laid on the Table of the House to the 
extent available and feasible. 

[English] 

ecological a.lance In Gangotrl Region 

109. SHRISHANTARAMPOTDUKHE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to atate: 

Ca) whether any plan has been chalked 
out to lave Gangotri region in the Himatayas 
and to restor. the seriously disturbed eco-
logical balance of the area; and 

(b) if so, the broad feature. and finan-
cial implementations thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMA TI MANEKA GANDHI): 
(a) and (b). 
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1.. The following action has been blken 
by ttMa Government of Uttar Pradesh 
to sav. the Gangotri region: 

(a> A Special Area Development 
Authority has been consti-
tuted. 

(b) A draft master plan for the 
region has been prepared br 
the State Government. 

(c) A notifecation to establish a 
aancIuaIy and a nationaIpark 
intheGangotriareahasbMn 
issued. 

(d) Issue of permits to cut limber 
has baenmmpleealy.,. ip8d 

2. The following further steps have 
been suggested: 

(a) A policy decision not to grant 
additional paHas or allow 
addition residential faciities. 

(b) Strict control over mountain-
eering expeditions in the r. 
gion. 

(c) Control of pollution from 
sewage from Uttara Kashi. 

(d) Eviction of encroachments in 
the Gangotri valley. 

(e) Not allowing any additional 
over-night accommodation 
for stay in Gangotri. 

(f) Promotion of alternate 
sources of energy and supply 
of kerosene and LPG 10 save 
the forests. 

(g) Orienting the Special Area 
Development Authority to-

wards conservation and 
management of the water-
sheds rather than pmpa.p-
lion of tourism. 

110. SHRISHANTARAMPOTDUKHE: 
WI the Uinistar of FINANCE be pie •• d to ..... : 

(a) theshareofloreign ....... ing 
in the eountry in the IataI bI.dI nelWofk; 

(1)>) Ihe ...... _,.ad br" p&Mc 
sedor banks during 1989-90; 

(c) ... total poll ....... by the fcnigft 
banks '10m their opaialions in the co",*, 
during 1he same period; 

(d) the names of these foreign banks 
and which out 01 Ihem havepmered mosIof 
the profi: and 

(e) the reasons tor bell. petfonnance 
of the foreign banks as compared to the 
Indian banks? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVUAY SINGH): 
(8) Reserve Bank of India (RBI) has reported 
that the percentage share of the foreign 
banks' branches vis-a-vis the branch network 
of all scheduled commercial banks in India 
as of March, 1990 stood at O.2%.. 

(b) As p6rthapublished annual accounts 
for the year 1989-90. all the public sector 
banks, except New Bank of India and UCO 
Bank. have shown profits aggregation to Rs. 

..366.88 crores. 

• I 

(c) The total net profits earned by the 
foreign banks from thair operations in the 
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country during the year 1989-90 aggregated 
, to Rs. 183.80 crores. 

(d) Out of 22 foreign banks functioning 
in the country as on 31.3.90, the net profit of 
six banks viz. American Express, ANZ 
Grindlays Bank, Bank of America, Citi Bank, 
Hongkong Bank and Standard Chartered 
Bank. together aggregated to Rs. 158.96 
crores which constituted 86.5 percent of the 
total profits of all the foreign banks in India. 

(9) Better performance of foreign banks 
could be attributed, among other things, to 
their concentration in metropolitan and port 
towns, mechanisation and computerisation 
of operations, lower priority sector lending 
and high level of non-fund business. 

Situation Crp.ated by Gulf War In the 
Field of StOCk-Exchange etc. 

111. SHRI P.M. SAYEED: Will the 
Minister of FINANCE be pleased to state: 

(a) whetherthe Government have taken 
any measures to meet the situation created 
by the Gulf War, particularly in the field to 
stock exchanges and other financial institu-
tions which have a bearing on tho Indian 
economy; and 

(b) if so the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). Government have already taken 
appropriate measures for conserving foreign 
exchange, increasing inflow of foreign ex-
change to the country and bringing about 
economy in expenditure. Government have 
initiated several austerity measures for 
minimising expenditure on account of con-

. sumption of petrol, official entertainment, 
staff training programmes, tours etc. RBI has 
advised the scheduled com mercial banks to 

make substantive efforts to support exports. 
The Industrial Development Bank of India 
has been continuing its efforts in the different 
international markets to mobilise foreign 
currency resources to the maximum extent 
possible with a view to providing support to 
the balance of payments position of the 
country. Further, it has also been making 
efforts to draw down the bilateral and multi-
lateral sources as quickly as possible. The 
Stock Exchanges have also taken measures 
with a view to ensuring the smooth fu nctioning 
of the Stock Exchanges. 

Elections to Tamil Nadu Assembly 

112. SHRI P.M. SAYEED: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether any steps have been taken 
to conduct elections to the Tamil Nadu As-
sembly after the State was put under 
President's Rule; 

(b) if so, the action taken in the matter 
so far; and 

(c) the approximate time by which the 
elections are expected to be conducted? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMY): (a) to (c). The 
State is presently under President's rule. A 
decision for holding elections to the Legis-
lative Assembly of Tamil Nadll will be taken 
at appropriate time, keeping in view the 
situation obtaining in the State. Election 
Commission has, in the meanwhile, taken 
necessary steps to be in a position to hold 
elections at short notice. 

Import of Machinery by Mis. Pepsi 
Foods Pvt. Ltd. 

113. SHRI PHOOL CHAND VERMA: 
W,ll the Minister of FINANCE be pleased to 
state: 
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(a) whether MIs. Pepsi Foods Pvt. 
Limited is alleged to have over-invoiced the 
machinery imported by it from USA through 
MIs. Crunch Barrel Foods Inc., Dallas, Texas, 
USA; 

(b) if so, the details thereof; 

(c) whether the case has been investi-
gated by the Government; and 

(d) if so, the outcomether90f and action 
taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (d). Investigations regarding the alleged 
over-invoicing of import of machinery by ~I 
s. Pepsi Foods (P) Ltd. through MIs. Crunch 
Barrel Foods Inc. Dallas, Texas, USA have 
been initiated by the Directorate of En-
forcement. 

Trade with China 

114. SHRI V. SREENIVASA 
PRASAD: 

SHAI SUKHENDRA SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether neW areas and identifica-
tion of items for impart and export between 
India and China have been worked out re-
cently; 

(b) whether during his recent visit to 
China, any kind of new assurances have 
been given; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS PATEL): 

(a) to (c). Commerce Minister led the Indian 
delegation to Beijing for the second meeting 
of the Joint Ministerial group on Economic 
Cooperation and Trade, Science and Tech~ 
nology. The two sides recognised potential 
for development of Trade, Economic and 
Technological Cooperation and discussed 
measures needed to be adopted to realise 
this. On conclusion of the meeting. Agreed 
Minutes and a Trade Protocol covering the 
period February, 1991 to February, 1992, 
were Signed. 

Both sides agreed to expand and di-
versify bilateral trade. 

The Trade Protocol lists non-traditional 
items such as oil field. Chemicals, Agro-
chemicals, Power generation equipment, 
tele-Communication equipment, Photocopi-
ers, Railway rolling stock, Computer 
softwares as items of export interest to India. 
Coking coal, Oil drilling equipment, Petroleum 
and petroleum'Products have been included 
in Chinese items of export. It has been 
agreed that China would import more iron 
ore from India and supply larger quantities of 
rawsilk and silk yarn. Both sides have agreed, 
in prtnciple, to resume bordQr trade. 

Demand for separate bench of Andhra 
Pradesh High Court at Vishakhapatnam 

115. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether the Unton Government 
have received any representation demand 
from the general public of Andhra Pradesh to 
set up a separate bench of Andhra Pradesh 
High Court at Visakhapatnam; 

(b) if so, the action taken by the Gov-
ernment in this regard; and 

(c) the time by which the bench is likely 
to be set up? 
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THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMY): (a) Ves, Sir .. 

(b) The papas_. tarlhe esIabIshment 
aI t..dIes of High Courts ..., from their 
pincipll ....... 8fUItained only ...... 
'*-dflomIheCDIICImedStaieGov .. iIftI8d 
in c:ansuIIaIian wiIh .. a.w ~ ... of the 
High Court No propcJIai has been I8CIIived 
tram .. OJtI.-nm8It af Andhra Pradesh in 
tlisNpld. 

(c) Does aaI arise. 

(b) fl3lhasnJC8iwJd such rwi8wreports 
from ...... 01 the baf*s engaged .. CI8diI 
card business. lhasa ildicale thai cadi 
CIId business has canIrbJIed to the OIMIIII 
plaflabM, and QISIamer .... GI .... 
baI*'. On the basis 01 ..... iILO&' .. 
boaJds 01 the CDDIIIIed ........ ill-
.... ••• d the .... to......" ...... '*-
tar 18Cau.y and III cia..., IaIow up .. 
0Nrdue accounIL 

117. SHRIMATI VASUNOHARA 
RAJE: 

PRlf. YADUtlATHPMIEY: 

111. SHR. KUSUMA KRISHNA WiI ....... d COIIMERCE be 
MlJAniY: VIiI ... Ynislerof ~ be pie ••• to .... : 
IPha •• dto .... : 

(a) whadw1hemmmetciaibalU .... 
.... bvtheAesenfe Bankof Indiato ..... 
Ihe cperaIion of ~ cant 8Cheme; and 

(b) I so, themai1 points brought QUI in 
the nwiew and steps taken 10 recIiIy the 
drawbadcs. I any? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN lHE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVLJAV SINGH): 
(a> Reserve Bank of India CRBI) has reported 
that the banks engaged in credit card busi-
ness were advised by RBI in November, 
1990, to prepare compr.hensiv, review r. 
pons on the operationa of credit card schemes 
in the;' banks and place such review reports 
before their respective Boards. The review 
reports are required to cover, inter·alia, de-
tails of the number of cards issued and 
outstanding, numb.rof active cards, average 
turn over per card. average time taken for 
recovery of dues from the card holders. cost 
benefit analysis of thl credit card business, 
etc. 

(8) ........ Indo-aMna bonier 1rada 
had ............................ . 
1hereforI. 

(b) ....... the Gown.....,. ....... 
cided 10 ...... bonier trade ... aw.; 

(c) Iso.1henew .... ida.IIIiad ....... 
and 

(d) whenthe Indo-China bonier trade is 
expected to be resumed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAMOAS PATEL): 
(a) A Border Trade Ag .... ment was signed 
with China on 29th AprI. 1954, for a period of 
8 years. With neither country having ex-
pressed de.ir. to further extend it, the 
Agreement expired in 1962. 

(b) to (d). India and China have agreed. 
in principfe, to resume border trade. Actual 
reaumtion of border trade can tlk. place 
only aftar details are mutually finalised be .. 
tween the two countries. 
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Geological Survey In North East.rn 
Stat •• 

118. SHRI N. TOMBI SINGH: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the Geological Survey of 
India has undertaken or proposes to conduct 
mineral surveys in the North East8rn States, 
especially in M~nipur and Nagaland; and 

(b) if so, the details thereof and if not. 
the reasons therefor? 

THE MINISTER OF STEEL AND MINES 
(SHRI AS HOKE KUMAR SEN): (a) Geo· 
logical Survey of India has undertaken and 
also proposes to conduct mineral surveys in 
North Eastern States including Manlpur and 
Nagaland. 

(b) Current mineral surveys of Manipur 
and Nagaland indicate cement grade lime-
stone and chromite/platinoids in Ukhrul d,s-
trict in Manipur and basemetal in Ziphu-
Washello area, Phek distrid in Nagaland. 

Opening of Permanent Bench of 
Guwahatl High Court In N.E. State. 

119. SHRI N. TOMBI SINGH: Will the 
Minister of LAW AND JUSTICE be pleased 
to refer to the reply given on 30 March, 1990 
to Unstarrad Question No. 2967 regarding 
setting up of benches of High Courts and 
state: 

(a) t he progress made in the opening of 
permanent benches of the Guwahati High 
Court in the States of Manipur, Tripura, 
MeghaJaya. Mizoram. and Arunachal 
Pradesh; 

(b) whether necessary infrastructural 
facllitie. for establishment of these benches 

have beQn provided by the concerned 
Stat •• ; 

(c) if so, when theM benches are likely 
to be set up; and 

(d) if not, the reasons for daiay in this 
regard? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMy): (a) to (d). A 
permanent bench of the Guwahati High Court 
has since been established at Aizawl in 
Mlzoram w.e.f. 5.7.90. The Governments of 
Manipur, Tripura, Meghalaya and Arunachal 
Pradesh have not yet reported completion of 
pre requiSite Infrastrudural faCilities for es~ 
tablishment of High Court benches itlt'1he 
respective State capitals to the satisfactiOn 
of the Chief Justice of Guwahati High Court 
The matter is pursued regularly with the 
State Governments. 

[ Translation] 

Imports during November 1990 to 
January, 1991 

120. SHRI YAMUNA PRASAD 
SHASTRI: Will the Minister of COMMERCE 
be pleased to state: 

(a) the names and the value of goods 
imported during the penod from 10 Novem-
ber, 1990 to 31 January, 1991: and 

(b) the value of goods exported dunng 
the same period? 

THE DEPUTY MINISTER IN THE:IIINN-
ISTAY OF COMMERCE (SHRI SHANTIlAL 
PURUSHOTTAM DAS PATEL): (8) and (b) 
Information for the penod 10th November, 
, 990 to 31 st January. 1991 is not available 
as date-Wise data are not maintained. 
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Expenditure Incurred In BBll 

121. SHAI SANTOSH KUMAR 
GANGWAR: Will the Mintster of COM-
MERCE be pleased to state: 

(a) the details of expenditure incurred 
on Bharat Business International Limited 
B.B.I.L. from its formation to dissolution; 

(b) the names of institutions from which 
the said amount has been drawn; and 

(c) how the Government propose to 
repay the said amount to the concerned 
institutions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTIAMDASPATEL): 
(a) Total provisional expenditure on BBIL 
since its inception till January 1991 is Rs. 
169.88 lakhs. 

(b) The amount has been disbursed by 
MMTC and STC and debited to BBIL. 

(c) The expenditure would be shared by 
the subsidiary companies of BBll in pro-
portion of their turnover. 

Opening of Zonal Office of Bank of 
Baroda In Bareilly Uttar Pradesh 

122. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of FINANCE 
be pleased to state: 

(a) whether any request has been re-
ceived for opening a Zonal Office of the Bank 
of Baroda in Bareilly, Utt~radesh: 

lb) if so, the action taken or proposed to 
be %l<en in this regard; and 

(c) the time by which the said Zonal 
Office is likely to be opened? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVUAY SINGH): (a) No. 
Sir. 

(b) and (c). Do not arise. 

Export Oriented Units In U.P. 

123. SHRI HARISH RAWAT: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether the Government propose to 
set up hundred percent Export Oriented Units 
in Uttar Pradesh; and 

(b) if so, the details thereof and the time 
by which these units will be set up? 

J. •• J 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTIL.,AL PURUSHOTIAM DAS PATEL): 
(a) and (b). 100% EC?Us are set up by 
entrepreneurs and Government only con-
siders such proposals through the Board of 
Approvals. 

[English] 

Price of Natural Rubber 

124. SHRI P.C. THOMAS: Will the 
Ministerof COMMERCE be pleased, to state: 

(a) the bench mark price of natural 
rubber recommended by cost Account study 
of Ministry of Finance and the bench mark 
price fixed by the Government; 

(b) whether the Governm ent propose to 
review and enhance the bench mark price; 

(c) whether the Government have 
started to purchase rubber at bench mark 
price through agencies; and 

(d) if not, the steps taken by the Gov-
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ernment in this regard and to ensure the 
declared price for cultivators? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PU RUSHOTT AM DAS PATEL): 
(a) and (b). Bench mark price of RMA·4 
grade of Natural rubber recommended by 
the Cost Accounts Study of the Ministry of 
Finance and fixed by the Government w.e.f. 
15.1.1991 is Rs. 21,4501· per Metric Tonne. 

(c) and (d). Government has advised 
STC to purchase RMA-S grade of natural 
rubber and STC has started purchase of the 
same through agencies at the best price at 
which rubber IS available in the market. 

[ Trans/ation] 

Effect of Gulf Crisis on Trade 

125. PROF. YADU NATH PANDEY: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the difficulties faced dueto r~cession 
in Indian and foreign trade and In business 
as a result of present Gulf war and the extent 
of the total loss suffered; 

(b) the names of the countries with 
which trade relations have been adversely 
affected and the details of goods exchanged 
with these countries; and 

(c) the steps taken by the Government 
to normalise our trade relations with these 
countries? 

THE: DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTIAM DAS PATEL): 
(a) It is estimated that overall impact of Gulf 
war on the Balance of Payments posItion will 
be of the order of US $ 2.8 billion over a 12 
month period from October 1990, assuming 
oil prices at US $ 25lbarrel. 

(b) and (c). As a result of economic 
sanctions imposed by the UN Security 
Council against Iraq and Kuwait, trade with 
these countries has been banned. Prior to 
the ban on trade, major items imported from 
these countries included crude oil, sulphur 
and chemicals. Items exported to these 
countries included engineering goods, rice, 
tea, spices, textiles, processed foods etc. 
Our trade relations will be normalised once 
the embargo on trade with Iraq and Kuwait is 
lifted. 

Modernisation of Bokaro Steel Plant 

126. SHAI JANARDAN YADAV: WIll 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether there is any proposal for 
expansion and modernisation of Bokaro Steel 
Plant; and 

(b) if so, the details thereof? 

THE MINISTER OF STEEL AND MINES 
(SHAI AS HOKE KUMAR SEN): (a) and (b). 
WhIle the Government has already accorded 
approval in principle to the modernisation of 
Bokaro Steel Plant, SAIL has proposed to 
implement the scheme in two phases. Gov-
ernment has received the proposal on the 
first phase which aims pnmarily at introducing 
continuous steel casting technology and fa-
Cilities. The proposal IS currently lInder ex-
amination. It will be taken up for Implemen-
tation if It is found to be techno-economically 
viable. 

[English] 

Suspension of 11FT Employees 

127. SHRI KAMAL CHAUDHRY: Will 
the MInister 01 COMMERCE be pleased to 
state: 

(a) the number of employees in hiS 
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Ministry and the Indian Institute of Foreign 
Trade (11FT) under suspension for more than 
5 years. sap.rately; 

(b) the reasons for kHplng them under 
suspension for such a long period ignoring 
Government directiveslinstructions on the 
subject and for not revoking the suspension 
ordars even after stan;ng enquiry proceed-
ings in each case; and 

(c) the remadial taken to avoid undue 
hardship to the suspendad officiaJs and loss 
to the Government by paying the suspended 
officials without their doing any work? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTTAMDASPATEl). 
(a) 2 (two) employees of the Ministry of 
Commerce and 1 (One) employee of Indian 
Institute of Foreign Trade are under sus· 
tPeri8iQ~ 11(o'r more than 5 years. 

(b) Two employees working in the 
Ministry of Commerce had been placed un-
der suspansion upon their conviction by tho 
trial court, in a criminal case in which they 
had been charge sheeted by the C.B.I. in the 
Court of Metropolitan Magistrate, Delhi. The 
matter is still pending in the Supreme Court 
as the accusQd er'!"~loyaes preferred appeals 
in the higher courts. 

Th911FT employ" continues to be under 
suspension due to his non-coopgrativo aU.· 
tude.n completing the enquiry, He filed a soit 
tor declaration and injunction in the court 
against the enquiry in 1985. For soma in· 
tervening period. the court had stayed the 
enquiry. Even aftervactionofth injunction in 
May, 1988, the enquiry coukf not proceed 
because the charged officer has been at>-
strudlng the enquiry proceedings on one 
pretext or the other including allegations of 
bias against almost aU persons oonnected 
with the enquiry including tho Inquiry Of tic· 
ers because of which enqu'rv oHacer had to 

be changed a number of time,. To me.t the 
allegation of bias, one officer of the fevelof 
Director in the Ministry of Commerce was 
appointed as Inquiry officer who has since 
submitted his report. The report of th. Inquiry 
Officer is presently under consideration of 
the Disciplinary Authority. 

(c) The suspension of these employees 
is being reviewed regularly by giving due 
weightage to the Government dlrectivesl 
instructions on the subject as also the 
hardship likely to be caused to the suspended 
officials and the 10,. tb the Government on 
account of payment of subsistence allowance 
without their doing any work. The suspended 
officials are being paid subsistence allowance 
admissible as par Government rules. 

Fraud ca ... In Sank. 

128. SHRI KAMAL CHAUDHRY: 
SHRI K.D. SUL TANPURI: 

Wmth. Mini.erof FINANCE be pleased 
to state: 

(a) the number of fraud cas., reportedl 
detected in banks during 1990, Union T .rrl-
torylState-wisa and bank-wi •• ; 

(b) the amount Involved in these cas .. , 
Union TerritorylState·wi88 and bank-wise: 

(c) the number of bank official, involved 
in the various cases; 

(d) the number of bank officials found 
guilty and punished Union TerritorylStat. 
wise and bank·wI .. ; and 

(a) the amount of money f8C0Vered 
from thase offICials during thellbove period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAV SINGH): 
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(a) to (d). R .. erve Bank of India (RBI) has 
reported that existing management informa-
tion system doe. not yield Information ra· 
garding bank frauds StateAJnion Territory-
wise. However, a Statement-I showing num-
ber and amount of frauds as reported by the 
public sector banks during the year 1990 is 
attached. Another Statement-II showing the 
number of bank employees awarded pun .. 
ishment during the year 1990 and those 
against whom action Is pending In raspect of 
fraud cases is attached bank-wise. 

(.) RBI has reported that separate 
figures of recoveries made from bank em-
ployeel ara not available. However. ac-
cording to latest Information available with 
the RBI, as reported by the commercial 
banks, an amount of RI. 795 lakhs ap-
proximately has been recovered during the 
year ended December, 1990. This amount 
of recovery is in respect of all cases of fraud. 
pending with different commercial banks and 
not only those of 1990. 

STATEMENT" 

51. No. Namtil of the Bank No. of frauds Amount involV«l 
(Rs. in lakhs) 

1 2 3 4 

1. State Bank of India 506 990.94 

2. State Bank of Bikaner & Jaipur 32 113.94 

3. State Bank of Hydarabad 24 74.16 

4. State Bank of Indora 13 335.60 

5. State Bank of Mysore 34 30.86 

6. State Bank of Patiala 12 36.04 

7. State Bank of Saurashtra 8 21.87 

8. State Bank of Travancor. 11 33.n 

9. Allahabad Bank 31 24.97 

10. Andhra Bank 38 799.40 

11. Bank of Baroda 80 181.83 

12. Bank of India 81 255.73 

13. Bank of Maharashtra e 1979.19 

14. Canera Bank 158 2295.96 

15. Central Bank of India 50 148.83 
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SI. No. Name of the Bank No. of frauds 

1 2 3 

16. Corporation Bank 17 

17. Dena Bank 22 

18. Indian Bank 45 

19. Indian Overseas Bank 46 

20. New Bank of India 25 

21. Onental Bank of Commerce 12 

22. Punjab National Bank 63 

23. Punjab & Sind Bank 15 

24. Syndicate Bank 113 

25. Union Bank of India 59 

26. United Bank of India 42 

27. UCO Bank 29 

28. Vijaya Bank 33 

(Data provisional) 
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Amount involved 
(Rs. in lakhs) 

4 

49.16 

24.35 

87.10 

11.04 

774.63 

26.10 

268.40 

33.70 

123.36 

343.70 

17.36 

131.88 

1069.81 
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Punjab Repr ... ntatlon Regarding New 
Import Export Policy 

129. SHRI KAMAL CHAUDHRY: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Union Government has 
received any representation from Punjab 
Government in regard to new Import Export 
Policy; 

(b) if so, the issues raised therein; and 

(c) the reaction of the Union Govern-
ment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOn AM DAS PATEL): 
(a) Yes, Sir. 

(b) and (c). The Issues raIsed in the 
representation related to reduction In the 
minimum prescribed threshold of Rs. 4 crores 
to As. 2 crores (on NFE basis) for recognition 
as an Export House. The maUer was con-
sidered by the Government However, It was 
not found p05sible to accept the sllogestion. 

Destruction of Forests in South 

130. SHRI C.K. KUPPUSWAMY Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state. 

(a) whether the Union Government are 
aware that forest wealth has been destroyed 
systematically In the southern states: and 

(b) if so, the actIon Government have 
taken or propose to take to punish the of-
fenders indulging in large scats destructIon 
of forests as well as the Wild'lIfe In tht\South 
thereby creating environmental problems? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) and (b). The State Government look after 
the protection of Forests and Wildlife. No 
reports of systematic destruction of forest 
wealth in the Southern States have been 
received. But on specific cases of destruc-
tion being reported the State Governments 
act to curb them and take punitive action as 
warranted. 

Alleged Harassment to Persons 
Coming from Abroad 

131. DR. LAXMINARAYAN PANDEYA: 
Will the Minister of FINANCE pleased to 
refer to the reply given to Unstarred Ques-
tIon No. 3946 on 31 August, 1990 regarding 
alleged harassment of persons coming from 
abroad by Customs officials and state: 

(a) whether the information has since 
been collected; 

(b) If so, when It will be laid on the Table; 
and 

(c) If not, the reas()ns for delay in 
collecting the information? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) The informatIon IS being collected 

(b) In response to assurance given in 
reply to Question No. 3946 dt. 31.8.90, time 
had been sought from Lok Sabha Sectt to 
piacetheinformationontheTableby28 291. 
Aftercompilation,.the Information IS expected 
to be laid on the Table by 31 391. 

(c) Information had to be collected from 
various InternatIonal Airports who have to 
scrutinize all records~QI' last WlO years. .. 
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Dellgatlon of Powers Under Imports 
and Exports (Control) Act, 1047 

132.DR.LAXMINARAVANPANDEVA: 
Win the Minister of COMMERCE be plUMd 
10 state: 

(a) whether the Union Govemment 
have delegated the powers to make provi-
sions for controlling imports and exports 
under section 3 of the Imports and Exports 
(Control) Ad, 1947 to the Chief Controller of 
Imports and Exports; and 

(b) if 80. whether the Government 
propose to lay a copy of such delegation 
orders on the T .141 of the House? 

THE DEPUTY MINISTER IN THE 
MINISTRV OF COMMERCE (SHRI 
SHANTllALPURUSHOTTAMDASPATEL): 
(a) and (b). The matter regarding delegation 
of powers under Section 3 of the Imports and 
Exports (Control) Act, 1947 to the Chief 
Controller of Imports and Exports is under 
active examination and as soon as it is 
finalised, the same will be placed on the 
Table of the House. 

Revision In ROYIIty Rat •• on Major 
IIln .... 1a 

133. DR. LAXMINARAYAN PANDEVA: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether revision In royalty rat .. on 
major minerall hal been effected by the 
Union Government; 

(b) If 10, the detaA. thereof; and 

(c) if not. the reasons for delay and 
when the revision In ,81.. .. IiMIy to be 
made? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (a) The 
rat .. of royatty on various minerall exclud· 
ing Coal, lignite and sand for stowing were 
last revised with affect from 5.5.1987. 

(b) The present rat.. of royalty on 
minerals are given in the attached statement. 

(c) As per Section 9 (3) of the Mlnee and 
Minerals (Regulation and Development) Ad. 
1 Q57the Central Government. empowered 
to enhance or reduce the rate lit which 
royalty shall be payable in reepect of any 
mineral subject to the condition that no en· 
hancement in the rate of royalty in respect of 
any mineral shall be made more than once 
during • period of three years. As luch 
enhancement in the rate of royalty in respect 
of any mtneral excluding coal, lignite and 
sand for stowing became permiaatble only 
with effect from 5.5.1990. No final decision 
has yet been taken by the Central Govem· 
mant al to whether the State. of royalty on 
minerals other than coal, lignite and sand for 
stowing ara to be revised. 
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IIItntenance C •••• 0' Divorced Wives 
In Stat •• 

134. DR. A.K. PATEL: 
SHRI L.K. ADVANI: 

Win the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) the number of cases of maintenance 
for divorced wives filed in various courts 
during the last three years and the current 
yaar; year wise and State-wise; 

(b) the number of such cases disposed 
of; and 

(c) the staps taken by the Government 
10 expedite the disposal of alt the pending 
cases? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMY): (a) and (b). The 
information is being collected and will be laid 
on the Table of the House; and 

(c) Various steps have been taken to 
reduce the pendency of cases in the Courts. 
The recommendations of the Arrears Com-
mittee. constituted by the Government to 
make an indeplh study of the problems of 
arrears and to suggest remedial measures. 
have been sent to all the State Governments! 
High Courts tor necessary action. The vari-
ous State Govemments have also been re-
quested from time to time to S8t up Family 
Courts under the Family Court. Act. 1984, 
expadliously where these have not 10 tar 
been 181 up. 

(TI8I1SIation] 

Bank Loan. to Sick Unit. 

135. SHRI RAM LAl RAHI: Will the 
Minister of FINANCE be pleased to stat.: 

(a) whether the Government are aware 
that many big industrialists aftar obtaining 
bank loan worth crorts of rupees, .et up 
industries, declare them sick and again ap-
ply for loans; 

(b) whether any cases of loans 
realisation against thesa big industrialists 
are pending in courts; 

(c) whether the Government propose to 
take any adion in such cases; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHAI DIGVIJAY SINGH): 
(a) to (d). lOBI has reported that financial 
institutions grant assistance to such indus-
tries as are in conformity with national pri-
orities as sat out in the National Development 
Pian. Each individual project is appraised in 
regard to technical feasibility and commer· 
eial profitability, financial soundness, 
managerial competence etc. and only such 
projects that satisfy the criteria laid down ara 
assisted. Subject to these criteria, preference 
is given to projects in backward areas, 
projects promoted by n.w and technically 
qualified entrepreneurs, proiects with large 
employment generating capacity and tho.e 
which are export-oriented and import IUb-
stitutive. While considering sanction of as· 
sistance the institutions generally go into the 
background and antecedents of the pro-
moters including their track record in man-
aging other units. Financial institutions also 
have separate cella for handling cas •• which 
are sick or showing slgns~ incipient sickn .... 
Th ... cells closely monitor problem. faced 
by the assisted unit. and the involved In 
working out nMd-based remedial measu"'l. 

IDBI has further reported that when all 
measure. to revJve the lick unit fall, the 
institutions taka re«X)UrM to rafarring thl 
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cuel for realisation of loan. to the Courts. 
Ther. ar. 10m. cu .. of loans against big 
Induatrlall.t. which ar. pending In the courta 
In rnpect of lOBI and other participating 
InltitutionalBanki. 

Crednc.rnpa 

138. SHRI RAM LAL RAHI: WID the 
Minister of FINANCE be pleased to stat.: 

(a) the number of credtt campa organiled 
10 far linea 1 January. 1989; 

(b) the amount of loan. distributed by 
each bank in thue credit camps; 

(c) whether the loan. 80 distrbuted 
have been recovered by th ... banks; and 

(d) If not, the reasons for non-recovery? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER· 
NAl AFFAIRS (SHRt DIGVUAY SINGH): 
(s)to (d). Fortheachemeof IntegratltdRuraJ 
Development Programme (IROP). credit 
camps may be organised at the vi. level 
where the cas •• of benlfic1ari .. upIO lha 
atage of sanetlon can be flnaliaed. The data 
reporting aystem under theath.me does not 
generate information of the number of cred1t 
campa organilect In this behalf. The banks 
can also organi •• the credlt camps on their 
own in ordar to provide assistance toweakar 
sections. As per avanable data with Re .. rve 
Bank of India the percentage of recovery of 
Integrated Rural Development Programme 
(IROP) loanl i(, reaped of public sector 
banks was 39 percent .ast year. 

Repr ••• ntatlon. from se Bank 
Employ ••• 

137. SHRI RAM LAL RAHI: Will thl 
Minister of FINANCE be pleased to stat.: 

(8) whether Government have I8CIiwI!d 
repr_ntatlonl from the offIcenI and em· 
ploy... belonging to Scheduled eua.. 
working In bankl wh.reln compIalnta haY8 
bean made regarding their haraument; 

(b) iflO.thenumberofauch~ 
received linca 1 January. 1090; 

(c) the action taken by the Government 
to alleviate the grievance. of thoM affioer'8I 
.mploy ••• ; and 

(d) If no, action h .. been taken, the 
reuona therefore? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI OIGVLJA V SINGH): 
(8) to Cd}. The information il being coDecied 
and to the extent available win be laid on the 
Tabla of the Hou ... 

Financial AuIet8noe for Setting Up 
Small Scelelnduetr ... 1n 81 ... 

138. SHR. RAMDAS SINGH; WIIthe 
Minister of FINANCE be pi .... to .... : 

(a) whether people In nnJ ... of 
Bsllardonotg"ldequat.ftnIndaI.I~ •• " 
fmm the banks to alart .m ...... induIIrieI; 
and 

(b) If so. the steps being tabn ." tht~ 
Government to enau,. thct rural peap'e ('it 
GJridlh and Dhanbad districts gttt ~). I 
financial assistance to filM Mnd ~ ... 
dustries1 

THE OEPUTY MINt'SY!~ tN THE: 
MINISTRY OF FINANCf ~p OE~ 
MINISTlR IN THE MINiSTRY Of EX"J'ER. 
NAl AFFAIRS (SHRI D'GVUAY ~fIGHt. 
(a) and (b). R ... rw Bank of ~ ... 
reported that it hu advIMd bank! 10 pay 
special attenbon to ctodl ............. at 
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smaD scale industries. To facilitate timely 
sanction ci adequate credit facilities, banks 
have been asked to ensure that branch 
managers are vested with sufficient discre-
tionary powers and enforce strict time disci-
pline in dealing with such credit proposals. 
Reserve Bank has prescribed simplified 
formats for applications to be filled in by 
intending borrowers. SIDBI has also been 
assisting units in SSI Sector through its 
Refinance Scheme. The Refinance Assis-
tance sanctioned to small scale units in 
Giridih and Dhanbad districts of Bihar during 
April to December. 1990 amounted to Rs. 
26.51 and 392.31 lakhs respectively. RB I 
has also reported that the number of borrowal 
accounts and outstanding bank credit in-
volved in the SSI Sector in Bihar show an 
increasing trend. 

Payment of Power Dues by Bhllal Steel 
Plants 

139.SHRIPYARELAlKHANDElWAL: 
Wilt the Minister of STEEL AND MINES be 
pleased to state: 

(a) the total amount of Madhya Pradesh 
Electricity Board outstanding against BhHai 
Steel Plant; and 

(b) the reasons for the non-payment of 
this amount till date by Bhilai Steel Plant? 

• THEMINISTEROFSTEELANDMINES 
(SHRI ASHOKE KUMAR SEN): (a) and (b). 
The matter pertaining to the outstanding 
dues from Bhilai Steel Plant to Madhya 
Pradesh State Electricity Board has been 

settled to the mutual satisfaction of Bhital 
Steel Plant and Ma~~ya Pradesh Stat. Elec-
tricity Board on the 17th February. 1991 and 
all outstanding amounts due to MPSES have 
been fully paid by the Shilai Steel Plant. 
There is now no outstanding payment to be 
made to MPSEB. 

Election Patltlon pending In Suprema 
Court and High Court. 

140. SHRIPYARELALKHANDELWAL: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the number of election petitions filed 
during the last Lok Sabha and Assembly 
elections in Supreme Court and various High 
Courts in the country. court-wise; and 

(b) the numberofsuch petitions pending 
before the various High Courts/Supreme 
Court? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAIv1ANIAM SWAMY): (8) and (b). The 
Election Petitions relating to Lok Sabha and 
Assembly elections are filed before the High 
Courts and only appeals against the orders 
of the High Courts in such election petitions 
lie with the Supreme Court. Three Statements 
I. II and III) showing the number of election 
petitions and appeals filed. disposed of and 
pending before the various High Courts and 
the Supreme Court pertaining to the last Lok 
Sabha and the Assembly elections held in 
November, 1989 and February-March. 1990 
as on 13.2.1991. as made available by the 
Election Commission, are attached. 
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environmental Cle.rance to 
Govlndpura Irrigation ProJact of 

Madhya Prade.h 

141. SHRIPYARELALKHANDELWAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Madhya Pradesh Govern-
ment has completed all the formalities in 
regard to Govindpura Irrigation Project in 
Guna district and have sent the proposal to 
the Union Government for environmental 
clearance: 

(b) if so, the reasons for not granting 
environmental clearance to this project so 
far; and 

(c) when it is likely to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) to (c). Minor irrigation schemes do not. 
require environmental clearance. Therefore, 
Govindpura Tank Irrigation Project has not 
been referred to the Ministry for environ-
mental clearance. 

Forest clearance to this proposal has, 
however t been granted in September, 1990. 

(English] 

Setting Up of EOU In Madhya Prad •• h 

142. SHRIPYARELALKHANDELWAL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the number of Export Oriented Units 
set up in Madhya Pradesh togetharwith their 
names, promoters name, outlay and export 
commitment; 

(b) the names of units which have been 
able to meet their export comm itments and 
the amount of export during the last three 
years; 

(c) the names of units which have not 
been able to meet their export commitment 
and reasons for the same; and 

(d) the steps tak.en by the Govemment 
to see that the Ex~" Oriented Units perform 
well and meat thei, export commitment? 

THE DEPUTf MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRt SHANTILAL 
PURUSHOTTAM DAS PATEL): (a)to Cd). A 
Statement is attached. 
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Opening of High Court "ne"'.'n 
Stat •• 

143. SHRI CHANDRESH PATEL: Will 
the Minister of lAW AND JUSTICE be 
pleased to state: 

(8) the broad principles, criteria and 
procedure followed by the Government for 
the opening of a bench of High Court; 

(b) whether some High Court benches 
have been opened during the last ten years; 
and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMY): (a) In its report 
submitted to the Government on 30.4.85 the 

51. No. Name of ths State 

1 2 

1. Goa 

Jaswant Singh Commission suggested the 
broad principles and criteria to be followed 
while deciding the qu.tiDn of expediency 
and desirability of establishment of a bench 
of a High Court away from the principal seat 
and the fador to be kept in view in selecting 
the venue of the said bench. The report of the 
Commission was placed In the Parliament 
Library on 15.10.86 and was laid on the 
Tables of the Rajya Sabha and Lok Sabha 
on 20.4.87 and 21.4.87 respectively, which 
may be referred to. The question of opening 
a High Court Bench is considered by the 
Central Government In the light of these 
principles and criteria as and when a proposal 
is received from the State Government in 
consultation with the Chief Justice of the 
concerned High Court. 

(b) and (c). The details of the High Court 
bench •• opened during the last 10 years are 
given below:-

Nameoftl» Dat. from which 
Bench of thtl the Bsnch began 
High Court functioning 

3 4 

Psnaji (Bombay) 30.10.1982 

2. Maharashtra Aurangabad (Bombay) 27.8.1984 

3. Nagaland 

4. Mizoram 

Gold Selzur. In GUJarst 

144. SHRI CHANDRESH PATEL: Will 
the Minister of FINANCE be pleased to state: 

<a> whether gold worth Rs. 4 ereres was 
saized in Oecember. 1990 from a sniplvas· 
salon tha Jamnagar sea coast in Gujarat: 

(b) if so, the details thereof; and 

Kohims (Guwahatl) 10.2.1990 

Aizawl (Guwahati) 5.7.1990 

(c) the action takan by the Government 
in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN :THE MINISTRY OF eXTER· 
NAl AFFAIRS (SHRI OICVIJAV SINGH): 
<a) to (c). It i, pr.sumed that the Hon'bla MP 
is referring to on. of the two cu .. 1n 'Which 
significant quantltillof~gold have 
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been seized by the officers of Collectorate of 
Customs (Preventive), Gujarat, during De-
cember 1990 in Jamnagar. In one case, 
2060 gold biscuits weighing 20600 to las 
(approx.) were seized from a cargo vessel 
'MSV-SAIFALA' on 9.12.1990. In the other 
case, 2500 gold biscuits weighing 25000 
tales (approx.)wortnRs. 9.77 crores (approx.) 
were seized from a cargo vessel 'NSV-
NARANPAASAD' on 12.12.1990. 5 persons 
have been arrested in connection with the 
above cases. 

Policy of Restricted Imports 

145. SHAI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Government have re-
cently changed their policy of restricted im-
ports to save foreign exchange; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS PATEL): 
(a) and (b). Yes, Sir. A number of import 
eompression measures have basil taken by 
the Government recently to conserve limited 
resources of Free Foreign Exchange. These 
include, inter-alia:-

(i) A cut of 150;0 has been imposed 
on the import entitlement, 
whether under OGL or agaInst a 
licence, of Actual Users engaged 
in the manufacture of automo-
biles, eledronic items and con-
sumer durables. 

(ii) A number of items of raw materi-
als, components and Capital 
Goods have been removed from 
OGL list in view of indigenous 
angle. 

(iii) A closer scrutiny of Supplemen· 
tary Licensing applications is 
being made where value exceeds 
Rs. 2 crores. Actual users are 
required to surrender REP/Addl. 
licences of value equivalent to 
50°/0 of the amount in excess of 
Rs. 2 crores. 

(iv) The facility for import of items of 
raw material, components, 
consumables and spares as well 
as jigs, fixtures, moulds etc., not 
specified in the Import Policy. 
under OGL, has been suspended 
for a period of 8 months with 
effect from 6th November, 1990. 

Free Legal Aid in cases of maintenance 
for Divorced Wives 

146. SHRI L.K. ADVANI: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether there is any proposal to 
provide free legal assistance in cases of 
maintenance for divorced wives; 

(b) if so, the details thereof; and 

(c) the time by which this proposal is 
likely to be implemented? 

THE MINISTER OF COMMERCE AND 
MINiSTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMY): (a) to (c). 
Women including divorced wives are already 
being provided free legal assistance at all 
levels right from the Subordinate Courts to 
the Supreme Court without any limitation as 
to income. 

Decontrol of Steal 

147. SHRI MANORANJAN BHAKATA: 
Will the Minister of STEEL AND MINES be 
pleased to state: 
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(a) whether the Union Government are 
contemplating to review tha steel distribution 
policy and no decontrol the supply of steel to 
the dOme!)1 i ,:- consumers; and 

(b) if so, the details in this regard? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (a) and (b). 
The report of the Task Force constiluted by 
tha Government for the review of the existing 
Guidelines of the Joint Plant Committee for 
the Distribution of Iron and Ste.1 is under 
consideration. 

Thera is no statutory control on the 
supply of iron and steel. 

Pending Projects for Environmental 
Clearance 

148. SliRI MANORANJAN BHAKATA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the number of projects pending with 
tha Union Government for environmental 
clearance for more than six months. State! 
Union Territory-wise; 

(b) whether Government havE:l fixed 
any norm and time limit for expediting the 
Environmental Clearance; and 

(c) if not. the reasons thproto. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) A list of 64 projects pending for enVj-
ronmental clearance for more than 6 months 
is given in the attached statement. 

(b) and (c). Yes, Sir. Decision regarding 
environmental clearance is taken within a 
period of 90 days afterlhe receipt of complete 
environmental data and action plans. 

STATEMENT 

SI. No. Name of the StatelU. T. 

1 2 

A. STATES 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. Gujarat 

6. Haryana 

7. J&K 

No. of projac1s pending lor 
Environmental Clearance for 

more than six months 

3 

5 

1 

12 

1 

1 

1 

1 

• 
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1 2 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Punjab 

13. Orissa 

14. Rajasthan 

15. Sikkim 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

B. UNION TERRITORIES 

1. A & N IslZlnds 

[ Trans/ation1 

SAIL's Production 

150. SHRI RAMASHRAV PRASAD 
SINGH: Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether there has been record 
production of steel by the Steal Authority of 
India Limited (SAil) in the monlh of January, 
1991 ; 

(b) if so, to what extent the total pro-
dUdion achieved by dHforent Untts of SAIL In 

3 

3 

1 

5 

6 

4 

2 

4 

6 

8 

64 

this month exceeds their target and capac-
ity; and 

(c) the month-wise details of the steel 
production by differ9nt units of SAIL during 
the last five years? 

THE MINISTER OF STEEL AND MINES 
(SHRt ASHOKE KUMAR SEN): (a) and (b). 
Yes, Sir. 

The saloClbte steel production achievAd 
during the month of January, 1991 by different 
plants of SAIL has been the 'best ever'. The 
details are as under: 
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(Unit: '000 T) 

Plant Plan Production % Fulfilment % Capacity 
of Target Utilisation 

1 2 3 4 5 

SSP 257.0 270.1 105 101 

DSP 66.0 76.1 115 95 

ASP 99.0 102.5 104 103 

BSL 248.8 229.6 92 86 

liSCO 29.4 33.1 113 115 

SAIL 700.2 711.4 102 96 

(c) A Statement giving details of sale- last five years has been given in the 
able steel production monthwise dUring the Annexure. 
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Trade with Neighbouring Countries 

151. PROF. RASA SINGH RAWAT: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the items being exported to 
neighbouring countries and Importe.d there-
from: 

(b) the value of export and import trans-
acted with the neighbouring countries during 
the last three years; country-wise; 

(c) the steps being taken by the Gov-
ernment to further strengthen trade relations 
with the neighbouring countnes; 

(d) whether any diSCUSSions regarding 
trade have taken place In the SAARC 

Country 1987-88 

1 2 

Bangladesh E 186.81 

14.79 

China E 33.70 

159.30 

Maldrves E 2.72 

0.01 

Myanmar E 0.99 

56.62 

~t E 93.68 

44.66 

Pakistan E 20.12 

meeting; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTT AM DAS PATEL): 
(a) to (c). Efforts are constantly being made 
to improve India's mutual trade with various 
countries of the world including her 
neighbours. The major items being exported 
arA Engineering goods, Marine Products, 
Basicchemicals, Machinery, Transport, Coal, 
ores and Minerals and Iron and Steel, etc 
The main imports include:- Plusec.;, 
Metalliferrous ores, Metal Scraps, Raw-Silk, 
Alloys, Oil-seeds, Plastic Materials, Paper 
Board I etc. The value of Exports and Imports 
dunng the last 3 years with these countries 
have been as under:-

(Rs. Crores) 

1988-89 1989-90 

3 4 

261.94 458.03 

14.53 19.60 

64.40 39.10 

132.40 65.80 

5.91 6.83 

0.01 0.005 

2.25 1.34 

77.38 83.85 

97.28 83.41 

34.74 56.27 

36.43 51:39 
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1 2 3 4 

30.59 72.58 53.79 

Sri Lanka E 101.63 146.92 97.38 

11.71 27.54 23.40 

6 - Exports; I - Imports; Figures are provisional. 

Source - DGCI & S. Separate figures for Bhutan are not maintained. 

(d) and (e). Bilateral issues are not 
raised in SAARC meetings but ways to im-
prove trade and economic relations in the 
region have been discussed, SAARC Sec-
retariat is bringing out a Regional study on 
Trade and Regional Cooperation. 

Expenditure Incurred on Protection and 
expansion of Forests and to check 

denudation In Rajasthan 

152. PROF. RASA SINGH RAWAT: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the amount spent on protection and 
expansion of forests and to check their 
denudation in Rajasthan during the last three 
years, year-wise and the results o?chieved 
therefrom; 

(b) the extent of forest area in Rajasthan 
at present; 

(c) whether the Government have for-
mulated any special policy in order to check 
the increa~ing desert; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKAGANDHI): 
(a) The required information is being col· 

lected and will be laid on the Table of the 
House. 

(b) The extent of forest area in Rajasthan 
is around 31,151 Sq.Kms. 

(c) Yes, Sir. 

(d) The Government of India are pro-
viding 100% assistance to the State Gov-
ernmer11 under the Desert Development 
Programme to check the increase of the 
desert. The Programme is being implemented 
in the selected 11 districts of the State viz., 
Jodhpur, Bikaner, Ganga Nagar, Jhun-jhun, 
Sikar, Nagor\ Churu, Barmer, Jalor, Pal; and 
Jaisalmer. 

[English] 

Creation of Economic Zone for NRls 

153. SHRI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of FI-
NANCE be pleased to state: 

(a) whether any proposalforthecreation 
of an exclusive economic zone for NRls to 
improve the balance of payments situation 
was put forward to the Union Government; 

(b) if so, whetherthe Union Government 
have considered the proposal; and 
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(c) to what extent it has been agreed to 
implement the 8~e? 

THE DEPUTYMINISTER IN THE MIN.-
ISTAY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) to 
(c). Govarnment receives from time to time. 
various suggestions to streamline proce-
dura, review policies and provide better in-
centive. to create a more favourable climate 
for NRI investments. These suggestions ara 
duly examined and implemented to the ex-
tent they fit in with the over objediva of 
economic development and increasing for-
eign exchange inflows. 

Restriction. on Indian Exports by USA 

154. SHRI PRAKASH KOKO 
BRAHMBHA 1T: Wdl the MinistE'r of COM-
MERCE be pleased to state: 

(a> whether the Govemment have urged 
the United State. Government to eaS8 the 
present rastrictions on Indian exports so as 
to increase trade and investment flow be-
tween the two countries; 

(b) if so. the reaction of the U.S. Gov-
ernment thereto; and 

(c) by what time final decision in likely to 
be taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTT AM DAS PATEL): 
(a) to (c). At the meeting of the Indo-US 
Economic and Commercial SubCommission, 
held in Washington in April, 1990 the Indiah 
delegation mentioned a number of impedi-
ments that still exist on Indian exports, in-
cluding counter-valling duties and anti-
dumping investigations, textiles quota and 
health and sanitation regulations. The US 
side took note of our concern and promised 
to examine them. 

Similar matters are also being discussed 
multi-laterally in the Uruguay Round of Ne-
gotiations. The Round was expected to be 
completed by December, '990, but has had 
to be extended. h is not possible to say when 
these negotiations would ,be completed. 

Rehabilitation of Sick Unit. 

155. SHRI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of FI-
NANCE be pleased to state: 

<a> whether it is a fact that the Gov-
ernment have stipulated that the promoters 
of the sicklweak industrial units considered 
as potentially viable will have to give contri-
bution of fresh funda as distinct from internal 
generations and proceeds trom aaJa of as-
sets alraacty charged as a part of the reha-
bilitation package of that particular unit; 

(b) if SO, whether any detaiJed guidelines 
in this regard have been issued bv ihe Re-
serve Bank of India to the public s8ct0r 
banks; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER .. 
NAL AFFAIRS (SHAI DIGVIJAY SING ... ): 
(8) Industrial Development Bank of India 
(lOBI) has reported that invariably sick in .. 
dustrial units do not have Internal generation 
of surplus cash for meeting the cost of their 
rehabilitation scheme. If at all, any small 
surplus generation during the period of 
implementation of rehabilitation scheme 
could be attributed to the reliefs and con-
cessions granted by institutions and banks. 
As regards proceeds from sale of assets, it 
has been reported that invariably, assets 
stand charged to institutionslbanks and any 
proceeds from their sale could reasonably 
be expected to be applied towards reduction 
of loan ortowards acquisition offresh assets. 
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The "romoters' contributions ar8, therefore, 
by way of fresh injection of funds as distind 
from internal generation and proceeds from 
sale of assets already charged. Proceeds 
from sala of assets not so charged are, 
however, taken as promoters' contribution. 

(b) and (0). Information is being colleded 
and to the extent available, will be laid on the 
table of the House. 

Sattlng up of Spacial Court. to Try 
Economic Offender. 

156. SHAI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of Fl· 
NANCE be pleased to state: 

(a) whether the Government have de-
cided to sat up special courts to try economic 
offenders in metropolitan cities; and 

(b) if so, the details thereof and when 
these courts will ue set up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER· 
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). There are 14 Special Courts 
already functioning in different cities, in-
cluding some of the metropolitan cities, for 
speedy trial of economic offenders. 

Bottlenecks In Exports 

158. SHRI BANWARII_4AL PUROHIT: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the National Council of 
Applied Economic Research (NCAER) has 
urged the Government to remo"e the 
bottlenecks in export activities; and 

(b) if so, the reaction ofthe Government 
thereto and the steps proposed to be taken 
to boost exports? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF COMMERCE (SHRt SHANTILAL 
PURUSHOTTAM DAS PATEL): (a) and (b). 
The National Council of Applied Economic 
Research (NCAER) has conducted a study 
on 'India's Export Performance and Policy" 
at the instance of the Planning Commission 
and submitted a draft Report to them which 
has not been accepted by the Planning 
Commission who have suggasted alterna-
tives and modifications to be carried out. 

Gold Prices 

159. SHRI BANWARILAL 
PUROHIT: 

SHRI B. OEVARAJAN: 

Will the Minister of FINANCE be pleased 
to state: 

(8) whether the prices of gold increased 
to an all time record high level as the news of 
the Gulf war spread; 

(b) if so, whether the Government have 
since contemplated any steps to bring down 
the prices of gold; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH): 
(a) The price of s1andard gold recorded a 
peak of Rs. 3850/. per 10 gms. in the Bomt'-:., 
market on 17.1.91 on the first day of (;lUj 

War. In the Madras market it recorded a peak 
of As. 4000/- on 18.1.91. But subsequentry 
the price declined graduaUy and is currently 
prevailing at the level Rs. 3356/- per 10 gms. 
in Bombay market on 20.2.91. 

(b) and (c). Since Gold is not an essen-
tial commodity Government do not regulate 
its price. 
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Rat. of Interest on G.P. Fund 

160. PROI=: VIJAY KUMAR 
MALHOTRA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government propose to 
increase the rate of interest on General 
Provident Fund; 

(b) if so. the details thereof; 

(c) if not. whether the Government 
employees will be permitted to withdraw 
finally the amount contributed by them in 
excess of the compulsory contribution to GP 
Fund to enable ther:1 to invest the money in 
Indira Vikas Patra. etc; and 

(d) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER~ 
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). No such proposal is under 
consideration. 

(c) and (d). Subscribers to the GP Fund 
are eligible to make final withdrawal subject 
to the conditions specified in the GP Fund 
Rules. 

Setting up of Steal Plant In Private 
Sector In Karnataka 

161. SHAI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether there is a proposal to set up 
a steel plant in Karnataka in the private 
sector; and 

(b) if so. the details in this regard? 

THE MINISTER OF STEEL AND MINES 
(SHRI AS HOKE KUMAR SEN): (a) and (b). 
A few proposais. for issue of letters of intent. 
for manufacture of steel by the private sector 
in the state of Karnataka have been received 
by the Government. The proposals are at the 
initial stages of examination. 

[ Trans/ation] 

Extinction of Wild Animals 

162. SHRI GULAB CHAND KATARIA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether wild animals are on the 
verge of extinction even where the game 
sanctuaries have been established for their 
preservation; 

(b) if so, the steps proposed to be taken 
in this regard; 

(c) the amount spent on Jaisamand 
sanctuaries in Udaipur, Rajasthan during 
the last 10 years; and 

(d) the number of wild animals there at 
present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) No. Sir. 

(b) Does not arise. 

(c) The Stat. Government of Rajasthan 
has spent Rs. 43.929lakhs during 1989-81 
to 1989·90 on the maintenance and devel~ 
opment of the Jaisamand Wildlife Sanctuary. 
In addition to this, Rs. 2.00 lakhs was 
sanctioned in 1989-90 for the development 
of the Sanctuary under the Centrally Spon-
sored Schema II Assistance for Development 
of Sanctuaries". 
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(d) The populations of various species 
of wildlife in the Jaisamand Sanctuary, as 
per the 1990 census carried out by the State 
Forest Department are reported to be as: 
Leopards 19; Hyaenas 31; Wild boars 311; 
Sambhars 14; Four horned antelope 41; 
Chinkara 217; Porcupines 75; Hares 458; 
Mongoose 60; Langurs 4000; Peacocks 307; 
Civets 21; Foxes 48; Wild cats 26 and Cheetal 
38. 

Efforts for Afforestation 

163. SHRI GULAS CHAND KATARIA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the area under forests at present In 
the country, State and Union Territory-wise; 

(b) the efforts made by the Government 
for afforestation and the achievements made 
so far; 

1985-86 1986-87 

1 2 3 

Targets 1.45 1.71 

Achievements 1.51 1.76 

(c) whether there ;s any proposal to 
involve the local people in protecting the 
existing forests and developing new ones by 
giving them title rights; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) The total area in the country under actual 
forest cover is 64.01 million hectares. 
Statewise details are given in Statement-I. 
This assessment is based on the interpre-
tation of satellite imagery for the period 1985 
to 1987. It has been carried out by the Forest 
Survey of India and published in the State of 
India's Forest Report 1989. 

(b) The targets and achievements un-
der the Twenty Point Programme for affor-
estation/tree planting activities, during the 
Seventh Five Year Plan are given below:-

1987-88 1988-89 1989-90 

4 5 6 

1.79 2.0 1.68 

1.77 2.12 1.71 

(Area in million hectares) 

The targets and achievements in the year 1990-91 are given below:-

Target 

1 2 

Farm Forestry (Seedlings) 250 crore 

Area (in million ha.) 0.55 

Achievement 
(upto 31.12.90) 

3 

117.38 crora 

0.67 
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(c) and (d). There is no proposal to 
Involve the toeal people in protecting the 
existing forests and develop new ones by 
giving them ttlle rights on forest land. How-
ever. the local people are being involved in 
forest protection and development by giving 

them usufructory benefits etc. Detailed 
guidelines on the subject have been issued 
by the Ministry of Environment and Forests 
on 1 st June. 1990 and ara givan in 
Statement-II. 

STATEMENT·I 

SI. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Actual Forest cover 1989 assesment 

State/Union Tsrrjtory 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jommu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Forest Cover 1989 Ass9smsnt 
(arss in million ha.) 

3 

4.7911 

6.8763 

2.6058 

2.6934 

0.1300 

1.1670 

0.0563 

1.3377 

2.0424 

3.2100 

1.0149 

13.3191 

4.4058 

1.7885 

1.5690 

1.8178 
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1 2 3 

17. Nagaland 1.4356 

18. Orissa 4.7137 

1~. Punjab o 1161 

20. Rajasthan , .2966 

21. Sikk,m 03124 

22. Tnpura 0.5325 

23. Uttar Pradesh 3.3844 

24. Tamil Nadu 1.7715 

25. West Bengal 0.8394 

26. A & N Islands 0.7624 

27. Chandigarh 0.0008 

28. 0& N Haveli 0.0205 

29. Daman & Diu 0.0002 

30. Delhi 00022 

31. Lakshadweep 

32. PondlCherry 

64.0134 

Source:- The State of Forest Repor1-1989. 
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STATEMENT-II 

No.6-21/89-F.P. 
Government of India 

Ministry of Environment of Forests 
Department of Environment, Forests and 

WildlIfe 
Paryavaran Bhawan, C.G.D. Complex, B-

Block, 

To 

Lodi Road, New Delhi 

Dated: 1 st June, 1990 

The Forest Secretaries 
(All States/UTs) 

Subject: Involvement of village communi-
ties and voluntary agencies for 
regeneratIon of degraded forest 
lands 

Sir, 

The National For8st Policy, 1988 en-
vls<:lges people's involvemf.:nt in the devel-
opment and protection of forests. The re-
quirements of fuelwood. fodder and small 
timber such as house-buIlding material, of 
the tribals and other villugers living in and 
near the forests, arc to be teated as first 
charge on forest produce. The Policy docu-
ment envisages it as one of the essentials of 
forests managoment tho.t the forest commu-
nities should motivated to identify themselves 
with the development and protection of for-
ests from which they derive benefits. 

2. In a D.O. letter No. 1/1/88-TMA dated 
13th January, 1989 to the Chief Secretary of 
your State, the need for working out the 
modalities for giving to the village commu-
nities, living close to the forest land, 
usufructory benefits to ensure their par1ici-
pation in the afforestation programme, was 
emphasised by Shri K.P. Geethakrishnan, 
the then Secretary (Environment and For-

e5ts). 

3. Committed voluntary agencies/NGOs, 
with proven track record, may prove par-
ticularly well suited for motivating and 
organising village communities for protection, 
afforestation and development off degraded 
forest land, especially in the vicinity of habi-
tations. The State Forest Departments/Social 
Forestry Organisations ought to take full 
advantage of their expertise and experience 
in this respect for building up meaningful 
people's participation in protection and de-
velopment of degraded forest lands. The 
voluntary agencieslNGOs may be associated 
as interface between State Forest Depart-
ments and the local village communities for 
revival, restoration and development of de-
graded forests in the manner suggested 
below: 

(i) The programme should be 
implemented under an arrange-
ment between the Voluntary 
Agency/NGO, the village com-
munity (beneficiartes) and the 
State Forest Department. 

(ii) Noownershipor lease rights over 
the forest land should be given to 
the beneficiari~s or to the Vol-
untary AgencylNGO. Nor should 
the forest land be assigned in 
contravention of the proviSions 
contained in the Forest (Con-
servation) Act, 1980. 

(iii) The beneficiaries should be en-
titled to a share in usufructs to 
the extent and subject to the 
conditions prescribed by the 
State Government in this behalf. 
The Voluntary Agency/NGO 
should not be entitled to 
usufructory benefits. 

(iv) Access to forest land and' 
usufructory benefits should be 
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only to the beneficiaries who get 
organised into a village institution. 
specifically for forest regenera .. 
tion and protection. This could 
be the Panchayaat or the Coop· 
erative of the village, with no 
restriction on membership. It 
could also be a Village Forest 
Committee. In no case should 
any access or tree pattas be given 
to individuals. 

(v) The beneficiaries should be given 
usufructs like grasses. lops and 
tops of branches, and minor for-
est produce. It they successfully 
protect the forests, they may be 
given a portion of the proceeds 
from the sale of trees when they 
mature. (The Government of 
West Bengal has issued orders 
to give 25% of the sale proceeds 
to the Village Forest Protection 
Committees. Similar norms may 
be adopted by other States). 

(vi) Areas to be selected for the 
programme should be free from 
the claims (including existing 
rights, privileges, concessions) 
of any person who is not a ben-
eficiary under the scheme. Al-
ternatively, for a given site the 
selection of beneficiaries should 
be done in such a way trat any 
one who has a claim to any forest 
produce from the selected site is 
not left out without being given 
full opportunity of joining. 

(vii) The selected site should be 
worked in accordance with a 
Working Scheme, duly approved 
by the State Government. Such 
scheme may remain in operation 
for a period of 10 years and re-
vised/renewed after that. The 
Working Scheme should be 

prepared in consultation with the 
beneficiaries. Apart from protec-
tion of the site. the said Scheme 
may prescribe requisite opera-
tions, ego inducement to natural 
regeneration of existing root 
stock, seeding, gap filling, and 
wherever necessary, intensive 
planting, soil-moisture conser-
vation measures etc. The Work-
ing Scheme should also pre-
scribe other operations ego fire-
protection, maintenance of 
boundaries, weeding. tending, 
cleaning, thinning etc. 

(viii) For raising nurseries, preparing 
land for planting and protecting 
the trees after planting, the ben-
eficiaries should be paid by the 
Forest Department from the funds 
under the SOCial forestry 
programme. However, the village 
community may obtain funds 
from other Government agencies 
and sources for undertaking 
these activities. 

(ix) It should be ensured that there is 
no grazing at all in the forest land 
protected by the village commu-
nity. Permission to cut and carry 
grass free of cost should be given 
so that stall feeding is promoted. 

(x) No agriculture should be permit-
ted on the forest land. 

(xi) Along with trees for fuel. fodder 
and timber. the village community 
may be permitted to plant such 
fruit trees as would fit in with the 
overall scheme of afforestation, 
such as aonta, Imli, mango. 
mahua etc. as well as shrubs, 
legumes and grasses which 
would meet local needs, help soil 
and water conservation, and 
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enrich the degraded soilslland. 
Even indigenous medicinal plants 
may be grown according to the 
requirement and preference of 
beneficiaries. 

(xii) Cutting of trees should not be 
permitted before they are ripe for 
harvesting. The forest depart-
ment also should not cut the trees 
on the forest land being protected 
by the village communities ex-
cept in the manner prescribed in 
the Working Scheme. In case of 
emergency needs. the village 
communities should be taken into 
confidence. 

(xiii) The benefit of people's participa-
1ion should go to the village 
communities and not tocommer-
cial or other interests which may 
try to derive benefit in their names. 
The seluction of beneficiaries 
should tharefors. be done from 
only those families which are 
willing to participate through their 
personal efforts. 

(xiv) The Forest Department should 
closely supervise the works. If 
the beneficiaries andlor the Vol-
untary Agency/NGO fail or ne-
glect to protect the area from 
grazing, encroachment or do not 
perform the operations pre-
scribed in the Working Scheme 
in a satisfactory manner. the 
usefructory benefits should be 
with drawn without paying com-
pensation to anyone for any work 
that might have been done prior 
to it. Suitable provisions in the 
Memorandum of Understanding 
(MOU) for this purpose should 
be incorporated. 

Yours faithfully, 

Sd/· 
(Mahesh Prasad) 

Secretary to the Government of India 

Pollution of Water In Udaipur Lake. 

164. SHRt GULABCHAND KATARIA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(8) the steps taken or proposed to be 
taken by the Government to check ponution 
of water in the lakes of Udaipur; 

(b) whether the Union Government 
propose to .nad special laws to check pol-
lution of water in lakes in various states; and 

(c) if so, when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIMATI MANEKA GANDHI): 
(a) 

(i) The Government of Rajasthan 
has taken up phased construction 
and augmentation of sewerage 
and drainage systems and 
treatment facilities. including 
peripheral sewer lines, to prevent 
and control sewage outfall into 
the Pichala Lake. 

(ii) The Rajasthan State Pollution 
Control Board has directed the 
management of major Hotels to 
effectively treat domestic sewage 
before discharge into the lakes. 

(iii) The State Pollution Control Board 
has also directed the industries, 
particularly those discharging 
industrial effluents into the 
Udatsagar lake. to treat their 
affluents to meet the prescribed 
standards. 

(iv) Prosecutions have been filed 
against two major units which 
have failed to comply with the 
prescribed standards. 
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(v) The Central Government has 
identified the Pichela Lake as 
on8 of the sixteen wetlands in 
the country where measures for 
conservation and aco-restoration 
are to be taken up . The State 
Government has prepared a 
management action plan in this 
regard. 

(vi) The State Government has fe-
leased As. 7.0 lakhs during 1989-
90 for removal of weeds in the 
lakes, and for programmes gen-
erating environmental aware-
ness. 

(vii) It is proposed to intensify all the 
measures needed to check the 
pollution of Udaipur Lakes. 

(b) No Sir. The Water (Prevention & 
Control of Pollution) Ad, 1974 as amended 
in 1988 includes adequate provisions to 
control pollution of lakes. 

(c) Does not arise. 

[English] 

Trad. WIth Pakistan 

165. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether any efforts have been mad. 
to improve the existing trade and economic 
relations with Pakistan; 

(b) if 80, the details thereof; 

(c) whether the mattar had figured in the 
SAARC meeting; and 

(d) the details of the joint pian. 

programmes drawn up by both the countries 
on the expansion of Indo·Pak trade? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTTAMDASPATEL): 
(a) and (b). Efforts to improve trade and 
economic relations with Pakistan have been 
made through discussions at officiai level 
and by exchange of trade delegations. 

(c) Bilateral issues are not raised In 
SAARC meetings but proposals for improv 
ing trade and economic relations regionally 
have been discussed. 

(d) No spacHic joint planslprogrammes 
have been drawn up for the expansion of 
Indo-Pak Trade. 

Target for Tee Export 

166. SHRIMATI VASUNOHARA RAJE: 
Will the Minister of COMMERCE be pleased 
to state: 

(8) the target S8t for the export of tea 
during the Seventh Plan period and the 
actual achievements made; 

(b) whether the Govemment have a 
proposal to increase the export of tea during 
the Eighth P1an period; 

(c) if so, the target •• t therefor, and 

(d) the stlPS taken or proposed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF COMMERCE (SHRI SHANTILAL 
PURUSHOTTAM CAS PATEL): (a) The 
targel sat and achievement made for the 
export of tea during the Seventh Plan period 
is u under: 
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Year TBlg9ts 

1 2 

1985-86 235 

1986-87 244 

1987·88 252 

1988-89 267 

1989--90 281 

(b) and (c). In the Approach paper for 
the Eighth Plan the following targets have 
been proposed for export of tea' 

Year Targets 

1 2 

1990-91 255 

1991-92 265 

1992-93 277 

1993-94 291 

1994·95 305 

(d) The important measures for export 
promotton are as under: 

(i) 

(in 

Cash Compensatory Support on 
tea bags (8%), Packet tea cad-
dres (180/0), instant tea (80/0) and 
Quick brewing black tea (12%) 
has been a flowed. 

To counter misbranding of other 
teas as Oarjeeling teas, a new 
logo for Oarjeeling tea has been 
launched. Only packelleas (In-

(iii) 

(iv) 

(v) 

(vi) 

Achievement 

3 

214 

196 

202 

204 

203 (Est) 

dian & Foreign) containing a 
minimum of 600/0 pure Oarjeeling 
tea will be allowed to use that 
Logo. 

Tea bags have been exempted 
from Excise duty. 

Customs Duty on filter paper used 
in manufacture of tea bags has 
been abolished. 

Tea Board also undertakes pro-
motion campaign through its of-
fices abroad. 

A rebate of Excise Duty at the 
rate of 50 ps.! 150 ps./kg on 
export of bulk tea. 

(vii) Full rebate of additional Excise 
Duty on packet tea exports. 

Permission to Cut Tr ... In View of LPG 
Shortage 

167.SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIVAR: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 
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(a) whether any State Government 
have requested the Union Government to 
permit them to cut trees for fuel purposes in 
view of the shortage of LPG due to GuH 
crisis; 

(b) if so, the reaction ofthe Government 
thereto; and 

(c) the action taken thereon so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AD FOR-
ESTS (SHRIMATI MANEKA GANDHI): (a) 
No, Sir. 

(b) and (c). Questions do not arise. 

Gas-Based Sponge Iron Plants 

168. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 

51. No. Company 

1 2 

1. Grasim Industries Ltd. 

2. Nippon Denro Ispat Ltd. 

3. Usha Rectifier Ltd. 

4. Kalyani Steels Ltd. 

Bauxite Deposits In Orissa 

169. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether some new bauxite mines 
have been discovered by the Geological 
Survey of India or the State Directorate of 
Mines in Orissa; 

(b) jf so, the name and the location of 

Minister of STEEL AND MINES be pleased 
to state: 

(a) whether some gas-based sponge 
iron plants are proposed to be set up ;n the 
country; 

(b) if so, the number of such plants and 
the places where these are proposed to be 
setup; and 

(c) the names of the oompanies which 
are setting up these plants? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (a) Vest Sir. 

(b) and (c). Fourgas-based sponge iron 
projects have been sanctioned -in principle" 
by the Government. The names 01 the 
companies and the locations where the ptants 
are proposed to be set up are given below:-

Location 

3 

Dislt. Raigad, Maharashtra. 

Distt. Raigad, Maharashtra. 

Distt. Sultanpur, U. P. 

Distt. Raigad, Maharashtra. 

such mines; and 

(c) the extent of bauxite deposits dis-
covered in the new areas? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (a) to (c). 
During the 70's there was discovery of major 
bauxite deposits in Koraput and Katahandi 
districts of Orissa by Geological Survey of 
India (GSI) with the help of State Directorate 
of Mining and Geology. Out of the total 
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reserve of about 2,600 million tonn88 of 
bauxite in India the d APOS its in Orissa account 
for about 1,600 million tonnes. Consequent 
upon discovery of Panchpatmali bauxite 
deposit a Mining and Refinery Complex of 
National Aluminium company Ltd. (NALCO) 
has been set up at Damanjodi is Korapu1 
district. 

Recently the Directorate of Minjng and 
Geology of Orissa has taken up further in-
vestigation and has discovered three new 
bauxite deposits at Sarg i9 hatimali. Ratamadi 
and Karki within an area of one square 
kilometre near Laxmipur is Koraput distrid of 
Orissa. Investigation is still is pmgress and 
reserve estimation has not yet been com-
pleted. 

Export of Hid •• and Skin 

170. SHRI P. C. THOMAS: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether there is a scope to increase 
export of hides and skin; 

(b) the quantity and value of export of 

these items during the last five years; 

(c) whether the Government propose to 
enoourage the export of theM goods; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOlTAMDASPATEL): 
(a)..(c) and (d). The Government policy is to 
progressively displaca the exports of the 
raw material by value added produdS. To-
wards this end exports of hides and skins 
and semi finished leather have been pro-
gressively restricted from 1973 onwards. 
Exports of semi-finished leather were totally 
phased out by April 1990. Government have 
also issued a Notification dated 31st Aug ust. 
1990 indicating that with effect from 1 st April, 
1991, exports of finished leather will be al-
lowed only under OGL No.3 of the Import & 
Export Policy, Volume II. 

(b) Exports of semi finished and fin-
ished leather during the preceding five years 
have been as follows: 

(Value in Rs. crares) 

S. No. nem 1985-86 1986-87 1987-88 1988-89 1989·90 

1 2 3 4 5 6 7 

1. Semi Finished 
leather 

49.07 

2. Finished leather 288.20 

Environmental Awarene~8 

52.50 

40089 

171. SHRI PALAI K. M. MATHEW. Wi!l 
the Minister of ENVIRONMENT AND FOR· 
ESTS be pleased to state: 

(a) whether the Government hnvetaken 

72.59 45.00 21.07 

485.97 649.88 693.53 

any steps to create environmental aware-
ness in the country; 

(b) If so, the results achieved; and 

(c) the future plan In thIS regard? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRIMATI MANEKA GANDHI): (a) 
and (b). Yes, Sir. A National oompaign has 
bean launched for creating environmental 
awareness. The Government agencies and 
non·governmental organisations including 
voluntary agencies, educational institutions 
and professional societies in several States 
and Union Territories have been involved in 
the campaign. Various target groups such 
as legislators, administrators, professionals. 
student communities and general public have 
been covered under this compaign. 

(c) The Campaign will be continued 
with wider coverage of programmes 
throughout the country. 

Export of Iron Ore 

172. SHRI A. K. A. ABDUL SAMAC: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the quantity of iron ore exported 
during the last 3 years; year-wise and country-
wise; 

(b) the average value per unit. FOB 
Indian port, year-wise and country-wise in 
SOR's and in Indian rupees; and 

(c) the target of quantity and vlaue of 
export of iron ore during 1990-91? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHAI 
SHANTILAL PURUSHOn AM DAS PATEL): 
(a) and (b). Details of the quantity and value 
of iron ore exported during the last 3 years 
year-wise and country-Wise in respect of 
MMTC, KIOCL and GOANS are given in the 
attached I to III statements. The unit value 
realisation ranges widely and is not compa-
rable as it depends on various factors like the 
type of ore (lumps fines, c6centrates or 
pellets) grade of ore (low, medium, high 
grades depending on Fe contents) size of 
vessels loaded, rate of loading etc. The SDR 
exchange rate during 1987-88, 1988-89 and 
1989-90 was ISOR - Rs. 17.21, Rs. 19.262 
and As. 21.368 respectively. 

(c) The target for export of iron ore 
during 1991 i9 33 million tonnes at an esti-
mated value of As. 1160 crores. 



391 Written Answers FEBRUARY 22.1991 Written Answers 392 

~ N ~ 
~ ~ N 

......: ~ ~ co ~ 

~ ~ co a \~ 0 cd ....: 0 
c:: Ct) " ~ 

~ e 
G ~ 

.§ ~ 
ch 

;::::: ~ 
~ .... 

~ ..- ..- ~ ~ en 

~ ~ ~ "- en 0 (") 

Q 0 C\i d ci ci d 
~ 

ll) C") 0 ....... .,.... 0 0 C") 
-..: N ~ '" CD cq C") N ~ 
~ <0 ~ ...... ci 0 C\J ci to U) 

~ ,.... 
N 

Q') 
co 
~ 
0') ...... 

en or- C") "¢ L() C'\J ..q ~ >.. ll') ~ ...... 0 0 0r- o C") C"') - d C") 0 ci d d d 0 
;I 0 ...... 
Z 
LLJ 
:E w 
t-
~ 
t- eo en a CD 0 0 L() U) ...... ......: ~ ,.... C") ....... """: ~ to ,.... 

~ "II;t N 0 ci C\i ....... 0 ui en L() 

co co 
r-!.. co 
0') ...... 

CX) 
~ ...- ..- ll) l/) en co 

~ ('f) en 0 ....... 0 a 0 C\J 
Q ex) N 0 ci ci d c) d 

Q.. n3 a: w 'S; 0-

S a: 
~ ca CIl C c 

ci 'i:: Ci) LLi ,t: ctf 
rJ 

c:: (\J c: C) ro 0 n3 en :::s [ Q) C .Q) Cl ~ ~ 
Q) 

~ .... .... 
<3 ctI ~ 

:l :::J :l :::J 0 to .., ::x:: CO >- :l ~ ~ a.. 

01 



393 Writt.n Answel'S PHALGUNA 3,1912 (SAKA) Written Answers 394 

at N a r! Ie :ci ... 
~ :::a; co .....: an 0 ~ a:) 

I 
... 

§ ~ 

~ ~ m 
0) 

~ 
..... 

an It) 0 N 0 

8 ii 8 N ..... 0 C") ,.... 
"- d 0 d N ci :s 

N M ....- en 
:cd co 0 CD ~ 

~ c;t) ci en ..... ::s; 
N ..... 

0) co 

~ 
""'" 

U") 0 &t) ....-

~ 
.,.- 0 ct) CD 

Il) d 0 N 0 

CD ~ M 0') co 
-: l() 0 co 0 
~ ~ 0 w 0 r....: ~ .,.- ..... 

~ 
r( 
~ ..... 

~ ~ 0 ..... -.::t 

~ 
0 -.:t: ,.... 

C') 0 0 0 ..... 0 

.~ . ~ 
>0- m c: a: Q) (\'J ... (ij (\'J 

~ c: - a. E c::i U) 
:l :.c ::;, <D 0 0 I- 0 « z a: 

c:) ... N M ~ II') 
.,.- ..... .,.- ..... ..... .,.-



396 Written Ana." - FE~RUARY 22, 1991 Written Answers 396 

I i (I) ~ co S i 
~ co It) 

~ 
N ~ C\i d 

.-; co .,.. ... 
I I i 

~ .Si ..... 

J ~ ! ...... C") a 8 '" 
.,.. .,.. .,.. co 

~ ,...: N d 0 
...... 

~ 
eo co ...... 

<0 
N ,...._ CI) z ~ ~ cO .,.. .,.. 

~ 

~ ...... 

~ ~ ~ ~ 0 at) ~ z 

i cO .,.. d 

m e Q) '" ~ It) 

~ ~ &t) 

~ 
~ ex) ..¢ d Z ..- .,... .... .... 

~ 
K. 
to 
~ ...... 

ex) ~ 0) 

5' '" It) " CW) 0) .- co Z ,...: .... 0 

Q) ns Q. C» 2 .... 
S ::l ~ W c: 
§ C\a c: 7i) .J::. RS 

<3 ~ Q) 'S .~ 
«' :: ~ ns ..., I-



PHALGUNA 3, 1912 (SAKA) 398 

I i Q) 
~ CIQ 

~ ~ S .-: I ~ c: 
i Q 

~ :I a: ..... .- . ; 
CD ....... Q) co CD ~ ..... 

8 :i 8 ~ CD 0 co ~ "- N ..... ..... (W') 0 co d d d d d d ....... ~ N 

Q) 

j co 
::s 

~ 
c) 
~ ..... 

"- co CD Q) Lt) C\I ~ 

5- ~ N ~ g l() ~ 
0') 

't) N ..... ..... C\I Lt) - c) c) c) c) c) ci 
~ 
ffi 
::I w .... cc .... Q) 
(/) j ~ 

:> 

~ 
K 
~ ..... 

..... ..... Q) M 
~ ~ 5' E CD ~ CD co 

CW) ..... C\I 0 

N d ci 0 0 d 0 

co 
~ > co .52 .~ co 

S 
en ~ c: 0 B fi) ~ ca "0 

§ (\J c: "cu -g 0 m 
~ 

c 

~ 
.... c: 'ti) c: co .r. m 0) :.c "0 <3 cu N .... ::;:) ::;:) ::J ..., CD (.) U. >- « () J: a.. 



399 Written AnSW9rs FEBRUARV 22,1991 Written Answers 400 

v;- .. ! 
~ ~ ~ 

CQ 
c:: (j 
~ I a: c: 
·Sl th 
~ ~ ~ ,._ 
.S ·s 

I/) Q) ~ 
,.... C\I CD 0 

5' ~ C\I :g :g .,... 0') 0') j '" M .,... .,... I/) 0 ..... ~ 
5 0 ci ci d c) 0 0 

c) 

Q) 
~ 
~ 

<Q 

0) 
co 
~ 
0) ,._ 

" ('I') L() 0 0) co ...- 0 C\I 
~ II) ~ N N 0 ,...... .- to • C') 

I.t) C") 0 0 .- ...- ~ ~ 0 Q 0 ci 0 d ci c:) 0 0 0 

~ 
I, t 

Q) 

~ ""'t 
~ 

~ 
t-!.. 
~ ,._ 

CD ~ 5 ,...... 
CW') ..- 0 

0 0 

>-c: 
cu cu 
Q) E til .... .... s '(i) 0 Q) til 

~ Q) ~ « (!) '(i) c: 
c:: Q) c: ... .r:. en iO C'I3 
'::) ~ 0 til t:: cr) .~ CT <3 ::l "0 7U 0 ~ 

(ij cu ctI t- .5 0 Z ::j ::E t- .: 

~ ,._ 0 .,... N M ~ ui u:) ,....: co -.: .,... ..- .,... .,... .,... .,... T"'" T"'" (/) 



401 Written Answers PHAlGUNA 3, 1912 (SAKA) Writt8n Answers 402 

i 
Ci)' 

~ ~ 
~ ~ co rt. c: (.) 

~ I c::;:) 

§ Q) 

~ 
~ ~ ~ CC .... 
·s . s 

8 Q) ~ .a 8 ,..... ('I') 

~ 
0 ....... d .._ 

<l> C'l 
~ (0 

(") 

~ cD 

0') 
Q) 

~ 
0') ...._ 

~ 
en 

0 \t) 0 
0 

~ N 
~ ~ 

(,D 

~ ,...._ 
,...._ 

~ 
K 
~ ,_ 

~ 0 C't) 

tU :.s 
S' c: ::::.. 
§ c: ~ 
8 CIS :c -= CD 

0 <: .... oi c) 
~ ..... (\J 



403 Written An.wetS FEBRUARY 22. 1991 Written Answ.rs 404 

foreign Exchange R ••• rve. 

173. SHRt A. K A. ABDUL SAMAD: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the ~iatus of foreign exchange re-
serves in S.O.R.'s and in rupees as on April 
1. 1988-89, and 900n the first of every month 
during 1990-91; and 

(b) the value of the foreign loans in-
cluding institutional loans, and commercial 
borrowings during 1990-91, actually credited 
to our accounts in SDRs/rupees? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) The 
status of India's foreign exchange reserves 
comprising foreign currency assets of the 
RBI, Special Drawing Rights and gold held 
by the Reserve Bank of India on April 1, 
1988, 89 and 90 and on 1 st of every month 
during 1991 (up to February 1991) in rupee 
and SOR terms is given in the statement-I. 

(b) The value of the foreign loans credited 
to our account during 1990-91 in SORs and 
rupees i. given in the Statement II. 

Statement • I 

Foreign Exchange R9ssrves 

As on Rs. Crores· SDRS Million·" 

1 2 3 

, .4.1988 7687 4486 

1.4.1989 7040 3715 

1.4.1990 6251 3045 

1.5.1990 5700 2783 

1.6.1990 5882 2821 

1.7.1990 5843 2784 

1.8.1990 5541 2601 

1.9.1990 6001 2712 

1.10.1990 5656 

1.11.1990 11241 4324 

1.12.1990 10343 4001 



405 WrittBn AnswelS PHALGUNA 3,1912 (SAKA) Written An.w.,. 406 

1 2 3 

1.1.1991 9302 3659 

1.2.1991 11973 4492 

Note: • Gold is valued at Rs. 84.39 per 10 Gramme. up to October 16.1990 and cloqor 
to its International Market price thereafter. 

** Gold is valued at SDR 35 par fine troy ounce as in the h1ternational Finamncial 
Statistics up to October 16,1990 and closer to Its International Market price 
thereafter. 
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Capacity Utilisation of Steel Plants 

174. SHRI A. K. A. ABDUL SAMAD: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) the quantity of steel produced, im-
ported and exported during 1987-88, 1988-
89,1989-90 and 1990-91 (so far); 

(b) the capacity utilisation of the in-

stalled and operational steel plants in the 
country, separately for public and private 
sector during these years; and 

(c) the steps taken or being taken during 
1990-91 to improve the capacity utilisation? 

THE MINISTER OF STEEL AND MINES 
(SHRI AS HOKE KUMAR SEN): (a) The 
quantity of finished steel produced, imported 
and exported from 1987-88 onwards ;s as 
under: 

(in lakh tonnes) 

Production Imports Exports· 

1 

1987-88 

1988-89 

1989-90 

1990-91 

@-

* 

2 3 4 

, 16.84 16.9 0.42 

128.43 16.0@ 1.13 

129.96 13.6@ 2.32 

108.68 N/A@ 3.05 (Likely) 

(upto Jan. '90) 

Imports through Major Ports only·Au1horitative figures have not yet been published 
by the Director General of Commercial Intelligence & Statistics. Calcutta. 

Relates to exports by main producers only. 

(b) The capacity utilisation of the Steel Plants in terms of installed capacity is as under: 

1987-88 1988·89 1989-90 1990-91 
(likely) 

SAIL 77% 81% . 76% 78% 

TISCO 110% 112% 940/0 93% 

(Expected) 

Secondary N/A 72% to 90% 650/0 to 900/0 N/A 
Producers· 

* There are 169 commissioned units and the range of capacity utilisation is given above. 
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(c) The steps taken to improve the 
capacity utilisation in the SAIL plants are as 
under:-

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Ensuring adequate availability of 
inputs of right quality and in the 
required quantity Including import 
of low ash coking coal. 

Augmentation and optimisation 
of captive power generation. 

Improved maintenance of plant 
and equipment for better avail-
ability. 

Strict adherence to technolog ical 
norms. 

Change in work culture condu-
cive to higher production and 
productiv~y . 

Increasing awareness and spirit 
of accountability. 

Modernisation and technological 
upgradation of Plants. 

The capacity utilisation of TISeo is al-
ready above the licenced capacity. 

Secondary producers are allowed to 
modernise their plants and instal energy 
efficient equipment with a view to improve 
their capacity utilisation. 

Inflation Rat. 

175. SHAI S. KRISHNA KUMAR: Will 
the Ministerof FINANCE be pleased to state: 

(8) whether the rate of inflation has 
increased furtherduring the past two months; 

(b) If so, the detaUs thereof; 

(c) whathertha Government have taken 

any effective steps to contain inflation; and 

(d) H so, the details thereof and the 
result achieved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF"EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). During the past two month (De-
cember, 1990 and January, 1991) the 
Wholesale Price Index (Base 1981-82.1 00) 
has registered an increase of 1.9 per cent 
from the level of 185.3 on 24th November, 
1990 to 188.9 on 26th January, 1991. 

(c) and (d). The Government have 
taken several measures to contain inflation. 
The88 include strict fiscal discipline through 
monitoring of Government expenditure, 
check on expansion of liquidity In the 
economy, more effective management of 
supply and demand of essential/sensitive 
commodities, and a strict action against 
hoarders. 

Waiver of AgrlcunLn' Loans In Kera .. 

176. SHRI SURESH KODIKKUNNIL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total amount of assistance given 
by the Union Government to the Kerals 
Govemment for waiving loans under the 
Agricultural and Rural Debt Relief Scheme. 
1990: 

(b) whether the Govwrn"!1ent of Kerala 
has demanded more funds for waiving loans 
under the Scheme. 

(c) "so, the details thereof; and 

(d) the reaction of the Union Govern-
ment in this regard? 
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THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) 
National Bank for Agriculture and Rural 
Development (NABARD) has reported that 
till 18th February, 1991, they have released 
Rs. 28.33 crores to Kerala State Cooperative 
bank and Kerala State Land Development 
Bank as grant to wards 50% Government of 
India share for implementation of Debt Relief 
Scheme and similar amount of Rs. 28.33 
erores has been provided to the above co-
operative banks as loan for meeting 50% 
share of the State Government under the 
Scheme. 

(b) Yes, Sir. 

(c) and (d). State Government of Kerala 
had represented to the Government of India 
to bear the full burden of debt relief towards 
cooperative loans under the Agricultural and 
Rural Debt Relief Scheme. However, the 
Central Government is following a uniform 
policy for all the States in meeting only 50% 

of the cost of Scheme for Cooperatives. 

Punalur Paper Mill 

177. SHRI SURESH KODIKKUNNIL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the management of the 
Punalur Paper Mill has asked for loan from 
the Industrial Credit and Investment Corpo-
ration of Indian (ICICI) and the Canara Bank 
for reopening of the Mill; 

(b) if so, the details in this regard; 

(e) whether there is any proposal under 
consideration of the Union Government for 
re·opening of the Mill; and 

(d) if so, when the Mill is likely to be re-
opened? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS_(SHRI DIGVIJAY SINGH): 
(a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Since the company and its promoter 
have not yet arrived at a settlement with the 
financial institutions and bank for payment of 
their dues, it is not possible to indicate time 
frame regarding likely date for re-openlng of 
the Mill. 

Exemption to Cement Concrete Blocks 
from Excise Duty In Rajasthan 

178. SHRI KAILASH MEGHLAL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Indira Gandhi Nahar 
Board, Rajasthan has requested the Central 
Board of Excise and Customs for allowing 
clearance of pre-cast cement concrete tllesl 
blocks manufactured by the Rajasthan State 
Bridge Construction Corporation limited for 
exclusive use as lining material in the con-
struction of canal system of the Indira Gandhi 
Nahar without payment of Central Excise 
Duty so that the high cost of construction 
may be reduced; and 

(b) ~ so, the action taken or proposed to 
be taken by the Union Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) Yes, sir. 

(b) Exemption from payment of Central 
Excise duty under Section 5(A) (2) of the 
Cantral Excises & Salt Act. 1944 has been 
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given by order No. 1/91, dated 23rd January, 
1991. 

Fraud and Theft Cases in Bank 
Braltc'hes In Jamnagar, Gujarat 

179. SHRI CHANDRESH PATEL: Will 
the Ministerof FINANCE be pleased to state: 

(a) the number of fraud and theft cases 
detected in the branches of some banks in 
Jamnagar, Gujarat from 1 January, 1990 to 
31 January. 1991; 

(b) the amount involved therein; and 

(c) the number of persons involved in 
these cases and the action taken against 
them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (c). Reserve Bank of India (RBI) has 
reported that no case of theft occurring during 
1st January, 1990 to 31st January, 1991 in 
Jamnagar has been reported to them by any 
bank. As regards frauds, RBI has reported 
that such information is not maintained City-
wise and, therefore, the same is not available. 

Complaints Against Bank Officials In 
Jamnagar and Rajkot Districts In 

GuJarat 

180. SHRI CHANDRESH PATEL: 
SHRI S. N. VEKARIA: 

Willthe Ministerof FINANCE be pleased 
to sta~: 

(a) whether complaints have been re-
ceived' against bank officials in Jamnagar 
and Rajkot districts In Gujarat; 

(t1') if so, the number of such complaints 

received during January, 1990 to 31 Janu-
ary, 1991; and 

(c) the action taken in such case? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (c). Information is being ascertained, 
and will be laid on the Table of the House to 
the extent available and feasible. 

[ Translation] 

Setting up of Mini Steel Plant In Bihar 

181. SHRICHHEDIPASWAN: Willthe 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the Union Government have 
receiv~d any proposal from Bihar Govern-
ment to set up a mini steel plant in Bihar; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Gov-
ernment thereon? 

THE MINISTER OF STEEL AND MINES 
(SHRI ASHOKE KUMAR SEN): (a)to (c). An 
application was received in June, 1989 from 
Bihar State Industrial Development Corpo-
ration Ltd. (a Government of Bihar Under-
taking) for an Industrial license to set up a 
2,50,000 TPA hot rolled coils and low alloy 
sheets project at Chand ii, ~istrict Singhbum, 
Bihar. The capacity applied for was subse-
quently raised to 5.00,000 TPA. This appli-
cation was submitted under Press Note No. 
37 (1988). Subsequently, all those who had 
applied under Press Note No. 37 (1988) 
were advised to apply afresh under Press 
Note No.6 (1990). if they so desired. How .. 
ever, no application has been received from 
the Bihar State Government or any of its 
undertakings under Press Note No.6 (1990). 
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[English] 

Internal Resource Generation by Sail 

182. SHRI K. S. RAO: Will the Minister 
of STEEL AND MINES be pleased to state: 

(a) whether the Steel Authority of India 
Limited has undertaken a massive plan to 
generate largerquantum of internal resources 
during the Eighth Plan period; 

(b) if so, the quantum of the internal 
resources proposed to be generated; and 

(c) the purpose for which these re-
sources will be utilised? 

THE MINISTEROF STEEL AND MINES 
(SHRI AS HOKE KUMAR SEN): (a) and (b). 
During the Villth Plan period, SAIL (exclud-
ing sub sidiaries) plan to generate gross 
internal resources to the extent of Rs. 4,785 
crores. 

(c) The resources will be utilised for 
repayment of loans and financing part of the 
investments on various capital schemes for 
modernisation, technological upgradation, 
additions, modifications and replacements 
etc. of plants and equipments. 

Investment Instruments Introduced by 
SSI Capital Markets Ltd. 

188. SHRI K. S. RAO: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the SBI Capital markets 
Limited has any proposal to introduce a 
package of investment instruments to suit 
the needs of both the domestic and the non-
resident investors; 

(b) if so, the details of the proposal and 
the objective behind the same; 

(c) whether there is also a proposal to 

constitute a special non-resident fund for the 
NRls; 

(d) if so, the objectives behind the 
constitution of the funds; and 

(e) the measures proposed to make the 
new instruments more attractive? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTE:R IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (e). Information is baing collected and 
will be laid on the Table of the House. 

Merger of Regional Rural Banks with 
Commercial Banks 

184. SHRI K. S. RAO: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have de-
cided not to merge the regional rural banks 
with the commercial banks; 

(b) if so, the reasons therefor; 

(c) the steps proposed to make the 
regional rural banks viable and useful in the 
rural sector; and 

(d) the approximate amount involved 
for subsidising these banks per annum? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) and (b). There is no proposal to merge 
Regional Rural Banks (RRBs) w~h com-
mercial banks. The RRBs were specially 
created to serve ru ral clientele in their area of 
operations and are a part of the multi-agency 
approach to rural credit. 

(c) and (d). Some of the steps taken to 
make RRBs viable are as follows:-



419 Written Answers FEBRUARY 22,1991 Written Answers 420 

(I) 

(ii) 

Enhancement of issued capital. 

Refinance interest rate of spon-
sor banks reduced from 8.5 to 7 
per cent annum. 

(iii) Posting of Senior and experi-
enced Officers in Scale IV and 
above as Chairman. 

(iv) Sponsor Banks have been as-
signed greater responsibility in 
helping and guiding RRBs. 

The performance of RRBs are also being 
monitored by Government of India and 
NABARD periodically to improve their func-
tioning. 

The Government has provided Rs. 5.25 
crores to be given as additional share capital 
to 42 RRBs in 1990-91. The same is proposed 
to be enhanced in the coming year. 

Export of Gam and Jewenery 

185. SHRI K. S. RAO: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether diamonds, coloured gem-
stones, gold jewellery and non-gold jewellery 
registered in impressive growth in exports 
during 1989-90; 

(b) if so, the break-up of the exports of 
these items during the last three years; and 

(c) the targets set by the Gem and 
Jewellery Export Promotion Council for the 
year, 199O-91? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTllAlPURUSHOTTAM DAS PATEL): 
(a) Exports of gems and jewellery during 
1989-90 were Rs. 5479.37 crores (Provi-
sional) as compared to Rs. 4580.96 erores in 
1988-89, representing an increase of 19.6%. 

(b) The export performance of gem and 
jewellery items is given in the attached 
statement. 

(c) The prOjection as reported by the 
Gem and Jewellery Export Promotion Council 
for 1990-91 is Rs. 5950 crores. 
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Coffea Tax In Karnataka 

186. SHRI R. N. RAKESH: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Government's attention 
has been drawn to the news item that ap-
peared in the MHindustan Times" dated 10 
January. 1991 under the heading "Karnataka 
coffee tax worries Centre"; 

(b) if so, the factual position thereof; 
and 

(c) the action taken by the Union Gov .. 
emment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR! 
SHANTILALPURUSHOTIAMDASPATEL): 
(a) and (c). The factual position and the 
action taken by the Union Government are 
as follows~ 

(i) The Government of Karnataka is 
maintaining the rate of purchase 
tax at the rate of 13% as against 
6% in the States of Kerala and 
Tamil Nadu. The State Govern-
ment of Karnataka has been re-
quested to bring down Its rate at 
least in tune with rates prevalent 
in the neighbouring coffee 
growing States. 

(Ii) The target set for coffee export 
for the year 1990-91 is Rs. 400 
crores. The export of coffee 
during the first ten months of the 
current financial year was 87,134 
tonnes valued at Rs. 239.99 
crores. This is due to the low crop 
of 1989-90 available for market-
ing in 1990-91. In addition, the 
international prices for coffee 
which has declined considerable 
after the suspension of interna-
tional coffee quotas has also af-

(iii) 

fected the total export earning on 
coffee In 1990 .. 91. 

The domestic consumption of 
coffee has been stagnating 
around 55 thousand tonnes for 
the last many years. In order to 
increase the domestic con-
sumption of coffee, the Coffee 
Board has formulated a three 
year pilot project at a cost of Rs. 
631akhs and a five year project at 
a cost of Rs. 9.5 crores. These 
projects are being examined by 
the Planning Commission. 

Amount Collectad by Way of Sma II 
Savings 

187. SHRIK.D.SULTANPURI:Willthe 
Minister of FINANCE be pleased to state: 

(a) the amount collected by the States 
by way of Small Savings during the last two 
years, till date; 

(b) the details of the amount collected 
by the Union Government from the States, 
State-wIse; and 

(c) the amount, out of that, proposed to 
be spent In the priority sectors by the Union 
Government, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER· 
NAL AFFAIRS (SHAI DIGVIJAY SINGH): 
(a) No amount is collected by the States by 
way of small savings. 

(b) The net small savings collections in 
various states are indicated in the attached 
Statement-I. 

(c) New small savings collections in a 
State are advanced as long-term loan to that 
State for developmental purposes. The loans 
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sanctioned to State Governments during statement II. 
1990-91, (till date) are given in the attached 

STATEMENT ,.1 

(Rs. ;n /akhs) 

S.No. Name of State 1989-90 1990-91 
(Uplo Nov' 90) 

1 2 3 4 

1. Andhra Pradesh 48718 31214 

2. Arunachal Pradesh 122 73 

3. Assam 24055 9038 

4. Bihar 42108 25800 

5. Goa 4366 1214 

6. Gujarat 78076 40036 

7. Haryana 24505 9628 

8. Jammu & Kashmir 18061 2723 

9. Himachal Pradesh 14725 5647 

10. Karnataka 44176 10457 

11. Kerala 21839 9292 

12. Madhya Pradesh 30702 11021 

13. Maharashtra 49409 19135 

14. Manipur 294 161 

15. Meghalaya 2888 340 

16. Mizoram 95 95 

17. Nagaland 260 81 

18. Orissa 18205 8374 



427 Written Answers FEBRUARY 22. 1991 Written Answ.,. 428 

1 2 3 4 

19. Punjab 38237 16817 

20. Rajasthan 33470 21369 

21. Sikldm 124 95 

22. Tamit Nadu 32464 11491 

23. Tripura 2503 755 

24. Uttar Pradesh 113234 65937 

25. West Bengal 100414 55557 

STATEMENT • II 

(Rs. in lakhs) 

S.No. Name of State Amount 

1 2 3 

1. Andhra Pradesh 38026 

2. Arunachal Pradesh 369 

3. Assam 11707 

4. Bihar 46350 

5. Goa 3348 

6. Gujarat 58906 

7. Himachal Pradesh 7827 

8. Haryana 13791 

9. Jammu & Kashmir 4941 

10. Karnataka 21780 

11. Kerala 13142 

12. Madhya Pradesh 20696 
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1 2 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Floor Price of Natural Rubber 

188. PROF. K. V. THOMAS: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether the floor price of natural 
rubber has been increased; 

(b) if so, the details thereof; 

(c) whether S.T.C. propose to import 
natural rubber in 1991-92; 

(d) if so, the quantity proposed to be 
imported; and 

(8) the steps taken to keep the price of 

3 

71292 

531 

806 

383 

479 

9120 

25008 

26868 

401 

20109 

2344 

81653 

68933 

natural rubber in the market at a reasonable 
level? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF COMMERCE (SHRI SHANTILAL 
PURUSHOTTAM DAS PATEL): (a) and ~b). 
Government does not fix any floor priG,) ~or 
natural rubber. However, it has been f:xlnl. 
the Bench Mark Price for RMA IV GradQ at 
natural rubber. The Bench Mark Price for 
RMA IV Grade of Natural Rubber has been 
increased from As. 17800 PMTto Rs. 21,450/ 
- PMT with effect from 15.1.1991. 

(c) and (d). The quantum of rubberto be 
imported during 1991 .. 92 will depend upon 
the demand supply gap. 
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(e) The Government has introduced the 
. Buffer Stocking Schemefor natural rubberto 

. keepthe price of natural rubber at reasonable 
level. 

Financial Assistance To Industrial Units 
In Punjab 

189. SHRI KAMAL CHAUDHRY: Will 
the Minister of FINANCE be pleased to state: 

(a)thenumberofbranche~ofthe Punjab 
National Bank and the State ,Bank of India 
functioning in Punjab, bank-wise and district-
wise; 

(b) the number of small industrial units 
in Punjab financed by the above banks during 
the last three years, bank-wise: 

Name of District 

1 

Amritsar 

Bhatinda 

Faridkot 

Ferozepur 

Gurdaspur 

Jullundur 

Kapurthala 

Ludhiana 

Patiala 

Rupnagar 

Sangrur 

(c) the number of small industrial units 
in Punjab which have sought additional fi-
nance or the benefits of revival of sick units; 
and 

(d) the number of eases where revival 
benefits have been granted by the above 
banks during the last three years, bank-
wise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI DIGVIJAY SINGH): (a) The 
Numberof branches of Punjab National Bank 
(PNB) and State Bank of India (SBI) func-
tioning in Punjab as on 30th June 1990 are 
given below:-

Number of branches 

PNB S81 

2 3 

55 30 

19 17 

20 24 

28 22 

34 23 

35 11 

52 37 

17 3 

35 27 

17 9 

11 5 

15 12 
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(b) to (d). As reported by State Bank of 
India, they had financed 2896 units in Punjab 
during the period from January 1988 to 
January 1991. The bank was approached by 
nine sick units for the benefit or revival, and 
the same have been granted to five units 
during the last three years. 

Punjab National Bank has reported that 
they have financed 13,558 small industrial 
units in Punjab during the last three years 
(1988-1990). The bank was approached by 
39 sick units to seek benefit of revival and 
during the above period, the same have 
been granted to 12 units. 

Validity of REP Licences 

190. PROF. K. V. THOMAS: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether the Federation of Indian 
Export Organisations, New Delhi have made 
any requestto the Government to extend the 
validity of REP Licences under issue or 
already issued from 18 to 24 months: and 

(b) if so, the Government's reaction 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 

. SHANTILAL PURUSHOTIAMDAS PATEL): 
(a) and (b). The Federation of Indi~n Export 
Organisation, New Delhi, has suggested that 
the existing validity of all REP/Additional 
Licences may be extended to 24 months 
instead of 18 months. However, this sug-
gestion has not been agreed to. 

Concessions to Export of Handicrafts 
and Other Products for Recognition of 

Export Houses 

191. PROF. K. V. THOMAS: Will the 
Ministerof COMMERCE bo pleased to state: 

(a) whether Government have given 
concessions for export of handicrafts in the 

matter of eligibility requirements for recogni-
tion as Export Houses; and 

(b) whetherthe Government propose to 
extend these concessions to other products, 
particularly to readymade garments manu-
factured by small scale andcottage industries 
which are also labour intensive? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTTAM DAS PATEL): 
(a) Yes, Sir. 

(b) Review of Import and Export Policy 
and Procedures in a continuous process and 
necessary corrective measures are taken 
from time to time keeping in view the needs 
of the economy. 

Free Port or Free Trade Zone in East 
Coast 

192. SHRIMATIVASUNDHARARAJE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government had a 
proposal to develop a free port or free trade 
zone in the East Coast; 

(b) if so, the place identified for its 
location; and 

(c) the steps taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHon AM DAS PATEL): 
(a) to (c). A committee has recently been set 
up to examine the desirability and feasibility 
of setting up a Free Port in the country and to 
recommend a suitable location therefor. 

Export Inspection Authority 

193. SHRI PRATAPRAO B. BHOSALE: 
Wi" the Minister of COMMERCE be pleased 
to stelta: 
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(a) whether some requests have been 
received by the Government to scrap Export 
Inspection Authority; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAMDAS PATEL): 
(a) A report to this effect has appeared in 
some news papers. 

(b) and (c). There is no proposal under 
consideration of the Govt. to do away with 
Export Inspection Agencies. 

IMF'. Contingency Compensatory 
Financing 1=aclllty 

194. SHRIPRATAPRAOB.BHOSALE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether India has taken some loan 
from the International Monetary Fund under 
the arrangements of the Contingency Com-
pensatory Financing Facility? 

(b) If so. the details thereof and the 
reasons therefor: 

(c) what are the terms of this loan; and 

(d) the steps Government propose to 
take to avoid such a situation in future? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHAI DIGVIJAY SINGH): 
(a) Yes, Sir. 

(b) India approached the IMF for access 
to resources under the Compensatory and 
Contingency Financing Facility, avallable to 

member countries, to cover the large in-
crease in the cost of oil imports. On 18th 
January, 1991 India was authorised to draw 
SOR 716.9 million under the CCFF. The 
amount was drawn on 23rd January, 1991. 

(c) The amount drawn is to be repaid in 
eight equal quarterly instalments with the 
first instalment due 3 years 3 months from 
the date of the drawal-(Jan,23, 1991). The 
amount is subject to a rate of interest which 
is determined from time to time depending 
on the prevailing SOR interest rate with 
certain adjustments. (On Jan. 23.1991, the 
rate was about 9 percent. Currently the rate 
is 8.4 percent). 

(d) finance Minister is his statement to 
the Parliament on 27th December, 1990 
detailed the problems and the intended 
course of action. 

Import of Cardamom 

196. SHAI K. MURAlEEDHARAN: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Spicas Board has rec-
ommended to stop the import of cardamom; 
and 

(b) if so, the Government's reaction 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTlLAL PURUSHOTr AM DAS PATEL): 
(a) and (b). Import of cardamom is not 
allowed except under the Advance licens-
ing Scheme, for re-export on a minimum 
prescribed value addition. 

Production and Export of Coff •• 

197. SHRI K. MURALEEDHARAN: Will 
the Minister of COMMERCE be pleased to 
state: 
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(a) the quantity of coffee exported dur-
ing 1990-91, till dati; 

, . 
(b) the quantity of coffee produced 

during 1990-91; 

(c) whether there is any increase in 
coffee production as compared to previous 
years; and 

(d) if so, the details in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILALPURUSHOTTAMDASPATEL): 
(8) A total quantity of 87,134 tonnes of coffee 
has been exported from April 1990 upto the 
and of January, 1991. 

(b) a quantity of 1,73,000 10nnes of 
coffee is expected to be produced during 
1990-91. 

(c) and (d). The coffee produdionduring 
1989-90 was far lower than tha immediately 
Preceeding year i.e. 1988-89. The produc-
tion of coffee during the last five years wera 
as under:-

Year Crop in tonnes 

1985-86 1.22.450 

1986-87 1,92,260 

1987-88 1,23,000 

1988·89 2.15,000 

1989-90 1,17,800 

Coff •• Price. 

198. SHRI K. MURALEEDHARAN: Will 
the Minister of COMMERCE be pleased to 
.tate: 

(8) whether the Government propose to 
increase the present financial subsidy to the 
coffee growers; 

(b) whether the Government have 
considered the demand of coffee growers to 
increase the support price for coffee; 

(c) if so. thedecisiontaken1hereon; and 

(d) the steps proposed to be taken to 
increase the coffee cultivation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHANTILAL PURUSHOTTAM DAS PATEL): 
(8) No, Sir. 

(b) There is no support price for coffee. 

(c) Does not arise. 

(d) In the VIII Five Year Plan, the main 
thrust is on increasing the procuctivity per 
unit area and not for increasing area under 
cultivation. 

[ T fans/ation) 

A •• lstance by Sta~e Financial Corpora-
tions for Dev.'opment of Industries 

199. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of FINANCE 
be pleased to refer to the reply given to 
Unstarred Question No. 5764 on 20 April, 
1990 and state: 

(a) whether any arrangement has been 
made to provide livelihood to the technical 
entreprenours who are not allowed to un~ 
dertake any other project or diversification of 
the project in case the industries assisted by 
tha institution become sick; 

(b) whether 1he Financial Corporation 
of Rajasthan has imposed a restriction on 
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the entrepreneurs that they cannot publish 
any political literature; 

(c) if so, the rationale behind such 
restriction; and 

(d) the reaction of the Union Govern me nt 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) to (d). Information is being collected and 
will be laid on the Table of the House to the 
extent available and permissible under the 
rules. 

Abolition of Sales Tax 

200. SHRI GIRDHARI lAL 
BHARGAVA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether a number of meetings of the 
Chief MInisters were held during the last five 
years to discuss the Issue of abolition of Sale 
Tax; 

(b) whether any consensus was arrived 
at in this regard; 

(c) if not, whether the Union Government 
propose to Issue directive to the State Gov-
ernment to abolIsh the Sales tax or to bring 
uniformity in the rates of Sales tax: and 

(e) If so, the detaIls thGl90f? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINlSTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) No, Sir. 

(b) and (c). Do not arise in view of 
answer to (a) above. 

(d) No, Sir, since sales tax is a State 
subject under the Constitution. 

(e) Does not arise in view of anSW9r to 
(d) above. 

Raising of Funds by International 
Financial Agencies 

[English] 

201. SHRI S. KRISHNA KUMAR: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Government are laware 
of any proposal under consideration of in-
ternational financial agencies to raise funds 
to help the countries which have suffered 
great loss due to the Gulf war; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): 
(a) Yes, Sir. 

(b) The World Bank Group has proposed 
a phased programme for additional lending 
to countries affected by Gulf Crisis in the 
form of special emergency assistance in-
cluding resettlement of displaced workers, 
strengthening adjustment programmes, 
higher cost sharing arrangements to accel-
erate disbursements and extension of IDA 
concesslonal assistance to a number of 
lower middle Income countries which are 
currently IBAD borrowers. The IMF has re· 
cently amended the Contingency and 
Compensatory Financing Facility (CCFF) to 
include an oil import element into the CCFF. 
This dispensation would be available till the 
end of 1991 and would cover excess costs 
of imports of crude petroleum. petroleum 
products and natural gas. Asian Development 
Bank has in tdentified several countries in-
cluding Bangladesh, India, Nepal, Pakistan, 
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Phi"ip. ·ines and Sri Lanka as severely af-
fected Developing member countries and 
additional assistance is being proposed by 
utilising the savings from loans, enhancing 
the Bank's share in project finance, use of 
Imprest Fund and emergency loans. 

Sale of St881 Ralls by Sail 

202. SHRI R. L. P. VERMA: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether a huge quantity of rails were 
sold by the Steel Authority of India Limited 
(SAIL) to Northern Leasing and Industries 
Limited (NUL) for resale to Uttar Pradesh 
State Electricity Board (UPSEB) during 1988-
89, 1989-90 and 1990-91; 

(b) if so, the year-wise quantities sold; 

(c) whether the individual lengths of 
supplied rails were more than eight metres; 

(d) the listed price of rails of SAIL having 
individual lengths of more than eight metres 
and the actual price charged; 

(9) whether the rails were of tasted 
Industrial Use (IU) category. 

(f) what are the stipulated marking on IU 
rails; 

(g) whether any farmal power of Attor-
ney was issued by UPSEB in favour of NUL 
to obtain the supplies; 

(h) whether SAIL had ever sold any 
quantity of material on account of any other 
electricity board, directly to any such agent 
or financier; and 

(i) if not, who approved the supplies and 
the circumstances under which the supplies 
were made? 

THEMINISTEROFSTEELANDMINES 
(SHRI AS HOKE KUMAR SEN): (a) and (b). 
About 3600 tonnes of untested rails (52 kg) 
were supplied by Steel Authority of India 
Limited (SAIL) to Mis. Northern Leasing & 
Industries limited (NUL) during 1988-89, on 
the basis of a letter of authority issued by the 
Uttar Pradesh State Electricity Board in 
March, 1988. No rails were supplied to them 
during 1989-90 and 1990-91. 

(c) Yes, Sir. 

(d) Rails are supplied by SAIL at JPC 
prices prevailing from time to time. The base 
prices are announced by JPC on the basis of 
the quality of rails and not on their length. 
The details are as given below:-

Prices of Untested Rails Rs.lTonne (for Rail Head Station Exclusive 
of Excise Duty 

Profile With Effect from 

24.12.87 1.4.88 8.1.89 2.6.89 

1 2 3 4 5 

37 kg 4990 5030 5630 5765 

45 kg 4960 5000 5600 5735 
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Prices of Untested Rails RS.lTonne (for Rail Head Station Exclusive 
of Excise Duty 

Profile 

'24.'12.87 

1 2 

52 kg 4960 

60 kg 4960 

The actual price charged from MIs NUL 
for raiL,; was the JPC pnce applicabJ9 on the 
date of deiivery for the quality and quantity 
concern~d 

(c) No ~. ,__, . 

(f) Industrial use rails are tested cat· 
egory ralls conforming to the specifications 
evolved by the Indian Railways These 
spe.clflcatlons prescribe the marking on the 
rails as under:-

"MARKING": In addition to marking 
mentioned in IRS specification No. T-12 
for first class rails and draft specification 
for 90 UTS rails, the letters 'JU GR. I' .;r 
'IU GR. II' (Industrial use grade 1/11) as 
the cnse may be in 18 mm size shall be 
stump~)d on both end faces of flange 
and on both sid~s of flanges for a diS-

tance of 500 m m from each end for easy 
id e nti f Ication·'. 

(g) A letter of authority was issued by 
Uttar Pradesh State Electricity Board in favour 
of MIs. NUL to obtain the supplies from 
SAIL. 

(h) Iron and Steel dre supplied by SAIL 
to cu!:;tomors directly or to their authorised 

With Efft/t!t 'from 

1.4.88 8.1.89 "2.6.89 

3 4 5 

5000 5600 5735 

4980 5580 5715 

representatives or agents, as deSired by the 
customers concerned 

(i) Does not anse. 

12.00 hr •• 

[English) 

PROF. SAJF .. UD·DIN SOZ (Baramulla) 
Sir, now the question hour is over and it IS 
zero hour. Actually I have moved a motion. In 
your wisdom. you may decide about the 
adjournment motion as also the subject of 
the motion. You are supreme here and you 
have to take the decision. But I have to 
express my opinion. I feel1hat it will be better 
not to divide the House on the question of 
Gulf War. So, I would appeal to 
you ... (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): There must be a division There 
can be no unity botween the Treasury 
Benches and the Opposition. 

PROr.SA'F .. UD-DIN SOZ: Mr. Speaker I 

Sir, you are the supreme judge. I would 
request you to kindly confine the issue of 
adjournment motion 10 the refuelling of US 
planes ... (/nt."uptions) 

MR. SPEAKER: Please Sit down. 
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12.02 hr •. 

RE. MOTION FOR ADJOURNMENT 

[English] 

MR. SPEAKER: I have to inform the 
House that I have received thirty four notices 
of adjournment motion regarding failure of 
Government to take timely decision about 
stoppage of refuelling of U.S. planes and 
proper initiatives in regard to Gulf War com-
patible with the pronounced national foreign 
policy from the following members:-

1. Shri Yamuna Prasad Shastry 

2. Shri Sontosh Bhartiya 

3 Shri KS. Chavda 

4. Prof Saif .. ud-din Soz 

5. Prof. Madhu Dandavate 

6. Shri Indrajit Gupta 

7. Dr. Chinta Mohan 

8. Shri Manjay lal 

9, Or. Venkatesh Kabde 

10 Shri M.S. Pal 

11 . Shr. Hari Kiahora Singh 

12. Shri Ram Smgh 

13. Shri Taslimuddin 

14. Shri I..K Gujr.' 

15. Or. s.P .. Yadav 

16. Shrt Pales Barman 

17. Shri Sri(.nt Jen. 

.... 

18. Shn Anadl Charan Oa:.. 

19. Shri A. K. Roy 

20. Shrt Basudeb Acharl,A 

21. Dr. Biplab Das Gupta 

22. Shri Sudarshan Raychaudhuri 

23. Smt. Subhashini Ali 

24. Shri Gopal Pacherwal 

25. Shri Somnath Chatterj9A 

26. Shri Saifuddln Choudhury 

27. Shrl Harishankar Mahale 

28. Shri Ram Vilas Paswan 

29. Shri Bhajaman Bahera 

30. Shri Harsh Vardhan 

31. Shn Yusuf Beg 

32. Shri Ganga Charan ladh, 

33. Shri K,P. Unnikrlshnan and 

34. Shri Chitta Baau 

I give my consent to Shri A_'< RoV who 
has secured first place in the ballot to move 
the motion in the following form. 

-FaiJure of Government to take timely 
d8Ci$ion about stoppage of rafuelhng 
of U.S. planas and proper InitIatives in 
regard to Gulf War compatible With the 
pronounced national foreign polie) .. 

[ Translation) 

SHRI VADVENORA DATT (Jaunpur): 
Mr. Speal\.r, Sir, when will the matter of 
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Pratapgarh be taken? 

MR. SPEAKER: I am also thinking about 
it. I will certainly take it, I will inform you later 
on. 

(Int9rruptions) 

MR. SPEAKER: I will tell you. Extensive 
discuss:on win take place on Pratapgarh. 

(Interruptions) 

SHRI PHOOL CHAND VERMA 
(Shajapur): When will the matter of Harljans 
betaken? 

MR. SPEAKER: I am telling that exten-
sive discussion will be held on the issue of 
the Harijans of Pratapgarh. 

( Interruptions) 

[English) 

SHRIA.K. ROY (Ohanbad): 'seek leave 
of the House to move my Adjournment Mo-
tion regarding failure of the Government to 
take timely decision about stoppage of re-
fuelling of U.S. Pianes and proper IOrtiatives 
in regard to Gulf War compatible with the 
pronounced national foreign policy. 

MR. SPEAKER: Is the leave opposed? 

leave is not opposed 

LeavQ is granted 

DR. THAMBI DURAl (Karur): How much 
time you are going to allot? 

MR. SPEAKER: 2 1/2 hours. 

PROF. SAIFUDDIN SOZ: It should be 
four hours. 

[ Trans/ation] 

MR. SPEAKER: Before Shri A.K. Ray 
starts his speech, let the Papers be laid, 
which will take only one minute. 

12.07 hrs. 

PAPERS LAID ON THE TABLE 

Notifications under Customs Act, 1962 
and Central Excise and Salt Act, 1944 

atc. 

[ Trans/ation] 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SHANTILAL 
PURUSHOTTAM DAS PATEL): On behalf 
of Shri DigvlJay Singh I beg to lay on the 
Table: 

(1) A copy each of the following Notifi-
cations (Hindi and English versions) 
under section 159 of the Customs 
Act, 1962:-

(I) G.S.R. 686(E) published in 
Gazette of India dated the 1 st 
August, 1990 together with an 
explanatory memorandum 
making certain amendments to 
Notification No. a6/g0-Cus., 
dated the 20th March, 1990 so 
as to substitute the word 'Firm' 
by the word 'Un;t'. 

(II) G.S.R. 843(E) published in 
Gazette of India dated the 16th 
October, 1990 together with an 
explanatory memorandum 
seeking to partially exempt 
specified furskins of white artie 
fox, Persian lamb and Rabbits 
(Black and White) from basic 
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customs duty so as to levy 20 duty on carpet grade wool from 
per cent basic customs duty. 5 per cent ad va/of'8m to 10 per 

cent ad valof9m. 
(iii) G.S.R. 844{E) published in 

Gazette of India dated the 16th (viii) G.S.A. 953(E) published in 
October, 1990 together with an Gazette of India dated the 15th 
explanatory memorandum December. 1990 together with 
seeking to prescribe 5 per cent an explanatory memorandum 
auxiliary duty on specified regarding exemption to pulp 
furskins. (except rayon grade wood pulp) 

derived by mechanical or 
(iv) G.S.R. 84S(E) published in chemical means from any fi-

Gazette of India dated the 16th brous vegetable material when 
October, 1990 together with an imP.Orted into India from the 
explanatory memorandum basic customs duty in excess of 
seeking to include names of 1 o percent advalorsmand from 
seven more centres in the Table the whole of the additional duty 
of the authorised work centres leviable thereon. 
annexed to the Notification No. 
228188-Cus., dated the 1 st Au- (ix) G.S.R. 954(E) published in 
gust, 1988. Gazette of India dated the 15th 

December, 1990 together with 
(v) G.S.R. 909(E) and G.S.R. an explanatorv memorandum 

910(E) published in Gazette of regarding exemption to rayon 
India dated the 15th November, grade pulp when imported into 
1990 together with an explana- India from the basic customs 
tory memorandum regarding duty in excess of 25 per cent ad 
exemption to heavy water when valorem and from the whole of 
imported for use in atomic power the additional duty of customs 
stations from basic customs duty leviablo thereon. 
in excess of 40 per cent ad va-
lorem and whole of the addi- (x) G.S.R. 955(E) published in 
tional and auxiliary duties of Gazette of I.,dia dated the 15th 
customs leviable thereon. December. 1990 together with 

an explanatory memorandum 
(vi) G.S:R. 951 (E) publlsh,:,d in making certain amendments to 

Gazette of India oated the 15th Notification Nos. 322176 Cus., 
December. 1990 together with dated the 2nd August. 1976 and 
an explanatory memorandum 386/86 Cus.. dated the 29th 
seeking to prescribe a basic July, 1986. 140/88-Cus., dated 
customs duty of 40 per cent ,1d the 22nd April. 1988. 97/89-
valorem on raw wool. Cus., datedthe 1 st March. 1989 

and 3SI90-Cus .• dated the 20th 
(vii) G.S.R. 952(E) publlshod in March. 1990. 

Gazette of India dated the 15th 
December, 1990 together w;th (xi) G.S.R. 956{E) published in 
an explanatory memorandum Gazette 01 India dated the 15th 
seeking to raise basic customs December, 1990 together with 
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an explanatory memorandum (xvi) G.S.R. 970(E) published in 
making certain amendments to Gazette of India dated the 17th 
Notification Nos. 178J90-Cus. December a 1990 together with 
and 17QI90-CU8., dated the 318t an explanatory memorandum 
May. 1990. regarding exemption to raw 

materials and components im-
(XII) G.S.R. 957(E) published in ported as replenishment for 

Gazette of India dated the 15th manufactur. of goods for sup-
December, 1990 together with plies to oil sador from the pay-
an explanatory memorandum ment of customs duties. 
seeking to prescribe partial ex-
emption from auxiliary duty in (xvii) G.S.R. 972(E) published in 
excess of 5 per cant on certain Gazette of India da1ed the 17th 
goods which ara partially ex- December, 1990 together with 
empted from basic duty. an explanatory memorandum 

making certain amendments to 
(Xlii) G.S.R. 958(E) pubHshed in NotificatiQl'l No. 181/87 cus .• 

Gazette of lndia dated the 15th dated the 29th April, 1987. 
December. 1990 together with 
an explanatory memorandum (xviii) G.S.R. 980(E) published In 
seeking to prescribe exemption Gazette of India dated the 18th 
from auxiliary duty in excess of December. 1990 together with 
25 per cent on certain goods an explanatory memorandum 
which are partially exempt from regarding exemption to ma-
basic duty by the Notification. chinery and equipment for gen-

eration of electrical power (in-
(xiv) G.S.R. 959(E) published in eluding generating sets) of ca-

Gazette of India dated the 15th pacityof 1 MW and above from 
December, 1990 together with the basic customs duty In excess 
an explanatory memorandum of 35 per cent ad va/or9m and 
rescinding Notification Nos. from the whole of the additional 
183-Cus .• and 184-Cus .• dated duty of customs leviable 
the 31 at May. 1990. thereon. 

(xix) G.S.R. 981 (E) published in 
(xv) G.S.R. 969(E) published in Gazette of Indta dated the 18th 

Gazette of India dated the 17th December. 1990 together with 
December, 1990 together with an explanatory memorandum 
an explanatory memorandum making certain amendments to 
seeking to exempt imported re- Notification Nos. 155/86-Cus., 
plenlshed raw matenals and dated the 1 st March, 1986 and 
components used in the manu- 59/87-Cus .• dated the 1 st 
facture of the final products March. 1987. [Placed in Library 
supplied to a hundred per cent See No LT 2127/91] 
export-oriented undertaking or 
a unit Within free trade zona (2) A copy each of the following Notifi· 
from payment of the customs cations (Hindi and English versIons) 
duties. under SUb-section (2) of section 38 
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of the Central Excises and Salt Act. 
1944:-

(i) G.S.R. 791 (E) published in 
Gazette of Indja dated the 17th 
September, 1990 together wIth 
an explanatory memorandum 
seeking to provide that exemp-
tion will not be available to plas-
he bags or sacks made from 
strips or tapes of plastics. 

(Ii) G.S.R. 782(E) published in 
Gazette of India dated the 17th 
September, '990 together with 
an explanatory memorandum 
seeking to withdraw the exemp-
hon available to plastic bags or 
sacks m ada from strips or tapes 
of plastics. 

(iii) G. S. R. BOOCE) published in 
Gazette of India dated the 20th 
September, 1990 together with 
an explanatory memorandum 
making certain amendments to 
Notification No. 531aB-eE, dated 
the 1 st March, 1988. 

(iv) G.S.R. 823(E) published in 
Gazette of India dated the 5th 
October, 1990 together with an 
explanatory memorandum re-
garding partial exemption to 
aero-tyres from excise duty so 
as to levy 30 per cent excise 
duty on these tyres. 

(v) G.S.R. 960(E) published in 
Gazette of India dated the 15th 
December, 1990 together with 
an explanatory memorandum 
seeking to rescind the Notifica-
tion No. 23/88-CE, dated the 
1 st March, 1988. 

(vi) G.S.R. 961 (E) published In 

Gazette of India dated the 15th 

December, 1990 together with 
an expfanatory memorandum 
making certain amendments to 
certain Notifications. 

(vii) G.S.R. 982(E) published in 
Gazette of India dated the 18th 
December, 1990 together with 
an explanatory memorandum 
regarding Qxemption to electric 
generating sets of capacity of 1 
MW and above from the whol~ 
of the duty of excise leviabte 
thereon. [Placed in Library See 
No LT 2128/91] 

(3) A copy of the Post Office Recurring 
Deposit (Amendment) Rules, 1991 
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 
16(E) in Gazette of India dated the 
9th January, 1991 under sub-sec-
tion (3) of Section 15 of the Govern-
ment Savings Bank Act. 1873. 
[Placed in Library. SeeNo L T21291 
91 J 

Annual Report of and review on the 
working of Agricultural and Processed 

Food Products Export Development 
Authority, New Deihl, for 1990·91 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SHANTILAL 
PURUSHOTTAM DAS PATEL): Mr. 
Speaker, Sir. I beg to lay on the Table: 

(1) (i) A copy of the annual Report 
(Hindi and English versions) of 
the Agricultural and Processed 
Food Products Export Devel-
opment Authority, New Delhi, 
for the year 1989-90 along with 
Audited Accounts. 

(if) A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
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(2) 

Agricultural and Processed 
Food Products Export Devel· 
opment Author~y, new Delhi, 
for the year 1989-90. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above [Placed in 
Library See No L T 2130/91] 

12.08 1/2 hrs. 

BilLS PASSED BY RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, flay on 
the Table the Legal Services Authorities. 
(Amendment) Bill, 1994 as passed by Rajya 
Sabha. 

12.08112 hrs. 

ASSENT TO BILLS 

[English] 

SECRETARY-GENERAL: Sir, I lay on 
the Table the following five Bills passed by 
the Houses of Parliament during the last 
session and assented to since a report was 
last made to the House on the 5th October, 
1900;-

1. Tho Cantonments (Amendment) 
Bill, 1991 

2. The Taxation Laws (Amendment) 
Bill, 1991 

3. The Appropriation Bill, 1991 

4. The Assam Appropriation Bill, 1991 

5. The Jammu and Kashmir Appro-
priation Bill, 1991. 

Sir. I also lay on the Table copies, duly 
authenticated by the Secretary-General of 
Rajya Sabha. of the following six Bills passed 
by the Houses of parliament during the last 
session and assented to since a report was 
last made to the House on the 5th October, 
1990:-

1. The Public Liability Insurance Bill, 
1991 

2. The Salary and Allowances of 
Leaders of Opposition in Parlia-
ment (Amendment) Bill. 1991 

3. The Reserve Bank of India 
(Amondment) Bill, 1991 

4. The Reserve Bank 9f India (Sec-
ond Amendment) Bill. 1991 

5. The Jammu and Kashmir Criminal 
law Amendment (Amending) Bill. 
1991 

6. The Chief Election Commissioner 
and Other flection Commission-
ers (Conditions of Service) Bill, 
1991. 

12.09 hrs. 

RAILWAY CONVENTION COMMITIEE 

Third Report 

[ Translation] 

SHRI PURUSHOTTAM KAUSHIK 
(Ourg): Mr. Speaker, Sir, I beg to present the 
Third Report (English and Hindi versions) of 
the Railway Convention Committee (1989) 
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on Rate of Dividend for 1991-92 and other 
Ancillary Matters. 

12.09 hr •. 

[Eng/ish) 

SHRI L.K. ADVANI (New Delhi): Sir. 
with your permission, , rise to record my 
Opposition's protest against the 
Government's decision not to present the full 
Budget and instead to come forth and seek 
a Vote on Account. It is something unprec-
edented. 

PROF. MADHU DANDAVATE 
(Rajapur): Unanimous Opposition. 

SHRI L.K. ADVANI: Entire Opposition. 

I think that the decision is extremely 
unwise. It is improper. It has serious conse-
quences for the economy. I am sure that 
after two or three months, the Government 
itself-whether it is still the Government or 
not-would realise that it has done great 
disservice to tpe country by agreeing to this 
proposal from whichever quarter it may have 
emanated. This is a Session which is called 
the Budget Session; and by this decision, 
that appellation has become a misnomer. It 
is no longer the Budget Session. In fact, we 
received formal communications from the 
lok Sabha Secretariat. I saw a Bulletin dated 
15th February in which we were told; 'Mem-
bers are informed that in pursuance of rule 
204 of the Rules of Procedure and Conduct 
of Business in the Lok Sabha, the President 
has been pleased to fix the following dates 
for the presentation of the Railway and 
General Budgets for the financial year 1991-
92; Railway Budget-Monday, the 25th Feb-
ruary '991 ... '(Interruptions) 

PROF SAIF-UO-DIN SOZ (Baramulla): 
I am on a point of order ... (Interruptions) 

[Translation] . 

MR. SPEAKER: Under which rule you 
are raising the point of order. Which rule has 
been violated. 

( Interruptions) 

[English] 

PROF SAIF-UO-OIN SOZ: I have no 
objection to Advani Ji making a statement 
regarding the proposition of Vote on Ac-
count. or his suggestion that a full Budget 
should be presented; but my objection is that 
you took notice of Mr. Roy's adjournment 
motion, and said that now we were taking up 
the adjournment motion. Under what rU,le ;s 
Mr. Advani speaking now ... (lnterruptions) 

[ Trans/ation] 

MR. SPEAKER: There is no point of 
order in it. 

[English] 

The Speaker has to regulate the pro-
ceedings of the House. You know that. 

( Interruptions) 

MR. SPEAKER: Please take your seat. 
Now Mr. Advani. 

( Interruptions) 

SHRI L.K. ADVANI: I was quoting from 
the Lok Sabha Bulletin No. 1152 which goes 
on to tell us that the General Budget would 
be presented on Thursday, 28th February 
1991. I have no information, because it is 
under the President's direction that this Bul-
letin has been circulated, and this direction 
also is obviously under Article 112 of the 
Constitution which requires the President to 
fix the dates for the presentation of the 
Annual Financial Statement. I do not know, 
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Sir, whether this particular decision of the 
President has been formally rescinded, be-
cause all that we know is that the Prime 
Mirnster has announced that the Govern-
ment does not intend to present a full-fledged 
Budget ... (Interruptions) 

SHRI VASA NT SATHE (Wardha): Sir, 
what he is saying can be taken up any time .. 
That is the rule now. We have all respect for 
you, Sir; but once you say that the adjourn-
ment motion is taken up ... (Inte"uptions) Mr. 
A.K. Roy moved the adjournment motion. 
You gave your consent. (Interruptions) Now 
under what rule ... (lnterruptions) Sir, you are 
the master of this House, we agree. But 
under what rule do you say that the adjourn-
ment motion is now suspended and Advani 
Ji has to make these points? 

MR. SPEAKER: I have given perm is· 
sion to Mr. A.K. Roy. I Will allow him to move 
the Motion. I am here to allow the adjourn-
ment motion. 

SHAI VASANT SATHE: Once the ad-
journment motion is on, can any hone Mem-
ber get up and start saying all these? 

MR. SPEAKER: I have allowed the Min-
isters to lay the papers first. 

SHRI VASANT SATHE: Laymg of pa-
perS is different. Sirt are you exercising your 
discretion to stop the adjournment motion? 
Please tell me. 

MR. SPEAKER: No, who told you so? 

SHRI VASA NT SATHE: Then why do 
you allow a different subject to be raised by 
the hon. Leader of the Opposition? I would 
like to know this. Please tell us. (Interruptions) 

MR. SPEAKER: I will allow Mr. A K Roy 
to move the adjournment motion. 

SHRI VASANT SATHE: The entire 
Question Hour was wasted, and now we are 
having thls, instead of the adjournment mo-
tion. I would like to know under what rule you 
are allowing this. 

MA. SPEAKER: With the permiSSion of 
the House t allowed the papers to be laid. 
and altowed Mr. Advani also to make this 
statement. 

PROF. P.J. KURIEN (Mavelikara):Then 
we should also be allowed. 

SHRI VASANT SATHE: Then let us 
discuss this subject, and not the adjourn-
ment motion. (Interruptions) 

PROF. P.J. KURtEN: Hyou are allowing 
him to make his submission, then you should 
also allow us to react to that. (Interruptions) 
This is violation of the rules. If you allow the 
Leader of the Opposition to say something 
on this, then we should also be allowed to 
say something on this. (Interruptions) 

MR. SPEAKER: I have allowed Mr. 
Advani. .. 

PROF N.G. RANGA (Guntur): Are we 
supposed to do like this here? (Interruptions) 

MR. SPEAKER: I wiU call upon you to 
speak. 

( Interruptions) 

PROF. N.G. AANGA: Surely the 
Speaker is not above the rules that he can 
allow anybody and everybody to raise any 
point at any time. (Interruptions) 

MR. SPEAKER: f have allowed the 
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Leader of the Opposition to make his sub-
mission. 

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): Have yau given your ruling 
that the Adjournment Motion be adjourned? 
( Inttl"uptions) 

MR. SPEAKER: I will also allow any-
body from this side to speak. 

( Interruptions) 

PROF. P.J. KURIEN: This is violation of 
the rules. (/ntsrruptions) 

[ Translation) 

MR. SPEAKER: I said if any han. Mem-
ber from the Congress Party wants 10 react, 
he could do so. 

[English] 

SHRI VASANT SATHE: Neitheryou nor 
the Leader of the Opposition nor anyone of 
U8 are above the rules. We are governed by 
the rules. I would request you to teU us under 
what rule are you going to allow Mr. Advani 
to make his submission when the Adjourn-
ment Motion has been taken up? Please 
quote the rule to U$. We do not know whether 
you have suspended all the rules. 

[ Translation) 

MR. SPEAKER: I allowed him aftertak-
ing Leave of the House and after consulting 
the Minister. 

[English) 

SHRI VASA NT SATHE: I am not on 
that. 

( Interruptions) 

MR. SPEAKER: Mr. A.K.Roy has yet to 
move his motion. H. has taken the leave. 

(Interruptions) 

SHRI VASANT SATHE: No, no. (/ntsr-
ruptions) He has moved it 

PROF. MADHU DANDAVATE: As far 
as Adjournment Motion procedure is con-
cerned, there are two parts. The first part is 
that the concemed members seeks leave of 
the House. If the leave is granted, the 
Speaker, in consultation w"h the House, 
decides the time. So, moving an Adjourn-
ment Motion and moving for teave are two 
different motions. The first motion has been 
moved. Leave has been granted; and when 
you call them to move an Adjournment Mo-
tion, that is the tima at which he gets up and 
move the motion. (Interruptions) 

PROF. SAIF-UO-OIN SOZ: Sir ...... 

MR. SPEAKER: I am not permitting you 
again. I hc:ld heard you. There is no point of 
order. 

( Interruptions) 

PROF. SAIFUDDIN SOZ: Prof. 
Dandavate has misinterpreted it. (Interrup-
tions) 

MR. SPEAKER: Yes, Mr. Advani. 

(Interruptions) 

SHRI L.K. ADVANI: I had sought the 
permission of the Speaker yesterday. (in-
terruptions) 

MR. SPEAKER: I will call you afterwards. 

SHRI L.K. ADVANI: I am aware of this. 
( Interruptions) 
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about stoppage of refueHing of U. S. Planes 
PROF. MADHU DANDAVATE: let it be (Bolpur): We have something to say on this. 

on record that only first motion is moved: til (Interruptions) 
seek leave of the house to move the follow-
ing Adjournment Motion." Leave is granted. 
Now he will move the motion and start 
speaking. That is the procedure. (Interrup-
tions) 

SHRI L.K. ADVANI: Mr. Speaker, as I 
said, I would like to know from you whether 
this particular direction given by the Presi-
dent under Article 112 of the Constitution, 
which in pursuance of Rule 204 you have 
informed us; has it been formally rescinded 
or is rt still there? Has any formal communi-
cation been given to you that hereafter this 
requirement made by the President under 
the Constitution is no longer there? This is a 
very pertinent question which the House 
would like to know. Because, I am, along 
with tne entire Opposition, of the view that 
this particular decision taken by the Gov-
ernment is going to hurt the economy very 
badly, that it will accentuate the climate of 
political uncertainty and instability which has 
been there ever since the formation of this 
Government and therefore on the whole this 
is a decision which is against the interests of 
the country. It should not have been taken. If 
the Government has any explanation, I would 
be happy to listen to It. 

SHRI A.K. ROY (Dhanbad): Allow me to 
speak, Sir.( ,Interruptions) 

THE PRIME MINISTER (SHRI 
CHANDRA SHEKHAR): Mr. Speaker, Sir, I 
do not wantto enter intothls controversy. But 
I do not want that any misgivings should be 
created on this ground. When the notice was 
issued, subsequently, the President was in· 
formed of the changed situation and what 
has been done, has been done, with the 
knowledge and consent of the President. 

MR. SPEAKER: Mr. A.K. Roy. 

SHRI SOMNATH CHATTERJEE 

SHRI L.K. ADVANI: The Lok Sabha 
Secretariat received a communication in this 

\ regard on February 14. One day after that 
\this Bulletin was issued. Had that particular 
communication been rescinded? 

12.22 hrs. 

MOTION FOR ADJOURNMENT 

Failure of Government to take timely 
decision about stoppage of refuelling of 

U.S. Planes and proper Initiatives In 
regard to Gulf War compatible with 
pronounced national foreign policy 

[English] 

MR. SPEAKER: Mr. A.K. Roy, will you 
please move the Adjournment Motion? 

SHRI A.K. ROY (Ohanbad): I have al-
ready moved. 

MR. SPEAKER: You are to move that 
"The House do now adjourn." You have not 
said that. You should know the procedure of 
the House. 

(Interruptions) 

MRSPEAKER: Mr. A.K. Roy, you should 
know the Rules. You must say "That the 
House do now adjourn". 

SHRi A.K. ROY: I have already said. I 
have already said it. 

I beg to move: 

"That the House do now adJourn'. 

We are in the midst of a very serious " 
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situation and my elderly colleagues have MR. SPEAKER: The Prime Minister, 
rightly pointed out certain serious develop- Sir. He just went out with my permission. 
ments in the country and there were defi-
nitely reasons for being agitated on that. I do 
support them on the question of abandoning 
the Budget, Harijan murder and all sorts of 
things have been said. But today the biggest 
problem to which attention has been drawn 
which is of concern to us and also to the 
world outside. is the Gulf War. And we, the 
people of India are very much concerned 
with that. We are concerned not only with the 
big devastation which is taking place there. 
Every day we are reading all sorts of miser-
ies and destruction and death. It appears 
that all those things have ceased .to be new 
now. Obviously, people used to be agitated 
even for a very fraction of that. But now we 
are also getting immune to the routine of 
information of how many people are dying 
and about their miseries. Blatant aggression 
is being committed with from outside in the 
name of liberation. But. it appears, some 
times I feel that we are hnlpll?s::. 10 the sick 
tragedy which is taking plaC(] openly. More 
than one lakh sorties have be€Hl !aken and 
more than one lakh tonnes of TNT have 
been dropped which is six to seven times 
more than whatever was dropped on 
Hiroshima and Nagasaki. and people died. 

Only a few days back we have soen how 
women and children are being killed within 
the safest bunkers and ultimately the U.S. 
Government. the so~called leader of the al-
lied forces, had to agree that it was a mistake 
and their information had to be up~dated. But 
that was not being done. And in this we are 
witnessing helplessly the crime which is be-
ing committed in toe name of liberation and 
justice. 

I like to say here that we, the Indians are 
agitating on two fronts ... (Interruptions) 

SHAI SOMNATH CHATTERJEE 
(Bolpur): Who is the Foreign Minister of this 
Government? .. (Interruptions) 

( Interruptions) 

[English] 

MR. SPEAKER: The Parliamentary Af-
fairs Minister is here. He will deput& for the 
Prime Minister. 

( Interruptions) 

SHAI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, every ounce of fuel is given 
to U.S. Airforee. Therefore. the generator is 
not functioning ... (Interruptions) 

SHRI A.K. ROY: We know the serious-
ness of the Government towards this issue. 
But atleast we want that the seriousness 
should not be demonstrated in this way in the 
House itself. They are exposing their cal-
lousness to the entire trag~dy. It is being 
manifested in the House. When they are 
taking up this debate on Gulf war in this 
House. atleast 1 desiro tl'!at some of the 
senior Ministers and the Prime Minister 
should have been present to hear what we 
say on the policy they were plJrsuing so far. 

Sir, the Gulf war affp.cts us 10 VOriOUS 

ways. It affects us economIcally, it effects us 
politically and it affects us culh.,raliy. India 
was tied to the Arab world sInce long time in 
the history. And after that also, in the recent 
time also. our relationship with the Arab 
people especially' the Iraqi' people, is very 
good. On every occaSIon, in every Crisis. the 
IraqI Government has shown its respec,t 
towardt- secularism and it has been support-
ing tht} cause of India In every aftair, and not 
to encourage tht! communal forces and other 
things, which huve always been playing 
mischief in this continent. 

Sir. now our fl iendly country in the 
friendly region is 10 trouble and they are 
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being bombarded every day and our people 
are agitated OYW it But the Government is. 
catIouaiy watching the scene. Not only that 
but conniving with aggr_ion in different 
w.ys~ This is the first thing. 

Secondly w. are economically con-
nected with the GuK war atao. Nearly four .. 
teen lakh Indiana live In the Gulf region. Mora 
than RI. 200 aorea are being ramitted from 
that place. Afte, the breakout of the GuM war, 
our antir. economy is In troubiA because 
most of the petroleum products are in short 
supply. The Gulf war has created scarcity of 
the petroleum products. This criSiS is affecting 
our entire economy and our Budget. Today 

} 

itself. in the answer to one of the questIons, 
which could not be takan UP. the Minister had 
to agre9 that the Gulf war had affected all the 
aspects of our economy. So, when the Gulf 
war ia affecting U8 economically, politically 
socially and culturally and when our trusted 
friends are in distress, it was the responsibil-
ity of the Government to take initiative to 
enforce peace and peace with honour so 
that the peopta of the Gulf, especially the 
Arab world, would remember the contribution 
of India in bringing peace to them. 

Some people a .. 8 trying to equate thG 
Iraq's annexatIOn of Kuws;t with the Ameri-
can intervention in the Gulf. The two cannot 
be compared W. must have some sense of 
rssponsiblfity In doing that 't was an intra-
Arab affair. I have always hold so. If you go 
through the history. you will find that all those 
small countries were created by the Imperi .. 
alist machinations because they w€re aU 
under the Ottoman Empire in the beginning. 
Now after '920 when the Ottoman Empire 
collapsed, those countries were created. 
The Iraq also came into being IS an Indepen .. 
dent naton at that time. And also. the Saudi 
Arabia and other countries actually divided 
the Arab world. Lebanon and Syria went to 
French and the rest of the countries went to 

England. After US granting independence to 
Iraq which became Independent In 1932. 
Kuwait was kept under their control because 
of theiroil wens and other economic interests. 
Ultimately Kuwait. which was always a part 
of Iraq culturally, politically and in every 
respect and a district of 8asra-it was a 
smaH area of hardly 20 lakh of people and 
that too mostly outsiders and some 18000 
square miles area-was made independent 
in 1961 by the British after keeping its eco-
nomic interests there. Iraq at that time ob-
jected. Not only that but at that time also 
those who were ruling Kuwait, the feudal 
rulers, brought Britishers there for thair safety. 
So it must be observed and realised that this 
was a dispute inherited from the history. So 
annexation of Kuwait by Iraq may not be 
supportable in that way, but it mus1 be under-
-.;tood that thar. are certain historical reasons 
behind that. It is a legacy of the history. It is 
the same continuing process. It was 8 dispute 
which was continuing and the hands of the 
,mperittlists were always there in creating aU 
those smJl~~ Sf~.s in ordar to further their 
8xploitat ... n. It was something like 
bakanisation of the Arab world wNch they 
did after the First World War. 

The fight between Kuwait and Iraq is 
something. between Iraq and Syria and be· 
tween Iraq and Iran i8 something but jumping 
of America with the entire NATO strength is 
something else. " some wrong was done to 
Kuwait. Kuwait people and Arab people were 
free to fight that and in that way we could 
have dacidad on which side the justice be-
longed. But Arab people are silent. You have 
not seen any resistance 'n Kuwait. You have 
never heard 8"Y people's agitation in any of 
the Arab countries Including Iran against 
lraq·s annexation of Kuwait. That means, 
there ar. certain profound reasons for those 
actions which, of course, may not be IUP--
portable in that form. But why are the Amari .. 
cans baing agitated? It ia not because they 
have grot love for the liberty and freedom of 
smaller nations but because of their oil in· 
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tareat. tnerQ-the entire oil of Kuwait, the 
entlr. oil of Saudi Arabia and entire oil of 
other people including previously Iraq also 
which has now been removed after the 
nationalisation of Iraq petroleum companies 
where the Britishers were to hold the entire 
share. Because of that, they have to ke.p 
their puppets in the entire region and at the 
rulmg place. So it ;s nothing but a blatant 
aggression by one of the so-called super 
powers of the world against an Arab country. 
So the intra-Arab conflict which was histori-
cally descended is one thing but the aggres-
sion from outside. from the super powers 
with this ruthless bombing is something else. 
So it IS the duty of the country, of our Gov~ 
ernment and also of our people to protest 
against this aggression and against 

12.34 hrs. 

[MR. DEPUTY SPEAKER in the Chait1 

th,s type of nakad attack on a country. 

Hare from the very beginning we have 
seen that the Government has taken 8 
decisIon In the name of neutrality of actually 
appeasing, actually supporting. actually 
condoning I actually approving all those na-
ked crimes of the US imperialist on a small 
country like Iraq. It has equated Iraq's with-
drawa) with American withdrawal. It is not so 
America with its entire NATO force must 
withdraw unconditionaJty. They have no 
business there. If there is some element of 
grievance among the Arab countries. The 
Arabs should fight it out in whatever way they 
like but the Americans and the NATO pow-
ers have no business to Interfer9. So, that 
must be condemned first. Secondly, we 
should tell Iraq that thetrs also is not 8 proper 
way of settling the inter-Arab dispute. Butour 
Government has not acted in that way. I had 
also sent a telegram asking the Government 
to call a special session of the Parliament to 
decide this issue but nothing has been done. 
Not only that, what Is more shameful is the 

continuation of the r.fuolhng of the American 
combat planas at the Bombay airport Every 
party t including theirgodfathar I their mantor, 
the Congre.s(l) party. wamed them that this 
is 80mething "fhere we are mOving away 
from our policy of non-alignment. but they 
did not "stan. Ultimately perhaps $Om. se-
cret dealings took place to save their face 
and the America had to atop the refuelling. 
America stopping the refueUing altha Bombay 
airport shows something more. It shows that 
the U.S. Government is more intimately and 
secretively linked with the present Govern-
ment. That is why to sava this Government 
and to save their face, they have themselves 
stopped refuelling at the Bombay airport. It 
shows that there is a collusion between the 
two Govemments. which is a shame to us. 
You remember, Sir, that when the Korean 
war took place, there also Americans played 
the same role. I was reading a book on 
Radhaknshnan by h,s son Mr. S. Gopa!. He 
says that when the news came that the 
Resolution on the Korean war was sup-
ported by India. he reacted sharply. He said 
that thiS Resolution should not have been 
supported by the Indian Government in that 
way because that would have tarnished the 
Indian Government's non-aligned posture. 
After his great efforts. the relationship was 
corrected and ultiimately India took a posi-
tion which was apprecicdad by all. But now it 
is something aven more horrible. more 
criminal. In thIS way we are giving support to 
the American aggression which has no ba-
SIS. Nobody In the world has authorised 
America to act as a policeman for the entire 
world. Who has authonsed America to act 
like that? It is not a United Nations' force, It is 
American-led allied force. It Is beyond the 
ambit of the so-called Resolution No. 678 of 
the United natIons whIch did not authorise 
America to go and bomb Baghdad and that 
too to kill the woman and children. It has 
authorised any country, if thay can. to liber-
ate Kuwait. But here. they could not move an 
inch. They do not have the courage to move 
an inch into Kuwait and that i8 why they are 
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bombing Baghdad. These are the super 
powers which have come not to liberate 
Kuwait, not to liberate Saudi Arabia but to 
save their puppets ruling in those areas so 
that their oil interests may continue. 

Here I would like to say that it has been 
reasonably raised here that if the United 
Nation's Resolution No. 678 is to be ac-
cepted and respected. why not the two 
Resolutions of the UNO also which call for 
withdrawal of Israel flom the Golan Heights, 
the West Bank of Gaza Strip and all those 
places which they occupied? There IS no 
reasons why it should not be done. I would 
like to ask how many U.N. Resolutions have 
not been honoured where the allted forces 
have not come. Their conSCIf?nce did not 
prick at that time. For example, the Imple-
mentation of Sec~rity CounCil Resolution 
No. 242 of 1987 calling for the Withdrawal of 
Israeli forces from the territories (West Bank, 
Gaza Strip) occupied after the 1967 conflict, 
of Resolution No. 465 of 1980 demanding an 
end to Israeli settlements in occupied Arab 
lands and of Resolution No. 478 to 1980 
again condemning legislation In Israeli Par-
liament that declared Jerusalem an IndiVIS-
ible capital of Israel. Thus you will fInd that 
nowhere the conscjenc~ of Americans and 
all those Western people has pricked them 
and their deSire for keeping freedom is never 
there. But hare It comes Why? because the 
fear is there that 1000 billion barrels of oil is 
in the Gulf area and the people are coming 
up against their governments, against those 
Amirs, Sheikhs and Sultans, who have still 
kept up their grip on the Government main~ 
taining a total feudal and neo-colonial rule. 
So, the people's movement is there now. 
The American aggressors, therefore, came 
there and you know how many places have 
been bombed. More than one lakh tonnes of 
TNT bombs were dropped there. Many 
people died. I would like to know if America 
will accept the logic that if America has a right 

to bomb Baghdad and jf the Soviet Union 
has the same right to bomb Tel Aviv to 
enforce the U.N. Resolution No. 242. what 
would have been the reaction of the entire 
world today? So, Sir, it is nothing but a naked 
aggression on the Arab countries by the 
Imperialist West and intimidation on the Arab 
aspirations. Even with the neutral position 
India should stand solidly with the Arab 
people, the aggressed peopl9 of Iraq. Some-

• times I feel such type of aggression could not 
have been possible earlier. Everybody is 
silent including the Soviet Russia. If the 
Socialist world did not get weakened, America 
could not have dared to attack the Arab 
lands. They have don~ it because the socialist 
worid became weak. If the would was in the 
position of 1950, they could not have dared 
to attack the Arab lands. So, this is also . 
something which the entire world should 
know. The SOCialist woakness gives them 
the courage to attack the Arab lands. These 
have also brought to light certain other as-
pects. We have always criticised funda-
mentalists or the religious politicians who 
mix religion with politics. They are the agents 
of big bourgeois class and big landlords and 
capitalists of the country. Similarly, in the 
Gulf war it is demonstrated that all those who 
used to export politics mixed with religion like 
Saudi ArabIa and Pakistan posing as the 
embodiment of Islam, are nothing but the 
puppet agents of US imperialIsm sheltering 
the Americans to bomb their fellow Muslims 
in Iraq. This IS the charactor of these people 
who mix religion with politics. 

A few days back we are hearing the 
speechesofthe Pakistan Prime Minister. His 
position has become shaky because people 
have gone in revolt against him. Not only 
that. The Prime Minister of Pakistan has 
become so shaky that he had to telephone to 
our shaky Prime Minister. He has come to 
such a position to ask as to what to do in this 
Matter. Pakistan has taken Its forces to sup-
port Amenca which the people of Pakistan 
are resenting and they are revolting against 
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it. Those are vary good lessons for all the 
people. All thosa people who mix religion 
with politics are nothing but agents of the 
imperialist and capitalist forces and they 
cannot represent the aspirations of the people 
in my hour of crisis. This is what we have 
seen in the name of Ram Janambhoomi-
Babri Masjid in India and we are seeing it in 
the Middle East now. So, in the present 
circumstances, India should take a positive 
move; India should condemn the American 
aggression of Iraq and India should take a 
peace initiative connecting the withdrawal of 
Iraq from Kuwait with the withdrawal of Israel 
from the entire Arab territory. India should 
stop the refuelling also. They say, it is stopped 
but it is continuing. I thing the other speakers. 
will expose it. But I would like to know one 
thing. Even if that was continuing it would 
have been continuing in the normal tIme, but 
once the war has broken out, once our 
frtendly country is attacked, India has every 
right to review all the past agreements and 
contracts and suspend the same in this 
abnormal period. Iran also has not taken a 
very corred position. All the Iraqi planes 
have landed there. They have Immobilised 
them saying that so long as the war contin-
ues they will not be anowed to be used. IndIa 
should have come out with a statement that 
whatever contracts might have been there 
earlier, they are meant for normal tImes and 
not for the war time, But they have not done 
that. They are afraid that our IMF loan will be 
affected, This is an invisible conditionality of 
the IMF loan and it has dishonored our 
nation before the Arab world, I would like to 
say that this Government stands condemned 
for approving this blatant US imperialist ag-
gression on a friendly Arab country who 
stood by us in all our hour of crises. This 
American aggression on Iraq cannot be 

, equated with Iraq's annexation of Kuwait 
because it was a continuation of historical 
dispute, Kuwait has unilaterally reduced the 
price of oil thereby suddenly putting Iraq and 
other countries to loss. So, the entire Arab 
conflict should be solved by the Arab people 

themselves. America and NATO have no 
business to come and act as policemen for 
the whol. world. 

We censure this Government strongly 
for its failure to rise up to the ocx:asion in this 
hour of crisis and to uphold the honour of this 
country. With these words, • conclude my 
remarks. 

MR. DEPUTY .. SPEAKER: Today being 
Friday, the House is to take up Private Mem-
bers' Bills at 3-30 p.m. as usual. Since the 
House is discussing adjournment motion 
which may go up to 4 p.rn. or beyond that, jf 
the House agrees the Private Members~ 
business may be taken up after the disposal 
of the adjournment motion and some other 
business also. 

SHAI IBRAHIM SULAIMAN SAlT 
(Manjeri): The House must adjourn at one 0' 
clock for lunch. Today is Friday. 

MR. DEPUTY-SPEAKER: As per the 
decision, on Friday, there wifl be lunch hour. 
But if you agree, we can continue this discus-
sion. 

SHRI IBRAHIM SULAIMAN SAlT: We 
must hava Junch hour to go for Namaaz. 

MR. DEPUTY -SPEAKER: We will have 
lunch hour. 

AN HON. MEMBER:At what time voting 
will take place? 

f 

MR. DEPUTY SPEAKER: It will be 
around 5 O'clock. Motion moved: 

. 
"That the House do now'adjourn", 

Now~ Shri M.J. Akbar. 

SHRI M.J. AKBAR (Ktshanganj,): Mr. 
Deputy~Speaker, the mo~ion on which I rise 
to take part today in my view is a very simple 
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one-whathar India shall be a nation-Stata 
or municipality; whether the foreign policy of 
the nation shall be guided by independent 
morality or by somebody else; whetner India 
shall be a municipality which runs at the 
behest of foreign powers, particularly those 
powers which have controlled us in the past 
which had subjugated us to the colonialism 
which we thought left us on 15th August, 
1947. 

Sir, we are today also discussing this 
issue when we have heard this morning 
nows that President Gorbachev and Presi-
dent Saddam Hussein have agreed on a 
particular peace policy. It is a a-point peace 
policy, whlch I think, all of us in the House, 
readily welcome it. All of us in the House 
wouJd, in fact, only regret that it did not come 
sooner. But the reasons why ,t did not come 
earli9r, have been briefly hinted by my col-
league, Shri A.K. Roy when he said that the 
Socialist world to an extent has abdicated its 
responsibility. But for me, the sadness is not 
whether the Soviet Union has abdicated the 
responsibility or the Socialist world has 
abdacated the responsibility. What I feet sad 
about It is. to a large extent. I think, we have 
also abdicated our responsibility in respond-
ing to a very serious situation in the GuH. 

Today we hear of the Soviet Peace 
policy. I know on the date of war began, 
Prostdent Gorbachev sent the message to 
the Government of India saying that India 
and Soviet Union should have regular, per-
haps even daily discussion. on how to bring 
about peaco. If the Soviet initiativ •• 
Gorbachev initiative had been. followed 
through with the kind of promptitude-l think 
only belatedly we have responded now-
today we would have Indo-Soviet peace 
initlativo rather than merely the Soviet initia· 
tive. That saddens me. 

Ithink, the reason why there is a debate. 

anguish today is partly to what we have done 
with the popular response. popular anger, 88 
we seemed to shift from the distlctive deep 
ldaologicalcommitmanttoourpopularvalue. 
in a 88nS8, a shift from ideology of this nation 
called India. Polices, particularly foreign 
policies are not made by Budgets alone. 
Government of India cannot be an accoun-
tant manipulating profit and loss which is a 
very illusory artthmetic in any case. Policy, 
particularly foreign policy, if itdoes not evolve 
out of ideology, it leads to confusion and to 
betrayal. If we need any example of this, 
then we have to look no farther than at our 
neighbour, Pakistan. If you look at the history 
of the last 40 years, almost consistently 
Pakistan'S policy has been completely at 
variance with the decbred wishes of Its 
people. Mr. Nawaz Sheriff, being agood littlo 
tail of Mr. Rambo Bush, sent 10,000 soldler!=, 
towards the Gulf and today he does not know 
how to get out of that muddle becduse the 
people of Pakistan have rasen virtually 
unanimously, I can say. H Mr. Nawaz Shellff 
goes and checks the opinion of the poopie, 
he will realise what they wit! do to him 

Pakistan is built on false ideologitls. 
Therefore, if its Govemment bows to th. ,! 
false ideology and lakes up essentially f~11~,a 
policy, there is not V9ry much WQ can r:.,;:,.y 

That is expect~d. If we do that, then we af e 
betraying somethinn very doep and funda· 
mental to our vory oxistence. 

I believe that the shift, the abdication of 
our foreign policy commitments began a 
long time ago, at least a year ago. I hope that 
Mr. Gujral will reciprocate the affection that I 
have for him. But I cannot have said that the 
refuelling issue which we are debating today 
is not something that was done in isolation. 
The refuelling decision was preCGdad by t 
something even worse, by a larger and a 
bigger sell-out of the Indian interests and 
that •• 11 out took ptace in August and thnt 
•• If.OUI took place in September and that 
seUout took place by the V.P. Singh Govorn-
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ment when it, by an unprecedented deci- America declared its intentions. America
sion, allowed the use of air corridor for US had openly and publicly over and over aqain
military planes, declared its intentions about what it was

going to do in the Gulf. There is one thing
about the Americans. This is the difference
between the Americans and the British. The
British put it in a more sophisticated way. Let
us at least thank the Americans for this
much, that they say everything they want to
say quite bluntly. If they want President
Sadam Hussein dead, then the President of
America publicly says "I want him
dead."( Interruptions)

•

\".
A lot of dust is being sought to be thrown

upon this whole issue of refuelling. People
who have a great deal to hide are trying to
mislead the nation. One of the ways in which
they are trying to mislead the nation is by
saying "Oh! there is nothing wrong. This
refuelling, this and that, this has been going
on for the last 40 years.

SHRI TARIT BARAN TOPDAR
(Barrackpore): Are you referring to your own
party?

SHRI M.J. AKBAR: No. I am not refer-
ring to my own Party. I am referring to your
particular politics on this issue. I have abso-
lutely no hesitation in saying that foreign
policy in this country was run by certain
consensus. Within that consensus, bilateral
relat ions between friendly nations of refuelling
was allowed. That refuelling was allowed in
peace time. There is nothing wrong with it.
We still insist there is absolutely nothing
wrong with refuelling our planes. I do not
know the details of it. But I am absolutely
sure that our military aircraft mush have
taken fuel from countries either hostile,
friendly, in between or wherever, in the past.
Refueling is always done. But, there is a
fundamental and a very formidable differ-
ence between refuelling in peace time and
refuelling on support basis during war time.

The situation that arose in the Gulf did
not arise and did not begin on 17th January.
On 17th January, something called Opera-
tion desert storm began. Before Operation

,_ desert storm, there was something Opera-
tion desert shield. In case you do not know
about it, I would only advise you to check up
with Mr. Gujral and with Prof. Madhu
Dandavate. They will tell you ali about desert
shield.

SHRIINDRAJIT GUPTA (Midnapore):
What were you doing. (Interruptions)

SHRI M.J.. AKBAR: When tho crisis in
the Gulf beg August, in this House IW3c'

sitting there, Prof. Madhu Dandev ..~le i1n<i
Shri Gujral wem sitting here. At that 'Imo Wq

were all seized of that issue. (Int(!rr(/pt,or;~~)

[ Translation]

SHRI YAMUNA PRASAD SflASTRI
- (Rewa): At that time only the .ioint of issuln9
economic sanctions was ui.der consider-
ation. When the question eo! re uelling their
A.F. planes was taken up ....

[English]

MA. DEPUTY SPEAKER: Mr. Shastri,
you can make your speech later on.

[ Translation]

SHRI YAMUNA PRI\SI\D SHASTRI: It
is not proper to make such wrong statements
here. he should not level such type of chargos
here.

MR. DEPUTY SPEAf(ER. Y'_"I r.(ln
speak latter on.

SHRI M.J. AK8AR: Ploase do not be
afraid of the truth. Truth is a very gm"t thing.
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More such things will come to fore. You 
cannot escape it. 

SHRI YAMUNA PRASAD SHASTRI: 
The Janata Dal and the people all over the 
country condemned the question of refuelling 
A.F. planes of the V.S.A. Only the Congress 
(I) is supporting this mOVe. This action on the 
part of the Government has tarnished the 
image of the Government. 

MR. DEPUTY SPEAKER: Shastriji, if 
you want to make a speech, I will give you 
time. 

[English] 

Don't disturb. 

SHRI M.J. AKBAR: At that time, we 
were in the House. We were all seized of the 
Gulf issue for very immediate reasons apart 
from the reasons of foreign policy. When 
there was a difficult situation, our people in 
the Gulf wanted to come back and so on and 
so forth. I do remember Sitting there, hearing 
the Foreign Minister of Shri V.P. Singh who 
stood up and said certain things. 

SHRI IBRAHIM SULAIMAN SAlT: Sir, 
let us adjourn for Lunch. 

MR. DEPUTY-SPEAKER: Let him fin-
ish his speech and then we will adjourn. 

SHRI INDRAJIT GUPTA (Midnapore): 
He will not finish now. 

MR. DEPUTY-SPEAKER: Mr. Akbar, 
will you continue after lunch? 

SHRI M.J. AKBAR: Yes. 

MR. DEPUTY SPEAKER: All right. The 

House stands adjourned for Lunch to meet 
at 2 p.m. 

13.02 hrs. 

The Lok Sabha then adjourned for Lunch 
till Fourteen of the Clock 

The Lok Sabha re-assembled after Lunch 
at Five minutes past Fourteen of the Clock 

[MR. DEPUTY SPEAKER in the Chai~ 

[English] 

DR. THAMBI DURAl (Karur): Sir, I want 
a clarification from the Chair. So many 
speculations are going on regarding the time 
factor as to whether the voting is going to 
take place at 4 p.m. 4.30 p.m. or 5.30 p.m. 
because today the Private Members' Busi-
ness IS going to be there at 3.30 p.m. I would 
like to know whether you are going to extend 
this debate till 4 O'clock or 4.30 p.m. and 
carryon with the Private Members' Business 
in the remaining time. Otherwise are you 
going to take up the Private members' Busi-
ness at 3.30 p.m, finish it and then resume 
the debate on the adjournment motion? 

MR. DEPUTY SPEAKER: I have al-
ready made a statement in the House that 
the Private Members' Business will be taken 
up after the adjournment motion is disposed 
of. I have said that between 4 p.m. and 5 p.m. 
Members should be here for reply also. 

DR. THAMBI DURAl: When the voting 
IS taken up we have to be here. That is why 
I raised this point. 

MR. DEPUTY SPEAKER: Shri M.J .. 
Akbnr to continue his speech. 
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, 14.06 hr •. 

MOTION FOR ADJOURNMENT 

Failure of Government to take timely 
decision about stoppage of refuelling of 

u.s. Planes and proper Initiatives In 
regard to Gulf War Compatible with the 

Pronounced National Foreign Policy 

[English] 

SHRI M.J. AKBAR (Kishanganj): Sir, I 
would like to pick up from where I stopped 
and that is in the origin of the whole refuelling 
controversy. Once again I repeat that an 
unnecessary amount of dust and confusion 
is being created. We repeat that there is 
nothing wrong in refuelling as long as it is 
peace time. The issue before us, is what is 
the purpose of refuelling, what is the purpose 
of the permission that was sought by the 
America as it was granted by them. I want to 
revive the memory of this House that there is 
now today-in February-a feeling that the 
war has started only on the 17th January or 
that the situation in the Gulf started post 
United Nations Security Council Resolution. 
It must be remembered that the situation in 
the Gulf began to deteriorate and turned into 
a war situation as early as August last year 
I quote from a caption in Life magazine-and 
I seek your permission to quote it-in order 
to give the background of what exactly was 
the situation. 

SHRI MALLIKARJUN (Mahbubnagar): 
There is no Defence Minister present here 
Sir. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA-

• MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): I am present here 
Sir. (Interruptions) 

SHRI M.J. AKBAR: I think these facts 
are extremely relevant to our understanding 

of what the situation was in August. Not 
since D-day World War-II has the United 
States moved its military so swiftly and so 
decisively within days of Iraq's August 2 
lightening attack on the oil rich Kuwait. 
American men, women and material were 
poured into the inhospitable Saudi Arabia's 
desert at a rate of one plane load every 
seven minutes. I repeat. one plane load 
every seven minutes. forming a crescent 
shaped bulwark against the aggression. By 
the end of November, US military capability 
of Saudi Arabia had grown from two Gener-
als armed with a single pocket knife-I trust 
there is an element of journalistic exaggera-
tion here; but I can convey what I am saying-
to a quarter million soldiers and reservists 
equipped with one hundred tanks, fifteen 
hundred planes and fifty warships. 

About the Operation Desert Shield-I 
repeat that Operation Desert Shield is the 
father of the Operation Desert Storm 

[ Translation] 

SHRI SHOPAT SINGH MAKKASAR: 
You start from 15th January. 

[English] 

SHRI M.J. AKBAR: The combat situa-
tion started when the American military build 
up started in August. At that time the House 
was in session. We were then very much 
agitated about the situation because of the 
refugees problem and all sections of the 
House were also agitated. 

Mr. Gujral is here now, I remember, one 
sentence was etched deeply in my mind 
when talking about it, maybe it came out 
inadvertently I when he said that how can I 
talk to Saddam Hussain, we have no policy. 
I repeat, it is not true that there was no policy. 
There was a policy except that it was a secret 
policy. There was a policy except that it was 
a secret deal. It was in August that the 
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Americans asked for an air corridor, for a 
$pacQ in order to build its military build-up 
that we have just heard about-a planeload 
every seven minutes. These planes were 
coming from all directions of the world. in-
cluding the bases in Manila and I understand 
from Thailand also. At this moment, I may 
add that we must know the technicality of the 
refuelling in the past. Refuelling in peace-
time has been acceptable to everybody and 
there is no debate about that. Even then, 
refuelling has been given, I think. on a flight 
to flight basis. For the first time in August, an 
omnibus permission was given to the air-
corridor and I would say that. that IS even 
moredangerous because those planes were, 
not halting. When a plane halts, in our coun· 
try, we have our sovereign right to examine 
those planes and see whether they are car-
rymg the things Inside, which they have 
allegedly said that they are carrying such 
and such things. That free air-corridor was 
an open sanction to the American build-up. 
I would also say firmly that Parliament was in 
Session and the Gov~rnment of the day. 
despite the fact that diSCUSSIons regarding 
Gulf came up day-atter-day, did not take this 
House tnt a confidence about its secret deal. 
The question is. why did it not take the House 
into confidence. if it was not guilty? If it was 
not gUilty, if it was firm about its oecision, if it 
did not have any reservation about it, it 
should have come and said, "We have al-
lowed thiS; this is the secret deal which has 
come about; and this is the deal which we 
have made In the interest of India's policy or 
nat,onallnterest or what~v'&r you may call it. 

Why did they not come and tell this 
House? It IS because of the gUilt: becausE' 
they wanted to hide: be(;alJsa H1ey know and 
I can say thi~ that the Co~~munist fnends 
would not hn\le/~IJPpor1ed thrs policy. I am 
right about that. (/ntfHruplions) 

SHRI INDRAJIT GUPTA (Midnapore): 

why are you raising it only now? What were 
you doing all the time? (Interruptions) 

SHRI M. J. AKBAR: Because we did not 
know; because it was secret. (/nte"uptions) 
Sir, the August decision was (a) secret deci-
sion; the country was not told about it by the 
last Government. I believe that certainly more 
than a hundred planes used the air-corridor. 
I raised this outside Parliament. It was not a 
peace-time; it was a combat situation. (In-
terruptions) H you still think that it was not a 
combat situation. I cannot help it But, it was 
a combat situation; it was a war situation is 
was a situation when the Americans ware 
building up the military strength. And you 
allowed the air .. corridor then. When' raise it 
first, outside the House. immediately on be-
half of Janata Oa1, there were immediate 
denials. My good friend, Shri Satya Pal Malik 
said, 

[ Translation] 

A very ridiculous thing. 

[English} 

Shri Gujral also said effectIvely and 
denied it it was broadcast all over. I would 
like to ask this and this is a very good point 
to clarify. Shri Gujral is sitting here. 

SHRI I. K GUJRAL (Jallandhar): I will 
speak afterwards. 

SHRI M. J. AKBAR: May I knowwhether 
air-corridor was allowed in August/Septem-
ber or not. ·Yes', or 'no' will clarify the posi-
tion. (Interruptions) 

SHRI NIRMAL KANTI CHATIERJEE 
(Damdum): You talk about refuelling. (In-
terruptions) 

SHRI M. J. AKBAR: Refuelling is the 
child of atr .. corridor. The genesis. the father 
of the decision lies in air-corrkJor given and 
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It there was sub-services, that sub .. servianca 
took place in the Government of Shri V. P. 
Singh and Shri Gujral. This ia an opportunity 
and 'y •• ' or 'no' would clarify the position. I 
ask them. (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Why don't you give your views on 
the prasent situation? 

( Intenvptions) 

PROF. MADHU DANDAVATE 
(Rajap'Jr): You put some questions to the 
present Government also. (Interruptions) 

SHRI M. J. AKBAR· Sir. 1 am seeking an 
answer from the. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Akb3r. 
answers will not be given like this; he will 
reply when he spaaks~ you may con1inue 
now {Intllnuptions) 

SHRI M. J, AKBAR: He is not replying. 
It is very sad that he JS not replying ... 

MR. OEPUTY SPEAKER; No, it should 
not bo so. 

[English) 

SHRI M. J. AKBAR: SIf. I am stiU waiting 
because the country must know. 

( InterruptIons) 

PROF. MADHU DANDAVATE: He will 
put the records straight. You put some QUQS" 
tions to the present Government. (interrup· 
tions) 

MR. DEPUTY SPEAKER: Mr Akbar_ 
you may continua now. 

SHRI M. J. AKBAR: Sir. I suppose that 

silence would imply oonaent. (Interruptions) 
I would now like to tum to the reason why 
refuelling was stopped. Our party has made 
its position claar on the subject. From the 
moment the news broke out, we have Deen 
against refuelling. W. have conveyed out 
views to the Government. Very catego .. '· 
cally. our leader, the Congress President. 
has written to the Prime Minister. After as 
exchange of views, refuelling has been 
stopped. Wear.relievad. (Interruptions) We 
raised the voice first. The moment The TImes 
of India published the news in the morning, 
my colleague Shri V. N. Gadgil from the 
AleC office denounced it by 4 O'clock at the 
first briefing. 

{ T rans/ation) 

They have been a little bit late In t"e 
matter. 

{English] 

PROF. MADHU DANOAVATE: I thinkf 
your statement came before refuelling. 

SHRI M. J. AKBAR: Sir. it is not a 
SUbstitute for an answer We shall await Mr, 
GUlraf's answer when the time comes. (In· 
tsrruptions) Sjr. the Prime Minister said that 
he would listen to public opinion. He dfd not 
want the country divided on ths issue, (In .. 
tel1'U(Jtions) 

SHRJAN.L BASU (Arambagh):Whydid 
you not take 8."Y CGgnISaf)C8 01 Jhe fe'fuoJ'~ng 
issue? (Jnterruptions) 

SHRI M. J. AKBAR. I am altaed 1hat tho 
fiends of Shri V. P Singh ate a 1Jl1;" mOho 
loya] than the Rilla !lnl,fdTIJ'PIJtJ.rlS:) J woukt 
like to draw the aUant~ to ~ S.,a ~h;C'}~, t 
think. is very Important 10 our country. 1 .... (. 
has been an ""ort an rn., eountlY l() by and 
label the reaCljM snto • COR"IMUttal 'pr~'n\. 

Some parties have sought 10 CIt) that. Ottt o. 
the happlQSt facts of tt»& who" cri ...... 1t m .. \)' 
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be a little subsidiary-is the fact that the coun-
try has reacted not in the least of Hindu-
Muslim problems. The country has reacted 
asacoumry. The country has reacted without 
falling ioto the trap of any fundamentalists 
whether it was Shri Ashok Singhal or whether 
it was Shah; Imam. One of the most hearten-
ing things that lfind in the response is not just 
this but in this silence of those particularly 
among our Muslim community who make 
them-selves self-appointed guardians of so-
caned Muslim interests. I mentioned Shahi 
Imam by name. Shah; Imam is dear friend. 
His men have been made MPs. He has been 
awarded status and so on by the last Gov-
emment. 

[ Translation] 

Today, there were Friday prayers and 
he did not raise his voice in today's congre-
gation. When it comes to the real issues, 
when it comes to people's issues, these 
fundamentalists do not represent anything 
but their own interests and their interests 
have b&en purchased by Government, have 
been purchased by vested interests inSIde 
and outside. 

[ Translation] 

Today Shri Imam is silent, because he 
has been purchased. 

[English) 

They have been bou~hl either by dol-
lars or petro-doOars. 'do not know but they 
have been bought. (Interruptions) I hope you 
will send some measure of desperation in 
the irrelevance of the comments. (Interrup-
tions) 

Sir, returning to the specifics of the Guff 
situation, we woutd again tike to ctarify that 
we are not and we cannot be for the usurpa-

tion of any country by another country. When 
Iraq invaded Kuwait, which was an inde-
pendent country and a Mamberof the United 
Nations, we have made it clear that we 
cannot support the invasion. From the very 
beginning, our point is claar. Our point is, 
whetherthe Resolution of the United Nations 
IS asking for vElcation of Kuwait by Iraq or 
whether it has been usurped by a larger fact. 
that Is, the USA military aid, this in fact far 
exceeds the jurisdiction and the mandate of 
the United Nations Security Council Reso-
lution 678. We believe that the American led 
alliance, in particular, exceeded the mandate 
of the United Nations Security Council 
Resolution. And when peace is still very 
much an option, this is now no longer, I may 
say, a commentary. It is now, after the tran-
script of the talks between De Caullar and 
Saddam Hussein has been released, that 
we still have an opportunity. when the 
American led alliance launched into a mur-
derous and even barbaric assault on Iraq 
Sir, I do not want to take much time by going 
into the details of the UN Security Council's 
Resolution and their consequences. I am 
sure other speakers will discuss it in more 
detail. But I want to end on two points. 

MR. DEPUTY SPEAKER: Please try to 
complete. Time is short. 

SHRI M. J. AKBAR: I would like to say 
one thing and I cannot help saying it. I am 
extremely impressed and amused by the 
dedication with which the United Nations 
has sought to impose the United Nations 
Security Council's Resolution as if they have 
never been in the history of United Nations 
Security Council's Resolutions before. Leave 
aside South Africa. Ware were their great 
troops? Sir, the palestinian issue is there 
with us. Its linkage with the whole situation in 
the Middle East is quite obvious. Those who 
deny that linkage, I think, are doing injustice I 
to the Palestinian cause. 

To sum up, I would like to and with what 
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might be called the origin of Indian foreign SHRt M. J. AKBAR: I would just like to 
policy. I think it is not widely appreciated that end up with one sentence. When Shr; 
India's foraign policy, in fact, is a little older Jawaharlal Nehru was summing up his visit, 
than even India's freedom. In 1948, when he spoke on this issue and said that Ameri-
Jawaharlal Nehru became what could be the cans expected something I nore than grati-
equivalent ofthe Prime Minister but not quite tude and that more he could not supply. I 
so, he took the Foreign Relations portfolio think this is extremely relevant and extremely 
with him and even before freedom, he char- important as we continueto charterthe course 
tered the cause for India's foreign policy. of our national and international policy. 
One of his very first speech that he made 
after joining the interim Government in 1946 
was his speech on foreign policy. It was 
made in September 1946. ......... (Interrup-
tions) ...... 8ir, the Asian Relations Confer-
ence was a landmark .... 

MR. DEPUTY SPEAKER: Mr. Akbar, 
you have taken more than half an-hour. 
Please try to complete. 

SHRI M. J. AKBAR: I will just end by two 
quotations which I hope are relevant on 23rd 
march. 1947. he said: 

"For too long, we, of Asia, have been 
petitioners in Western Courts and 
Chancelleries. That story must now 
belong to the past. We propose to stand 
on our own feet and cooperate with all 
others who are prepared to cooperate 
with us. We do not intend to be the 
plaything of others." 

On hisvery first visittothe United States. 
Shri JawaharJal Nehru, in fact, showed that 
he how to implement what he said. At that 
time there was a very serious food crisis. And 
America was awash with food and there was 
a lot of pressure from the Government and 
from the bureaucrats that Shri Jawaharlal 
Ne.hru went and asked for it. There are very 
interesting stories about it how Shri 
Jawaharlal Nehru reacted to 
this ....... (Inter ruptions} 

MR. DEPUTY SPEAKER: Please con-
clude now. 

I thank you, Sir, for having given me the 
opportunity to speak on this. 

PROF. MADHU DANDAVATE:: You 
have forgotten to tell the House whether you 
support the Adjournment Motion or oppose 
it. 

SHRI M. J. AKBAR: You shall know a 
little more after Shri Gujral's clarifications. 

MR. DEPUTY SPEAKER; Shri Jaswant It 

Singh. 

SHRI JASWANT SINGH (Jodhpur): I 
request you to permit Shri Gujral to speak 
first. I would be obliged if you permit me to 
speak soon after that, becausethat would be 
more relevant. 

MR. DEPUTY-SPEAKER: All right. 

SHRI INDRAJIT GUPTA: Shr; Akbar 
had said that he would reply to me questio" 
at the end, namely why they are supporting 
the Government, which he says, has abdi-
cated its responsibility ........ ( Interruptions) 

MR. DEPUTY-SPEAKER: He will reply 
to your question outside the House. 

SHR' SOMNATH CHATIERJEE: He 
will tell that after he heard Shri 
Gujral.. .... (Interruptions) 

SHRI M. J. AKBAR: The Prime Minister 
was here when I was making the point re-
garding refuelling of USA planes. After our 



491 Motion for AdjournmlNlt 
F.nu,. of Gow. to 'skll 

FEBRUARY 22, 1991 tlm.~ d9Clsion about 482 
stoppag. of refuelling of U. S. Plan .. 

[Sh. M.J. Akbar) 

discus.'ons, the r.fuelling 
.topped ...•.... (lnl.rruptlons) 

was 

MR. OEPUTY ·SPEAKER: I am not go-
ing to allow this question answer. 

Shri Gujr.l. 

SHRI I. K. GWRAL (JaUandhar): Mr. 
Deputy-Speaker. Sir. it is not very pleasant 
for me to speak on an Adjournment Motion 
on a vital issue like the Gulf because I feel 
that foreign poJicy is one auch sphere where 
we have over the years built a national 
consensus.. It wold have been more pleasant 
for me to talk about the Gulf crisis as such, to 
talk about the new scene that is emerging. to 
talk about the new scenario that is coming up 
and then try to 888 if India unitedly can 
respond to the situation or not. 

Our foreign poIjcy was not made yester-
day, nor was it made day before yesterday, 
nor was it made by those who preceded us 
in the Government. The principlas of India's 
foreign poticy. one could say with pride, were 
spelt by the freedom struggle and one could 
say with equal satisfaction that after freedom, 
Nehru worked out its details and placed it on 
a firm ground. Very often in this Hose and 
outside. we have discussadthosa postulates. 
Very often here. we have tried to remind 
ourselves of the famous speech of Nehru 
after freedom wherein he said that IndIa 
woke up as a nation when the whole world 
was sleeping on that particular night. I say 
with concern that today what we witness is 
that Government of India is sleeping. when 
the whole world is awake. This is a sad 
aspect of the s~uation that we have come 10. 

It is important for us to knowthat theafore 
of events is close to us. The Gulf is not far 
away from us, that anything happening in the 
Gulf not aUect us. But for several reasons 
and and several counts, one couid say thal 

whatever happens there, ultimately affectl 
us. Ther. is a long history of It. It happened 
in the days when the colonizers were coming 
via that side. W. also can recall what effect 
the Gulf region had on us then. W. have 
close relations with people who live in that 
ares, Cultural relations. ralationa of religion. 
relations of common bonds, relationa of 
should History of colonial erasa and r.la· 
tiona forged during our freedom struggl ••• 
Therefor., whatever happens there ultimately 
affeds us and vice versa. 

This mini-would war which was un-
leashed a month ago shattered many dreams.. 
One of the shattered dreams pertainedtothQ 
new situation that emerging at the end 01 the 
Could War We were hopping and expecting 
that thIS new epoch would be an period d 
cooperation. where in lssu8swouJdbasettted 
by discnsmn and mytua~ cooperation. But 
unfortunately. the war which was unJ.uhed 
has shattered such dreams. 

Here. on one point I agree with Mr 
Akbar. The war was neither sanctioned by 
the United Nations. nor was it ever fought 
under the auspices of the United Nations. 
The Secretary General of the United NattOns 
is on record. having said so. I feel that 
unfortunately in the sweep of events and 
also because of the barrage of propaganda 
of disinformation, war was not be avoided. 

We feet that there were four occasions 
at least when the war could have been a 
verted. 

The war could have been avoided when 
the Gulf Countries met in Riyadh soon after 
2nd of August. There was every prospect 
and there is enough evidence available that 
Mr. Saddam Hussain was not only willing to 
withdraw but had actually started withdraw· 
ing. But this may not be the occasion for me 
to ten you in detatl what I was told buy the 
King of Jordan himself. who confirmed to me 
that but for strident attitude taken by a par· 
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tieular power that was extremely keen on 
war, the war would have been avoided. 

The war could have been evaded sec· 
and time too during the Cairo meeting of the 
Arab nations. Ther. also it was possible, the 
discussions could have been led in that way. 
But again, the way the President of Egypt 
conducted the meeting all such possibilities 
were neutralised. That was about the 12th of 
August; At that time as I have said it was 
possible to avoid war. 

It was again possible in January itself 
when the United Nations Secretary General 
went to Baghdad and had meetings with 
both the Foreign Minister and Saddam 
Hussain. I do not know why his report was 
not made public then. This report claarJy 
states that Saddam Hussain was willing to 
listen. And that was my impression also. 
when I met Saddam Hussain in August as 
well, I did not think that Saddam Hussain 
was inflexible. All those who now projed that 
war was foreseeable all that time live in a 
world, that is far away from reality. All of 
those who were dealing with diplomacy at 
one level or the other were not only hoping 
but also believing that war could be avoided 
and the lingering problem could be sorted 
out peacefully. Now wa saan that it is the 
peaceful citizens who have suffered and are 
in the midst of misery. 

Say thing this, I do not mean that in any 
way India at any stage condoned the occu-
pation of Kuwait by Iraq. We were in step with 
the rest of the world Very frequently in this 
House, I had myself presented and enunci-
ated details of other policies as the Gulf 
Crisis was developed. 

I had stated that our policy was three-
pronged rather four-pronged. One we were 
againsttheoccupationof Kuwait. We wanted 
Kuwait to be evacuated. We were keen that 
this probl&m should. be sorted over peace. 

fully. That is why, even while voting in the 
United Nations every time we said it. 

Last time when I addressed the United 
Nations at the and of September. I Insisted 
on it. I said that the problem could be and 
should be sorted out peacefully. The third 
aspect that persistently emphasised was 
that if should be possible to wort< out a 
solution of entire problem of West Asia. This 
is the three-pronged policy. 

Then there was a fourth dimension of it. 
That dimension was very ctose to our JHsts, 
it was the fate and lot of our fellow citizens 
living in Kuwait and in Iraq. 

My hone friend Shri M. J4 Akbar whom i 
reapect a great deal knows it. Very often, J 
had talked to him about it those days. He 
would also kindly recall thai while I am a very 
humble person who went to these countries, 
to Baghdad and to Kuwait on my return. I was 
done a unique honour in this House and in 
the Rajya Sabha by aU aides of the Houses 
have applauded the pursuit of my foreign 
policy at that time. It might not suit Mr. Akbar 
now to remember it. h might not suit Mr. 
Akbar's party to think that anybody elS8 can 
also under~tand the policies of foreign af-
fairs apart from those who are his patrons 
and chiefs. There are also people who have 
dedic&tion to the foreign policy. There are 
some people who have spent a life time 
studying foreign policies. There are also 
people like me who may be humble who may 
not have been born in a particular family 
they also have tried to understand Nehn G '" 

heritage. Nehru·s heritage is not maarl t~r 
onefamily norforone party and therefore tht.-
policy that we pursued was consistent with 
that legacy. Mr. Akbar has been very keen to 
know about all these things. I have a great 
respect for him because he IS an inteUectual 
but unfortunately his political qualities are 
somewhat different. Therefore, unfortunately 
I would say.~ when he mixes his fad. he doel 
not want to stick 10 truth because truth is a 
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see that, our anti-warism does not mean
anti-Americanism. We were not anti-America
and we are not anti-America, even today.
We were anti-war then and we are anti-war
even today and will be so tomorrow. That
has been a good policy that Iwant to pursue.
It was not in August... ..... (lnterruptions)
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calamity in the policies that his party pre-
sents.

Shrimati Indira Gandhi-with whom I had
the privilege of working as a junior Minister-
was a very remarkable lady in may ways.
She gave all her time and attention to the
foreiqn affairs. She has added some new
dimensions to it and one such dimension
was to try to improve relations with China.
She also tried to improve relations with

.••.America. She also tried to improve relations
with all those countries which were not on
our side in the part and I must say, to a large
extent, she succeeded. Her policies also
initiated some processes. One of the deci-
sions that she took to let alien ships and
aeroplanes pass across the skies and the
seas. They were also provided facilities rest,
recreation and re-fuelling. This was done in
80s. Mr. Akbar's Leader pursued same poli-
cies. I agree with those policies as well.

I did not agree with the polices of his
Leader regarding neighbours. It was in the
neighbourhood, that much harm was done.
It in this are a thatwetried to apply correctives.
Now, much is being talked about the over-
flying. Mr. Akbar might have known that
August itself that was coming. I was trying
upto the last moment to see that War was
averted. That was also effort of the United
Nations, I went to all corners of the world,
everywhere in that pursuit. We activated the
in several ways. We went to the United
;\ati-.,ns. I went to Moscow and to various
countries of 'Europe and elsewhere in quest
,or only one objective and that was to keep
war at bay. Therefore, when you view a
policy of the over-flying or anything else we
did not assume that war was inevitable,
therefore, we took all steps in this direction,
May I tell you one thing more? He is very
keen to hear my views that continuity or the
foreign policy being a major asset of India's
diplomacy, We were all the time also keen to

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): Mr. Dep'uty
Speaker, Sir, I agree with my hon. friend Mr.
Gujral that India's foreign policy has been on
the basis of national consensus. I shallliketo
say that we do not rake up the past because
it will give a very bad name to this
country.t Interruptions)

DR. BIPLAB DASGUPTA (Calcutta
South): You had also done it.

SHRI CHANDRA SHEKHAR: Every-
body is doing. All right, if one has one it, the
others should not follow it. I think we should
restrain somewhere. Criticise' the present
Governmentas much as you like; but why do
you go into the past? Otherwise, it will not
present a very happy picture. This much I
can say, (Interruptions)

SHRI M. J. AKBAR: The reply has come.
How does this allowing of the military planes
help the cause of peace, is something that I
cannot understand. (Interruptions)

PROF. MADHU DANDAVATE: Sir: I am
very sorry that when our friend Mr. Akbar
was referring to the past and--according to
us he was making some distortions-the
Prime Minister did not get up and give the
advice to Mr. Akbar; the advice is coming
only when Mr. Gujral is trying to remove the
misunderstanding. And I am sure Mr. Gujral
will say nothing that will actually harm the
past. On the contrary, we will draw upon the
glorious past, for a glorious future. (Inter-
ruptions) I said, 'according to us'.

SHRI M. J. AKBAR: I stand by that,
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because Mr. Gujral has just confirmed that 
he allowed air flights. He also said he did not 
believe in anti-Americanism. He said so. 
He allowed air flights, because he did not 
believe in anti·Amricanism. He said that al-
lowing them, according to him, helped the 
cause of peace; and he was trying to bring 
peace to the Middle East and the Gulf by 
allowing American military planes and air 
corridor. He said it just now. I would like 
some comments from my friend. I would like 
to have some comments. How long are you 
going to defend it? How long can he go on 
defending this? I would like him to comment 
on this policy: How long can he carry on this 
Policy of pro-Americanism? He has admit-
ted it on the ftoor of the House. Let him 
answer. (Interruptions) 

MR. DEPUTY SPEAKER: The time is 
very very short. Please help us, because if 
there is cross talk going on, it will be very 
difficult. The present subject is also very big. 
To the extent is is necessary, you can refer 
to the past policy also, and you have to. 
Otherwise, you will be totally without any 
roots; but the time is very limited, and the 
subject is very vast. May I request all of you 
to cooperate? (Interruptions) 

SHRII. K. GUJRAL: Sir, I have a great 
deal of respect for what you have said. 

MR. DEPUTY SPEAKER: I am not pre-
cluding your referring to the past. 

SHRI I. K. GUJRAL: I have great re-
spect to what the Prime Minister has said. 
Particularly because I have great regard for 
the views of Mr. ChandraShekhar, nottoday, 
not yesterday, but all these years. If he says 
that I should not go into the past, I shall 
refrain, except to put the record straight. 
Since Mr. Akbar is very keen to find an talic 
for his own policies, I will only try to correct 
that. Therefore, I am not in any way trying to 
defy what the Prime Minister wants me to do. 

I will definitely talk about the present, but I 
would prefer to go even to the future. 

But so far as over-flights were con-
cerned, one aspect must be kept in mind: 
and that is that overflights did not start In 
India in 1990. They started in 1984, and the 
overflights were going on during all the peace-
times. That was the policy which continued. 
The only regret that I have-and that is what 
I submitted personally to the Prime Minister 
also-relates to my feeling that all policies in 
foreign affairs, in peace time, should be 1 
reviewed when even a war comes. There- it 
fore, when war came, it should have been i 
reviewed. If at all I have a grievance about \. 
refuelling, it is on that account. If Govern-
ment, in its wisdom which they will possibly 
tell us, thought that they were serving India's 
interests by permitting refuelling, I will be 
glad to hear that.vBut so far as we are 
concerned, I can only telly you that a request 
for refuelling came to us also which we 
rejected for reasons that we have already 
given. (Interruptions) 

I 
I have said that, and I resume my own 

trail viz. that the policies we were following 
had four prongs: (1) Kuwait must be evacu-
ated; (2) The issues must be settled peace-
fully; (3) the West Asia crisis must be looked 
into; the occupation of the Arab lands; Golan 
Heights and elsewhere should not be con-
doned either. At the same time, Palestinian 
people's cause must be kept in the fore. 

Fourthly, another policy prong was how 
to get our people out from that difficult area. 
I hope this House will recall and I would like 
again to say with gatitude that the way nearly 
50,000 people came out was something 
which very few countries have achieved. I do 
not want to claim any personal glory for it; It 
was India's effort; it was Indian Government's 
effort it was the effort of those who worked 
for the Government of India that we suc-
ceeded and I thini< in that contoxt India 
should take pride in that. 
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The bombing of Iraq has been going on 
for more than a month now. I will not take 
your time to toll you what havoc at has played. 
Our media has told us how many people 
have died, how many houses have been 
destroyed and how many lives have been 
lost. . 

Unfortunately, from the every begin-
ning, we saw that wheres the United Nations 
was atl the tima were talking in terms of 
evacuation of Kuwait, the United States had 
differer:tt policy objectives, and if you kindly 
recall. President Bush's first speech, after 
the war on January 17, you would see that he 
was changing the war aims and conveyed 
that destruction of Iraqi power had come to 
be a very important part of the American 
Policy. Neither the United Nations nor any of 
the United Nations' resolutions ever endorsed 
I also learnt it during my visit to U. S. Capital. 
But since I need not go in detail, I can only 
say this that we are feeling very much wor-
ried that the war aims should be this chang-
ing. When we talk of refuelling, we have to 
keep this aspect in mind as well. If the Wdr 

objectives were thiS changing, and if t!10 
diplomats in our Ministry has noticed that Hle 
objectives were the destruction of the II Jql 
power then this dimension would acquile far 
mor(~ difficult position II. I would like to sny 
whl.lt some of the Media has said that the 
refuelling facility given because of the IMF 
loun and what not. I do not go with that. I 
hope, when the Pnme Minister or his any 
other Minister replies 1Q the debate. he win 
clarify it. 

When the Amertcans were bombing 
Vietnam and Hon. Mrs. Gandhi knew full well 
the its condemnation could mean a lot. 11 was 
at that lime, you will kindly recall, that we 
were facing a famine and Pl·480 was the 
issue. But MRs. Gandhi took the risk and this 
had brought pride to India. She condemned 
the bombing of Vi91nam and H41noi. thiS is 

thE' tr:1dltion of India's Foreign Policy that we 
have triad to work out. 

Mr. meeting with Saddam Hussein gave 
me an impression. You will kindly recall that 
I mat him twice last year. I had met him in 
June on bilateral visit and again during the 
crisis I met him. If I recall correctly, I think on 
the 20th August or so, about 18 days after 
the crisis began, I had met him. I did not get 
an impression that his stand was inflexible: I 
did not get an impression that given an 
opportunity, issue could not be sorted out 
peacefully and that was why I was trying to 
persuade NAM to take the initiative; it was 
because of thiS that I was trying to approach 
other Powers to persuade them to see that it 
could be sorted out peacefully and effec-
tively. When I went to the United Nations, I 
met the Secretary-General of the United 
Nations also. When I spoke in the United 
Nations, I emphasised the same point again. 
Unfortunately, the powers that were, were 
trying to push things in a different direction. 

I mentioned a while ago about the U.N 
Secretary General's report after meeting 
President Saddam HU!;S~l,n. Why was that 
report not circulated? What was crrculated 
WaS keep to secret. Why was It not made iln 
open document? Why were the vprbatim 
records, of the talks b~twaan the Secretary-
General and Mr. Saddam Hussoln not circu-
lated us U. N. documents? There are some 
questions which still remain unrepJied. 

When the war began, we saw that the 
Government's drift here began. Whereas All 
of us, including Mr. Akbar's party and our· 
selves-we an-demanded straightaway a 
cease-fire, because that again has been a 
tradition of India's foreign policy that when-
ever a war breaks out we try first to have a 
cease-fire and then only think of other things 
but on the 18th the Government of India's 
policy was evacuate Kuwait first and every .. 
thing .Ise would follow. There was a shift on 
the 20th the Government of India,s policy 
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was evacuate Kuwait first and everything 
els8 would follow. There was a shift on the 
20th, again a shift on the 21st. and again 
another shift on the 22nd. and yet again a 
shift when the Foreign Minister went to the 
NAM group meeting in Belgrade. This ere· 
aled different impressions. I am not asking 
them to condemn. nor am I asking them to 
denigrate anybody. But I think this drift has 
done a great deal of harm. H, from the very 
beginning the united voice of India would 
have been in favour of a cease-fire, then 
perhaps the result would have been different. 
The NAM's voice could have be&n different. 
Unfortunately, the NAM,s voice was not heard 
for several reasons. May be for reasons 
historical. The fact is that the NAM powers 
themselves were diVided in the Arab lands 
and due to the fact that all of us were func-
tioning ~pugh the United Nations. I am one 
of thOS~"'O believe firmly and strongly that 
the Not~gned Movement has a great deal 
of raleJ \ 8 and a great deal of force. And I 
think particularly today when there is a great 
pressure coming on all of us, the Non-Aligned 
Movement provides an umbrella for all of us 
to come together. Therefore, nobody should 
be under the impression that becc:luse the 
cold war has ended the role of NAM has 
ended. What is under attack today ,) \~hen 
the NAM was formulated in Mr. Nehru'~ 1ime, 
at that tilT'S our political sovereigntif-':' W(lre 
undQr attack. Nowour economic Sov81(lian-
tias are under attack. And, therefore, only 
collqctively we can sareguard oursolves. 
Otherwise. we see the new scene emerging 
in Europe. We see the new condominiums 
emerging to pressurise us, sometimes in the 
name of Uruguay rounds and sometimes in 
the name of protection and what not. The 
NAM is a protection, a collective protection 
for all of us and therefore I think we must not 
let anybody make us believe that NAM has 
become irrelevant or something that can be 
disposed of. 

Now. 'come to a new situation that is 
em~rging. If the news {Jlven thi~ morning by 

the Radio is correct that the initiative taken 
by the Soviet Union is getting some rssubs 
and there is a Possibility of sorting this out, 
this would be a new situation helpful for us. 

A few days ago Mr. Baker gave a testi· 
many before the Foreign Affairs Committee 
of the Congress of the United States. And he 
tried to spell out his security perceptions for 
the West Asia I hope this House and particu-
larly the Government will read it carefully. 
because it ;s very ominous for us. The way it 
is begin spilt out. it is going to affed our 
security very adversely and this is something 
which we have to sort out. That also spells 
out the possibility of the foreign powers not 
withdrawing from this area. 

This morning I saw in the Times of India 
a statement by the Kuwait Crown Prince in 
which he has said and I quote, ~, 

Uif I believe that tne security of '!"y coun-
try needs to ha""e some troops 110m foreign 
countries , wo'~kt not hesi1ate to use them 
so .. 

Well, frorT'" Kuwaifs point of view, one 
may say it may be right or wrong. From the 
point of view of the region it means that now 
a methodology is being discovered whereby 
1hese for("'Q~, both naval and air may not bQ 
withdrawn. And if they do not withdraw we 
should in that situation particularly. try to 
understand security implications for India, 
should try to work out responses. I hope that 
the Government will try to build up an all 
party consensus on that basis. This adds to 
our anxiety. I think the tima has come when 
India must clearly and categoricafty re-state 
and loudly India's Arab policy. We must re-
state where we stand. We stand for the Arab 
unity. We stand for the sovereignties of those 
nations. We stand for the rights of the Pates-
tinian people. We stand for the evacuation of 
the occupied lands. We atso at the same 
time say that Iraq's state structure. its Army, 
its integritv. its unity must not be disturbed. 
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And I think that is something which we must 
state categorically. We must state categori-
cally also that if any forces are needed to see 
to It that Kuwait is peacefully evacuated then 
these forces should be UN forces and these 
forcQs should not be supplied by one power 
ortheother.lfone supper power stays there, 
then the entire region will see a new situa-
tion. which we cannot possibly tolerate. Also 
we must see to it that no punitive actions are 
taken against Iraq because in the name of 
punitive actions, we have seen as to how the 
countries have been destroyed. We must 
also see to it that the monitoring of the future 
West Asian security is the responsibility of 
the region itself. And if non-regional powers 
are to be invited. then India has an interest. 
India's interest must be safeguarded this 
time not because we want to go in another's 
land. But if any other countries with whom 
our security interests do not coincide are 
brought and sucked into this thing, then India 
has to see to it that the issu')s are settled not 
by outside powers. They are not imposed 
from elsewhere. An b9cunty arrangements 
for the region must be voluntary. They must 
not be imposed from outsidH and they must 
be with him is the region itself, Without any 
exceptions. No country should be kept out. 
Iruq should not be kbpt out of it. Iran should 
not be kept of it. These are the issues which 
are not receiving our attention. 

Much IS being talked about the nuclear 
weapons and the pOisonous gas weapons. 
India has been correctly and. I think. continu-
ously opposing the nuclear weapons. India 
is also opposed to all those weapons who 
have prospects of mass allenat~on. Then, 
when we decide that the Iraq should abstain 
from this. we must ellso look and see that 
Israel does it. If Israels nuclear weaponry is 
kept in tact and that fact remains, that adds 
a new dimension for us. In these issues, I 
think, India can playa role. India should play 
a role. I believe that India has a capacity to 

pray a role on these issues. I think, one thing 
is to be decided. I do not mean any disre-
spect. I hope the decision must be known as 
to who is taking the decision-the Govern-
ment or some extra constitutional authorities 
who would dictate from outside. Those extra 
constitutional authorities should not dictate 
and let the Government function on its own. 
(Interruptions) I am not blaming you. Why 
are you worried? ... (lnterruptions) 

PROF. MADHU DANDAVATE: The 
guilty conscious is always vocal.... (Inter-
ruptions) 

SHRI M. J. AKBAR: In your case, it was 
silent. 

SHRI I. K. GUJRAL: The perception of 
Indian interests should not be viewed in 
terms of petty contracts. The perception of 
the Ihdian interests is far more vital and far 
bigger. We have security interest. We have 
interests for the future of peace in this region 
and those interests have to be safeguarded. 
We must help and assist the Arabs to get out 
of their psychological injurie~ k We must 
help in securing peace in the Arab land and 
we must help in consolidating our relations 
with the Arab world. We must see to it that 
the new economicorderthat we are thinking 
of does not spell doom for any country. The 
Secretary~General of the United Nations is 
on record having said that he could have 
done it. But he did not do it. Therefore, now 
a time has come. We must formally and 
clearly state our policy. I do hope that the 
Government of India will get out of this slum-
ber and will not do what it did in the last one 
month. 

SHRI JASWANT SINGH (Jodhpur): Mr. 
Deputy-Speaker, Sir, I have heard with rapt 
attention the intervention of my friend, the 
former Minister of External Affairs. He at-
tempted ~o correct a wrong that had taken 
place. 
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Sir, I' believe. a much wider subject of 
profound importance to us has unfortunately 
been reduced to an issue of adversarial 
contention of approval or disapproval of cen-
sure of this Government. We sit in Opposi· 
tion to this Government. The leader of my 
Party is the leader of the Opposition. 

15.00 hrs. 

I am, therefore, struck by the sense of 
irony that participants in this governance 
ought to be attempting to censure the Gov· 
ernment.ln effect what has happened is that 
a major international development, a devel-
opment that effects India's economy and 
hence our domestic policy, a development 
which has very close nexus with our national 
security both shan and long·term, has been 
limited in focus. Because we have limited it 
in focus instead of examining the much 
broader convas of our total foreign policy 
perception, then in the context of the Gulf or 
of the conceptualisation of examining and 
re-examining the relevance of that concept, 
we as Parliament will limit ourselves to a 
view of just one aspect and that too not of the 
totality of policy perceptions but merely of 
the conduct of policy in just one regard. 

I had before the beginning of the discus-
sion when the motion for adjournment was 
taken up, suggested to the hon. Speaker that 
instead of taking up this particular subject as 
a motion of adjournment it would be far more 
beneficial if we engage ourselves in an ex-
amination of the totality of the Gulf policy, of 
the totality of the situation as exists in the 
Gulf today. That is why, we cannot go entirely 
or totally with the Mover of this adjournment 
motion or the subsequent hon. Members 

" from the Congress party who have supported 
). this motion for adjournment. 

Since the whole aspect has been fo-
cussed only on the question of refuelling let 
me make it clear where the BJP stands on 
this particular point. But before making it 

clear let me very briefly try to draw the 
attention of this House to what happened ;n 
1962. I then had the honour of wearing the 
uniform. And what happened in 1962 need 
not be recounted lesi. What happened in 
1972 is also relevant. What happened in 
1912 because of the developing relations 
between the People's Republic of China and 
the United States of America and what it 
amounted to us as India also need not be 
recounted. In the contest of 1979-80 Af-
ghanistan, I need not remind this House as 
to what happened thereafter. But f would 
lend support to what my previous speaker 
had said. 

It is in 1984 when the Soviet occupation 
of Afghanistan was still continuing and when 
late Mrs. Gandhi was the Prime Minister, if I 
am not mistaken, in August, 1984 that re-
berthing facility, the facility for refuelling, 
overflight etc. were extended yet again to the 
United States of America. Of course, that 
has been existing on the basis of non align-
ment. But non-alignment, as my previous 
speaker mentioned, cannot be reduced 
merely and blindly to anti-Americanism or 
anti-Sovietism. 

The present phase starts really-and 
there I share the han. Member from 
Kishanganj talking of 2nd of August as the 
decisive date. Though I hold him in very high 
regard and as a personal friend, if 2nd of 
August was the date on which there was 
aggression caused on Kuwait, then 2nd, 3rd 
or 4th of August was also the date when re-
examination or review of the refuelling facili-
ties ought to have taken place. It is all very 
well for my good friend, han. Mr.lnder Gujral 
to say that once hostilities broke out, a re-
view ought to have been conducted on that 
particular facility. I believe tmlt in the situa~ 
tion that emerged"after 2nd dI'August when 
Government knew that refuelling facilities 
existed then such a review must have been 
G;onducted. I wish to put it to you that the one 
overriding impression is that the Central 
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persuasion in whatever we wish to do in 
terms of foreign policy or in examining or re-
examining the conduct of one or another 
Government, must be a rational examina-
tion, clinical and objective, of national inter-
ests, our national interests and only our 
national interests, and those national inter-
ests in a rapidly changing world. In the context 
of changes, n perceptions remain static, 
then we will have to pay a price as a nation. 
that is why in the context of refuelling. BJP 
stated clearly on 19th January and subse-
quently on the 1 st of February in Jalpur that: 

(i) 

(ii) 

(iii) 

(iv) 

Refuelling. berthing. hospitality 
is a routine courtesy shared be-
tween and extended to sover-
eign nations. 

If refuelling was granted to the 
United States of America. that 
was an act in consonance with 
all earlier practices and also an 
extension of India's national In· 

terests. 

India enjoys and benefits from 
sLich reciprocal courtesy from at 
least fifteen countries. Routinely. 
Indian Air Force/Indian Navy has 
an opportunity to berth in various 
countries of the world and IAF 
aircrafts have a facility to refuel 
at least in fifteen other countries 
of the world. 

The first review of this refuelling 
f,3Clllty ought to hdve been made 
by the Gover nment on or soon 
aHa" :?nd of August. 1990. 

We helve further stated, and expliCItly. 
that such ... 1 IOVI~W should have included a 
process of consult~tlons With all political 
IQmk ,,1~,d .lit politIcal pnrtles in P.1rliams·nt. 

BJP has further and explicitly stated 
that it stands for strengthening of U.N. efforts 
in regard to the Gulf conflict. I am somewhat 
intrigued by the intervention of my good 
friend hone Inder Gujral when he was refer-
ring to UNSCR 678. or perhaps ~NSCR 660 
to 678. Of course, the stated war aims of 
United States of America- to which I will 
come in a moment- and the stated Resolu-
tion of the United Nations Security Council 
do not harmonious and I share this percep-
tion. But the entire process of UNSeR 660 to 
678 is, if lam not mistaken, underChapter51 
of the United Nations Charter, and that 
Chapter in relation to Kuwait gives the total-
ity of these Resolutions a much wider cover-
age. So. the BJP has stated clearly that we 
stand for full implementation of all U. N. 
Resolutions tor the entire West ASia. We 
have stated clearly that to this purpose, we 
recommend an early convening of a com-
prehensive conference on West Asia; tha.t 
we beheve and stand for the inalienable 
rights of the Pale$tinian people, just as we 
believe that Israel has Its right too to co-exIst 
In a comity of nations. We have further said 
that we are opposed to the extension of this 
conflict, either geographically or conceptu-
ally. in other dimenSions. whether atomic. 
chemical or biological, whether by Iraq or by 
Vice-President Quayle when he talks of the 
possibility of the use of tactical nuclear 
weapons. The BJP has also explicitly stated 
that we do not subscribe to a division of the 
globe in blocs, either of super power or of just 
one powers. We do not believe or accept 
regional security systems imposed from 
outside, of one or the other variety. That is 
why the BJP stated that we stand for and 
wish to encourage all efforts that are directed 
towards peace. 

All this the BJP has stated clearly and I 
just reiterate. It is necessary for me to make'" 
clear our perception on the strategic under· 
pinnings of this conflict-the respective war 
aims of the two principal combatants. I be· 
lieve, Sir. that the underpinning of this is 
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control over a strategic raw material-oiJ·and 
the control over a strategic raw material, oil, 
is a dasire pursued by not just the United 
Stat8s, but also Iraq. That is the aim. There 
were subsidiary aims and those subsidiary 
aims of Iraq are the hegemony or primacy in 
the Abab world and just as the subsidiary 
war aims stated by President Bush, go to the 
extent of talking of the destruction of Iraq war 
machine, of the industrial capacity of Iraq or 
of Its nuclear capacity. We are unable to 
convince ourselves that these subsidiary 
alms are the aims that were moved in the 
United Nations in the resolutions which it has 
passed, from Resolutions 660 to 678. Dlit 
before I come to the specifics of what ought 
to be done now, I do wish to share with you, 
Sir, and this House, and take a minute to say 
what ought to have been or what are our 
national Interests, hence aims. in the context 
of this present conflict. I believe, Sir, that In 
tha debate that has taken place, in the often . 
stated protest that we saw of the Congress 
Party on this Limited aspect of refuelling, 
what have gone as a casualty and what have 
been put aside are national interests and 
national aims. I would like to very briefly state 
about this. We must primarily protect and 
preserve Indian economic interests flowing 
from the Gulf War. Secondly, we must try 
and ensure the presence of our voice as a 
nation in the Gulf. Thirdly, we must shield 
against adverse impact on our national .... 
curity during the continuation of this conflict 
and aftar this conflict. Fourthly, we must, at 
all costs. prevent the importation of this 
conflict on Indian soil, particularly as a factor 
in our domestic polity. Th ... thr •• or four 
very briefly stated nationa' aims or national 
goals could be subsaibed to. Than it wHI be 
for us to ass.,s whether this , .. fuelling was 
a correct step or was not a correct step. It is 
in that context that w. have to exam in. our 
policy and then only wa can examine initia-
tion of the GuH policy and after that, the 
conduct of our diplomacy in the context of 
the Gulf. 

A very brief word, Sir, about non·afign· 
ment. I do wish to make it very clear, Sir. that 
the BJP stands for a re-examination of what 
is commonly understood by non-alignment. 
We have got into the habit of paying Up 
service to a perception merely because it is 
40 years old. I would happily engage in a 
debate with my friend, Inder Gujral. to exam-
ine the role and relevance and continued 
importance of non .. alignment as a concept 
that we are practising and as a concept that 
can be applied relevantly to India's national 
interests. Sir, I do wish to, and In saying that 
I know that perhaps I will earn the ire of many 
many in this House. The BJP does not sub-
scribe to the continuance of Nehruvlan non-
alignment. It would hurt a great many, but I 
do believe, Sir, that what was held as relevant 
40 years ago need not automaticaJly be 
traated as continuing to hold relevance for 
perpetuity. Unless we examine the dogma, 
the doctrine, purely outside the sentiment, 
we wilt be committing very grave error not 
just for today, but for coming years. I do not 
have time to elaborate this. But I want to 
make it clear where we stand. So far as the 
moves for restoration of peace are con-
cerned, we welcome the initiative taken by 
the Soviet Union and President Gorbachev. 
I would like to share with the House and with 
you that I have just been Informed had-an .. 
hour back that the United States has rejected 
the Soviet initiative. I believe that in the 
rejection of the initiative taken by President 
Gorbachev, India should obtain an opportu-
nity to make its presence felt. I did not belie~ 
that the Gorbachev initiative was a final 
document. What Mr. Gorbachev has aet in 
motion is a process and its acceptance 
precisely at this moment by President Bush 
would have surprised me and indeed the fad 
that the United States of America has not 
found it convenient to accept that inittative 
need not discourage the process of peace. I 
believe that In the eight point formulation that 
President Gorbachev has put across, there 
•• usefuJ blueprint for continuance of nego .. 
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tiations, for continuance of talks. That is 
where I believe the present Government 
ought to playa positive and meaningful role. 
I do not again have time to elaborate this in 
details. But I would like to leave that thought 
with the present Government. 

On the question of Indo-Arab relation-
ship, a great deal is spoken in sentimental 
terms of traditional Indo-Arab friendship. 
When my good friend Mr. Gujral was refer-
ring to Indo-Arab traditional friendship, I do 
not know to which historical period he was 
going. But during the First World War, Indian 
troops have fought in Mesopatomia and de-
feated the forces of the Ottoman Empire. We 
have fought in West Asia in the Second 
World War. So, when he talks of the tradi-
tional Indo-Arab relationship, perhaps he 
means Non-Alignment, ~hat the initiative that 
was taken after the Non-Alignment concept 
came into being and he is talking of traditional 
Indo-Arab relationship, the post-Nehruvian 
or Non-Alignment period. Even then, the 
centre point of that was Indo·Egypt friend-
ship and you cannot forget it. H you do it, you 
cause grievous iniury to our tong-term inter-
ests by merely making it an Indo-Iraq equa-
tion. Yet again, Sir, I do not have time to 
enaborate all the points. I will conclude after 
leaving two or three thoughts. 

Firstly, the mistakes of foreign policy-
unlike mistakes in domestic policy which can 
be corrected quickly-afflict successive gen-
erations and the consequences of mistakes 
in foreign policy have to be paid by many 
generations to comA. I need only Jammu 
and Kashmir and our China policy to point 
outthe mistakes in foreign pvlioywhich have 
left us with the legacy. Therefore, whatever 
we decide today, let us reflect on the fact that 
mistakes on foreign policy, particularly when 
you take them with sentiments uppermost in 
your mind will afflict succeeding generations 
of Indians to come. The second thought is 

that yesterday', idols cannot continue to be 
validated for ever. (Interruptions) I wish to 
reiterate that mistakes of foreign policy will 
continue to afflict succeeding generations. 
Therefore, when you thing of foreign policy, 
think of it outside of the sentimentality. We 
cannot continue to worship yesterday's idols 
for ever and perpetuating them In our 
'temples' of South Block. . 

A great deal is being spoken of consen-
sus on the issue of foreign policy. Try and 
build that consensus Mr. Prime Minister, not 
on sentimentality but on the reality of na-
tional interests. 

That is all that I would like to say. 

SHRI EDUARDO FALEIRO 
(Marmugao): I believe that allowing refuelling 
of the American aircraft at this point of time 
when they were going to Gulf region and 
participating in the Gulf war, what does it 
indicate? There has been a statement of the 
American Embassy in Delhi where the 
American Embassy has come out clearly 
saying that these aircrafts were carrying 
spareparts for their military hardware. It is 
clear, whatever the nature of these aircraft, 
it in some manner, they were involved in the 
war efforts, then we should not have allowed 
them to refuel because the international law 
is very clear. This type of facilities, whatever 
designation they may go, can only be given 
to allies and we are not aUies of the coalition 
forces. We are not allies of the United States 
at this point of time. Therefore, this refuelling 
is not a very corred step. It goes without 
saying, while these aircrafts would be there 
in the airport for one or two hours, inspection 
of what tyPe of materials they were carrying 
actually could not take place less than 24 
hours. That is what the experts say. There-. 
fore, there is no weight in saying that these 
aircrafts were not carrying military hardware. 

It is true that our approach to this whole 
question has not been within the tradition of 
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Indian foreign policy or within the tradition of 
Non .. alinged policy. There may be many 
reasons for this. There might be the fact that 
this Government took over quite recently 
and they are ooncerned with so many major 
issues. It may also be, as has been said, that 
we are in the deep economic crisis which is 
not the creation of this Government. Now 
those who can help us in this crisis may be 
putting pressure. They are doing to all other 
countries which are much more powerful 
than our own country. They are exerting 
pressure for changing the foreign policy. But 
then, whatever drtficulties may be there, but 
the message from this House, the message 
from this Government has got to go loud and 
clear that India is not for sale; that Indian 
foreign policy is not for sale on dollars or 
otherwise. Indian foreign policy is not for 
sales and whatever difficulties we are facing, 
let us face them bravely let us face them on 
principles. Therefore, this should be our ap-
proach. 

I would like to say, I would not support 
the adjournment-motion. I do not see ground 
for this House supporting this adjournment-
motion. It is because, compared to what the 
previous Government policy on the very Gulf 
crisis has been, the performance of this 
Government has in any manner be less 
creditable. I have the highest regard for Mr. 
Gujaral as a very capable, intelligent and 
pleasant person. Now that he has thought it 
fit to make some reference to the past and 
has waxed more eloquence on the suc-
cesses of his own policy, let me use his own 
words to set the record straight. 

I along with my colJeague here, Mr. 
Bashaer-we have been the only two Indian 
citizens, including all citizens, politicians and 

t officials-who had the opportunity to go to 
Kuwait afterthe take-over by Iraq, apart from 
Mr. GUjral himself. I must inform this House 
what transpired in our meeting with the 
Deputy Prime Minister of Kuwait, Mr. 
Ramadan. He was very unhappy with our 

Government because when Mr. Gujral had a 
meeting with Mr. GujraJ, he has repeatedly 
mentioned to us in our meeting with him in 
Baghdad. Mr. Gujral has promised that India 
would supply food stuff and medicines in the 
planes that would come to take back our 
citizens in Kuwait mainly and to some extent 
in Iraq. The Deputy prime Minister of Kuwait 
has made it very clear: "We never asked for 
foodstuffs and medicines. 11 was your For-
eign Minister who offered this facility." And 
having offered, we are very sad and very 
surprised and, in fact, certainly disillusioned, 
by the fact that though the UN embargo does 
not and cannot be against supply of medi-
cine and foodstuffs, Indian planes are com-
ing without the see essential things for our 
men, women and children. 

This reflected down the line in the Iraqi 
administration with the result that there was 
an unpleasant feeling towards Indians that 
whil~, I a Member of Parliament and my 
colleague, another member of Parliament 
were allowed into Baghdad, not only Baghdad 
but even Kuwait, a Union Minister like Shri 
Unnikrishnan and other Ministers ofthe State 
Governments of Kerala and Goa were not 
allowed. in fact, even anywhere in side Iraq. 
They were not given visas. 

This shows that the previous Govern-
ment foreign policy antagonised Iraq and 
what was unprecedented achievement-with 
utmost respect I am saying this, but this is 
what transpired the foreign policy of the 
previous Government managed this unprec-
edented achievement of antagonising both 
the parties, both Iraq and Kuwait. 

I will tell you what happened when Mr. 
Gujral went to Kuwait. We went to Kuwait 
and we had a meeting with the Indian citi-
zens there. They were wholly disappointed 
by the performance of our own Government 
when Ministers went there. That related par-
ticularly to the public meeting that Mr. Gujral 
had in Kuwait. At this public meeting, Mr. 
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Gujral was eloquent again on our friendship 
with Iraq, with the Iraqis and justified all sorts 
of things. This was a public meeting. lakhs 
of people were there, not only Indians but 
also Kuwaitis and the result was that a 
backlash of the Kuwaitis against Indians 
started. At that time. the slogan on the walls 
of Kuwait was II One Dinar for a Palestinian 
killed. • After that day, a slogan was added to 
that II Ona til for every Indian killed.· A fil is a 
hundredth part of a Dinar. That was really the 
humiliation and the trouble that Mr. Gujral. in 
his enthusiasm. has created for the people. 

SHRI I. K. GWRAl: I wish he had 
spoken before I did. Then I would have had 
adequate time to reply. But since he has 
made soma allegations. I hope he will kindly 
let me respond to them. Of course, he has 
one advantage and, that is h. can say any-
thing because he does not have to back it up. 
Therefore, all the talk that he is talking of two 
or thr •• months aft.r coming from Iraq, 
absolutely loses Its relevance. At no stage 
during my visit to Baghdad. did I meet the 
Deputy Prime Minister he is referring to. The 
question of my talking to him did not arise.l 
did not talk. 

SHRI EDUARDO FALEIRO:The Deputy 
Prima Minister in charge of Kuwait. 

SHRII. K. GUJRAl: I did not talk to him. 
Prflsident Saddam Hussein neither asked 
me .10r did I promise supply of food and 
medicines. All the same, as a humanitarian 
nation, we did '4end medicines later on. Also, 
you WIll kindly recally that both for our nation-
als and also for the people of other nationali-
ties who were stuck ther., w. sent a food 
ship and India was the only country which 
succeeded in getting UN approval for sending 
food ship. Even aftar the food had been 
distributed some 5,000 tonnes were left un-

used, at that tima again. Iraq was asking us 
to give it to tham. We told them that wa could 
do it only aftar UN approves and UN did 
approve it and the food was 18ft there. I am 
vary sorry he has flung all the Fith on my talks 
in Kuwa~. He is a friend of mine. But it Is 
untrue and I totally and strongly contradict it. 

SHRI eDUARDO FALEIRO: Mr. Gujral, 
it is very easy to say that it is untrue. I was 
there. Mr. Bash.e, was there. My talk with 
Mr. Ramadan is already there. Thera is a 
record of it and there are all the Indian 
citizens on the Committe.. Who will say 
what actually happened? 

.1 mention this only to say that this is not 
merely a fault of this Government. The dis-
tortion of foreign policy began by the previ-
ous Government and that is my submission 
based on my personal knowledge and per-
sonal expar;enc. of my going to that part of 
the world, that very few people, hardly a 
dozen, have bean allowed to go. It remains 
a mattar which is ,eally not very good but it is 
almost a regret for the Government of India 
that while private members of Parliament 
were allowed by the Government of Iraq to 
go to Baghdad not merely, but to Kuwait, 
Union Minister like Mr. Unnikrishnan of that 
Government to which you belong, Mr. Gujral 
and, Minister. of the State Government that 
accompanied him, war. not allowed. Would 
you explain why this unpleasant and such an 
unfortunate situation arose? I will just make 
a poinHhat we must correct those distortions 
on the ground. It has been mentioned hare 
by Shrl Gujral that about 150000 Indian 
citizens who have come from there went 
through a lot of troubles, they went through 
enormous troubles in the desert, Whilst the 
Americans, whilst the Br~ons, whilst the 
Germans who are the coalition forces were 
allowed to go straight from Kuwait to Frank-
furt. to New York, to london but the Indian 
friends of Iraq who were allowed to go were 
made to go through the desert suffering so 
many indignities. 
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SHRI I. K. GUJRAL: How many were zens of the United States, a former Attorney-
there? General of the United States, a leading light 

of the World Peace Movement Justice 
SHRI EDUARDO FALEIRO: h is a large Ramsey Clark. He has written a letter to the 

number. There is not talk about that. The Secretary-General of the United Nations on 
point is this. I have mentioned that the Em- 12th of this Month reporting his visit of 

~ bassy in Baghdad at that point of time was Baghdad during the period from February 2 
not merely effedive. It is a matter of great to February 8, 1991. I wilt just quote the 
sadness and shock which this Government points that he made. 
must correct that. Even at this point of time. 
our Ambassador in Baghdad has deserted Sir, permit me to quote this. This has 
his post, he is not there while so many other come from a very impartial source, a man 
Ambassadors are there. The Ambassadorof who is not an India, who is a citizen of the 
Cuba-Cuba is a small country-is not only United States, who is a legal mind, a judicial 
there but he is also reporting to the outside minq highly respectec4 all overthe world. I will 
world, he is reporting to his own Govern- quote from Mr. Ramsey Clark's letter to the 
ment. Further, it is not merely the Ambassador Secretary-General of U. N. dated 12th of this 
of Cuba who is there but doctors. nurses and month: 
other people of Cuba are there to help the 
civilians there. But our people, the Jeaderof • ..... No UN resolution authorizes any 
Non·Aligned Movement, leader of the third military assault on Iraq, except as is 
world have deserted and the responsibility necessary to drive Iraqi forces from 
goes to the Head of the Mission in Baghdad Kuwait. The bombing that has occurred 
about whom I have already in a letter to Shri throughout Iraq is the clearest violation 
Gujral at that point of time pointed out that he of international law and norms for armed 
was not really doing what was required of conflict,includingthe Hague and Geneva 
him. Conventions and the Nuremberg Char-

ter.1t is uncivilised, brutal and racist any 
Sir, I WOUld. therefore, like to submit that moral standard. With few if any excep-

our policies on that raglan have to be cor- tions we witnessed, the destruction ;s 
rected. The Coalition Forces are undoubt- not conceivably within the language or 
ediy violating the mandate given to them by contemplation of Security Council 
the Resolution of the Security Council, No. Resolution 678/44. 
678. The Resolution of the Security Council 
is to liberate Kuwait. But what the Coalition I urge you to Immediately notify the 
Forces are doing is tney are destroying Iraq. Member States of the Ganeral Assem-
They are not merely destroying the military bly and the Security Council of the infor .. 
installations but also destroying and killing mation herein provided. I urgo you to 
civilians and that is what is actually happen- ask for the creation of an investigative 
ing at this point of time. What is happening IS body to examine the effect of U. S. 
not liberation of Kuwait but it is the destruc- bombing of Iraq on the civilian life of the 
tion of Iraq. This is against all canons of country. Most urgent, I ask you to do 

~ international law and this is &gainst the everything within your power to stop the 
Resolution No. 878 specifically which perm it, bombing of cities, civilian population, 
them to engage in a conflict with Iraq. public utilities, public highways, bridges 

and allotherciviliansareas and facilities 
In this context, I cannot get in better in Iraq, and elsewhere. If there is no 

witness than one of the most em'inen1 citi- cease fire. bombing must be limited to 
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military targets in Kuwait, concentra-
tions of military forces in Iraq near the 
border of Kuwait, operational military air 
fields or identified Scud launching ..... " 

MR. DEPUTY-SPEAKER: There is no 
time for all these things. You have made your 
point. 

SHRI EDUARDO FALEIRO: Should I 
lay it on the Table of the House? 

MR. DEPUTY~SPEAKER: It is not nec-
essary. It is not allowed according to the 
rules also. 

SHRI EDUARDO FALEIRO: Right, Sir. 
I am making this point that it is a violation of 
international law the way the destruction of 
Iraq is being conducted. And, therefore, our 
Deputy Minister now, who goes to join the 
Non-aligned Ministerial Team, he should be 
requested and he is required to go to Iraq to 
call and urge the United Nations to form an 
investigative team to investigate into these 
violations of the United Nations mandate. 
Also, our approach should be that Iraq must 
undoubtedly withdraw from Kuwait. Use of 
force in internctional relations and take over 
of another sovereign State is not permis-
sible. But at the same time, the Resolutions 
that had been violated, are not merely the 
Resolutions concerning the Kuwait but other 
Resolutions at the Security Council have 
also been violated. Peace it is said is indivis-
ible so in international legitimacy. It is nec-
essary, at this point of time immediately to go 
in forceasefire. What is immediately required 
is cease fire. It is also necessary at this point 
of time to have a time-bound programme for 
convening international conference so that 
there is stable peace in the Middle East and 
Palestine State is created. 

I would just take one minute to mention 
something which is crucial and will be shock-

ing and unfair to our people jf this is not 
referred to today, namely, the plight of the 
Indian citizens who have come from that 
area. It is most unfortunate that our national 
committee for the rehabilitation of these 
people, which was an assurance given by 
the Government in this House, has not be yet 
been constituted. The national relief fund for 
these people is also an assurance given to 
this House. But after six months, it has not 
yet been constituted. An important point of 
concern to them is, there has been a stop-
page of passport service. There was a bond 
entered into by them for their repatriation, 
that bond was cancelled by the previous 
Government. Now having been cancelled, 
the Government now is asking for the refund 
of that mongy. This is a humanitarian point. 
I feel very strongly about it. 

MR. DEPUTY-SPEAKER: Please be 
brief. 

SHRI EDUARDO FALEIRO: This bond 
which has been cancelled is most unfair to 
our people who have contributed their money 
to our reserves. NRI deposits of the gulf 
people are more than the reserves of the 
Government of India at this point of time. 
They have been stopped from getting any 
passport service. So they cannot get ab-
sorbed in India. They cannot go abroad 
because the passport services have been 
stopped for them. Bond should be truly can-
celled and passport services to returnees 
from Kuwait and the gulf should be immedi-
ately restored. 

Secondly, NRI status of these people 
and all the attached privileges must be main-
tained until normalisation of the situation in 
that area. 

Thirdly, their children must be allowed 
to have their births registered in India be-
cause the Indian registration authorities are 
asking them to register their births in Kuwait. 
Canyou imaginethe insanity of the situation? 
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These things must be done immediately. 
These are the difficult times for the South. 
East-Westoonfrontation is over. North-South 
confrontation may begin. (Interruptions) 

Let us once again courageously and 
bravely assert the leadership of non-aligned 
movement, assert our right and our duty to 
work to maintain the sovereignty of the smaller 
countries of the poorer countries and the 
integrity of the third world with the world. With 
these words of greater and greater needs of 
South-South cooperation in this difficult times 
of confrontation, I end my speech. 

SHRII. K. GUJRAL: On the 9th of Feb-
ruarya meeting of the Consultative Commit-
tee of the Foreign Affairs Ministry was held. 
It was a very well attended meeting. The 
meeting put on record the good services 
rendered by the ambassador and the officials 
in Baghdad. Therefore it is highly unfair on 
his part to try to attack those people who 
worked under very difficult circumstances 
and therefore put themselves in a very ad-
mirable and remarkable position. 

SHRI EDUARDO FALEIRO: I have a 
right for personal explanation. 

MR. DEPUTY SPEAKER: Thera is no 
allegation against you. 

SHRI EDUARDO FALEIRO: I have pro-
duced the evidence to the Member. How can 
he raise this issue in thiS manner? (Inter-
ruptions) 

SHRI SRIKANTAJENA (Cuttack): About 
the refuelling issue the Congress spokes-
man is silent. Why is he silent about it? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): We also know 
what you did. (Interruptions) 

SHRI SRIKANTA JENA: Mr. Swamy 

and Mr. Khashoggi both are responsible for 
that. ' 

SHRI SUBRAMANIAM SWAMY: About 
Mr. Khashoggi, BJP knows more. 

MR. DEPUTY SPEAKER: This is really 
going out of control. Please Let Mr. Indrajit 
Gupta to speak. 

SHRI INDRAJIT GUPTA (Midnapore): 
Mr. Deputy Speaker Sir, Idon'tknowwhyMr. 
Subramaniam Swamy is getting so agitated. 
There is no doubt of the fact that on this issue 
of refuelling of the American aircrafts this 
Government was totally isolated from public 
opinion is this country. There was not a 
single party or a single section of the Ptess 
which supported it. Because it was so bla-
tantly and crudely a violation by this Govern-
ment of the entire traditional foreign policy 
which is wedded to non-alignment, peace 
and against war. It was an effort and a 
behind-the-scene attempt to make this 
country involved in the war efforts on the side 
of the Americans-something which cannot 
be tolerated. 

Therefore, as Mr. Akbar said, some 
alleged air corridor at the time of Mr. Gujral's 
Government was kept a secret, this refuelling 
also was kept a secret until he learnt about it 
from the Times of India. How this refuelling 
was stopped is also being kept a secret! It 
was not declared by this Government. First 
it came from Washington. It was the United 
States Government which I think has good 
information as to what is the atmosphere this 
country, what is the public opinion. how 
people are reacting. how embarrassed or 
not this Government is getting. which has 
announced that it has decided to make alter-
native arrangement for fuel, to bail these 
people out from the difficulty into which they 
have got. 

Therefore there is no d04bt of the fact 
that thie refuelling incident that has taken 
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place has sullied the image of India through-
out the world. Our reputation, our record of 
the past, our ties with the Arab countries, our 
ties with the non-aligned movement, every-
thing have been jeopardised and endangered 
by this refuelling. So it is a good thing it is 
over now. 

Now I want to know only one thing. I am 
not going to make a long speech. What is 
going to be the outcome of this debate in this 
House? The Press report everywhere says 
that more and more countries are supporting 
President Gorbachev's proposal which 
Saddam Hussain is supposed to have ac-
cepted. I don't know what the axact position 
is. More and more Governments are wel-
coming it, supporting it and pressurising 
everybody concerned that this Gorbachev's 
proposal should be made the basis for bring-
ing about a cease-fire and an end to the 
hostilities and for a peacefully negotiated 
solution. But what is over Government's 
attitude towards this Garbachev's proposal, 
I don't know upto now. 

They may say that we do not know as to 
what is the content of it. We were told a little 

. while ago that a month or two ago, President 
Gorbachev had made a proposal to our 
Government that we should have a day-to-
day contact and day-to-day consultation in 
this situation. Now. we are supposed to 
believe that they do not' know; that the Gov-
ernment of India has not been informed; we 
have not got an Emissary in Moscow; our 
relations with the Soviet Union no longer 
exist; we do not know as to what are the 
contents of that Resolution. I do not believe 
it for a single moment. But we are keeping 
quiet. Governments which are on the side of 
the so-called coalition, the United States led 
coalition have reported in the 
Press-Government of Italy, Government of 
Egypt, Government of Belgium, Government 
of Iran, so many Governments and some 

more of them. Even the authorities of the 
Federal Republic of Germany, Chancellor 
Helmut Kohl Is reported to have said that this 
is the only eNance that you will get; get hold 
of the Gorbachev proposal and use it in order 
to bring about an end to the hostilities. be-
cause the war has been going on for a 
month. We must note the fact that this is for 
the first time that Saddam Hussein has agreed 
to talk directly to a Govemment which is a 
member of the Security Council. His attitude 
was that all the members of the Security 
Council who have voted for the Resolution 
678 are the enemies of Iraq; they passed 
that Resolution in order to destory Iraq. But, 
here a time has come, whatever the reasons 
may be; we need not have to go into all that 
now when he has agreed to send his emis-
sary diredly to Moscow to talk with the Soviet 
Government which was very much a sup-
porter of Resolution 678 and it was perma-
nent of the Security Council. This shows a 
big shift. I think it shows a big shift in Saddam 
Hussein's position. Maybe some people may 
say It is because of his weakness now; 
because his country has been bombarded 
for one month, and therefore he is felling 
shaky. It may not be that. We know what the 
UN Secretary-General has said. He has 
gone on record as saying that Saddam 
Hussein told him that what I have been 
demanding-that the Kuwait is part of Iraq and 
I will not leave Kuwait-Is not something which 
is irreversible. This is what UN Secretary-
General was quoted as saying. He was told 
by Saddam Hussein that his insistence on 
holding on to Kuwait Is not an irreversible 
decision. Even though he was saying that. 
Of course, the bombers were up in the sky 
already and Saddam Hussein a part from 
the aggression he committed against Kuwait 
for which the whole world is condemning and 
there is no doubt about it. Kuwait was an 
independent country; amemberofthe United 
Nation in its own right; a sovereign States 
with its own Government. He sent troops 
there and took over Kuwait and I would 
blame him more for the fact that because of 
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the action of his-indefensible action- h. gave 
an opportunity. he gave an excuse to Presi-
dent Bush to mobilise its huge concentration 
of military power in the middle-east region. 
They wanted such an excuse; they got it 
because of Saddam Hussein. Now we can 
see what is going on. Americans have not 
defined clearly their war aims. President 
Bush should be asked by our Government 
also to define his war aims. Is it limited to the 
question of the liberation of Kuwait? Or does 
it go beyond that? Does he want-as some of 
the American spokesmen are asking-that 
we should have a new order; and a new 
world order has to be created? British Gov-
ernment has said it more openly that the war 
should be followed by a new order to be sat 
up in the middle-east which means that they 
want to have a permanent presence there, to 
dominate that whole region. to dominate the 
Arab countries of that region, to dominate 
the oil resources of that region. That is their 
was aim; not simply the liberation of Kuwait. 
for which they are saying that they are 
shedding tears which they never shed before. 
in case of Panama or Granada or Nicaragua 
or anyone else. They never shed any tear at 
that time. 

S~, we have to understand this. We 
have to work seriously as a major country of 
the third-world for bringing about a speedy 
end to the war and for a peaceful solution. 
Otherwise. if the war continues, if the war Is 
allowed to continue, we will be faced with a 
pax-Americana. The war will end with a pax-
Americlln a in that whole region and it will be 
a threat, a standing threat not only to the 
middle-east; it will be a threat to India. It will 
be a treat to the Soviet Union. It will be a 
threat to all the countries round·about in this 
area. Therefore, it is a country which now 
feels that it is the only super power left in this 
world. The other super powers for various 
reasons have become weakened and one 
super power exists. They are showing it 
every day In this huge concentration of 
armies, of new technology in weapons, of 

pian •• and thanks, of everything, that they 
are capable of doing whatever they like. 
Everybody will have to kneel down before 
them. The continuation of the war of hostili-
ties will be disastrous not only for all this 
reg ron but for us also. Therefore, I would like 
to state clearly here whether they will add 
their voice hare and now to that comity of 
nations which is saying that Gorbachev 
proposal must be taken hold of and made the 
immediate instrument for bringing about a 
cease-fire and an opening to a negotiated 
settlement. Mr. Chandra Shekharshould not 
keep quiet on it. What is his attitude towards 
this Gorbachev proposal, we want to know. 
If the Govemments of the FRG, of haly, of 
Egypt, of Belgium can speak out, why the 
Government of India can't speak out? (In-
terruptions) It is too late in the day to try to 
indulge in jokes. The country has already 
been taken for a ride by your policy. Kindly do 
not try to leave it off now. It is too serious 8 
matter. 

SHRI CHANDRA SHEKHAR: I am quito 
serious about it. 

SHRIINDRAJIT GUPTA: All right, very 
good. 

SHRI CHANDRA SHEKHAR: If you 
want my response on that, I shall give it. 

SHRIINDRAJITGUPTA: The response 
has, of course. to come at the end of this 
debate. (Interruptions) I only want to say is 
that Resolution 678 never sanctions the use 
of force. It said that if he does not vacate 
Kuwah by the 15th pf January, any means 
that are req uired or considered necessary to 
make him vacate will be undertaken. It does 
not say that as soon as the deadline of 15th 
January is ove" from the 16th or 17th, you 
should begin an all·out military assault on 
Iraq. This is what they did. Therefore, ev-
erybody is now understanding that they were 
very eager to carryon this war until. as they 
say, they can destroy Iraq. perhaps dj~. 
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member Iraq as a country, finish off Saddam 
Hussein. finish off all his militarY strength. 
They have said. They are saying it every day 
in different ways. But that was not the war 
objective. That was not the objective of tho 
United Nations Security Council resolution. 
Therefore, we must not allow people to run 
amuck. This whole war has gone absolutely 
contrary to the world developments of the 
last two or three years. It Is a tragic fact. The 
whole world was moving in a dffferent di-
rection for the last two to three years. The 
people had begun to think that there will be 
no more wars perhaps-a world free from 
wars. All kinds of declarations were signed 
and announced in different parts of the world-
Gorbachev-Rajiv Gandhi, somebody and 
somebody and all that- based on this hope 
that a new era has opened of disarmament 
of reduction of troops, all kinds of security 
arrangements, no more wars, no more wars. 
Here something has happened which has 
run contrary completely to the whole devel-
opment of these last two or three years. It is 
a serious matter which we should talk about. 

Even in a country like Pakistan now 
demonstrations are taking place every day 
in every town and city. Those 10,000 Paki-
stan troops there, who have been sent. they 
say, should not fight on the side of the 
Americans but to defend the holy shrines of 
Mecca and Medina. Now Mr. Nawaz Sharif's 
problem has begun: Howto bring back those 
troops? People are demanding It and sayIng 
why have they been sent. Demonstrations 
are taking place all over American cities and 
towns because the bodies of the dead 
American soldiers have not yet begun to 
arrive in America as they used to arrive from 
Vietnam in those wooden coffins and created 
so much trouble in the USA. They will come 
if the land war begins, if President Bush is 
determined to Laucnh'the land war. Up to 
now, he has had one-way traffic raining 
bombs from the skies when there is no Iraqi 

Air Fo~e to counter it. Suddam Hussein has 
got so land army, we believe. Every military 
expert h said it, written about it. They have 
experienced troops who have fought for eight 
to nine years in the war against Iran whereas 
the majority of the US troops in Iraq are 
people who have never seen active combat 
or warfare in their lives. 

It is not going to be a joke. And then the 
casualties will come. The American casual-
ties will mount up. Mr. Bush may not care 
about it but the American people do care. 
They do not want to see their brother, sons 
and fathers butchered in the sands of Arabia 
in order to defend a country called Kuwait. 
So Sir, we must see which way the wind is 
blowing in the world. Nobody wants war 
except a few mad men. What is required now 
is that the voice of India should be heard loud 
and strong. This Parliament of India, if pos-
sible, should speakout.ldonotk~owwhether 
it is possible or not. You consider it. I am told 
that in the other House they are trying to do 
something. You better find out as to what is 
going on. I do not know whether It can be 
done or not. You people are running the 
Government. You should decide what to do. 
You find out whether anything more can be 
done from here in favour of a cease-fire and 
a settlement in this regard ... ( Interruptions) ... 
Sir, you are in the Chair. You can also 
consider it. But why the Parliament of India, 
only after one month of this barbarous 
bombing IS coming out on this issue? Sir, the 
city of Baghdad is going without water, 
electricity and food. People are being bombed 
round the clock. I doubt whether any other 
Arab country could have stood up to this kind 
of a thing.1 doubt whether any country of the 
third world could have stood up to this kind of 
a situation. Do not talk about vietnam. That 
was different case. They had Ho-chi-minth;' 
and they had fought against the French and· 
tha Americans before that. But which are the 
countries of the third world which can stand 
this situation? I am really surprised at the 
way the Iraqis are standing up to this thing. 
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Theirchildren have no milk. Water is polluted 
in the city of Baghdad and epidemics will 
break out any day. Perhaps, they have al-
ready broken out. There is no electricity. 
Houses are being destroyed everyday and 
they are standing up to it. Merciless bowling 
is going on. Therefore, it is high time to act. 

SHRI VASANT SATHE (Wardha): I 
agree with you. let the entire House adopt 
an identical resolution as in Rajya Sabha. 
Let us pass a resolution unanimously here 
and show our total support and solidarity 10r 
secession of this war. Why not we do that? 
We support you .... (/nterruptions) ... We will 
ask the Government to do it. Let us all ask 
together. (Interruptions) 

SHRIINDRAJIT GUPTA: We ask you 
to do it.... (Interruptions)... This is a Gov-
ernment about which Mr. Akbar has said that 
it has abdicated its responsibility and even 
then, you are supporting this Government. It 
is existing only because of you. You cannot 
get them have a resolution. (Interruptions) j 

SHRI VASANT SATHE: Lt· us convert 
the Adjournment Motion into an unanimous 
resolution. (Interruptions) 

SHRI INDRAJIT GUPTA: The worst 
thing 01 all is that by this action of the Gov-
ernment, the United States for the 1irst time 
got an opportunity to tell the whole world. 
'Look! a great champion of peace and non-
alignment like the Republic of India is sup-
porting us inthis war.' ... (/nterruptions) .... lt is 
a matter of shame. Our self-respect is lost.. .. 
(Interruptions)..... You always are worried 
about August and January. (Interruptions) 

SHRI M.J. AKBAR: It has been accepted 
by Mr. Gujaral (Interruptions) 

SHRI INDRAJIT GUPTA: We have 
heard Mr. Akbar's hair-splitting distinction 

"Expunged as ordered by the Chair. 
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between Operation Desert Storm and the 
other Operation. In any case, once the war 
broke out openly, why did not you come out 
with your stand and stop it? 

SHRI M.J. Akbar: It is because you 
were in power. You might have stopped it. 
( Interruptions) 

SHRI INDRAJIT GUPTA: When the 
war broke out on the 17th January, you were 
in power and not ourselves ... (Interruptions) ... 
If we go harping only on what happened 
before the war, then I withdraw my sugges-
tion. I do not think that any agreed resolution 
will be brought out.. .. (Interruptions) ... 

I think you are more interested in that 
and not in what you should do now to stop 
the war. I do not know the Government's 
intention or purpose. They will have to con-
sult with their friends. Let them do it. There is 
no Minister of External Aft airs and there is no 

. Minister of Defence here. Mr. Subramaniam 
Swamy is holding the fort. (Interruptions) 

16.00 hrs 

In spite of what Shri Gujral said, he goes 
on saying no, no ...... (Interruptions). The 
whole thing started with Shrimati Indira 
Gandhi. ..... (Interruptions) 

SHRII.K. GUJRAl: Shri Akbar, true to 
his style, as his party's spokesman, thinks 
that repetition of lies makes it a truth. He has 
been repeating ...... (Interruptions) 

SHRI M.J. AKBAR: Shri Gujral can 
c"'eck up the text of his own speech. He has 
admitted that he could not afford to be anti-
America ...... (Interruptions) 

Sir, he has used the word··. I object to 
it. He must withdraw it right away. He has 
said that·· ...... (Interruptions) 
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MR. DEPUTY-SPEAKER; I know that 
some unparliamentary words have been 
used. All the unparliamentary words which 
have been used will not form part of the 
record. It will be examined and such words 
will be removed from the record. 

SHRI M.J. AKBAR: What is there to be 
examined. He has admitted himself during 
the course of his speach .... (/ntB"Uptions) 

PROFMADHUDANDAVATE: The word 
•• is unparliamentary. but" is parliamentary. 
There is a distinction between the two ..... 
( Interruptions) 

MR. DEPUTY ·SPEAKER: I will exam-
Ine that. I have already said that it will not 
form part of the record, if it is unparliamentary. 
There is no point in saying anything further. 
It is not only the words which have been said 
against you, bet against any other Member 
also. 

Now, Shri Sudarsan Raychaudhuri. 

SHRI SUDARSAN RA YCHAUDHURI 
(SArampore): Mr. Deputy·Speaker, Sir, at 
the outset. 1 must say one thing that today we 
are dlscussmg a very serious matter, the 
Gulf war and the India's role in it, from a 
particular angle. We should have discussed 
it much earlier in this House, so that we could 
h~ve arrived at some at some sort of of a 
decision for ending the war, maybe some 
consensus also. May be, be because Now, 
tho Congress (I) Members are trying todalihk 
the refuelling issue from the adjournment 
mOtion, and I am afraid. when the time of 
voting comes. they would delink thems9lves 
from supporting the adjournment motion also. 
In fact, all the left parties had asked for 
convening an emergency session of Parlia .. 
ment to voice the demand of our people for 
an immediate end to this war, but the Gov-
ernment did not care to listAn to our sug-

·'Expunged as ordered by the Chair. 

gestion. Maybe this Government does not 
want even a regular, normal session to be 
held, not to speak of any emergency session. 
We cannot expect anything otherwise from 
this minority government. 

Since the 17th of January t when the 
United States started war against Iraq; what 
was this Government dOing? Is this Gov-
ernment observing silence most of time as if 
to mourn the death of our foreign policy of 
non .. alignmant? But when our Prime Minis-
ter, who most of the times speaks in a 
sermon ising ton8 as if he commands two-
thirds majority In the House, has declared 
that the issue of Kuwait cannot be linked with 
the Palestinian issue, in fact it was George 
Bush speaking through our Prime Minister. 
The US imperialists want Israel to continue 
to occupy the Arab Territories, West Bank, 
Gaza, Golan Heithts and the South of 
Lebanon. Nobody can step them. Israel 
knows that its regime would continue its acts 
of aggression in the entire West Asia with 
impunity, because it is backed by the US 
imperialists. ~;n'Ce it is representing the in-
terests of ,he US not only in Wast Asia but 
throughout the world, even in Central 
America. no one can condemn Israel. It 
would be a sacrilege to say that unless Israel 
Withdraws from the Arabterritories, no peace, 
on order and no stability is possible in the 
Middle East. 

OUf Prime Minister being a man of 
principles declared therefore that the Pal-
estinian question should be delinked from 
that of Kuwait. But Sir. Is this the way of 
upholding our policy of non-alignment? AI· 
lowing the US warplanes refuelling facilities 
is just a manifestation of the distinct policy of 
this Govemment. This is policy of abject 
surrender to U~ imperialism. This is the 
policy of naked of make appeasement of US 
imperialism, of destroying our policy of non· 
alignment. 
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Mr. Deputy Speaker Sir. historically, 
ideologically and even realistically, non-
alignme'nt ls basically anti-imperialist in 
character.' It has developed that way since 
Independence. since the time of Freedom 
Struggle. Nobody can distort it because this 
is the policy of P9C?ple, not of a particular 
partYt nfJr that of a particular leader and nor 
that of a particularfamify. Butthis Government 
which had its birth in political expediency, 
which thnves ans survives in politics expe-
diency thinks otherwise. This Government' 
thinks that the days of non-alignment are 
over in this so called unit-polar world. Js this 
the reality? Has imperialism changed Its 
character [IS some gullible people foundry 
bGliove? Don t you find the contradictions 
between the imperaalist~ and the people of 
third world countries accentuating day by 
day? Are you not able to recognise the 
predatory nature at US imperialism? Then. 
why did this Government do nothing against 
this country? Why did they feel shy of 
speaking against the US? Do you think that 
liberation of Kuwait is the real objective of 
US? Is it not a fact that the US really wants 
to destroy lIaq. to kill even Saddam Hussain? 
And Saddam Hussein was not inflexible as 
was pOInted out by Shri Gujaral. 

The United States always tries to thrust 
its word on West Asia. I must say that no one 
can support Iraq's action against Kuwait. It is 
indefensible and it cannot be condoned. But 
who is this United States to work as the 
world's policeman? Is it known for its respect 
for international law? Can we forget the case 
of Vietnnm. Panama, Granda, Nicaragua 
and Chile? Sir. the ultimate objective of the 
United States is to subjugate the entire world, 
particularly the Third World countries. It wants 
to subjugate their people and their resources. 
This is the American concept of new inter-
national order-Pax Americana! What is the 
interest of the United States in the Gulf? It 
wants to control the oil of the entire region, to 
have puppet government in those Gulf 
countries who would allow the US and its oil 

companies to amass huge profits altha cost 
of the poer Arab people. Ourown Government 
find fault in it but Iraq has stood against it for 
more than a month. The US and its allies are 
pulverising Iraq. Thousands of civilians have 
been killed. Hospitals. water works, power 
projects, places of worship. places that 
represent ancient Mesopotamian Civilisation 
and everything has been destroyed. Even 
people, including women and children in 
underground shelter are not being spared. 
But Iraq has not surrendered. It is fighting 
valiantly. The Iraqi people are not alone. the 
entire people of the third world countries, 
even of the Western countnes, in America an 
in every other places are with them. Rallies 
are being held, demonstrations are being 
held against these war machinations, against 
this war game of the US. In Bonn. in Berlin. 
in Tokyo, in Spain, in Italy, in America and in 
cities after cities, we are seeing that rallies 
are being held because people know that 
this is not an UN War. The Resolution-678 
calls for using all necessary means but it did 
not mean, use of force only. All peaceful 
means should have been exhausted before 
going in for war. The Resolution neither 
permits destruction of Iraq. America IS clearly 
Violating the UN mandate. Let me refer to 
Para 4 of the Resolutlon-678. 

MR. DEPUTY SPEAKER: No. For this 
quotation, there is no tIme. There are many 
other hon. Members who want speak. 

SHRI SUDRASAN RAYCHAUDHURI: 
It says: "Requests the States concerned to 
keep the Security Council regularly informed 
on the progress of actions." What did the US 
and its allied forces do to inform the U.N? 

What about Resolutions of UN against 
Israel? The Resolution 242 asks Israel to 
leave occupied Arab territories, to stop 
atrocities there. America did nothing to re-
strain Israel. In fact, it abetted Israel. This is 
the true picture of American justice. Our 
Government too ;s following that canon of 
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justice, i.e. the Palestine issue should be 
definked. This is our newly interpreted Non-
Alignment. Therefore, it was just natural that 
this Government allowed re-fuelling facilities 
to US warplanes, even though, the domestic 
consumption had been curtailed, domestic 
flights had been cancelled, Kisans were not 
getting diesel, trains had been cancelled. 
These US warplanes could have this 
refuelling facility in Karachi or in Singapore, 
but they preferred India just to show the 
world that NAM country is also supporting it. 
By doing so, our Government had offered 
credibility to this war, a justification to US 
war. In spite of demonstrations and appeals 
from all the major parties, this Government 
went on giving such facilities. The Prime 
Minister had told that this action was based 
on humanitarian grounds. What is this hu 
manitarian ground? The US had destroy 
even the only one babyfood factory that was 
there in Iraq. This Government has brought 
absolute unmitigated disgrace to our nation, 
to our foreign policy. Mr. Rajiv GandhI tells 
that this Government had acted as a hapless 
spectator In the course of this war. It IS not a 
fact. This Government has actually acted as 
an better, acollaboratortothis USwar. Now, 
the Government of US has come forward to 
save this Government by telling that it will 
have some other alternative arrangement 
and it does not need refuelling facility from 
India. Mr. Chandra Shekhar did not stop this 
refuelling. Mr. Bush did it. At least this pup-
peteer is sensible. Here, the domestic 
puppeteer directs the Government to topple 
an elected Government in Tamil Nadu and 
then to suspend the presentation of the 
Budget. 

MR. DEPUTY SPEAKER: I want that, 
you should be a little more discreet in using 
the words and phrases. 

SHRI SUDARSAN RAYCHAUDHUAI: 
Fresh loans from the IMF are in pipeline. The 

stoppage of fefueliing of U. S. Planes 

puppet Government is grateful and perhaps 
from this sense of grat itude, it appears today-
even in today's Paper, I do not know whether 
it is Indian Express or Ths Hindu- that it is 
going to allow South Korean warplanes to 
overfly to Gulf. What is South Korea? They 
are the collaborator of the US. They would 
hold one joint military exercise this year, 
1991. This Government is allowing South 
Korea. though appeasing South Korea to 
appeate United States. 

Thanks to a great ruling of the han. 
Speaker we have got rid of the defector 
Foreign Minister. Now, weshouldfind means 
for getting rid of this Government. This 
Government should go lock, stock and bar-
rel. 

SHRI IBRAHIM SULAIMAN SAlT 
(Manjeri): Mr. Deputy Speaker, Sir: I thank 
you for giving permission to participate in the 
discussion on the adjournment motion. All of 
us know that India is the biggest democracy 
in the East. Together with this, India is the 
biggest democracy in the East. Together 
with this, India is the leader of NAM and also 
a member of the Security Council at present. 
But India, I must say, and has addjcated its 
responsibIlity, under the Chandra Shekhar 
Government by not darking initiative to stop 
war. India must have takan a strong stand to 
see that this war is stopped, and the entire 
humanity is was saved from misery and 
destruction. This was not done. This was the 
biggest failure. 

The bloody war is going on now, in the 
Gulf for more than a month. It has got a 
potential for great catastrophe for the entire 
mankind. Therefore it is, that all of us desire 
that the war should end, and there should be 
a cease-fire, so the concerned parties can 
settle the dispute around a table, through 
peaceful negotiations. 

As far as invasion of Kuwait by Iraq Is 
concerned, all have condemned it. We do 
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not condone invasion and occasion of Ku-
wait by Iraq. But one thing must be under-
stood, about the situation today. With the 
linkage of evacuation of Kuwait, with 1he 
evacuation of the occupied are8sof Palestine 
by Israel, the entire situation has changed. It 
is hera, we support the attitude of Iraq, 
because we cannot allow aggression from 
any quarter, and in any part of the world. As 
you all know, the American policy has been 
very partisan. It has been an imperiaiist 
policy, a policy which treated different 
countriasoftheworldaccording toAmerica's 
own whims and fancies. Zionist Israel oc· 
cupied certain areas through aggression 
Israel occupied various areas of Palestine. It 
occupied the West Bank, Golan Heights and 
also the Gaza strip. No dou~t, ~ that time the 
Security Council had pasSed resolutions 
condemning the aggregation of Zionist Israel 
accepting certain patps. If PaJestineg but 
those resolution were always vetoed by the 
USA. Therefore what say is that the USA has 
always adopted double standards. There 
has been complete discrimination. Therefore, 
we cannot accept the policy adopted by 
USA, where USA is out do destroy Iraq and 
not liberate Kuwait. Further have to say that 
the bombardment is going on day and night 
against Iraq white talks are going on for 
cease-fire, to settle matters. At the same 
time, barbaric bombardment ;s going on, 
cruel bombardment is going on. By whom? 
By the imperialistic USA and European 
countries. all put together against one 
co lint ry • viz. Iraq. What sort of bombardment 
is k? All of us know it full well: bombing of civil 
areas, hospitals, schools and along with it, 
places of worship and civilian safety shelters 
ar. also being bombardment where thou-
sands and thousands 'of people died and 
suffered grievous injurtes. Therefore in this 
background I weloome the iniliative taken by 
Presteten1 Gorb,chev of USSR do and the 
war where. The initiative 9f NAM was very 
'ate NAM delegation is now thinking of going 
to Washington, and of going to Baghdad for 
negotiating a cease·fir8. Thev mUll have 

taken the initiative much earlier. India, a 
great country, as the leader of NAM. as a 
member of the Security Council must have 
taken the lead in the matter. But India failed: 
and. ther.fore, we have lost the initiative, 
and we have abdicated our responsibility. I 
demand that the Prime Minister should now 
come out clearly on what is is stand, with 
regard to the peace proposals of Mr. 
Gorbachev, the President of U.S.S.R. 

As regards refuelling facilities, it is said 
that we were gtving refuelling facilities during 
peace time. But during war time. you cannot 
have the same yardstick: you cannot have 
the same perceptions as during peace time. 
We must understand that there is difference 
between wartime and peace time. Therefore. 
I say that the refuelling facilities given to U.S. 
warplaner were completely unjustified and 
they were partisan. These facilities should 
have been stopped much earlier. They were 
against all prinCiples of non-alignment. I am 
very happy that refuelling has been stopped 
now. 

The talks are going on for a caasefire. 
We are told that Iraq has accepted the pro-
posal presented by Gorbachev, Presid,nt 
of U.S.S.R. teua cease·fire and evacuaUbn 
of Kuwait. Mr. Bush President of U.S.~. 
r ejected proposal and is adamant in COA-

I 

tinuing the war. He has gone mad being al'l 
imperialist power. It is highly essential now 
to spen out clearly our attitude towards ini-
tiative taken by the President at USSR. I 
must say very clearly that we must take a 
stand for Arab unity: we must stand for the 
integrity and the sovereignty of the Arab 
world and we must stand for 'he integrity of 
Iraq. 

If W8 now demand vacation of eggrss· 
sion from Kuwait and Iraq. then why not say 
that simultaneously the American troope also 
should be withdrawn from the soli of Saudi 
Arabia Shri Gujre' our former Mintater of 
External Affairs has said, there should be. 
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U.N. ace to supervise an withdraw ... and 
to see that peace is established and the 
security and integrity of Arab land is main-
tained. Together with this, we should also 
see that our friendship with our Arab broth-
ers is estabtished on more firm basis and I 
nh that aH of them we ;n peace in decades 
tooome. 

SHRICHlTTA BASU (Barasat): Jriseto 
demand tromz the Government that there 
shoutC be a forthright condemnatton of the 
Un;&ecf. States' aggression on iraq. , don', 
think it is necessary for me to recapitutate the 
events which have ultimately led to the war. 
t has always IDeen the obstinate attitude of 
the United States 01 America which has 
foiled all attempts for averting this war. 
Ther.re. it is necessary for us, as a country. 
whose fInrelgn poJicy is basect on peace and 
HAM, witlo wants to see that the third world 
should not be assaulted upon, should have 
taken a positi~e measure to avert the war. In 
this case, the Government of India has 
miseralDfy f~ect. The Govemment of India 
has also miserably faifGd to understand the 
intentions of the Untied States of America for 
unleashing suclt kind of a war tn that region. 
the GWt region. 

F0f the benefit of Ihe House, t want to 
quote a sman paragraph 'rom the speech of 
the U.S. Defence Secretary, just to make it 
known' to. th. Hause what have been thew 
war aims, what has been thejr global strat-
egy, etc. He said', as foJlows: 

"The J-Initad States has enduring re-
quirements. We hav& the need to 
maintain our capacity to controJ the 
world's oceans and keep our commlt-
ments both in Europe and Pacifk:. In 

South West ASia, and Panama, to 
continue to protect American lives and 
intarests. " 

Again on February 4, Mr. Bush made it 
dear as follows: 

1'here would be no needtofvhtanolher 
one because of the new wortd order.· 

Now the question is what is the new 
world order? This new wortd order, which 
they want to impose upon the people. par-
ticularly the third world countries, Arab 
countries, is to 8)(pIott the oil wells, to per-
manently perpetuate their political. econcmic 
;tnd cultural hold over these areas and to 
control the entire world. 

Their idea Of their intention is to perform 
the ,ote of internationaa pok.. If this ~ the 
inJention behind the war, if this is the aim. if 
!frris is theglobat strategy-of the Urnted States 
of America, tndia whidt ts commRted to the 
policy of peace and non-atignment, to the 
policy of prosperny of the advancement of 
the third world countries, and which is com-
mitted always to take a stand against impe-
rialism, should have laken a policy decision 
to combat this kind of attitude and intentional 
war efforts of the United States of America. 
On the other hand, we have allowed the 
American aircraft to be fuelled tn our airports. 
By these acts we have not onfy departed 
from our traditional foreign policy. but wily-
nitty we have made owselves a party to Ihis 
war. We are no longer non-aHgned. W. have 
become aligned with !he United States of 
America and the mukr-national forces. And, 
therefore, this ts ~ great mistake committed 
by the Government of lndia. 

Our Prime Mintster at the very tnitial 
stage of the war made a very damagtng 
stdtement. The statement was that there 
c~nnot be any bnkage between this ~ue of 
Kuwait and other West As;an peace issue. · 
As it is known, we cannot COne8tVe of the 
West Asian problem _hout the questton of 
Patesttnian ~iberatioft movement and other 
'mportant tssues which ate very much a part 
of the West Asian problem. 
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lastlY. I want to say that as we have 
seen it it has been aM akmg the obstinate 
attitude of the United States' 'Of America 
whid't has unleMhed the war. Even when 
III. Sadctam Hussein was agreeing to a 
propauJ tor withdrawal from Kuwait~ the 
United States President characterised it as a 
cruet hoax. look at the language' What an 
obstinate attitude' 

WI. DEPUTY -SPEAKER: Potntswhrch 
have been already made may not be ~ 
peataGf. 

SHRCHITTABASU:Thatmeansthere 
wiff bat I'1C) negotiations, there .~K be no 
concessions, and there is rtOthir.g 10 give., 
WhatCM you e)lJ)8Ct? theaRttoday as some • 
of Fn)C pred.ecessors were saying, the Umted 
States of America has aJ~ rejected the 
Gorbachev peace plan. Therefore, it woukt 
beinthefttness of things that this Parriament 
~-h is committed to uphoki the p:-mcipte Of 
rrorr--al1gnment and peace, shcJu!d cand&mn 
Ihe attltude of the united States of AmerICa 
atKt toke an immediate rnitlatNe& so tar as the 
Cie5S.aDorr of the war IS conc.emed 

We also want the Prime- Ltlnister to tel 
the House and the nation what tne 
Gov&rnment's attitude is towards Ut. 
Got'bachev, peace Plans, -'lien is now 
beh1g cdiscussed all over the ~ If we fail 
Ihis tlme r thInk that the munby d not 
torgive~. I think that the Government wit 
mafC8 its position dear on this aspect also. 

MR. DEPUTY-SPEAKER: Anlhepoints 
which have been made may' pleaw be not 
repeattad. 

00. THAMBI DURAl ~l(aNr): 1ft name 
has already been given. 

KIA. DEPUTY-SPEAKER: ,you want 
10 maU any fresh points, , _jll give you time. 

OFt THAMBt DURAl: .., name has 

already been given. as I have said. 

MR DEPUTY-SPEAKER: Okay. I will 
give you tJm&. But please do not repeat. We 
have continued for a such a Long time. 

Prof. Soz. 

PROF. SAlF-UO-DIN SOl (Baramulla): 
Afthough • am not in support of this Ad-
journmem Ubtion. my feelings on refueling 
of the America:tt war planes have been very 
strong. t\OJcedmyfeetingsoutsidethe House 
through a statement and now in the House I 
feeJ that !he rafuerting of the American war 
planes has been a mistake. 

I am happy that the Prime MinIster has 
aJreadytaken measures to stopthe refuelling 
ot the American planes. But, of course. Shri 
Indrajir ~ has said that the American 
Government Itself had decided to stop get-
ting their planes refuelled in India. 

Now, 0t'T the very question of the situa-
bon m the GlJIf, initially the Prime Minister 
came Y8fY drJse.to our perception. The Prime 
"mster's perception was that If aq should 
witnd,aw tram Kuwait and he also wanted 
cessatJon at hostilities. But the war has 
COf'tinue<l VI .. ~ve yet take a position on 
the quesb til Palestine. Sir. rightly or 
~ a.r impression has been aeated 
that there was some pressure from the 
United States an our Government. So, when 
the Prime UkTistef rises 10 answer to this 
debate, be wi. kindly dispell those fears and 
remove that _understanding. 

We hale no quarrel with the people of 
America. W. IIRUSt hold friendsh~, further 
frieodsf'ip with the people of America. But 
we must take IIOtice of one thing. The f .... 
ings of the American people on the situation 
in the ~ •• the same as we have. In 
Am~ there is a powerfu I movement which 
says that Anaica should not involve in the 
G .. co,.,,.ltaIIiara because it is no holy war 
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for them. Sir. we must be conscious of one 
thing IndJa has very rich past. India gave 
teadership to the NAM countries. India was 
the fl,st fOunder of the Non~aligned Move-
ment \t lia~ :n India's mouthto inform Amenca 
that It is pot irt .ts interest to perform a policing 
role In the Gulf because in this age it is not 
possib:s ~o do so. No country in the Gulf 
wants a school master to teach them as to 
how they should behave. They do not want 
to see America, a policeman, around them. 

Now. Mr. George Bush has not even 
mentioned Saddam Hussein's name prop-
erty. An arrogant memsahib. who is no more 
on the U.K. SC61"9 as the Prime Minister. Mrs. 
Margaret Thatcher was referring Saddam as 
the bully. 'vVhat about the bullies in America? 
What about the bullies in Europe? Forget 
about the past in haly, Germany and France. 
But in prasent day world. we see many more 
bullies 10 Europe and America. That arrogant 
memsahib had gone. 

So, Mr. George Bush wtll havQ to came 
forward to understand the perceptions of the 
people of his gr oat country on the situation in 
the Gulf. 

Sir. as the Prime Minister has initially 
laid. I am for the withdrawal of Iraq from 
Kuwait because the sovereignty of Kuwait 
must be respeded. But India has yet lacorne 
forward with a plan, for a consolidated effort. 
It is a painful for me to say that on the 
question of Palestine. India at this moment is 
not performing well according to hs tradition 
of supporting the Arab cause and supporting 
the Palestinians. 

Now, America is so much exercised on 
the U.N. Resolution No. 678. What about 
numerous resolutior.s that were passed by 
U.N. and particularly the resolution on the 
question of Palestane? So fVJW at this moment. 
India has v.ry •• cenent chance of coming 

forward to perform its role. Of course, I am 
happy that India's Foreign Minister went 
abroad 10 many times. So our Ministry of 
External Affairs did try to find a solution of 
this problem. But I feel that we have not put 
in substantial effort commensurate with the 
status of India. But now we have a very 
brilliant chance. And that will be a friendship 
with Americans also. India must give total 
support to Gorbachev formula for peace. 
The House must not be told by the Prime 
Minister that Government of India has yet to 
SQe the peace plan. The Prime Minister 
should assure this House that Gorbachev's 
peace proposal will be accepted. Government 
of India must try and plead with the US 
Government and With Mr. George Bush that 
he should see the reason in not destroying 
Iraq, So I feel that it the Government will try. 
Mr. Bush will seQ the u~ason In accepting 
Gorbachev's plan. Otherwise, I am confident 
that America will be totally isolated on the 
question of the situation in the Gu'~. 

SHRIMATt J. JAMUNA (Rajamundry): 
lraq has offered to withdraw Its troop:-; un-
conditiortally from Kuwait. 1 hat was th" nQ NI 
at 1 0' clock. 

SHRI INOER JfT (DarI~8Iif'lg): I would 
like to make two brief comments and ask 
lOme clarifications from the Prime Minister. 

Ftrstly. we seem to be indulging once 
again in our national pasttme of self -con-
demnation of a policy of our own poliCies. 

Secondly, I get the feeling that we are 
making 8 mountain of a mole-hill. And I say 
this with good reason. I would like to ask the 
Prime Minister: Is it or is it not a fad that Iraq 
and President Saddam after the refuelling 
was being done and notwithstanding the <0 

criticism and attack of the Iraqi Ambassador 
against our polley, approached us and ,e-
quested us to look after their embassies in 
Egypt and in Turkey? Therefore, it seems to 
me that when a routine t.ciIity hal been 
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provided to which Iraq has no objection, we 
seem to be unnecessirily going all out to 
condemn .. refulling. 

I would also like to ask the Prime Min" 
ister in the light of his recent contact with the 
leader of the PLO Movement. Col. Gadafti 
and other leaders and also President 
Gorbachev. whether any Arab nation has 
objected to the prOVIsion of this facility. My 
own information is that no such protest has 
been received .... (Interruptions) 

Secondly, t want to ask the Prime Min-
ister: Ars we supporting the UN Security 
CouncH's resolutions or are we not support· 
ing'? Do we have any mental reservation? 
ResohJtlon £78 specifIcally requests all 
member-nations to extend help in the op-
eration. If we are not supporting them. we 
can taka a ,:.~arficular line. But if we are 
supporting the UN SSClJllty Councit f8soiu-
('JOn, then t cannot see how we can objec1 to 
thIS ~ac.I'!ly 

Thirdly, , Vlould like to a-;k the Prima 
Minister: Is non-al!gnment neutrallly? I do 
nOI ullnk. :t IS neutrality Ti19re'ore, we have 
to iudge avery issue on merit. Non·a~tgnt'!1.nt 
on:'Y' mec'ms 8Alantjon of our lndependence 
at home to indepenoQnc61 abroad. Therefore. 
the j'SS.U(~ IS: Was It done in thCit best nat:onaJ 
interest or was it not done in the bast 
national interest? EarJier in theday, we heard 
Mr. Inder GujraJ taH us that during Mra.. 
Gandhi's time it had been decided that wa 
should try and build Irjendly relation with the 
Americans. Now 1 wanl '0 know whether this 
;s still a part of the policy or not? 

Every one has bean talking in terms of 
the codition exceeding forces the U.N. 
mandate. As far as , know, the U.N. mandale 
is very clear and authorises all necessary 
means. Therefore. 1 a1so want to know 
whether there is any magic formula by which 
Kuwait could be liberated without attacking 
the Iraq bases. An J say is we ara for Iraq but 

what is the point? The point simple is are W8 

going to stand up for some principles or are 
we going to allow everyone to turn populist 
and anowour own judgement to be cc,nfused 
and cloudod by political considerations at 
home? 

DR. THAMBI DURAl (Karur): Mr. Deputy 
Speake" Sir, we srA today discussing about 
the Gulf sltuat~on. We ara discussing this 
subject not only now but we have discussed 
it in previous sessions also on different occa-
sions. At that time we discussed about the 
problems of Indians held up thera and about 
how to evacuate them from that count ry. W 8 
evacuated all Indians from Kuwait and Iraq 
anticipating the war, but ourfriend Mr. Gujral 
said in his speech thathecculd not antiCipate 
such kind of a war. That is wh) he could not 
say whether the USA planes were getting 
refuelled tor theIr military operations. I want 
to know from our Prime Minister-because he 
may be w911-mformed-whether the US Air 
Force. dur ;ng the period when they used the 
fahJell'ing facilities in India. misused the 
perm Ission which they 9("11 f01 refuelling 
purpose I also differ fron" Mr. lnder Jit on 
wha! he ~ald Just now, It is not the matter 
wh~thQt It rlq objected or not. what matters is 
what are. we for -are we for for giv!ng rftfu8J1ing 
faclhtl9S to U S. pJanes her& ornor S~lcc,"dIV. 
the primQ Minister only has to 8'(p)e:11 whefher 
we dJlter from our Arab cause I think still we 
are f01 Arab cause. We have n9V(#r deviated 
from that. VVe have always beer: lighting for 
the Pa~9S1inlans. We have cl!wavs baQn 
against the Israel for whal they hwve be." 
doing. 

Most of the Membar. have snid abouT 
the U~A. ResoJution We.lso do ~()t a.r;.p1bvf 
of the iraQ's action of ooeupymg ktJ'-N8Jt. W. 
are &lso aDamst thaI. Su« wilDt"., WfIfI want 
this kind of a war 01 'we Wt!r1. ~b &olv. 
8verythmg 11'1 • p • .;lttl~V~ m"~('JcH, thM • 
important. Jndtll-S "ftOt1 ftaa atwo.'(8- bt.n 10 
see that thlS kind 01 prt)~.m .. 3r r, $OJved In 8 
peaceful mann'f. W. k~w ilbOuf .h. U.S. 
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imperialist attitude. We need nat necessarfly 
discuss that. We have suffered a lot from tha 
U.S. imperialism every bodr knows that. 
Therefore. if at aSt they ar.trying to use the 
U.N. Resojution. it is only for Sheil own ends. 
In that case we have to see whether we have 
10 allow the U.S. Air Force ptanes to get 
refuelling facilities at the Indian airports. We 
have read in the newspapers that so many 
planes came at Madras Airport also and 
they have got some faciUtias there. We are 
also annoyed on that. After seeing the 
newspaper reports that the Congress Party 
and others passed Resolutions in their Party, 
objecting this kind of refueling facilities, we 
also felt it because the whole nation in feel-
ing that this kind of facility must not be 
alklwed. Butthe Prime Minister came forward 
at that time and explained that this was a 
continuation of the policy whdl the previous 
Government also followed. Therefore, f want 
to know whether is said is correct or not 
because the nation expects it Even though 
the Prime Minisfer said we cannot open the 
past events but sometimes it IS essential to 
know our Indian policy. Therefore. once again 
I woutd request out Prime Minister to see lnat 
these refuelhng facihties must be stopped. 
Already he has announced tha1 it his already 
been stopped. Whether USA announces 1t 
first or our Government announces it fIrst, 
the is immateriaL ... (Interruptions). 

AN HON. MEMBER: Why? 

DR. THAMBI DURAl: I am tailing. Be-
cause we saw it in the Press atso that before 
the USA announced its deCision, our Prime 
Minister had already announced that it has 
bean stopped .... (Interruptions). 

SHAt NIRMAl KANTI CHATIERJEE 
(Dumdum): When the Prime Minister made 
the statement, it was not stDppad. 

DR. THAMBJ DURA1: Therefore, even 

thOugh we also fespect the sentiments.of1ha 
lett Parties and others who raised this issue, 
yet I am not this Adjournment Motion. {.,_ 
~}. Ylhatever it is, I reque.1hat tat 
the Prime Uimstercomeforward andanswef 
aft the pofnts raised. 

[ Translation) 

SHRI Y AOVENDRE DA IT (Jaunpur): 
Mr. Deputy Speaker. Sir. I am gra1eful1o you 
for giving me ttme to speak, but t am dts-
tressed to see tha11he Prime Minister is not 
present in 1he House. 

MR. DEPUTY SPEAKER: You have to 
make your submission within a short time as 
others from your party are also on the list of 
speakers. 

SHRIYADVENDRADATI: I shan abide 
by your orders and shall not take much of 
your time. Tho first question is whethe~ 
government have made a thorough stooy 'CIt 
the United Na1ion's resolution No. 6-7-8 ".)r 
the one that was adopted earlier and tried to 
get to the bottom? If such an attempt was 
made. was any reservation expressed a1 the 
U.N. to 1;18 points which went contrary to the 
declared polICies of the Government of India? 
H not, we should take it that you accepted 
that measure In its totality. Will the prime 
Ministt'r kindly clarify whether he took the 
nation and the leaders of various po Ht ical 
parties into ronfidence before acx::epting that 
measure? Much hue and cry is being raIsed 
today on the question. of refueling, etc. Let 
me say that Government should also keep in 
mInd the stand taken by India during the 
Korean war. Without going into the past, I 
would like to say that our policy sAould be 
based on immutable law of the of the needs 
and it should be flexible so as to change 
according to the conditions, time and needs. 
Can it be said w~h certainty. that the policy 
which we pursued between fifties and sev-
enties and which was correct policy judging 
the conditions obtaining during that period. 
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is correct in today's context? The wortd at 
that was bi-polar but today's intemational 
politics has become mufti-polar. Much has 
bean said about Non-Aligned, but as the 
events have turned in the GuH war, the entire 
concept of non-aligned has been demolished. 
Arab nations are a d;vided lot. Non aligned 
countrjes including Yugoslavia afe also di· 
vided on the issue . H we attach that much 
importance to non-aligned movement, I want 
to know whether India gave consideration to 
the peace proposal put forward Algeria? I do 
not think, Government of India even gave a 
thought to it. Did India know what the peace 
initiative was; did our Minister of Foreign 
Affairs, Shri Gujral know about the Algerian 
peace proposal? The Government of India 
shoutd have supported the peace initiative, 
especially when India had friendly relations 
with both Iraq and U.S.A. Shri Gujral had 
given a clear hint: 

[English] 

Saddam was flexible. What was the 
flexibility? 

[ Translation] 

Why did not Shri Gujral take initiative on 
the basis ofthatflexibHity, why did he wait for 
others to taka such an initiative. What was 
the flexibility? Is it not a fad that Saddam 
wanted to have Iraqi control over Rumillia Oil 
Fields and Buaniyan islands? If that was the 
flexibility, Kuwait would have been left with 
nothing but desert. Is it not a fact that Kuwait 
has been invaded. Today when we raise hue 
and cry over the invasion, why do we forget 
that China too invaded India and the Chinese 
continue to occupy our land? Our Govern-
ment convenient by forgot that invasion. 
Since all your declarations are against in-
vasion, you will have to adopt one yardstick. 
What is most urgently needed today is that 
war should come to an end. If thiS region 
remains peaceful, it will have good effect on 
us. At the same tima, it is aJso necessary that 

power equation should not be imbalanced in 
that retain. Therefore, Iraq too should not be 
atfowed to go unpunished. There js need to 
destroy the aggressive tendency of Iraq. The 
same treatment needs to be given to Israel 
also. After the Gulf war comas to an end, the 
Israel- Pelestine problem shou1d also be 
solved. India should think in 1erms 01 creat-
ing strategicfrontiers with a view to providing 
security to both Israel and Palestine and take 
initiative accordingly. India should take ini-
tiative to restore peace and a resolution to 
this effect should be moved because i1 will be 
in our interest. It will be detrimental to our 
interests if a foreign power establishes its 
supremacy in the guH and tries to usurp 
smaliercouLltries of the region. SinceSaddam 
Hussein committed aggression against Ku-
wait and annexed it. he must quit Kuwait. At 
the same time, Ira-qi should be asked to pay 
compensation to Kuwait for the damage it 
caused to that country. Both sides should 
agree to release prisoners of war. Kuwaiti 
prisoners should also be released forthwith 
lest they should be entangled in cases of 
treason. It should be ensured that U.S.A. 
does not estalish its military base in the gulf. 
There is yet another impending danger to 
which I must point out. A new axis is de-
veloping in that part of the world. Turkey, Iran 
and Pakistan are trying to projed ~hemselves 
as the saviours. This is not in our interest. 
Therefore, the Government of India must 
think in this direction. 

In the end, I would like to reiterate one 
point. My colleague Shri Jaswant Singh has 
said that the policy should be integrated. I 
would say that we should formulate our 
policy by giving due consideration to strategic 
and economic security of the country. There 
is need to make an intensive study of the 
changes taking place in Europe, America, 
Japan and China before weframe our foreign 
policy. Our old policy has becomp ineffective 
in view of the changed environment and, as 
such, thera are no 1akers; Hence there is a 
need to formulate a new policy as that would 
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be In the national interest. We can express a 
clear cut view in favour or against it only after 
the Hon. Prime Minister clarifies all these 
points. 

(English) 

SHRI M.J. AKBAR: Mr. Deputy Speaker, 
Sir, I want to make a submission. I think all 
sections of the House will be pleased to learn 
that our leader. the Congress President Shri 
Rajiv Gandhi is going to Tehran tomorrow at 
the invitation to Iran to participate and to help 
in the peace prcess. I hope that all sedions 
of the House will help in what is a serious 
peace effort and I am sure it will reflect the 
consensus apart from may be the extreme 
options. (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: 
Is he the new External Affairs Minister of the 
present Government? (Interruptions) 

SHRI M.J. AKBAR: Sir. for our Leftist 
friends, I would like to correct it. He will be 
going via Moscow where he is likely to meet 
president Gorbachev. (Interruptions) 

SHRt A.K. ROY: t want to know on what 
authority he is going? Is he extra-Constitu-
tional authority? (Interruptions) 

SHRI NIRMAL KANTI CHAITERJEE: 
They should also know that Mr. RajivGandhi 
and Mr. Bush are qUIte Intimate friends? 
( Interruptions) 

MR. DEPUTY-SPEAKER: MR. Roy, 
you wiD have a right to reply and you can the 
point which you want to make. 

If anybody is going to any place, he can 
go as a citizen of the world, as a citizen of 
India and if he is able to contribute towards 
peace. it shC)uJd be welcome. 

SHRI SOMNATH CHATTERJEE: Is It 
the place to make announcement? Is it the 
Congress office? Why Is he announcing it 
here? 

SHRt AMAR ROYPRADHAN (Coach 
Behar): Is he going there as a Member of 
Parliament or he ;s going s Congress-I Chief? 
(I nterruptions) 

SHRt SAIUDDIN CHOWDHURY 
(Katwa); If the Iranian Government has 
invited him. then he must gol (Interruptions) 

MR. DEPUTY-SPEAKER: Shri 
Samarendra Kundu. 

SHRI SAMARENDRA KUNDU 
(Balasore): Mr. Oeputy..speaker. Ithank you 
at the tag end of the debate, you have been 
kind enough to look at me and give me some 
time. I am filled with anguish and anger that 
India is taking a back seat in the peace 
negotiation to stop the Gulf war which is one 
of the worst disasters that has been wrought 
on Iraq. When I open TV. the peace nego-
tiation is either at Tehertan or Moscow and 
not New Deihl. J feel very sad to kind that the 
Congress-I and J.D.(S) has brought this 
country this sorry pass. 

If you look into the whole mattar, the 
important thrust of the Non-aligned move-
ment is not neutrality but dynamic neutrality 
to work for peace. to work for freedom, to 
work for development and to work for disar .. 
mament. Nowwhen the negotiation for peace 
is going on, we are taking a back seat. This 
is too much a sorry state of aftairs. to bear 
with. 

How do we retrieve from this situation? 
Is there any chance? It was said here in this 
House that the foreign policy should be based 
on consensus. We have seen how the foriegn 
policy has been made a Party policy re-
peatedly by the Congress regime and the 
present Government is following that. The 
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present Prime Minister has fOOher diluted 
this poUcy. Otherwise. Mr. Akbar would not 
have dared to announce hera a Party deci-
sional about Mr. Rajiv Gandhi's visit to T a-
haran. 

PROF. MADHU DANDVATE: It is part 
of the daily briefings. 

SHAI SAMARENDRA KUNDU: It is 
urged here that the Secur~y Council Reso-
lution gave full mandate to America and 
alliedforces towagea war against Iraq. That 
is not true. To go to war is at the bottom of the 
meaning of the Security Council resolution. 
In the Security Council meeting, why didn't 
our country's representative work and fight 
to the last to have peace in Iraq and Kuwait? 
I am told sanctions which were operating 
against Iraq earlier were giving the resuft. 
So, they could have warted for six months. 
another one or two years. It is a ghastly act 
to see poor children are being killed in 
Baghdad; there is no milk. Water is polluted. 
Mahatma Gandhi neverthoughtofthis. when 
at the Asian relations, conference in 1946. 
Non-aligned movement got a new direction. 
This is a situation to which our representa-
tives who are in the UN Security Council 
have brought this country. 

17.00 hrs 

It is not corrected to say that Security 
Council has given a mandate to go and finish 
Saddam. I was shocked the other day when 
I heard Mr. Bush saying that Mr. Saddam 
must go. Has the Security Council resolution 
authorised it? No. 

Coming back to the refuelling question. 
it is really shocking. It is a very sad thing that 
India being a champion of non-aligned 
movement and peace. warplanes are allowed 
to be fuelled in India when war has broken 
out and they are going to be used tn the war. 

I was at Kanpur and 1 read in a newspaper 
that Mr. Akbar said that V.P. Singh Govern· 

ment was responsible for aUowing refuelling 
of American planes. I was shocked. The next 
day I found that Mr. Akbar said it was a joke. 

Some press man asked what would 
have happened to India if Akbar would have 
baan another Jehangir. I paused for a moment 
and said "Look, come to lok Sabha and see 
for yourself what would have happened to 
India." 

This sort of cliches do not pay. Playing 
to the gallery and gimmicks frustrate the 
hopes of milJions of people of India where 
non-afignmsnt is their faith. We should be 
very serious. We should not atart having 
politicking on matters which we all agree and 
which is own faith and on which our image 
is likeJy to be furnished. 

I win just make a proposal. Now an hon. 
lady member said that Iraq has agreed to 
withdraw unconditionally. I am very happy if 
Saddam Hussein has really done it. But that 
is not an end of the maHar. 

Post·war reconstruction of Iraq and 
Kuwait must be planned and the Palestinian 
question and tha Arabs question must be 
solved. Hon. Members must know that after 
World War II 122 wars have been fought in 
the developing counties alone and not a 
single war was fought in Americe Canada, 
Europe or any other developed country. We 
must also seriously think how to check 
future wars in the developing countries 

I hav~ a sug~estion to offer. Tl , 
ment the ideas of peace and dev('Ik)pml .... 
let this Parliament unaniMously el~~t t1 ,,\Od\' 
of persons who will go to Kuwait and Ira .... anti 
America and Moscow and work out the postM 

war recontiuction programme and see that 
war never comes to this country. 

Since you are pressed with time and 
are pressing the bell. I do not what to speak 
more. 
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SHRt GUMAN UAl LODHA (Pali): Mr. 
Deputy Speaker, Sir. , am grateful to you for 
giving me an opportunity to speak. My senior 
colleague, Shri Jaswant Singh has already 
touched the basic points, but I would like to 
putafewquestiontothahon . .primeMinister, 
because it is not simply a queS1ion of 
refualfjng. I would like to point out that as per 
newspapers report five thousand tonnes oi 
mutton inctuding 500 tonnes of beef IS 

shipped dailv for U.S. armed forces from 
Bombay port with the permission of the Gov-
ernment of India. This decision was taken by 
the Prime Minister in consultation with Shri 
Rajiv Gandhi and Sharad Pawar. Not only 
that. shipments of eatables are also sent 
daily from thereto the U.S. armed forces. 
Such items have been detected in the ships 
which come to the port for docking. ThiS has 
resulted in a great resentment among the 
people. I woutd like the Prime MinIster to 
clarify this point whe n the replies to the 
debate and comment on 1he veracity of these 
news reports. t would also hketo say that the 
Government of India should endeavour to 
fully implement the U.N. resolutjon on this 
question. When we talk about Palestine or 
any other nations, we should not forget that 
our Parliament has unanimously adopted a 
Resolution that we have to liberate the area 
a, OLJ= I.,;()untrywhich has been unauthorisedly 
o('/~r..!pjed by the Chma. Today whlln we talk 
(J'~ t~\e tiberation of other natj~ we should 
aJso try to liberate OUt areas whICh have 
be'? 'I occupied by other countnes. (/nter-

JI, 

~vHi r)l::PUTY SPEAKER: Mr. Yadav, 
please Sit down. If you speak on all the 
subjects, other Members of big political par-
ties will not get opportunity to speak. Why 
are you rising again and again. Best efforts 
are made to give opportunity to all Members 
to speak but that would be of no use ij you go 
on repeating the same points. 

SHRI RAM KAISHAN VAOAV 
(Azamgarh): Mr. Deputy-Speakef. Sir. on 
behalf of my party I wou1d like to make my 
submission within two minutes.. 

MR. DEPUTY-SPEAKER: When big 
political parties are not getting time, how J 
can aUot time to small parties. 

[English] 

This is not correct. I am atlow4ng you this 
time. Next time, don't repeat ft. 

[ Translation) 

SHRI RAM KRISHAN YADAV: Mr. 
Deputy-Speaker. Sir, we had attained our 
freedom from imperialism and colonialism 
through 'Ahimsa' and that is why our foreign 
policy is also based on peace and it is anti 
imperialism and anti colonialism. We have 
strongly opposed all those imperialisticforces 
who have tried to capture other countries. 

So far as I know we have fr49ndfy rela-
tions with Iraq. Our friendship was not only to 
get oil from Iraq but lakhs of Indians are also 
working there and earning foreign exchange. 
If we had not to stand by the Iraq we should 
have atleastcriticised US adion. USA wants 
to interfere not only in the internal matters of 
India but in the matters of whole world and 
intend to trap the entire world in its economic 
imperialism. The present Government pro-
vided fuehng facility to US planes which 
according to me was a wrong step. Instead 
of remainIng neutral and non~aligned we 
have created a suspicion that India is not a 
non~aligned country and India has inclined 
towards U.S.A. In this regard I would say that 
India should have remained neutral and 
raised her voice but India obliged USA. USA 
never stood for us and contrary to that Iraq 
and sodalist countries always stood by us. 
Therefore, the Government should explain 
whether its foreign policy have any inc1ina-
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lion 'tOward USA or not. With these words' 
mnc1ude. 

[English) 

SHRI P. V. NARASlMHA RAO (Ramtek): 
Mr. Deputy·Speaker, Sir. it was my under-
standing thalt this Adjournment Motion js 
spacifcanyon a single issue at reftJening 
facUlties. But we have seen that the debate 
has gone far afield and it has more or Jess 
covered aU the aspects of the GuH crtsis and 
perhaps the decision to have another debate 
on the Gulf crfsis generally js almost obvi-
a1ed. So, I would first specificaJly refer to the 
subject matter of the Adjournment Motion 
and then go on to make a few comments very 
briefly on the Gulf situation on which com-
mentary has been very elaborate from all 
sections of ~hG House and t don't have to 
repeat what all these friends have said. 

Sir, the debate has become a 1ittle acr~~ 
monious because of the fact that weconccn-
tra1ed on who did what, which decision was 
taken Ir, which regime. ThIS, according to 
me, is substdjary-m fact not quite relevant 
to what we are discussing today. I would 
concentrate my attention on what you. Mr. 
Prime Minister. are landed with today _ Never 
mind who took the decisions. when they 
were taken and how they were taken. The 
first point is about the question of rmueHing. 
Peace time, as everyone has said, is to1alty 
different and in normal times, landIng f aclli-
ties, refuelling faciltties-these are the 01 der 
of the day. We get them, we give them to 
others. There is no dispute about that at all. 

Now there is another questIon of ovor-
flights. Over-flights are also, in normal tunes, 
very common. We have bean given permis-
sion to over-fly several oountries when we 
were going to a far off destination. We give 
similar facilities to other countries. in fact. 
when a WIP is over-fly;ng , a President of the 
country or the Prime Minister of a (X)untry 
over-flying India, we do not ew.n take the 

matter 10 the Secretary concerned or the 
Minjs1er ooncemed. A Deputy Secretary in 
the Mintstty ot External Affairs or whatever 
Ministry is the noda1Ministty. is authorisedto 
automatically give permission. But the fact 
remains that {)8'rm ission is gNen whelher it is 
given by the Prime Minister of tndis Of by a 
Deputy Secretary. Every over-flight is per-
mitted individually. That is a part of OUf 

sovereigntv. 

But Mr. Prime Minister, you are landed 
with a decision today that any over-flight 
made by a particular country from a particu-
lararea tothegulf, needs no permission at al1 
from you, needs no permission from the 
Government of India. Is this '::orrect or not 
correct? If perm ission on a permanent basis, 
permission on a cumulCl!lve basis, not an 
individual basis, for an indefinite number of 
flights, night or day, has been given, a blan-
ket permission, an omnibus permission like 
this has been given, how is the Govetnment 
of Ind,agc:ngtocopawlththls?lsthedecis;on 
going to continue, IS it going to be modifIed? 
How are we gOlOg to deal with 1his? Or is 
there no such permission? We would cer-
tainly Hke to l\.now bOCalJSe this is important. 
Where there tS a landing facility, if an aircraft 
lands, according to OUI sovereignty, at least 
in theory, we are empowered 10 search the 
ancrait Ii we have any suspicion. This has 
not happened. I agree. This has not hap· 
pened for 15 years, 20 years and 25 years. 
Our aircraft has not been searched. We hav. 
not searched other's aircraft. But tt is a part 
of our sovereignty that we can search if we 
wish to. But if someone is over-flying, over-
flying without permission, over-flying at any 
time, day or night, taking anything he wants 
along with him, is this not even a more 
serious matter to deal with than landing, 
searching or not searching, deliberately not 
choosing to search and giving them the 
permission to refuel and go? It is not a 
question of posing one against the another. 
Let us be very clear about it. It is one plus the 
other. There are two kinds 0' situation you 
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ar. facing. It is not that one situation cancels 
the other out. So, we would like to know 
whether this permission which was granted 
earlier-no matter by whom-will stand. Even 
In peace time if you had granted a permission 
like this that: "You do not have to land. you 
can go straight across, here is a corridor", I 
would say that that would not be in confor-
mity with national sovereignty. h does not 
matter which time. If each over-flight was 
being technically permitted, there was no 
question at all. there was no delay at aU and 
it was being done as a matter of course, why 
was the permission on an omnibus basis 
asked for? It was not for nothing that it was 
asked fot. 1t was asked for a particular area; 
11 was a~kad for a particular destination. 
Now, why was it asked for? Did we examine 
why it was asked for when there was no 
need? H there are a hundred flights. a hun-
dred permissions can be given. Within min-
utes it is given. Has thiS aspect oeen ex· 
amined and if it has been examlr.ctd has It 
been found eminently in the interest of the 
country or in conformity with the sovereignty 
of the country to have parmltlad that? We 
wouid certainly like to know and wou1d be 
gr~teful for any response from the Prime 
Minister on this point. 

So far as refuelling is concerned, yes, 
thore has been some wobbling in between. 
There have been different signals coming; 
but finally I am glad that the Prime Minister 
has decided. the Government has decided 
to fall in line with the national consensus. I 
take it as the triumph of the national consen-
sus, after all the wobbling. I look at It that 
way. I don't look at it as who did what, who 
said what, why this was done and why that 
was not done. I say that ultimately the con-
sensus that has in hered in our foraig n policy, 
has asserted itself. That is the triumph of 
India's foreign policy and we should con-
tinue this. There is no question of changing 
it. there is no question of going back on it. 

Foreign policy is 8 vary big basket. It 
consists of lots of things. We have to go into 
it, into the fine print as to what is to be don. 
in a particular situation, What is to be done in 
the non-aligned movement for instance? As 
Mr. Gujral pointed out, the non-aligned 
movement is even more relevant today than 
ever before. But it cannot be doing the sarna 
as it was dOing before. It has to do something 
different because the context is different, the 
forces are different, the requirements are 
different and the aspirations of the people 
are different. Therefore the non·aJigned 
movement. while it is slill very very relevant, 
has to change ita tactics, it has to change the 
immediate destination, immediate empha" 
sis, methodologies and lots of tmng5. 

Wen. succassiw Govarnmen'tS have 
been trying to do whateverthey could. n 1 say 
1 did whalever t COUld. it only means that I am 
adlTlIttlng my own hmi1ed capacity. That IS all 
there 1$ to .t 'Thw18 IS nothing more to com· 
ment on that. So I am sura that any Gc·vern· 
ment, one Government suocgedec by the 
next. witl have to do the sama thing. The 
results will be dIfferent according to the ca-
pacities of the parsons or the Governments 
concern~d, That is a fact of rife which every· 
one has to agrp9 and admit. 

Today we have to concentrate on 8 
cease·fire. W,ti1drAwal has been agreed to, 
that too unconditional withdrawal. This word, 
unconditional can be Interpreted differently 
by diHerent peoplA in d,fferentcontexts. What 
reallV hao; 10 be brought about i~ a package. 
if thl:H a i~ ono ... c)L,t=t, tht:ve IS another issue 
and there ,~ a thIrd i,_,sue. We don't say that 
we {}O in fo" 'Jne issue being solved while 
oth6l( !:"StlPS ar~ still Simmering or still con-
tinue to Slmmef J hat is not a package. That 
IS an isolated solution. We are not for an 
Isolated solution. We have been talking about 
linkages. Someone say~ there should be 
linkages, someone else says there should 
be no hnkages. This linkage has again be .. 
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com. a word being played with different 
interpretations. 

Thera has been a resolution of today, 
there has been a resolution of 20 years back. 
'The same Security Council has passed both 
resolutions. Why shall OAe resolution be 
more sacrosanct than the other?Why should 
one resolution be implemented to the hilt 
forthwith while the 20 year old standing reso-
lution has to go on standing there on the 
records of the Security Council for aU time to 
come? It is not clear. No".!, today a situation 
has arisen whera-whether you call It a 
linkage or not, whother you call it a quid pro 
quo or not, whether you call it a precedent or 
not-the tact remains that the criticality of 
the Palestinian question, the centrality of the 
Palestinian question in the entire gamut of 
West-Asian relations cannot be denied. The 
time has come when the realisation of this 
criticality, of this centrality has to be given a 
shape, as a part of th9 peace process in 
West-Asia. This is how we have to look at it. 
There is no use of making statements which 
only trade charges against one another, 
particularly where we are concerned with a 
national consensus. This would be my ap-
peal to all the sections of the House. The 
Prime Minister will have to look into this kind 
of a consensus; he will have to create it and 
in that, any party can certainly do its best, 
whatever it can, In order to exert its influ-
ence, exert ~s old relationships, exert its old 
friendships. All this should be done. There is 
no question of someone feeling bad about 
someone els8 doing some good. h is a 
contradiction in terms. If some good is done, 
everyone should feel good about it and that 
is how, I think. the good of all this effort wilt 
come about. 

Sir ~ thera is one question which has 
been nagging me for some time. for which I 
have not got really a satisfactory answer so 
f.r. There has been a bilateral understand-
ing between India and the United Sta1es. 
Why should it be bilateral? I have not been 

able to understand why the United States 
Government as a part of a 28 nation·force, 
should call it bUateral, if they ask for some 
permission from 1he Government of India 
and the Government of India gives It. To me, 
it does not look bilateral at all. It looks as if in 
persuance of Resolution 678 or in anticipa-
tion of something going to happen in the 
Gulf I we gave them some permission. They 
were not going somewhere else; they were 
not going to the North Pole; or they were not 
over-flying our country to go to some other 
destination. They have to go to a particular 
place which, they knew. we knew and every-
one knew. was going to be a scene of con-
flict, unless the conflict was resolved earlier. 
When they ask for the permlssion, the pos-
sibility of conflict was there; and when we 
gave perm ission it was there. So. that con .. 
tingency was at the back 01 their mind, our 
mind and everyone's mind. In that view, 
there was no need for us to make it a purely 
and simply bilateral issue. Today, we do not 
have to resort t" foe rhetoric of our being 
anti-this or anti-U', .• 1,. anti-this country or anti· 
that counhy. N~;. if " is in purauance of a 
Resolution. We have every right [0 comment 
on the Resolutfnn and co-operate with it 
accordingly. Th()$Q who are parties to the 
Resolution are commenttng on the Aoso'u~ 
tion. They are 511.ying that what is beIng done 
today in Iraq lsi far ~n Q)cC8SS of that Reso .. 
lution. They arft saying that the ResolutJOn in 
turn did not ir~8nd this resuh, intend this 
action. That is good enough for us to say that 
if this is ~O, th~n. we do not think that we 
should give 1ac;~~'8S in order to do something 
which .8 not in line with the spirit of the 
Resolution. We coutd have done that. Why 
should we make It an Indo-US mane,? I 
r8al~ do not know. United States is friendly 
to us; we are friendly to the United States; w. 
are friendly to the Soviet Union. India nse" 
being a non-ahgned country. for ages and 
ages, we have never considered any coun-
try as enemy. We wanted friendly ",~ations 
with all countries; we tried to establish t riendly 
relations, maintain friendly relations, 
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strengthen friendJy relations with aU coun-
trias. That being our case, may be it was not 
quite in order 110 make this a biIateraf issue. 
Neve, mind. You made it a bi~ inue. 
But I interpret it as something between Inctia 
and US. I am enthted to tnhHpret this ar-
rangement or agreement Of understanding. 
as SOfY'rething connected with what ~ ~ 
panit9 MrJ 1he Gut today. In that view .. the 
moment the Gufwar ends, 1heGur s4tualron 
catms dawn .. it oomes back 10 normaJr all 
1hese anangenNJnts become unneassary. 
r you want'to CCWlClude somethfng with U.S. 
en the basis of natIonal intelesf, thai ~ a 
different story. that tS a diflerent chap:er. But 
ht need not be contused wiCl this present 
Gut sitwa1icn. Thls is what 'would .. ~ say. 
SopFeasa ~e this distinctIOn. Having made 
this d1stWIction. treat them cifferently. What 
US and II1dia do in order to help each other 
is biIaIIINt But this IS not ~ ~aI_ 
t see it. As I hate said :r~e matter has ~ 
and aM' ts we»that'ends t¥ €'I. Butthe question 
of cwer~fttghts. omnibus pe~ fofoyer~ 
flights wou.id ,emmn and .,00 W," have-to deal 

W IdIJ these'words, 'sa" that ~ adjpu~ 
rnent matlOf' tJras !cst Its punch.. k is iwt like 
Hogging a.cieat fiDrse, not even a hcfse. Sor 
It tS totaHy out d pface and • oppose tt. 

17.27 Iv$. 

[UR SP£AKER in 117. Chatij 

T»1E PRIME MINiSTER tSHRt 
CHANrJRA SHEKHAR): Ltr. Speake. Str" 
we had a IGng debate. The malter COftCemS 
\he whcJs J%1tlorI, Not ooly the whole r»aOOn. 
the .noMa WCftdi is kxJktng 110 our ".ion 00 

this issue. 

'a4sc krtOM that some of 0Uf He.. Uem--
bets 1ft exercised CM!f' this prob6em. I can 
wei understand their sentiments and emo-

tions. l shall not tike to go into ait the tIIaiIs 
of the questions that have been raised .• 
shaH try to r.frain myserf from going .. the 
past. I shan not like to apportknt IDiarmI " any 
other person Of any other regm.. 'think that 
.... tTas happened is the ,~ 01 
lhisGovemment. The ontything' is tharlshaIJ 
IiJIe 10 clarify certain points that have been 
,aised by important Members. Otherwise. it 
wilt be c:ansideracf as if f am t"mv foClJllC8al 
something. 

First, & shall take the speech made by 
lion. Shli Narasimha Rao. About 1he Jr_ 
CGn'idor gWen to US planes in this CCU'ItPy. I 
fet~ "is House that since this Govemment 
came. there tS I'YCJ free COI'Jidar to aIrY' Gov-
ernment anywhere. W,"" tms he CDf,Mfor 
was g.ven at that time. I cannot' atIS\II8f1'. And 
t am not entitlecf to say about the past 

I shatf like to teU my ~ Shri Qajral 
He knows that it is customary ., the ....",. 
1ionaJ ncrms !hat every ovw-flgf1t eras to 
hale a transit landing. Some Han. Uembers 
sac. transit tanctifIg gives the taciM~ D'" 
cnJntry concerned to check __ is going in 
this partJeuJar aeroprane. This point was 
emphasised by HDn. Shri Nalrasimha Rao. I 
you. give a free corridor and transtt fandiflg is 
nat compwh;ofy,_ an my opinioo. thiIt is PlOt a 
WlrI happy situation. F, .. corridor is.,." 
onlY to the vtPs. Heads gf 5mI8, ..... at 
Government or wry important military per-
sonnel .hose movement is. notified baf'are-
hcmd. llUs _th. cus1om. ram nctwry: much 
CCWNe,saI1t with the tradtions and ruIfatS 

of cipomac.y but this has bea1r I1e rGUIine 
practice aI over the worllCf. And this is Demg 
dlcwIe not only in r.lation to US but' ~ m:tany 
oChefcounbie&. W. havebeena41Owitrg-S1iJCh 
tadM" to afmost wery ~ ...., 
0'0118 bfoc orlhealher bloc. • has ~Io 
do wiCh our not'I-alignment. It is !he badticw. 
wtr;ch 1his country has tam fbIJowing IDr , 
qua sorMtim •. Mr. Speake,,. SI',."""'" 
we allow a plane to go on our U space,. _ 
make it c:ompufsory 10 ..,. • "'1 ...... 
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what we cal as 'transit landing'. It becomes 
compulsory also to give them the ,efuelling 
facility because if a plane lands. refueUing is 
a must and fNWY country gives it Ou, planes 
and Air force ptanes ar8 perhaps flying. even 
al this moment,. over 24 Of 20 counlries and 
we are getting that facility. There are bilateraf 
arrangements with some of the muntries 
that we do not ask them fo, having this transit 
landioo but nor with the USA. I want to make 
it cia; Ur. Speaker. Sir. it is true that a 
situation was developing in the Gulf and 
everybody knew that a war-ike situation w_ 
ther •. We aBo knew that the situation may 
deteriorate ami war may take place. And this 
is why when we gave them the permiMipD ... 
we took from mem the guarantee that no 
lethal weapoft witt go. tt is for the first ttme 
that the Gcwamment of Indaa has insisted tor 
this 1ype of guatantae. I do not want to make 
tall claims. But this was done and the Gov-
emment of the United States of America 
agreed to this. 

The otbcw question which is very ref-
evant and I agree with Mr. Narsimha Rao 
that it was in 1t1e norma' times and times of 
peace. Whenthe war started. at that time, it 
should have Men stopped. Mr. Speaker, • 
may very frankly say that I did not see any 
serious deparUe from our old policies; t did 
not see even any departure from the oJd 
traditions or .. otd praclices which have 
beenfoHowed.ring the last 40 years. ~ also 
did not see .., threac to our non-alignment 
nor we got from any quarter any whispering 
do .... about our tilting to one side or the 
other .• has IMJIhing to do with our policy of 
non-aIgnmant • sa,1hat the Governmentaf Ind" _ of ....... sticking to ~ 
ment 01 CGUIISe. wiCh certain amount of 
tiexibily dep.dingan our naIionat interests 
and thai has III8en !he pradice again tram 
the ." begU;".v. My friend, Mr .. Jaswant 
SinghlDldwhar~in196281Mf1971,. 

He .. in the war theatre. He kncJn mont 
IIbouI it. tdc,..hnow. ThaI is why, Ishall naI "ID'" '*-'t it •. Dinesh Singtt ... 

the helm of affairs in those days. He might be 
knowing about it. So. it will not be proper ., 
say that at that time there were not certain 
adjustability or adi~nt in our policy ~n 
attowing people to 8y or to ,efuel 0' to do 
things. But there was no agreement with any 
Government at any time. II was just a tradi-
tionthat was being maiNainedand has been 
maintained. Mr. Speaker, when t saw the 
opinion devetoping in this country 1hat ths 
refueflina facility shoufd not be given. 'con-
vened a meeting of ... Opposition parties 
immediately. And 11dd them ... you wa~ I 
can ask them b stop it today Del."" But ttris 
is again not done in iMternafional deafings. 
My fr~endt Mr. '.K. Guj,at knows. Mr. 
Narasimha Raoknows and Mr. DFneshSingh 
knows. It fS just not like saying eo. alow yotr. 
lOt do not allow yeJu·, because national ;nter-
.st is agaIn invotved. 'The only Ihing we can 
say is that "the situation is such that ;r this 
facittty cannot be used by you, it wiU be 
better". Immedialely. when I came to know 
about the opinion, not d at sections d the 
House but important SEJdions d the House, 
I immediately conveyed to the US Govern-
ment that they should dscontinue it. It takes 
some time. I t am at tau" on fhat~ you can 
blame me. But some of my ,,;ends have 
been trying to point an accusing fanger and I 
feel sad, Mr. SpeaJ<er. when Ur. Gutab said 
whether the ctecisicm .. being .. en by this 
Gov&'nmentorbySOtMtext~ional 

authorities c:tiret.:ting this GcMwnment. Mr. 
Gujra! and myself .... beeft friends for a 
tong time. Mr. Spe .... you IuIow that Mr. 
GuJal might __ bean geDing dindions 
.... edra~ 8l.IItIorities at one 
time or the oIher .. ,.._ in ., Ife I have 
...... .,.".~IIam."" extraConsti-
twrionaf authority. , sW nat' like to bring 
pen;onaI mattara in .. House ...... (lnter-
~ns) J ....... .". taken up ttMs 
.-.anal m'" it it ..utct ,. haft come 
from Shri tK. Gu)raf. ~ would have OnoreO 
_" other com....,.. bwI nat tom Shri I.It 
Guj'aI, whom t """-tar a long time and for 
.... , ... _ ... ragant and r8!pACt. 
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and he at least knows me for quite some 
time. I may be lacking In anything, may not 
have his wisdom, or his nuances of foreign 
policy, but one th '9 I do not lack is courage 
and that is why when somebody asked 
whether we have given this facility, I said, 
yes. Mr. Speaker. Sir, I shall leave that 
matter there. 

The other question was raised, and a 
very important question, by my friend, Shri 
IndraJit Gupta. He said whether the Govern-
mentof India was doing something about the 
Gorbachav formula or whether they were 
sleeping over it. Shri Gujral also said that-
he was very much awake and we were 
sleeping. But I do not know that. During the 
last one month. I have exchanged views with 
Mr. Gorbachevfivetimes. Even today. atthis 
moment, we are in constant touch with him. 
It does not mean him personally t but with the 
Government of USSR. Our permanent rep .. 
resentative in the United Nations since yes .. 
terday or day before yesterday has been 
contacting all the members of the Security 
Council and of the nations of the non-aligned 
movement to see that we are able to restore 
the authori1y of the Security CounCil and the 
paace proposal is not left to certai" people. 
We have said it clearly and categorically that 
we support the move made by the Presadent 
of USSR. Not only this. we have been taking 
aU measures, all initiatives: I shan not go in10 
the details of that. During the last one month. 
envoys from all important countries who are 
supporting Saddam Hussein have visited 
Delhi and had discussions whh me. None of 
them was as exercised as my friend. Shri 
Gujral is exercised. 

AN HON. MEMBER: You met 
Khashaggt also. 

SHRI CHANDRA SHEKHAR: Ves, 
Khashoggi also. H. is a diplomat in your 
eyes, not in my ayes. I meet so many 

Khashoggis. But I am not talking of 
Khashoggis, I am talking of Arafat. I am 
talking of Algerian President's envoy, I am 
talking of the Chinese Prima Minist8~, I am 
talking of the Iranian President and 1 am 
talking of the people who are concerned 
about the matter and who matter in this 
problem. 

Mr. Speaker, Sir, everybody says that 
we havs gone against Saddam Hussein and 
we have destroyed our relations with Saddam 
Hussein. I categorically want to say that our 
stand on the Palestinian question remains 
the same and I toki everybody that on the 
Palestinian question there cannot be any 
compromise. We also said that our friend· 
ship with Iraq is there. Mr. Speaker, Sir, you 
will be pleased to know that in Egypt when 
the Iraq Embassy was closed, the President 
of Iraq, Saddam Hussein, chose none else 
but India, the inimical country, to look after 
Iraq's interestl This is the situation. But if 
people think that giving statements or trying 
to find bold words or point ing accusing fingers 
is part of the international politics. I do not 
know that. 

AN HON. MEMBER: What about Shri 
Rajiv Gandhi? 

SHRI CHANDRA SHEKHAR: I do not 
know what you mean by Shr; Rajiv Gandhi. 
Shri Rejiv Gandhi has beGn helping In finding 
a solution to this problem and I have been in 
constant touch and dialogue and consulta-
tion with Shri Rajiv Gandhi. Even today I say 
that white the Government is making efforts, 
I was talking of our permanent representa· 
tive and I was talking of our Deputy Foreign 
Minister who is going to Tehran and Baghdad. 
Shri Aajiv Gandhi, along with Shri 
Narsimharao and other., ,. going tomorrow 
to Moscow enroute to Tehran In order to lind 
a solution to this problem. It is not only Shri 
Aajiv Gandhi.l.hali request Shri Gujral also, 
because he s •• ms to have cordia' relations 
with Saddam HUIHtn and others. I thall be 
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.... dy to gat his support. The efforts of any-
body who ,. ready to contribute to aatabUsh 
peace In that area will be appreciated. When 
I laid that I did not want to divide this nation 
on this iSlue. I sincerely meant it. We have 
many problema ••. (Interruptions) 

Sir, If I cannot make my •• 1f Intelligibl. to 
them. I cannot help It becauae I can give 
arguments and I can give facts, but I cannot 
give the brains to understand. (/nt.nvptlons) 

Mr. Speaker, Sir, Shri Narasimha Rao 
.. ked a question. And the same question 
was asked, in a different language, by my 
friend Shri Indrajit Gupta. I assure you on the 
questions of policy I non-alignment is still 
relevant. It is relevant becau8. W8 do not 
want that any power, whether one or the 
other. should take the responsibility of ra-
aIoring peace in a particular region. H it is 
allowed in one region, it will affect us also. 
W. are conscious of our interests. 

Shri Chitta Basu said that we should 
condemn the United States. I have not run 
th& politics of condemnation. It is his govern-
ment which does it. I do not condem n people. 
I condemn the action of particular people 
and of particular nations. He would know it if 
h. has tried to read the newspapers. The 
day when there was a statement by the U.S. 
Vice-President that he would have to keep 
hta options open to us. nuclear weapons. I 
laid that it was a aim. against humanity. I 
laid any talk of using nuclear weapon. and 
any talk of chemical war would be • crime 
against humanity. Mr. Speaker, Sir, w.op-
pose it. But the,. are certain method. in 
d •• ling with the situation. Some people feel 
that they should talk very boldly against 
101ft. people. And some people have the 
instinct of ulf-condemnation and '''-pIty" 
TheV lay that India has not been able to do 
anything and that India hal been relegated 
to background. What h.. happened to 
France? WhtIt huhappenedtoChina?WhtIt 

has happened to Iran? What has happened 
to USSR? 

SHRI BASUDEB ACHARIA (Bankura): 
Shri Rajiv Gandhi said sot (Interruptions) 

SHRI CHANDRA SHEKHAR: If Shri 
RaJiv Gandhi has said so, he has also been 
doing something ... (Interruptions) But some 
people are only saying all these things and 
dOing nothing. That is the difference. If you 
do something. then you can say something. 
( Inte"uptions) 

Mr. Speaker, Sir, my friend Shri Indrajh 
Gupta wanted to know whether the Govern-
ment of India has any knowledge about the 
Soviet move or not. We have some knowl .. 
edge. But there are limitat'ons. If the Gov-
ernment concerned say that this is a secret 
thing, a confidential thing, then the Prime 
Minister of another country howsoever in-
significant he may be. has not got the liberty 
to express it to the press. This is the limita-
tion. But now, the Soviets themselves have 
come out through Tass today_ 

SHRI BASUDEB ACHARIA: Not today, 
it was yesterday. 

SHRI CHANDRA SHEKHAR: Yest.,-
day? The details of their proposals are with 
ma. I shall just read out the POlOts 

1. Iraq announces a full and uncondi· 
tional withdrawal of its force. from 
Kuwait. ' 

2. Withdrawal begin. ~n the second 
day after the cenatton of hostill .. 
tie .. 

3. WIthdrawal of forces will teks place 
in a fixed time frame. • 

4. Aft., withdrawal of two-thirda of aU 
IreqI forcH from Kuwait. the .. 
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nomic sanctions imposed by the 
UN will cease to apply to Iraq. 

5. At the end of the withdrawal of Iraqi 
forces from Kuwait, the causes 
would cease to exist, as also the 
causes for the corresponding reso-
lutions, so those resolutions would 
cease to be In effect. 

6. Right after the cease-fire, all the 
prisoners of war would be immedi-
ately released. 

7. Withdrawal of forces would be 
monitored by countries not directly 
involved in the conflict. being so 
entrusted by the Security Council. 

8. The work on determining the de-
tails and speclfica1iCl>ns continues. 
The final outcome of this work will 
be made public today to member 
countries of the UN Security Coun-
cil. 

This is what has come. 

Mr. Speaker, it may be just a coinci· 
dence. I do not want to claim any credit. Out 
of these eight points, four points hava been 
taken up by our U.N. Representative from 
the very beginning for the consensus in the 
Security Council and outside. It must be just 
a coincidence or it must be just a luck for the 
Government of India ... (Interruptions) ... That 
is what you may be saying. 

DR. BIPLAB DASGUPTA (Calcutta 
South): Certainly. 

SHRI CHANDRA SHEKJ-iAR: So. this 
is what you have been doing. 

" you want our reactions, we are for 
support.ng this move. I have been told that 

the President of the United State. of America 
has certain reservations on this. Though I 
am told that at one stage, they said that they 
will be discussing with their allles and they 
will come to soma decision but at the lower 
level, somebody has said that they would 
reject this formula for this proposal by the 
Soviet Union. It will be a grave mistake. I may 
make an appeal from this House that Mr. 
George Bush should take this opportunity-
should not miss this opportunity-in order to 
establish peace in that area. It provides a 
beginning for a meaningful dialogue, for a 
talk, to come to some oonclusions. I have got 
certain information about his reservations 
but I do not think it will be prudent to talk 
about reservations of the President of the 
Unite Statos of America. I hope and trustthat 
he will be able to discuss with allies and 
come to some understanding because in 
war nobody triumphs. In war only humanity 
is defeated. It is the agony, it is the suffering 
of the people that makes us think about it. 
We are more concerned about it. Mr. Faleiro 
told perhaps that we have spedal concern 
because our citizens are involved in it. More 
than 5,000 of our people even today are in 
Kuwait and we feel concerned about it. These 
were the people who refused to come out of 
Kuwait even tiJI this last moment. I shall not 
like to go into the details, as to what initiatives 
we have taken; how we tried to see that the 
deadline should be postponed. something 
should be done. Repeatedly. we tried but 
when the stubbornness comes in the minds 
of certain people. not only the voice of India 
was not heard, the voice of USSR, the voice 
of China, the voice of Iran, the voice of even 
very friendly persons like Mr. Yasser Arafat 
and others and even the French voice did not 
carry any conviction with them. I do hope and 
trust that now the atmosphere has changed 
and I agree that 'ndia has to playa very 
important role because we are concerned 
with the developments in the Arab world. We 
have our relations for a long time. I shall not 
like to go into the history, otherwise, again I 
shall jump into the controversy raised by Mr. 
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Jaswant Singh and Mr. GujraJ. I am not that 
good a student of history but our recent 
history with the Arab world and especially 
with Iraq has been that of cordiality and 
friendship. We shall never like to see that 
dismemberment of Iraq. We want that their 
political unity and integrity should be main-
tained. ,My friend Mr. Indrajit Gupta wanted 
to know whether we stand by the U.N. Reso-
lution or not. If we have to remain in U.N., 
then we will have to stand by U. N. Resolution 
but the question is that of interpretation, that 
of its area, how long it can be stretched in 
order to find convenience to have your move. 
It is a delicate issue. I shall appeal to Mem .. 
bers that they should give some concession 
to the Prime Minister who has never been in 
the Government and has never been in the 
international affairs. 

All other Members seem to be more 
knowledgeable about the international af-
fairs and the happenings in the world. But 
what little I know through the good offices of 
our Ambassador, our Foreign Office and 
brilliant statements, sometimes issued by all 
of you, I have tried to take them into con-
sideration and I have tried to live upto your 
Qxpectations. If there any faults why do you 
divide the country on this Issue? Are there 
not enough problems? I shall appeal to the 
Members-I am told that in the other House, 
there has been a unanimous Resolution-
through you, Mr. Speaker, that let us remain 
united on this problem, in the interest of 
world peace, in the interest of the rights of 
humanity, especially of the down-trodden, of 
the exploited, of the developing world, at the 
poor nat ions of the world, because they look 
towards us with expectations and hope. 

SHRI A.K. ROY: Mr. Speaker, Sir: The 
.. Government's action has already demoral-

ized the country; and the Prime Minister's 
speech will demoralize Parliament. (Inte(-
ruptions) 

Sir: Nobody would be convinced by the 

Prime Minister's argument, which clarifies 
none of the points raised in the House. It is 
aimed at confusing the confused, (Int8"llP" 
lions) and expecting that there should not be 
any person having a clear thinking on the 
issue. 

There are two basic points. It is not 
simply a question. of technicalities. Two ba-
sic points have been raised on which a 
country like India should react, and react 
with conviction. The first point is whether 
USA would be permitted to act as the inter-
national policeman; the second: whether the 
Monroe Doctrine should be applicable on 
this side of the Atlantic. These two basic 
points are there. Thirdly, his explanation on 
the question of refuelling will equal all the 
arguments against it. It has been said that ~ 
was continued. The point was made, that ~ 
was there as an old practice, during peace-' 
times. A question was asked whether it should 
continue during times of war also. There, no 
answer was given. The Government did not 
show guts to stop it, but it only appealed to 
that Government to discontinue this. Be-
cause of this spineless attitude of the Gov .. 
ernment of the biggest democracy in the 
world, and one of the staunchest supporters 
and a friend of the Arab world, India would 
cut a very sorry figure outside. 

I would also like to say this: what my 
friend from the BJP said, also deserves 
some comment. He said that we have some 
special reasons for backing Saddam Hussain. 
Only a few days back, I was listening to the 
speech of the Prime Minister of Pakistan, as 
broadcast by the Pakistan Radio. It was 
justifying his taking sides with America, and 
said that Saddam Hussain had, on important 
issues like Babri Masjid and Kashmir, sided 
with India. So, he cannot be on Pakistan'S 
side. 

We are now finding a peculiar spec-
tacle, wherein the fundamentalists of the 
Hindu variety and of the Muslim variety are In 
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one boat, and are acting as approvers of the 
most heinous crime on the Arab world. It is 
very peculiar. They are sailing in the same 
boat. It is Saudi Arabia, it is Pakistan which 
exported communal politics. In India. it is this 
honourabJe party which is practising com-
munal politics within the counlry. 

They are now one. They are birds of the 
same feather flying together. This is the 
point. Many members have raised a ques-
tion whether bombing of Kuwait was under 
the jurisdiction of the U.N. vague ResolutIOn 
No. 678. Similarly. many mambers have 
raised a question whether anything speak-
ing outside the question of refuelling is within 
the ambit of this Adjournment Motion. I like to 
say it is definitaly within the ambit of this 
AdPumment Motion. After refuelling, the 
Adjoumment Motion says: "And proper Ini-
tiatives in regard to the Gulf war compatible 
with the longstanding national foreign policy." 
So, the Adjournment Motion itself contains 
the scope of dealing with and viewing the 
Issue in a wider perspective. 

It is true that the Prime Minister has said 
something about that particular Resolution 
of the U.N. But what I emphasised in the 
beginning. I would like to repeat it here 
again: Iraq's annexation of Kuwait is a legacy 
of history. When Kuwah was crested in 1961 , 
at that time also. Iraq objected to that be-
cause it was a part of district Basra and was 
having the same culture, everything of that 
area. After the Ottoman Empire. In 1920, the 
Imperialists tried to divide the Arab countries, 
to balkanise the Arab countries and to get 
control overthe oil pockets like Kuwan, which 
would boost their oil reserves, which would 
last for more than 100 years; whil. the 
American oil reserves would last only for 10 
years if they us. theIr own 011 reserves. 
Today, in order to control all these oil re-
serves, they have created so many small 
State. headed by Sultans. headed by Amirs, 

headed by Shaikhs and headed by Kings. 
But that does not mean that h can be annexed 
in that way; that argument may be there. But 
~ is Arabs' affair; It is an internal affair which 
can be settled by themselves. But aggressing 
across the Atlantic with all sort of sophisti-
cated weapons to test their accuracy is 
treating it as guinea·pig. This is how the 
bombings are going on there. They are also 
taking soma photographs for aU sorts of 
enjoyment. It is a naked aggression; it should 
be condemned lock, stock and barrel. Are 
we to approve the American policemanship 
of the world and jump over the Arab world? 
This sort of spirit must not be there But here 
in the speech of the Prime Minister nothing is 
there. 

NAM is just not a neutral point; it has a 
purpose: it has apolitical purpose: and NAM 
IS tied, was tied and has always bean tied 
with the constant struggle against imperial-
ism and colonialism. Some people have 
tried to make it equi-distant between USA 
and USSR. Should that be a policy? During 
our antire freedom struggle. USA did not 
back us; USSR backed us. (/nte"uptions) 
And even today the secessionists of Kash-
mir and Punjab are getting shelter in the 
USA, not in USSR. On9 of the extremist 
leaders, Mr. Mann offered to send his 
Khalistani commando to fight on the side of 
America. So, America presents all sorts of 
subversive elements whether in India or in 
the Arab world. The Muslim fundamentalists 
are trying to subjugate the Arab world. (In-
terruptions) We must know their politics and 
their polittcs mu$t be kept in mind. Those 
who are fighting against Iraq are enemies of 
India, basically the enemies of India. 

18.00 hr.. 

So, India's sympathy, even keeping 
neutrality apart,-neutralhy is a flexible thing 
which can be twisted in favour of even the 
Imperialist countries IS it has been twisted 
today-should be twisted always in favourot 
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the subjugated people and the suffering SOME HON. MEMBERS: 'Ay.'. 
people. So, our neutraJity and non-alignment 
should be twisted In luch a way that it serves MR. SPEAKER: Those against will 
positive neutrality and it serves the suffering please say 'No'. 
people of Baghdad and not the United States 
policy of Imperialism. SEVERAL HON. MEMBERS: 'No'. 

It is true that Mr. Gorbachov has given a MR. SPEAKER: I think the 'Noes' have 
proP08a1. h i8 not a final one. India can go a it. The 'Noes' have it. 
step ahead of Mr. Gorbachov. But the pro-
posalof India should be that of peace. Here SOME HON. MEMBERS: The 'Ay •• ' 
we should com. out with a proposal that first have it. 
there should be a cease-fir. immediately. 
Secondly America and the other mufti-na- MR. SPEAKER: let the lobbies be 
tlonal forces must withdraw. cleared-

Next, the third point 18 Iraq must at," MR. SPEAKER: Now the Lobbies have 
quitting Kuwait. At the same time Israal must been cleared. 
start quitting the Arab lands and fourthly, 
with the help of Mr. Gorbachov we should The question is: 
decide on the future course of the entire Arab 
world. That should be the approach. h is not "That the House do now adjourn". 
that Iraq should withdraw and the U.S. Army 
imposes its imperiaUst policy and spreads its The Lok Sabha dlvld«l 
tentacles in the Third World. 

18.07 hr •• 
At the end I would like to NY that the 

Gulf War has created a gulf between the Division No.·' 
people and the governments in each country 
and In India also it Is very natural it will AYES 
inereaae the guH between the people and the 
Government. And, It Is very surprising and Acharia. Shri Basudeb 
very unfortunate that it looks as though it has 
become a part of th.lvery day IHe to tolerate Ahmed, Shri Anwar 
the crimes that are being committed in the 
Gulf. The days of etder statesman ruling the Ali, Shrimati Subhashlnl 
country are gone and lome preferred people 
are ruling the country. In a •• nsllndia was Blitha, Shri Mahendra 
a land of Suns and galaxies and we can also 
lay that now it Is being govemed by lOme Bala. Dr. Aslm 
lat.UittS. 

Barman, Shrl Palas 

MR. SPEAKER: The question is: Basu, Shri Anll 

..,.hat the House do now adjourn-. Basu, Shrl Chitta 

Those in favour will pleas. say 'Aye'. eeg, Shrl YUluf 
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Bhartiya, Shri Santosh Kundu, Shri Samarendra 

Bhattacharya, Shrimati Malinl Mahata, Shri Chitta 

Brahmbhatt, Shri Prakash Koko Mahato, Shri Shailendra 

Chakravorty, Shri Susanta Malik, Shri Purna Chandra 

Chatterjee, Shri Nirmal Kanti Malik, Shri Satya Pal 

Chatterji, Shri Somnath Manjay Lal, Shri 

Choudhury, Shri Lokanath Masudal Hossain, Shri Syed 

Choudhury, Shri Saifuddin Mirdha, Shri Nathu Ram 

Dandavate, Prof. Madhu Misra, Shri Satyagopal 

Das, Shri Anadi Charan Mukhopadhyay, Shri Ajoy 

Dasgupta, Dr. Biplab Negi, Shri C. M. 

Datta, Shri Arnal Nitish Kumar, Shri 

Dome, Dr. Ram Chandra Pacherwal, Shri Gapal 

Giri, Shri Sudhir Pal, Shri Rupchand 

Gujral, Shri I.K. Pani, Shri Ravi Narayan 

Gupta. Shrj Indrajit Panwar, Shri Harpal Singh 

Hannan Mollah. Shri Paraste, Shri Dalpat Singh 

Hansda, Shri Matilal Paswan. Shri Ram Vilas 

Heara Shai, Shri Paswan, Shri Sukdeo 

Hota, Shri Shabani Shankar Patel. Shri Ram Pujan 

Jana, Shri Srikanta Patnaik, Shri Sivaji 

Kabde, Dr. Venkatesh Pramanik, Shri Radhika Ranjan 

Kaushik, Shri Purushottam Pram Pradeep, Shri 

Khan, Shri Sukhendu Rai, Shri Lalbaboo 
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Ral, Shrt. M. Ramanna 

Ray , Dr. Sudhir 
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Roy, Shri A.K. 

Roy, Shri Haradhan 
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Singh, Shri Mandhata 

Singh, Shri Pratap 

Singh, Shri Ram Prasad 

Singh, Shri Ramashray Prasad 

Sur, Shri MonoranJan 

Tyagi, Shri K.C. 

Vijayaraghavan, Shri A. 
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Yadav, Shri Devendra Prasad 

Vadav, Shri Mitra Sen 

Yadav, Shri Ramendra Kumar Ravi 

Vadav, Dr. S.P. 

Vadav, Shri Surya Narayan 

Zainal Abedin, Shri 
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Akbar, Shri M.J. 
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Antony, Shri P .A. 

Antulay, Shri A.A. 

Arunachalam, Shri M. 

Asokaraj, Shri A. 

Atinder Pal Singh. S. 

Bajpai. Dr. Aajendra Kumari 

Bala Goud, Shr; T. 

Balaraman, Shri L. 

Bali, Shrimati Vyjayantimala 

Bansi Lal. Shri 

Basavaraj, Shri G.S. 

Basheer, Shri T. 

Bega Ram, Shri 

Benjamin. Shn S. 
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Bhoal., Shrl Pratapr., a.burao 

Bhoy., Shri Reahma Mottram 

Bhuria. Shrl DU88p Singh 

Birender Singh. Rao 

Chand Ram, Shri. 

Chandra_har, Shrimati M. 

Chandraahekharapa. Shri T.V. 

Chari •• Shri A. 

Chaudhary. Shrt Kama' 

Ch.nnithala. Shri Ram •• h 

Ch8nnupatl. Shrimati Vidya 

Chldambaram. Shrl P. 

Chlnts Mohan, Dr. 

Chowdhary, Shri 0_1 

Oas, Shrl Bhakta Charan 

Deb Burman. Shrl K.B.K. 

Dennis. Shrl N. 

Dec" •• Shri Murll 
, 
Dav, Shrt Sontoah Mohan 

Oavarajan. Shri B. 

Davi lal. Shrl 

Dhakan., Shri Babanrao 

Dhankhar, Ch. Jagde.p 

Dhawan. Shri Harmohan 

Oinesh Singh, Shrl 

00 .... Shri Raja Ambanna Nayak 

FaIeiro, Shri Eduardo 

Femandel. Shri Oecar 

GadgH, Shri V.N. 

Gakwad. Shri Uday8ingraa 

Gajapathl. Shrl GapI NaIh 

Gandhi. Shrlmllti MIInIka 

Gandhi, Shri RaJv 

Girlyappa. Shri C.P. MudaIa 

Gomango. Shri Giridh. 

Gudadinni, Shri B.K. 

Gupta. Shri Janak Raj 

Handoo, Shri Plya,. LaI 

Het Ram. Shri 

Ind.r Jit. Shri 

Jag Pal Singh. Shri 

Jal Prakash, Shrl 

Jamuna, Shrimatl J. 

Janardhanan. Shri Kadambur M.R. 

Jayamohan, Shri A. 

Jeevarathinam, Shri R. 

Jhlkram. Shrl Mohanlal 

Kalvi, Shri Kalyan Singh 

Kamal Nath. Shri 

Kambli. Shri Arvind Tulshlram 
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Kareddula, Kumari Kamalaji 

Kaul, Shrimatt Sheila 

Khan, Shri ZuHiquar AU 

Kodikkunnil, Shri Sur8.h 

Konthala, Shri Rama Krishna 

Kotadia. Shri Manubhal 

Krishna Kumar, Shrl S. 

Kumaramangalam. Shri P.R. 

Kuppuawamy. Shri C.K. 

Kurien, Prof. P.J. 

Kuahwaha. Shri Jagdish Singh 

Laklhmanan. Prof. Savlthrl 

Mahabir Prasad. Shri 

MaMdik, ShrJ Vamanrao 

Yahajan, Shrl Y.S. 

Mall" Shrl Mangeraj 

MaIIikarjun.Shri 

wa~nWmg,ShriP~rG. 

Mathew, Shri Pal_I K.M. 

Uilhra. Shrt Janashwar 

Mlahra. Shri Raj Mangel 

Mohammad Shafi., Shrl 

MuralHdharan, Shri K. 

Murthy. Shri Kusuma Krishna 

Muthlah, Shri R. 

Naikar, Shri O.K. 

Narayanan, Shri K.R. 

Narayanan. Shrl P.G. 

Nayek. Shri Nakul 

Helam. Shrl Arvind 

Nikam, Shrl Govlndrao 

Odeyar, Shri Channalah 

Oraon. Shrimati Sumatl 

Palan.amy, Shri K.C. 

Panda, Shrl Rajmangal 

Pandian, Shrl D. 

Panja. Shri AjiI 

Patel, Shri ArJunbhai 

Patel, Shrl ShantU_t Purushottam 0 .. 

Patil. Shri Balasaheb Vikha 

Patll, Shrl S.T. 

PatH. Shri Shankarrao 

PatU, Shri Uttamrao , 

Panchalllah, Shri P. 

Peruman. Dr. P. Vallal 

Poolary, Shri Janardhana 

Pradhani, Shri K. 
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Prasad, Shrl V. Sr.sniv8sa Reddy. Shri Kotla Vijaya Bhaskara 

Purohit, Shri Banwarilal Reddy, Shri M.G. 

Purushothaman, Shri Vakkom Reddy, Shri P. Narsa 

Rahi, Shri Ramlal Reddy, Shri R. Surender 

Rai, Shri Kalp Nath Reddy, Shrl Rajamohan 

Rajeshwaran, Dr. V. Reddy, Shri Y.S. Rajasekhar 

Rajeswari, Shrimati Basava Sadul, Shri Dharmanna Mondayya 

Raju, Shri M.M. Pallam Sahay, Shri Subodh Kant 

Raju, Shrimati Uma Gajapathi Sait, Shri Ibrahim Sulaiman 

Ram Sabu, Shri A.G.S. Saran, Shri Oaulat Ram 

Ram Sagar, Shri (Bara Banki) Sathe, Shr; Vasant 

Ramachandran, Shri Mullappally Save, Shri Moreshwar 

Ramamurthy. Shr; K. Sayeed, Shri P.M. 

Ranga, Prof. N.G. Sekhar, Shrj M.G. 

Rao, Shr; J. Chokka Selvam, Shri Kanei Panner 

Rao, Shri J. Vengala Serna, Shri Shikiho 

Rao, Shri K.S. Shah, Shrj Jayantilal Virchandbhai 

Rao, Shri P.V. Narasimha Shakya, Shri Ram Singh 

Rao, Shr; R. Gundu Shankaranand, Shri B. 

Aao, Shri Srinivas Shanmugam, Shr; P. 

Rathva, Shri Narayanbhai Jamlabhai Sharma, Shri Chiranji Lal 

Rathor. Dr. Bhagwan Dass Sharma. Shri Dharm Pal 

Reddy, Shri A. Venkata Shekhada, Shri Govindbhai Kanjibhai 

Reddy, Shri B.N. Shingada, Shri D.B. 

Reddy, Shri Bojja Venkata Sidnal. Shri S.B. 
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Silvera, Dr. C. 

Singaravadivel, Shri S. 

Singh, Shri Anand 

Singh, Shri Dhanraj 

Singh, Shri K. Manvendra 

Singh, Shri, Lalit Vijoy 

Singh, Prof. N. Tombl 

Singh, Shri Uday Pratap 

Singh Deo, Shri A.N. 

Sinha, Shrimati Usha 
t 

Solanki, Shri Surajbhanu 

Sonkar, Shri Kalpnath 

Soz, Prof. Saif-ud-din 

Sukhbuns Kaur, Shrimati 

Sultanpuri, Shri K.D. 

Suman, Shri Ramji lal 

Sumbrui, Shri Bagun 

Sundararaj, Shri N. 

Thambi Durai, Dr. 

Thomas, Prof. K. V. 

Thomas, Shri P. c. 

Thorat. Shri S.B. 

Thungon, Shrl P.K. " 

Tiwari, Shri Brij Bhushan 

Topdar, Shri Tarit Baran 

Umbrey, Shri Laeta 

Varma, Shri B. Rajaravi 

Varma, Shri Dharmesh Prasad 

Venkatesan, SAri P .R.S. 

Viswanatham, Dr. 

Yadav, Shri Chhotey Singh 

Yadav, Shri Hukumdeo Narayan 

Yadava, Shri Ramjilal 

Yazdani, Dr. Golam 

Yuvraj, Shri 

MR. SPEAKER: Subject to corection, • 
the result of the Division is: 

Ayes 83 

Noes 206 

The motion was negatived 

• The following Members also recorded their votes. 

Ayes Sarvashree Shopat Singh Makkasar, Ajay Singh, Satyapal Singh Yadav, Taslimudin 

Noes Shri Chandra Shekhar, Shri Kapil Dev Shastri, Shri KamaJuddin Ahmed, Shri 
Nandi Yellaiah, Smt. T. Manemma, Shri Manku Ram Sodhi. 
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1L10 hre. 

BUSINESS ADVISORV COMMIITEE 
Nineteenth Report 

[English) 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): I beg to pr ... nt the Nineteenth Report 
of the Business Advisory commltt.e. 

MR. SPEAKER: Since the report is to be 

(1) Discussion on the ResolU1ion 
regarding Pr.sidents Rule in 
the state of Tamil Nadu 

(2) Discussion on the Resolution 
regarding continuance of 
President's Rule in the State 
of Jammu & Kuhmir. 

(3) Diacuaaion on the Motion of 
Thanks on the President's 
Add ...... 

(4) The Rehabilitation Council of 
India Bill. 1990. 

(Consideration and paasing) 

The Committe. al80 recommend that 
the discuaalonl under rule 193 on the follow-
Ing subject. may be takan up on a data and 
time to be decided I.t.r:-

(I) Gulf war 

(iI) Price ria. 

The Commm .. further recommend that 
in order to provide sufficient tim. for comple-
tion of _ntialltams of Government and 
other business, the House may sit during 
lunch hour _capt on Fridays. 

adopted today, Shri Kumaramangalam my 
r.ad it out 10 that Members may know Ita 
contents. 

SHRI P.R. KUMARAMANGALAM: Th. 
Busin... Advisory Committee held aitting 
on Thursday, the 21st February. 1991. 

Th. Committee recommend the alloca-
tion of time to the following itema of busine.s 
.1 shown against each:-

4 hours 

3 hours 

12 hours 

2 hours 

THE MINISTER OF peTROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): I beg to move: 

"That this HOUle do agree with the 
NinetMnth Report of the BUlin ... 
Adviloty Commltt •• preeented to the 
Hous. on the 22nd February, 1991: 

MR. SPEAKER: The question Is: 

'7hat this Hous. do agr •• with the 
Nineteenth Report of the Buslneaa 
Advisory Commltt .. pr_nted to the 
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House on the 22nd February, 1991,· 

The motion was adopted 

18.13 hr •. 

RE. SITUATION IN GULF 

[English] 

SHRI VASANT SATHE (Wardha): May 
I request you that after all this debate let a 
massage of solidarity go from this Parlia-
ment, largest Parliament in the world I f9· 

quest you thelt you youself suggest that the 
proposal of Pt9sIdant Gorbachev should be 
welcomad by tnhl House and supported. H it 
comes from yOI)~ side. I think, the entire 
House wiU support it. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It should come from the Chair, 

SHRI JASWANT SINGH (Jaipur): This 
proposal came up during the discussion 
Itself. In prindple there can possible be no 
two opinions about the two Houses of Parlia-
ment speaking with one voice herA. Sec-
ondly also in principle, if at all a unanimous 
r.solution of the House is to be adopted.then, 
of course, that reaollution must be moved by 
you from thQ Speaker's Chair and from any 
other part of thjs House. But we have ana 
particulardifficutly which is only a prooedural 
difficulty. that the text of the resolution which 
is to be moved and adopted, has only Just 
reached, I. ther.fore, request you that this 
very thing of unanimously adopting a resolu-
tion may be dona on Mpnday. (/nt9"uptions) 

SHRI VASANT SATHE: I am not taking 
of t". r"o(ution. I know the difficulty. We 
have got th. taxt just now. It would really look 
odd If one House passe. It today and W8 
we,. to do it ~ day. aft.r. AU lam augg •• t· 
lng's that there ahouId be OM line reeolution 

from the Chair that we support the initiative 
of Gotbachev for bringing peace In the Gulf. 
I think, they should have no objection to 
this. (Interruptions) 

SHRI JASWANT SINGH: I am just ask· 
ing what is the difficulty In adopting It on 
Monday? There will be two days and W8 wilt 
use these two days ... t Interruptions) 

HON. MEMBERS: No. no. 

SHRI VASANT SATHE: Advanijl, it will 
lose ita effect if we do not do it today. We are 
the larger House, the House of the People. If 
RaiYs Sabha paSSQS it today and we were to 
keep quiet. ;t will really IOS8 the 
significance ... (Interruptions) 

SHRf SAIFUDDIN CHOUDHURY 
(Katwa): Sir, today is the crucial trme. Iraq 
has also accepted the 
proposal .. "( Interruptions) 

PROF. MAOHU DANDAVATE 
(Rajapur): I have one request to make to 
you, Sir. I do not think there is any division on 
this 

MR. SPEAKER: No division. 

PROF. MADHU DANDAVATE: t will 
only make a request to the BJP that in the 
other House their representativel have also 
approved that and. therefore. without loss of 
time. a proper signal will go. So. if it is 
adopted today from the Chair, it will carry a 
bigger weight. Since their Members have 
accepted in the other Hous., I wilt earnestly 
request the Leader of the Opposition to go 
with the entire Hou!e and let us try to have 
unanimity, .. (/nttlrruptions) 

SHRI JASWANT SINGH: Mr. Speaker, 
Sir t I am persuaded by the desire to bring 
unanimity. Certainly. AU that I sugg.sted 
w .. thai if unanimJty Is to be achieved and I 
consensus 18 to be achieved, consensus II 
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[She Jaswant Sin~h] 

not mere conformity, consensus Is arriving at 
a viewpoint after consultation. Because we 
have received this document. .. (Interruptions) 

PROF. P.J. KURleN (Mavelikana): We 
are not insisting on that Resolution. We are 
only suggesting that let there be a one-line 
Resolution, one-sentence 
Resolution ... (Interruptions) 

SHRI JASWANT SINGH: It is a simple 
point. It is· not one line or two pages that 
matters. it is a question of unanimity and 
unanimity being arrived at after consultation. 
That was the point. However, jf the entire A 
House feels ... ( Interruptions) 

SHRI VASANT SATHE: Sir, I have a 
request to make to Jaswant 
Singhjl .. (Interruptions) . If he has agreed to 
the Resolution, well and good. 

SHRIJASWANTSINGH: If unanimity is 
to be achieved, it has to be there through 
consultation. Certainly. I bow to the greater 
wisdom of the totality of the House and the 
request made by everyone and certainly I 
will not stand in the way of that unanimity. I 
have only made a submission. 

18.20 hrs. 

RESOLUTION 
[English] 

MR. SPEAKER: I am placing the follow· 
ing Resolution before the House. 

"This House, 

Aware of the incalculable human suffer-
ing caused by war in the Gulf. the danger it 
poses tothe environment in the region and to 
international peace and security. 

Distressed at the devastation unleashed 

by the war because of which many innocent 
lives have been lost and civilian properties, 
including thousands of dwelling homes, have 
been destroyed and milliams of civilian. are 
without shelter or protection and are facing 
health hazards due to the absence of elec-
tricity and increasing sh~r1age of drinking 
water. 

Convinced that the implementation of 
the Security Council resolutions constitutes 
the basis for restoring peace in the Gulf. 

Convinced also of the central role of the 
United Nations, when appropriate through 
the Security Council, "'in bringing about a 
cessation of hostilities and restoring and 
promoting durable peace and security in the 
region. 

Stressing thatthe objective of the Secu-
rity Council resolutions is to liberate Kuwait 
and not to subdue Iraq or to dismantle its 
technological and physical infrastructure or 
to cripple its social and economic life. 

Gravely concerned by the possibility of 
the commencement of an even more de-
struotive phase in the conflict that can result 
from a ground war. 

Noting the statemenls made by some 
parties engaged in the Gulf War about the 
possible use of nuclear and chemical weap-
ons. 

Recognizing the role of the Non. alignad 
Movement in promoting a peaceful solution 
and the need for affirmative and prompt 
action in this regard. 

Heartened by the reports that an eight 
Point Peace Plan proposed by President 
Gorbachov has been accepted by President 
Saddam Hussain. 

Gratified to note that it ;s very much In 
line with India's own peace proposal submit-
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• ted at the NAM meeting in Belgrade. 

Convinced that the war must be stopped 
immediately and peace restored in West 
Asia. 

(1) Urges the Government of India to 
exert all efforts in the Security Council to 
mobilise global support for the acceptance 
of the Gorbachov Proposals to bring an end 
in West Asian War and work for sustained 
peace in the region. 

(2) Further urges the multinational 
forces to desist from launching a land offen-
sive pending efforts and negotiations being 
currently undertaken in regard to the 
Gorbachov proposals. 

(3) Affirms that: 

(a) The Security Council shall 
monitor the situation in the light of the objec-
tives specified in its relevant resolutions and 
keep it under constant revic,w; ond 

(b) the Security Coundl shall 
play the primary role in the re-establishment 
of peace and security in the area. in consul-
tation with all the parties concerned; 

(4) Urges that agreement should also 
be reached in the Security Council, to ad-
dress. in a comprehensive manner, after the 
completion of the process of withdrawal. the 
Arab-Israeli conflict. particularly the Pales-
tinian question, through the convening of an 
international conference, based on the rel~ 
evant U.N. Security Council resolutions on 
this subject and with the participation of the 
PLO; and 

(5) Considers that any regional secu-
rity arrangement in the area should emerge 
from the initiative of the regional countrie 
themselves, should be worked out under the 
overa~1 aegis of the United Nations, guaran-
teed by the Security Council and UN Peace 

Keeping Force and underpinned by disar-
mament measures which are universal in 
character." 

I hope the House adopts this Resolution 
unanimously. ,-

HON. MEMBERS: Yes. 

MR. SPEAKER:The Resolution is 
unanimously adopted. 

The Resolution was adopted 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): It should be circulated. 

MR. SPEAKER:Yes. 

18.25 hrs. 

BUSINESS OF THE HOUSE 

[Eng/ish] 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHf-U SATYA 
PRAKASH MALVIY A): With your permis-
sion, Sir,l rise to announce that Government 
Business during the week commencing 25th 
February, 1991, will consist of: 

1. Presentation of the Interim Railway 
Budget for 1991-92 immediately 
after disposal of Questions on 25th 
February t 1991 for obtaining vote 
on account. 

2. (i.Qnsideration of any item of Gov-
ernment BU5iness carned over from 
today's Order Pflpar. 

3. Discussion on the Motion of Thanks 
on the President's Address. 
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SHRI VAMANRAO MAHADIK (Bombay 
South Central): Sir, the following item may 
pie ... be included In next week', agenda:-

Mor. than century old Camac Bridge' 
Bund9f Railway Goods depot in Mumbai 
was abruptly closed due to the self-moti-
vated interest of some railway officials. 

Camac bunder railway goods depot was 
closed in last October by stopping the .rrivai 
and departure of the goods wagon and from 
lut January, 1991. the area is closed for the 
entry and all commercial transactions put-
ting railways in the daily loss of 12 laksh 
rupeas as favenue. This closure had also 
diredly aftaded more than 8000 famme. 
whose daily earning was on the transadions 
of the Railway depot. Due to closure of the 
depot there is rise in the prices of the essential 
commodities for the local purchasers as 
road transportation Is costher than railways. 

I herewith request the hon. Minister of 
Railways to re-open the Cartnac Bridge' 
Bunder Railway Goods Depot immediately 
keeping the interest of the 8000 families and 
millions of Mumbaikars (BombaYltes) who 
are facing price rises due to closure of the 
Carnac Depot 

DR. VENKATESH KABOE (Nanded): 
Sir, the following item may please be in-
cluded in next week's agenda:-

Statutory Development Boards are to 
be granted to Marathwada_ Vidharbha and 
Konkan as per declaration of previous Gov-
ernment. An offic'.. amendment to article 
371 (2) of the Constitution may be brought 
up to include Konkan for grant of Statutory 
Development Board alongwlth M ... tt1hwada 
and Vidharbha. . 

( Tran,lation) 

PROF. RASA SINGH RAWAT (Ajmer): 
The following Items may be included in the 

next week', agenda: 

1. The 3 up--' down trainl running 
between Delhi-Ahmedabad, which 
were cancelled eartier due to Oul 
crisis. should be reintroduced. 

2. The construction of Airstrip at Ajmer 
should be expedited and Ajmer may 
be connected with air service. 

(English] 

SHRI PRAKASH KOKO BRAHMBHATT 
(Baroda): Sir, the following item may pl ... e 
be included n next week's agenda:-

That th!s House expresses its conoern 
over the increasing terrorist activities in the 
country and urges upon the Government to 
take effective administrative and political 
steps to curb these activities. 

This matter should be discussed 
separat~;y.a. the terrorist activities ar. 
spreadinn ~;tUti Jammu and Kashmir, Punjab 
to Uttar Pradesh and other States al.:>. 
Hence. I urge the hon. Minister to find a 
suitable date and time to discuss this issue 
separately during the current week of the 
Session. 

(Translation) 

SHRI SA TYNARAV AN JATIYA (Ujjain): 
The following items may be included in the 
next week's agenda: 

1. Adequate measure. should bet __ 
to check the rising prices and 
foodgrains. edible oil, sugar and ether 
essential commodities should be 
made availabte to the consum .... at 
fair price •. 

2. AtrocItiea committed on Scheduled 
Cast ... Scheduled Trbtsand other 
week., MCtiona ahould be cMcked 
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and protection should be provided to 
them. 

18.21 hr •• 

[DR. THAMBI DURAI-/n the Chaiij 

[Eng/Ish] 

SHRI EDUARDO FAlEIRO 
(Mormugao): Sir, the following item may 
please be included in next week's agenda: 

We should specifically discuss the plight 
of Indian citizens who have returned from 
Kuwait and other countries in that region in 
the wake of Gulf crisis. About six months 
have passed since their return but Govern-
ment have not taken any step for their reha-
bilitation. Assurances given in this regard 
have not been impleml ~ed. Furthermore, 
the following just demands from the return-
ees from Kuwait should be immediately met: 

(a) restoration of passport services to 
them, 

(b) extension of their NRI status until 
normalisation of the situation in the 
Gulf. and 

(c) registration of the births of the Indian 
children born in Kuwait. 

[ Translation] 

SHRI SANTOSH KUMAR GANGWAR 
(8areilly): Mr. Chairman, Sir, the following 
item may be included In the next week's 
agenda: 

Eight hili districts of Uttar Pradesh, where 
forty lakh people are living, have been de-
mandins a separate hill State "Uttranchal' for 
quite a long time. In such a vast state like 
Uttar Pradesh, justice is not baing done with 
. the hill area 'rom development, political and 

administrative point of view. This area is 
alongwith the international border and has 
its separate identity. Due to the economical 
backwardness, people are migrating from 
there which is dangerous to the national 
security also. 

Therefore, I would suggest that the 
Government should propose a creation of 
'Utlranchal' State for this area. 

[English] 

DR. CHINTA MOHAN (Tirupati): Sir, 
the following items may please be included 
in the next we~kts agenda:-

1. Uniform wages for agriculture 
labourers may be brought in the 
next week's agenda. 

2. Regarding nuclear policy of Gov-
ernment. 

SHRI SA TV A PRAKASH MALVIYA: Mr. 
Chairman, Sir, the Government will pay full 
attention towards the items towards which 
the hon. Members have drawn the attention 
and whatever is possible will be done. 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, some school chil-
dren of New Delhi Municipal Corporation 
School fell ill after taking inferior quality milk 
yesterday ... (Interruptions) 

[English] 

MR. CHAIRMAN: We are taking Private 
Members' Bills now. Please sit down. 

Now Bills for introduction. 

Shri P.R. Kumaramangalam·not 
present. 
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Shrl Hartah Rawat-not present. 

Shri Kuauma Krllhna Murthy. 

18.31 hr •• 

CONSTITUTION (AMENDMENT) BILL· 

(Amendment of Fifth Schedule) 

[English) 

Bill to provide for the registration of 
qonsumer associations and for mat-
t.,. connected the,ewith or incidental 
thereto." 

The motion was adopted 

PROF. RAM GANESH KAPSE: I intro-
duce the Bill. 

SHRI KUSUMA KRISHNA MURTHY 18.32 hr .. 
(Amalapuram): I bag to move for leave to 
introduce a Bill further to amend the Conal'- CONSTITUTION (AMENDMENT) BilL· 
tution of India. 

(Amendment of Article 371) 
MR. CHAIRMAN: The question is: 

(Englah) 
-That leave be granted to introduce a 
Bill further to amend the Constitution of DR. VENKATESH KABOE (Nanded): I 
India. - beg to move tor leave to introduce • Bin 

further to amend the Constitution of India. 
The motion was adopItKJ 

SHRI KUSUMA KRISHNA MURTHY: I 
introduce the Bill. 

18.311/2 tva. 

CONSUMER ASSOCIATIONS (REGIS-
TRATION) Bill-

PROF. RAMGANESH KAPSE (Thane): 
I beg to move for .ave to introduce. BII to 

MR. CHAIRMAN: The queation is: 

-rhat leave be granted to intJoduce • 
Bill further to amend the constitution of 
India-

T1NI motion was adopted 

DR. VENKA TESH KABDE: I introduce 
the 81. 

lU3hr&. 

provide for the registration of consumer ... CONSnTUTlON (AMENlMENT) BILL· 
sociationl and for matte,. coMeCled there-
With or incidental thereto. (Amendment of Article 311, etc.) 

MR. CHAIRMAN: The queation II: (E'ngIIh) 

'1'hat leave be granted to introduce • SHRI It RAMAMUATHY (Krlahnaglrl): 

*Publilhed in Gad. of India ExtreonllMrr. PM I~ Section 2. o...d 22-2-11. 
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I beg to move for leave to Introduce a Bill 
further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That 'eave be granted to introduce a 
Bill further to amend the Constitution 
of India.-

The motion was adopted 

SHRI K. RAMAMURTHY: I introduce 
the Bill. 

18.32112 hr •• 

CONSTITUTION (AMENDMENT) BILL· 

(Amendment of Article 324, etc.) 

[English] 

SHRI K. RAMAMURTHY (Krishnagiri): 
I beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

(Baroda): I beg to move for leave to intro-
duce a Bill to provide for ban on child labour 
and for mattar. connected therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill to provide for ban on child labour 
and for matters connected therewith." 

The motion was adopted 

SHRI PRAKASH KOKO 
BRAHMBHA TT: I introduce the Bill. 

18.34 hr •• 

SALARY. ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT 

(AMENDMENn BILL' 

(Amendment of Section 8 A) 

(English] 

SHRI VAMANRAO MAHADIK (Bombay 
''That leave be granted to introduce a South Cantral): I beg to mova for leave to 
Bmfurtharto amandthaConstitution of introduce a BUI furth.rto amend the Salary, 
India." Allowances and Pension of Members of 

Partiament Act, 1954. 
The motion was adopted 

SHRI K. RAMAMURTHY: I introduce 
the Bill. 

18.33 112 hr •• 

BAN O~ CHILO LABOUR BILL" 

(Eng/_h] 

SHAIPRAI<ASH KOKOBRAHMBHATT 

MR. CHAIRMAN: The question is: 

'7hat Ilave be granted to introduce a 
Bill further to amend the Salary, allow-
ances and pension of Member. of 
Parliament Ad. 1954.· 

The motion was adopted 

SHRI VAMANRAO MAHADIK (Bombay 
South o.nt,.I): I introduce the Bin. 
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18.34 112 hrs. 

SPECIAL-TAX ON EMPLOYEES IN THE 
ORGANISED SECTOR BILL· 

[English] 

SHRI K. RAMAMURTHY (Krishnagiri): 
I beg to move for leave to introduce a Bill to 
levy a special-tax on employees in the 
organised sector for the weHare of unem-
ployed and employees in the unorganised 
sector. 

MR. CHAIRMAN: The question is: 

''That leave be granted to introduce a 
Bill to levy a special-tax on employees 
in the organised sector for the welfare 
of unemployed and employees in the 
unorganised sector." 

Ths motion was adopted 

SHRI K. RAMAMURTHY: I introduce 
the Bill. 

18.35 hrs. 

CONSTITUTION (SCHEDULED TRIBES) 
ORDER (AMENDMENT) BILL· 

(Amendment of the Schedule) 

[ Translation] 

PROF. MAHADEO SHIVANKAR 
(Chimur): Mr. Chairman, Sir, I beg to move 
for leave to introduce a Bill further to amend 
the constitution (Scheduled Tribes) Order, 
1950. 

[English] 

MR. CHAIRMAN:The question is: 

"That the leave be granted to introduce 
a Bill further to amend the constitution 
(Scheduled Tribes) Order, 1950. 

The motion was adopted 

[ Translation] 

PROF. MAHADEO SHIVANKAR: Mr. 
Chairman, Sir, I introduce the Bill. 

18.35 1/2 hrs. 

CONSTITUTION (AMENDMENT) BILL 

(Amendment of Articles 341 and 342) 

[English] 

MR. CHAIRMAN: By Shri Ram Lal Rahi 
now the House will take up further consider-
ation of the following motion moved by Shri 
Ramlal Rahi on the 28th December, 1990, 
namely:-

11Th at the Bill further to amend the 
constitution of India be taken into con-
sideration." 

Shri Ram Lal Rahl was on his legs. 

[ Translation] 

SHAI RAM LAL RAHI (Misrikh): Mr. 
Chairman, Sir, I would like to express my 
views regarding the Bill further to amend 
Articles 341 and 342 of the Constitution 
moved in the House. In this context, I would 
like to submit that I have got with me the 
State-wise list of the members of the Sched-
uled Castes and Scheduled Tribes. I would 
like to give you the State-wise number of 
Scheduled Castes and Scheduled Tribes. In 
Andhra Pradesh there are 59 Scheduled 
Castes and 33 Scheduled Tribes and in 
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Assam the number of Scheduled Castes in 
18 and the number of Scheduled Tribes is 
14. In Bihar, there are 23 Scheduled Castes 
and 30 Scheduled Tribes and Gujarat has 30 
Scheduled Castes and 29 Scheduled Tribes. 
Similarly, in Haryana the number of them Is 
37. There are 56 Scheduled Castes and 8 
Scheduled Tribes in Himachal Pradesh. 
Similarly in other states also, there are people 
of both communities, and if I read out the 
complete list of every state, it will take a lot of 
time. What I mean to say is that there are in 
all 1643 Scheduled Castes and Scheduled 
Tribes in our country, out Of which only 5 to 
7 communities are such which are found in 
the neighbouring states also, otherwise these 
are found in the original state alone. Sir, if 
you go through the complete list, though it is 
prepared State-wise, you will find that there 
are certain states like Gujarat, Madhya 
Pradesh, Kerala where certain persons are 
classified as Scheduled Castes in a limited 
region only. If I go further into the details, I 
find that in Madhya Pradesh there are some 
people who have been classified as "Dhabi" 
but it has been mentioned in the list that the 
people of Dhobi caste are found only in 
Bhopal, Raisen and Sihore districts. The 
member of "Dhobi"caste are recognised as 
Members of Scheduled Caste, only in these 
districts and not in the rest of the State. The 
members of "Dhobi"caste are not recognised 
as members of Scheduled Caste in the en-
tire state, even though they are the original 
residents of that State. Similarly, you will see 
that in Tamil Nadu there is a caste known as 
Ayyanwar. The People of this caste are 
recognised as scheduled caste only in dis-
tricts of Kanya Kumari and Tirunelvelli, and 
they are not recognised as scheduled castes 
in the rest of Tamil Nadu. Similarly, in Tamil 
Nadu State there are many other castes like 

• Bakkalan, Kabra, Kuran, Mannau Pannayan, 
palhian and Khandan which are included in 
the list of scheduled castes. The castes that 
I have mentioned are considered as sched-
uled castes only within the limited area of the 
State, but if the same people migrate to other 

districts or other parts of the same State, 
They do not get the facilities available other-
wise to these people as scheduled castes 
and scheduled tribes. Similarly, you will see 
that in all the States and Union Territories, 
the list of these communities prepared sepa-
rately whether district-wise or region-wise 
are covered under the lists of scheduled 
castes and scheduled tribes. 

Sir, in this context, I would like to say 
that after 42 years of Independence, the 
people of the Scheduled Castes and Sched-
uled Tribes have got a chance at least to live 
freely in any corner of the country. They can 
now reside and settle anywhere in India and 
they are now residing and are doing their 
own job anywhere in India. Why had they to 
move to other places, is a different question. 
The reason behind their migration is that 
they don't get employment at their native 
places, so in search of job, they migrated to 
other places. Secondly, there have been 
people of exploiting nature, who started ex-
ploiting them at local level. In order to save 
themselves from such exploitation, these 
people migrated from one district to the other 
and settled there in search of jobs and since 
then they have been living there and they 
have settled there. These people have been 
living at these places forthe last 20-25 years; 
They married there and their children were 
born there. Now, when they are sending their 
children to schools for education, they re-
quire help in the form of text books etc., and 
neither the State Government, nor the Cen-
tral Government provides them the facilities 
admissible to the people belonging to the 
scheduled castes and tribes. If a boy com-
pletes his education and ~ends an applica-
tion for a job, he won't get the facility of 
reservation in that State. Why is it so? 

Sir, I, therefore, request the Govern-
mentthrough you that the amendment moved 
by me may be accepted. In this Bill, I have 
mentioned two communities Pas; and Dhobi. 
These are such communities which live in 
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almoat all the divisions of all tha atata. In 
India and they are doing their own jobI. I 
have mentioned communities like Khat", 
Kori,Kanjad in the bill. The .. communities 
a... Ilvin; In almost all the region. of the 
country. Irrespective of the fact whetherth .. e 
people are employed In the service of lOme 
person or they are working as labourer or 
they are in the Govemmant aervice or they 
have started their own bu.in .... they should 
be considered as members of scheduled 
castes everywhere. I would like to give you 
an example. Pasl. Korf. Dhobi. Khateek and 
Kanjad castes are included in the list of Uttar 
Pradesh, but not in the list of Andhra 
Pradesh. Similarly. Korl. Khateekand Kanjad 
castes are not included in Assam List. like-
wise Dhobi, Korl and Kanjad Castes are not 
included in the list of Gujarat. In Harvana list 
Dhobi caste is not included. when every one 
is aware of the fact that there is no metro-
politan city or any town in the country now-a-
days where you won't find people of these 
castes. These people migrated from one 
place to the other in search of job and settled 
there and in a way became the original 
residents of that place. I. therefore, request 
the Government through you that the gov-
ernment should seriously consider the 
amendment brought by me. and make an 
amendment in the definition given in the 
Article 341 and 342 of the Constitution, and 
include aU the scheduled castes and sched-
uled tribes and all such people, in all the 
states and all the divisions, under the list. I 
would like the Central Government to issue 
such a directive, and bring forward such an 
amendment so that all the scheduled castes 
and scheduled tribes are included in the list 
and a single national list should be pub-
lished. This is also necessary. I am saying 
this because in states like Punjab. Kashmir 
and Assam problems of separatism, casteism 
or Bodos have arisen there is Khalistan 
problem in Punjab Similarly people of other 
castes. who have lither to been ignored by 

the Government, are developing .. paratiat 
tendenci.s. I would Ilk. the people belong-
ing to Scheduled cast.. and Scheduled 
Trlbea to have faith in thla country and that Is 
poaatbl. only when the Government glv •• 
th.n their d ... 

There have been many discussions in 
the House regarding r ... rvation in Govem· 
ment jobs. Stat .. have shown laxity In this 
matter and whenever an explanation was 
asked for, it was said that suitable candi-
dat •• wer. not available. Evan if at lOme 
point of time no suitable candidate is avail· 
able in a stat. such candidates can be sought 
from other Stat8. where they are bound to be 
available. The need of the hour is to considar 
the issue of separatism from the broaded 
perspective of unity and integrity of the coun-
try. For this purpose the Government should 
accord recognition not people belonging to 
Scheduled Castes and Scheduled Tribes 80 
that they are not excluded from the devel· 
opmental programmes of the Government. 
That is why I have brought this amendment. 
It is difficult to estimate the number of 
Scheduled Caste people who have settled in 
Uttar Pradesh, Rajasthan. BilTar and Madhya 
Pradesh. I have visited these states to speak 
to the people. The average person is em-
ployed as a daily wage worker in privata 
industry and their children have got proper 
education. A committee was appointed to 
conduct a survey. When the topic of reser· 
vation was brought up it was found that there 
was nobody even to put up an application. 
When the names of the local Scheduled 
Cast. and Scheduled Tribe people have not 
been included in the list. how can the res-
ervation quota be filled? Regarding the 
constitution (Amendment) Bill brought by 
me, I request the Government to include the 
Scheduled Casted and Scheduled Tribes in 
the Central fist sathet. They get an opponunity 
to come into the national mainstream. Not 
only this. they should a'80 have the liberty to 
live any where in the country thus inculcating 
a sense of belonging to the country. It is with 
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theM things in mind. I have brought thil Bit THE MINISTER OF STATE IN THE 
Irequ .... nhon.Memberatowhol .. heated., MINISTRY OF LABOUR AND MINISTER 
lupport this BRI. Only than can people be- OF STATE IN THE MINISTRY OF WEL· 
IongingtothebackwardcluMaandwallker FARE (SHAI RAMJI LAL SUMAN): Mr. 
MCtlon. t •• , that the Govemment I. doing Chairman. Sir, I think Shrl Ram Lal RahJ h_ 
IOmethlng for them. got lOme misunderstanding that th. work 

Sir, when Shrl Ram Vilas Pawan W8I 
Minister of Walfaraln thl previous Govern-
ment h. had brought. BiN to Include certain 
caste. in the list of Scheduled Caste. and 
Scheduled Tribes. That BiD included thoae 
caste. which had become neo.Buddhiata 
Participating In that discussion h. had Aid 
that conversion of religion does not chang. 
that social nd economic status of a person •• 
am In agr.ement with him in this matter. In 
this context I would like to 8Ubmit thai the 
aociaJ and economic status of a washeman, 
potter or cobbler does not change jf he 
moves from one plllC8 to another. Why is it 
that a parson belonging to • Scheduled 
Caste or Scheduled Tri~ is not recognised 
MSuch if he moveafrom one stat.to another? 
So in the national interest it is neceasarythal 
on8 Central list be prepared 80 that people 
belonging to Scheduled Castes and Sched· 
uled Cast •• and get due facilities wherever 
they choose to settla. I shaJJ not take much 
time as I must obey the ordar of Choudhary 
Saheb. So I have expressed my views with 
regard to this Bill. I have said that the cast_ 
which J have mainly touched upon in the BiJI 
are not included in the Scheduled Cut. and 
Scheduled Tnb. liat in many stat .... The 
castes that have bean mentioned should be 
included in the list I shall once again em-
phasize that h~n. Chaudhary Sahab should 
bring a more comprehensive Bill if my BiD is 
not acceptable so that all the castes included 
in the list of Scheduled Castes and Sched-
uled Tribes get national .. level recognition in 
case they were from one state to another 
then they should get all those facilities 
available to the Paapel belonging to which 
are these caste. already settled there .. with 
thesa words I conclude. 

ret.bingto Scheduled Cast •• and Scheduled 
Tribes I. dealt with by Agriculture Ministry 
becau .. 1 he hu been referring to Shri Devi 
LIIL 

SHRI RAM LAL AAHI: I have been 
referring to Shri Devi Lal in his capacity of 
Deputy Prima Minister and not because he 
heads the Agricuhure Ministry. 

PROF. RASA SINGH RAWAT (Ajm.r): 
Hon. Mr. Chairman Sir, 'support the consti-
tution (Amendment) Bill brought by Shri Ram 
LaI Rahl to introduce a proviso in Articlea341 
and 342 of the constitution. This Amend-
ment BUI has bean brought because 
Scheduled Cast .. and Scheduled Tribes 
have been suffering from educational. 8CC)oo 

nomic end social depravity for centuries .• 
was with the intention of alleviating the suf .. 
fering of th ... people that a provision for 
f'888fYation waa made in the ConstJtullon 
and a list of Scheduled Cast .. and ScfMMt. 
utad Tribes was included in Artid .. 341 and 
342 of the conattUtion. 

Unfortunately, soma placelfIt onIyaom. 
of tM Call .. we,. inctuded in the fist of 
Scheduled Caste. and Scheduled Tribaa 
when the Constitution waa being framad In 
1947. Some of Ih. beUerknown CMtM ..... 
included but many 01 the .... known au\). 
castes were not inctuded betonging to such 
sub-castas are looked down~l reeted as 
untouchables but are not lndUClad in ihe Ii.."\t 
of Scheduled Cut~$ and TtibK 1hQ ~. 
of thas. castes afe soc:.iaUy and erA)n(~" 
cally backward but a'G d.nied th..-. b ...... 
due, toth.m. Accordfng to a , .. \ M f;(i>~~':*!¢.tJ 
Castes and ~~I.J'~~ TribIIs _~.. Oy 
Gov.mots of vaflUu. Slat_ it a ~" 
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belonging to a Scheduled caste goes to 
another State to look for employment he 
would be denied the facilities available to 
him in his home stata if his castes is not 
included in the list of the state to which he 
migrates. Such people, who are education-
ally sociallv and economically backward, 
have to face a lot of problems. 

I am sorry to say that the people who talk 
of upliftment of the backward classes are not 
present in the House. If they were truly 
sympathetic to the problems of 1he back-
ward classes in their respective constituen-
cies, they would have certainly put forward 
their views today ... 

19.00 hrs. 

E't'QQ. th9ugh I don't belong to a back-
ward~lass, where ever I visit my constituency, 
people of the ISh and' caste complain that 
some groups belonging to their castes like 
'Dholis' • 'Nachaks' and 'Bhanus' have been 
included in the list but not 'Bhats' so I would 
like to say that the names lither to excluded 
should be included. Also, a person belong-
ing to a Scheduled Caste or Scheduled Tribe 
should be eligible for similar facilities all over 
the country. They should not be deprived of 
facilities like bank loans or scholarships in 
whichever state they go to. On behalf of my 
party I want to submit that various Castes 
should be appended in the Constitution 
(Amendment) Bill brought by Shri Rahi. 

I would like to cite an example related to 
Rajasthan. There is a caste called 'Meena' in 
Rajasthan and this caste has been included 
in the Itst of Scheduled Tribe. But people 
belonging to IMeena' caste and living in 
Delhi, U.P. Madhya Pradesh or Maharashtra 
are not treated as Sched uled Tribe. Sim ilarly 
people belonging to the 'Ravat Meepe' caste 
of Udaipur's adivasi area who are living here 

have been included as a Scheduled Tribe. 
But people living in the 'Uekhara' area of 
Udaipur and in Ajmer and Pali are not treated 
as Scheduled Tribe. Thera for such anoma-
lies shou Id be removed and a list prepared in 
any state should be applicable all over the 
country. The purpose of reservation should 
be removal of untouchalifity and caste ism 
from society. Swami Oayananda Saraswati 
and Swami Shradhanand raised the slogan 
of "Ajyeshta as and Aknishtas· meaning that 
nobody is of upper caste or lower caste in 
society. Sages in ancient times introduced a 
system of 'Varnashram' for the all-round 
development of mankind. Unfortunately, this 
system was not based on division of labour. 
When this division of labour took the form of 
classes it became a curse for society. There 
are 3600 castes and sub castes. Indian 
society. In conclusion I would say that this 
Amendment Bill should be passed ansd 
various anomalies should be ramoved. 

SHAI YUVAAJ (Katihar): Sir, I support 
the BiW brought by Shri Rahi seeking 
amendments in Articles 341 and 342 of the 
constitution. There is no logic in one state 
classifying one caste as a Scheduled Caste 
and another State not doing so Preparation 
of such lists calls for co-ordination between 
states. The castes which are educationally 
and economically backward should be in· 
eluded in the list of Scheduled Castes and 
Scheduled Tribes. Sir, as you know that 
reservation facility for SC/ST is not available 
to the fullest extent for lack of uniformity. In 
my state, there is one labour class called 
'Chator' The people belonging this caste, 
speak Bengali. and have come from west 
Bengal and settled on the banks of the river 
from Rajmahal to Kishanganj in Bihar. Simi-
larly. the 'Oesiya-Poliya' people are a back-
ward class whose status has been recog-
nized in Bengal but n01 in Bihar. Similarly, 
there is no gazetted officer among the 
'Muriyari' caste, which is a backward class, 
So I suggest that these neglected classes 
should be given special facilities. 
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Sir, according to Articles 341-342 of the 
. . Constitution the President can, in consulta-

tion with a State's Governor, issue a notifica-
tion to include various castes and tribes in 
the list of SC/ST. Last month the Central 
Government issued direetives to some states 
and Union Territories to include certain op-
pressed castes in the SelST list but 'Chator;, 
Desia-Poria' and 'Muriyari' castes were left 
out. Recently the Minister of State in the 
Ministry of welfare visited Bihar. I don't know 
whether he is aware or not but there is a tribal 
sub-plan in Bihar which is run with Central 
assistance. This is a programme for tribal 
welfare but the Bihar Chief Minister sum-
moned a meeting of his cabinet and diverted 
3.5 crores of funds meant for this prog ram me 
towards purchare of Maruti vehicles. The 
Regional Development commissioner Shri 
Suverno. who is of the rank of chief Secre-
tary, said that the State Government had no 
aulthority to act as it did. This happended 20 
days ago. Serious note should be taken of 
this and the state Government should be 
asked to explain its action. 

Secondly. the castes which I have men-
tioned must get a better deal. Between' 951 
to 1978, Presidential Ordinances have been 
issued 14 times in case of Scheduled Castes 
and 6 times in case of Scheduled Tribes 
regarding provision of faeilities to these 
classes. A survey should be conducted in 
respect of the 'Chator', 'Oesia-Polia' and 
'Muriyari' castes so as to include them in the 
list of Scheduled Tribes at the earliest. 

With these words. I support the Bill to 
amend Articles 341-342 of the Constitution. 

[English} 

DR. CH INTA MOHAN (Tirupati): Mr. 
Chairman Sir, my friend Mr. Ram Lal Rahi 
has brought forward this discussion on the 
amendment of the constitution. Article 341 of 
the Constitution is to give additional protec-
tion for certain groups in certain parts of the 

country. He wanted to say that his main 
objective of bringing this Bill is to generalise 
everything. The thrust of Articles 341 and 
342 of the Constitution and his objective 
does not tally at all. Shri Rahi should have 
brought forward amendments to some there 
Articles of the Constitution. I also do not 
know why this Bitl was not sent for legal or 
constitutional opinion by the experts. The 
idea of Articles 341 and 342 of the Constitu-
tion is very specific and these Articles are 
intended to give additional protection to 
certain groups in some parts of the country. 
In the Statement of Objects and Reasons, 
the hon. Member has stated that Dhobis and 
Passis are recognised as Scheduled Castes 
and Scheduled Tribes in U.P .3nd Bihar States 
and, therefore, they should be brought in this 
list in other parts of the country also. When 
compared to Andhra Pradesh and Karnataka 
with other areas of north, a lot of difference 
is there. Among the Dhobis there are two 
types of Dhobis in Andhra Pradesh, the 
scheduled caste Dhobis and the forward 
class Dhobis. If that type of class is there 
among the Dhobis, I do not know how these 
amendments can bring additional support to 
all these Dhobis and Pass is. 

Then, in Karnataka. while Vaderas are 
recognised as scheduled castes, in Andhra 
Pradesh, they are recognised as backward 
classes. I have all sympathies for Ohobis 
and Vaderss in other parts of the country. 
But if you want to get them included in th~ 
Scheduled Castes, there are a number of 
other poor peopla in different parts of the 
country also. Thera are so many Brahmins 
who are below the poverty line. They also 
need sympathy and support from the Gov-
ernment. This Article 341 as also Article 342 
do not help much for the Dhobis and Passis. 
Christians in Andhra Pradesh and different 
parts of the country also wanted to get them-
selves included in the Scheduled Castes. 
Recently. we had an amendment in the 
parliament to include neo-Buddhists also in 
this category. A number of people want 
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recognition .s scheduled Caste. h ia a 
Pandora', Box. If you go on opening it under 
political or some other pressure, we will not 
be doing justice to the nation. 

I, therefore, submit that Shri Rahi. in-
stead of bringing amendment in this manner, 
should have brought an amendment seek-
ing apeciaJ protection for the Dhobis and 
other backward classes. These people should 
have been provided some other protection 
form the Government. I, think, Shri Rahi is 
totally confused in bringing forward this 
amendment. Wkh these words, I conclude 
my submission. 

[ TnI1ISlation) 

SHRI PREM PRADEEP (Nawada): Mr. 
Chairman, Sir. first of all I would lI<e to 
express mythanka to Shri Ram LaJ Rahiwho 
has introduced BUI to make an amendment 
in the Articles 341 and 342 of the Constitu-
tion. Through this amendment seQms to be 
a trivial one. but it is adually very effective. 

It is a well known fact that in this 
country we can settle in any state and earn 
our livelihood. in our Constitution provision 
has baan made for the scheduled castes and 
scheduled tribes. But I am unable to under-
s~and as to why a person considered to be of 
scheduled caste in Uttar Pradesh is not 
recognised a scheduled caste when he goes 
to Bengal to earn his livelihood. Which spe-
cial change does occurs in him that he is 
excluded form the category of schedule 
castes. Harijans, scheduled castes and 
scheduled tribes are there throughout the 
country-in all the states including union ter .. 
ritories. The point to be considered is as to 
what are the reasons that they are considered 
as scheduled castes and scheduled tribes in 
those particular states. This clearly reveals 
that they are socially backward, due to which 
they have bean deprived of social justice, 

and thus thav have lagged tMthind economi-
cally and educationally. Keeping thil fact In 
view, W8 will have to treat the people of the .. 
castes settled in other .tat ••• Iso. Similar 
faciliti.. which are provided to lCheduled 
castel and scheduled tribes should be pr0-
vided to them in other atat •• 8180. I hail from 
Bihar. Majority of the 8cheduled caste people 
in Bihar are agricultural labourers.. They 
migrate to Punjab and Haryan. only because 
local landlords exploit them and very meagre 
wages are paid to them with which they 
cannot make thairboth ends meet. In Haryana 
and Punjab and even in Bengal, wag .. are 
a little better. But that does not mean that 
they are backward only in Bihar. By earning 
8 little better wages in other Stat_. the 
agricultural Jabour8ts have not booome 
capitalists like Tat_. Binas and Goenkaa. 
Recently, riots took place between J.tavs 
and Jats in Uttar Pradesh. Jalavs .... ex» 
sidered Harijans .. while Jats are not included 
among Scheduled Castes. The point of cfas .. 
pote was whether a Jatav could ride the 
horse in a Barat or not. Jats consider them-
selves to be of upper caste and only they can 
pass through their villages on an elephant or 
a horse. Even aftar forty thraQ years of 
independence, aocial system ia the same 
even today_ Backward and economicaUy 
weaker sections which have not yet been 
recognised as scheduled castes will have to 
be taken into consideration. Their inclusion 
to the scheduled castas will lead to social 
justice and widening of opportunities for them. 
This would be a good step by any Govern .. 
ment. Therefore. the Government should 
adopt a broad outtook and amend the articles 
341 and 342 so tha1 people of scheduled 
castes and scheduled tribes get a social 
security and they move ahead. In the con· 
stitut;on special reference has been made to 
the scheduled cCistes and scheduled tribes. 
As it has been pointed out that people of only 
those castes have their say and make 
progress whose leaders are influencial 
whereas the people of those eastes remain 
backward, whose leaders are not inffuenciat. 
Hence, leaders should not be involved ;n 
such matters. They should be provided due 
social status in the SOCiety. Unless this is 
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don.. our efforts to show concern about 
tham will be nothing more than shedding 
crocodile tears. The hon. Deputy Prime 
Miniat.r Is pre.ent here, and I hope that 
under his leadership same criteria will be 
adopted to prepare the list fOl all the States. 
Afterwards scheduled castes and scheduled 
tribes be included without any discrimination 
in any state. This is my last appeal to him. 
With thasa words I conclude. 

SHRI THAN SINGH JATAV (8ayana): 
Mr. Chairman, Sir, I thank Shr; Aah; for 
introducing the constitution (Amendment) 
Bin and also agreG with what he has argued 
in favour of the inclusion of provision in that 
Bill. At the time of drafting of the constitution, 
Saba Saheb Amb&dkar was asked as to 
what facilities would be provided to the so-
ciallyand economically backward people. It 
was proposed that list of those who are 
SOCially and economically backward and also 
of those who are economically backward 
and also of those who are economically 
weak, but not socially backward should be 
prepared. In this manner, schedule were 
attached to the constitution and scheduled 
castes and scheduled tribes were identified. 
Besides, there are certain nomadic tribes 
which wander throughout the country, 
whereas some communities ara called 
criminal tribes. All these tribes ware enlisted 
in two lists. which was really astonishing. For 
instance, some castes in Ajmer in Rajasthan 
are considered scheduled castes, but in the 
other districts of the sam a state the same 
castes are not included in that list. In this 
manner, those communities which shift to 
some other part are not given any recogni· 
tion as scheduled castes. In 1956 an 
amendment was made as a result of which 
Scheduled castes and Scheduled tribes were 
separated. Still there ate a number of castes 
which are not considered as scheduled 
castes. I would like to cite an example. At 
places like Keshwrai Paten. Nainv8, 
Mangron, Kota and Bundi, communities 
which earn their livelihood as Nat, Shand, 
Bhungi. Dom and Kanjar are categorised as 
Bhaktan, Bhakt and Jogi, but their social 
condition is very bad. they are considered as 

untouchables and they are not allowed to 
draw water from weUs and enter the temples. 
They can sing or perform their dance onty on 
the road In front of thetemple. But as they are 
not enlisted in any list, they are deprived of 
sociaJ and economic benefits. Therefore, I 
would urge upon the Government to 
recognise the castes like Bhagat. Bhangin 
and Devdasi as scheduled castes, otherwise 
their children will also remain backward and 
will be deprived of the facilities_ In regard to 
their economic condition I would like to sub-
mit that at the tima of prayer in the temple 
cooked rice are spread on the floor. the 
people of koli caste who are considered to be 
people of scheduled caste are allowed to 
take those spread rice while the remaining 
cooked rice are given to Bhagat. Jogin and 
Devdasi. This shows that the financial con· 
dition of these people is very bad. They 
should be recognised as scheduled caste 
people and included in the fist of scheduled 
castes. In Rajasthan Dhanak. Dhanuk and 
Dhanakya castes are considered as 
Scheduled Castes, whereas 'Dhanaka' caste 
Is considered as scheduled tribe. People of 
Dhanuka Caste, though of scheduled caste. 
are not given any scheduled caste certificate 
even though their occupation is unclean. 
They do the hereditary work of mid-wives 
and nurses. Therefors, they should also be 
included in the list of scheduled castes. 

Similarly, 'Kabadi' and 'Sapera' castes 
are considered as scheduled castes in 
Madhya Pradesh. but not in Rajasthan. 
Sapara roams everywhere. If he is consid-
ered to be a man of scheduled caste in one 
region and not in the other region, he will be 
deprived of the facilities which he deserves 
People of 'Kabadi' caste are there Sfi 
Rajasthan as well as in Madhya Pradf! d~ 
'Guna' area of Madhya Pradesh adjoins th'" 
border of Rajasthan wherQ Chhabra is S;hJ· 
ated. 'Kabadi' caste in that region has not 
been enlisted as the scheduled cast as, due 
to which they are being denied the facilities. 
We support the amendment for this purpose. 
Mr. Chairman. Sir, the amendment proposed 
by Shrj Ram Lal Rshi should be accepted 
and th$ proposal to include the proviso should 
also be approved. 
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THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE AND 
TOURISM (SHRI DEVllAL): Mr. Chairman, 
Sir, our Minister Shri Ramji Lal Suman will 
reply to this question, but the amendment 
moved by Shri Ram lal Rahi in justified. Not 
only it is Justified. but I would like to bring it 
also under his notice that for the last three 
years, the Haryana Government is giving 
Rs. 1 to every child everyday whether be-
longing to Scheduled Castes, Scheduled 
Tribes or backward classes, for attending 
the school and if the child attends regularly 
his school for 6 months his parents are given 
Rs. 5000 for purchasing a plot. I mean to say 
that Jats are considered to be high in the 
society. But the real position is that there are 
261 I.A.S. officers in Rajasthan, out of which 
4 belong to Jat community, 3 belong to 
Gujars and 27 belong to Rajputs. From the 
upper categories, there are 67, Banias 46 
Brahmins and 17 cultivators. They malign us 
by calling us A-J-G-R. In fact. we haven't 
coined the word A-J-G-R. We didn't mean to 
say this. "H" means Harijan and "M" means 
minority. "R" means Aajput, "Gh means Gujar 
and "J" means Jat. These communities ac-
tually work in the villages and they should be 
provided the status of backward classes. I 
am giving the examples of U.P., Haryana 
and Rajasthan I.A.S. Cadre Haryana is the 
most politically forward State. There are 200 
I.A.S., out of which 6 belong to jats, no 
Rajput, no Gujar and only 1 belongs to the 

. Ahir community. Other backward castes do 
not count and from the upper castes, 51 
belong to Sanias, 46 to Khatris, 6 to 
Kayasthas and 16 to Brahmins. So, there are 
129 officers from upper castes and only 15 
tl"long to our communities. You can under-

did who is IfAJGR"weorthey.1t U.P. there 
''11\3 501 I.A.S. pfficers from those 
""'lrr:unities,who are known as ruling com-

munity in the State, there are only 3 Ahir 2 Jat 
and 48 Rajput I.A.S. officers. There are only 
56 from the entire State. There are 4 other 
communities and 278 I.A.S. officers belong 
to these 4 communities. I mean to say that 
the backward classes should be brought 
forward. A list of the Scheduled Castes and 
Scheduled Tribes should be prepared in 
every State and they should be given all the 

facilities as provided in the Constitution. 
Because I was particularly pointed out, 80 I 
rose to speak the truth. Our Minister Shri 
Ramji Lal Suman will reply to his question. 

SHRI RAWI LAL SUMAN: Mr. Chair .. 
man, Sir, I am grateful to Shri Ram lal Rahi 
for presenting a very important suggestion 
before this House. It is not only today thatthis 
question is being discussed in this august 
House but it has been discussed in and 
outside the House earlier also. Some of our 
friends became very agitated on these 
questions which relate to the atrocities on 
harijans and the extending of lists of sched-
uled castes and scheduled tribes and so on. 
It does not mean much. This particular topic 
should have been confined tothe Scheduled 
Castes and Scheduled Tribes only, because 
some of our friends belonging to these castes, 
do not get the facilities provided to these 
people, when they go to another State. 

Mr. Chairman, Sir, it is true that every 
State in our country has its own social and 
geographical structure. Every state has a 
different social set-up,language, educational 
level and cultural activities. I think that these 
standards are kept in view while a list of 
Scheduled Castes and Scheduled Tribes is 
prepared in any State. It is also true as Shri 
Ram Lal Rahi and others said here that the 
people belonging to the Scheduled Castes 
and Scheduled Tribes remain unemployed 
and had to migrate from one place to another 
in search of livelihood. It is also a fact that 
even after 42 years of independence, there 
is social tension and people are still burnt. 
Our society is not ready to compromise with 
its feudalistic mentality even today. When 
social tension creates, these people have to 
migrate from there. The poverty situation of 
some States also force these people to mi-
grate 10 those States where there are pos-
sibilities of employment and where situation 
is somewhat better. If people continue to 
migrate like this, the poverty stricken States 
will continue to be poor and I think this is not 
proper in view of the regional balance of our 
country. Shri Yuvraj also raised a lot of 
questions today. I have visited his constitu-
ency. Shri Yuvraj, there is a prescribed 
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procedure to include the Scheduled Caste, 
and Scheduled Tribes in the list. The State 
Government forward the names of the 
communities. We direct them to clarify their 
point of view regarding those castes, then 
the Central Government takes positive action 
in this regard. That process ;s totaJly differ-
ent. h is true that some castes have been left 
over. I would like to assure him that we have 
no intention of leaving out any caste. Instead 
the Government wants to include them in the 
list. So far as the question of providing pro-
tection and facilities to the scheduled castes 
and scheduled tribes by the Central Gov-
ernment is concerned, all the facilities 
available to Scheduled Castes and Sched-
uled Tribes are provided to all the officers 
belonging to lA' and IB' class services 
throughout the country and for IC' and 10' 
class services, figures, with regard to per .. 
centage of members of Scheduled Castes 
and Scheduled Tribes in various states are 
available with me and they are selected by 
the State Governments according to that 
percentage. So far as the question of centrally 
run educational institutions is concerned, 
people belonging to these castes get all the 
facilities. This is being done by the Central 
Government. I would like to mention here a 
case decided by the Supreme Court-Shri 
Chandra Shekhar Rao verses the head of 
the Institution Shri G.S. Medical College: 
This is a civil writ petition No. 989189. The 
stand taken by the High Court in this regard 
was that a particular caste has different 
social conditions in different States. it will not 
be proper to include that particular caste or 
tribe in the list of Scheduled Castes and 
Scheduled Tribes for the entire Country. 
Despite all these things. we are making 
contacts with our Law Minister Shri Swamy 
as to what can be done on these issues. I 
fully understand the feeUngs of Shri Rahi. I 
associate my feelings with his feelings. Be-
fore becoming the Minister. I have said a lot 
of things on these issues and I am fully aware 
of my duty but whenever we will discuss 
these issues. we will take the decision keeping 
in view the suggestion~ given by Shri Rahi 
and others. I again thank Shri Rahl for calling 
the attention of this august House on this 

issue and I request him to withdraw the 
• motion. 

SHRI RAM LAL RAHI; Mr. Chairman, 
Sir, first of all, I would like to express my 
thanks to the han. Minister and especially to 
our Deputy Prime Minister who has welcomed 
this Bill as well as the spirit behind this Bill. As 
far as I know him, I can say that he tries his 
best to implement the idea which he supports. 
Hon. Sumanji in his reply has pointed out two 
things. One is about adding certain castes in 
the lists of the Scheduled Castes and the 
Scheduled Tribes, which had not been in* 
eluded earlier. I have no objection to it. 
because it is true that some castes, whose 
social and economic condition is as poor as 
that of the castes included in the lists of 
Scheduled Castes and Scheduled Tribes, 
have not been included in the said list. Rather 
I would be very glad if such castes after a 
thorough verification are included in this list. 
But Sir, my Amendment Bill is aimed at 
additing a simple proviso only in the Articles 
341 and 342 of the Constitution. I do not 
understand as to how he has said that the 
social conditions of these castes vary from 
place to place. I adm it myself that their 
condition vary from place to place. I do not 
say that it is not different, but at the same 
time this fact should not be overlooked that 
despite this difference from place to place, 
the social and economic condition of these 
castes ;s almost the sam e at all places in the 
country and on this very basis the lists of the 
Scheduled Castes and Scheduled Tribes 
have been prepared. So, I think that there 
should not be any difficulty in implementing 
the provisions regarding these castes sat 
the nation level. A for example, if a person 
belonging to the Scheduled Castes or Tribe, 
residing in chamoli district of Uttar Pradesh 
goes to Kerala or Tam iI Nadu or Andhra 
Pradesh or in Kachhar of Gujarat to settle 
there and adapting himself to the very at-
mosphere, food habits, dress and life style of 
the concerned place, will he be excluded 
from the list of Scheduled Castes or 
Scheduled Tribes on the basis of difference 
in various region? Will slmitarty one not be 
considered any longer a member of Schad-
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uled Cut •• if one hailing from Tamil Nadu. 
Karal .. GuJarat or Andhra Pradesh migrates 
to Kanpur or Lucknow? 

SHRI RAW I LAL SUMAN: Rahiji. kindly 
yield for a minute. let ma say something. 
L.ave aside the matt.r of other places for 
the time being and I .. the major difference 
of Iii. I1yIe and food habits between the 
Scheduled Cast .. living in the Eastarn U.P. 
from wtwra you com. and those living in the 
Wastern U.P. from wh.rel come. 

SHRI RAM lAL RAHI: If it is SO, exclude 
them from tm, fists through an Amendment. 
But I do nOt ... any such difference between 
them. 

SHRI RAWI tAl SUMAN: The condi-
tions of the Scheduled Castes Jiving in these 
two regions differ from each other as much 
as my face and your face diffe, from each 
other. 

SHRI RAM LAL RAHI: I do not agree 
with you. I have repr •• ented In the Uttar 
Prad.sh Legislative As •• mbty also and have 
I.en in each session that whanever any 
discussion regarding the socia' and economic 
upliftment of thesa castes was help in U.P. 
Assembly I the most of i.sues which were 
raised in the Assembly were related to the 
suppression of the Scheduled Castes flvlng 
in the Western U.P. at the hands of the 
forward castes. Had their economic condition 
bean strong in Western U.P., they, instead of 
being the victims of the suppression, might 
have faced their oppressor effectively. Why 
i8 their condition discussed in the Legislative 
Assembly, H it is strong ana. 00 not give such 
arguments and listen attentively to what I am 
saying. 

The list of these castes has been pre-
pared on one basis. And since the basis Is 
same, 10 a Harijan will continue to be a 
Hartlan only at every place wherever he 
goes lor e.mlng his livelihood vlhetherone 
goes from Uttar Pradesh to Kerala or from 
Kef •• to Lucknow orKanpur of unar Pradesh 

or from Bihar to Punjab or Haryana or from 
Haryana or Punjab to Bombay or any other 
place of Mahara.htra and 10 on. Ther. wiH 
be no change in hie aocial status. Hence 
preparation of a national list applicable 
throughout the country would In my opinion. 
provide justice to this class of people. 

I had submitted to you that the issue 
which I have raised, makes a hint to an 
important point. H state-wise lists are done 
away with and lists are prepared on a national 
level, there would be riM of neo-con-
sciousness and nationalism after ending all 
sorts of parochialism among the Scheduled 
Castes and Tribes. 

Mr. Speaker, Sir, through you I would 
like to submit that aftar 42 years of inde· 
pendence. the Members of the Scheduled 
Castes and Tribes community, irrespective 
of their districts and provinces possess at 
least the right to go and to earn their livelihood 
in any part of the country. The also have 
rights to breathe in the opan air like others. 
Though they might go to any part of the 
country, there is not any change in their 
social statUI and economic condition. Then 
the question arise. 8S to why th.y shCiuld be 
debarred from getting the 1adlities at new 
places, which they uled to avail of earlier at 
their original places? Would ynu not like to 
end the i •• lIng of regionaUam among them 
and to Inculcate the spirit of nationalism and 
consclouln ... among themt 

Sir, almost in every .... Ion of the Lok 
Sabha and that of the different Legislative 
Assemblid of the country, ". issue of res-
aNatlon of jobs fOr the members of Scheel· 
uled Caste and Scheduled Tribe' does arise 
and it ia often cornpfain84,,~.t1ng the dis-
cusslo,. t:hlll their jobs..quo. are lying 
vacant. II ~" PfOPOUI .. accepted, such 
complaint ..... no 10., exlll, because 
thel, ~ wi be completely fDIed up then. 

,I 

Sit f _ I want to say in this context 
that they would find better opportunltie. to 
develop at the MW pIaoea. as there they 
would be beyond the Mach of their exploit-
..... h would be."fotward for their aociaI 
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and economic emancipation. They would (English] 
work hard at other place. and they would try 
to educate their children. And thus, there MR. CHAIRMAN: Has the hone Mam-
would be • qualitative change in their lives. ber leave of the House to withdraw his Bill? 
So this is the demand of the tim. that you 
should aa:ept this Amendment. I do not 
know the reason of your insisting upon me to 
withdraw my Bill. I may withdraw it provided 
you assure me of doing some poSitive things 
in this regard. You have a appreciated the 
spirit of this Bill and have said that you agree 

SEVERAL HON. MEMBERS: Yes. 

Th9 Bill was by leave. withdrawn 

with its provisions. H you agree with the 19.49 hrs. 
provisions of the Bill, you should assure us of 
bringing comprehensive Amendment Bin in 
this regard after discussing it In the council of 
Ministers. If you assure as such. I will with-
draw this Bill. 

SHRI RAWI LAL SUMAN: I would like 
to submit that all of us are aware of the 
dignHy of the courts. As I have already said 
that the Supreme Court has given its verdict 
on this issue. As far as our taking any step 
regarding this is concerned. we shall do it 
after we get the advice of the Ministry of 
Finance.1 assure you that your suggestions 
and feelings would be kept in mind. You are 
myoid colleague. We shall do all the best 
from our side if any positive result comes out 
through the discussion between us. I would 
like toauur. you further that our Govarnment 
is equally concerned for the weHara of the 
scheduled castes and scheduled tribes and 
we shan do all the possible things for them. 
Hence, I raquast you to withdraw your Bill. 

SHRI RAM LAL RAHI: I think that the 
hone Mlniater'. assurance of protecting the 
intarestsoftheweakersectionsofthesociety, 
Included in the concerned lists is in the 
interest of national waHare. As he hu said 
that the High Court in ita judgement haa said 
that the High Court in its judgement has said 
that the varied conditions of dHfarent places 
have been considered In preparing those 
lata. in this context I would .. to MY that 
deIpIte the .. varying conditions the sald 
1iItI.,. based on the equal conditions. The 
HIgh Court and the Supreme Court cannot 
Ignore theu facta. WIth the above words I 
wlhdraw this 88t_ 

ELECTROPATHY SYSTEM OF MEDI-
CINE (RECOGNITION) BilL 

By Shrl Jagann.th Singh 

(English] 

SHAI JAGANNATH SINGH (Sidhi): 
beg to move: 

"Thot the Bilno provide for the recog-
nition of el.edropathy system of medi· 
cine and fOf matters connected there-
with or incidental thereto, be taken into 
consideration. " 

[ Trans/at/un] 

Mr. Chairman. Sir. many years ago 
doctors· prospects seemed to be very dark 
but now with the advent of new system of 
medicine i.e. electropathy it appears to be 
very bright. Electropathy is a new system of 
medicine. In our country there are four sys-
tems of medicine namely Allopathy, 
Ayurvedic. Vunani and Homeopathy which 
have recognition at the national laval. 
AJlopathy system has come from foreign 
countries and is ~lao known as Westem 
Medical Science. Only Ayurved and Unani 
systems are our indigenous systems. But 
the Government of our country did not 
recognise these systems despite the demand 
made by thousands and lakhs of Ayurved 
doctors in this connaction. Arst of all. the 
German Government recognised the 
Ayurvedic ayslem in view of its properties. 
When our Govemmentfound that tMayltem 
evolved in India has been recognised by the 
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German Government then they realised it 
and recognised the Ayurvedic and Unani 
Systems. 

Homeopathy system has come from 
Germany. Its founder was Dr. Samuel 
Hanneman who came from a Kumharfamily. 
He had obtained a degree of Doctor of 
Medicine in alleopathy and was working as a 
Deputy C.M.c. On seeing the side effects 
and reaction of Allopathy medicines, he burnt 
all his degrees and started looking for a new 
system of medicine. Then he invented the 
Homeopathy system of medicine. The Ma-
haraja of Lahore Maharaja Ranji1 Singh, 
brought this system of medicine to India in 
the year 1839 with the help of Dr. Honi 
Burger. In India, various organisations 
propagated and patronised the Homeopathic 
system of medicine from 1839 to 1948. Fi-
nally, when many State Governments put 
pressure on Health Ministry, the Central 
Government constituted a Homeopathy en-
quiry committee in the year 1948. This 
committee submitted its r?port to the Health 
Ministry in 1950 and on thQ basis this report 
the government of India recognised this 
system of medicine. 

Our country is the second largest 
populated country in the world. With the 
increase in population our country is facing 
many adverse circumstances. The main 
problems are that of poverty and lack of good 
health. Because of poverty the condition of a 
common man is so pitiable that he does not 
even has a piece clothe to cover his body 
and one square meal to eat. He can not get 
quality food. He is unable to get all the 
nutritious elements required to maintain 
sound health. If a man is not healthy he is 
likely to be afflicted by various diseases. 

Today, medical science has developed 
wonderful equipments and medicines. But 
all these wonderful medicines are of no use 
for a common man. The medicines and the 
equipments are so costly that the common 
man is not in a position to afford them. The 
people living in the villages are very poor. 

problems. As they are very poor they should 
have such a system of medicine which is 
cheaper. Medicines are costly and are be-
yond their reach. So we need such system of 
medicine which helps common man in cur-
ing their ailments at a very low cost. 

The Government of India had recognised 
Homeopathy in the year 1953. After that no 
other system of medicine could be propa-
gated in this country. Apart from the existing 
four system of medicines, there is another 
system of medicine which is totally different 
from them and is known as Electropathy. I 
feel that this system of medicine should be 
adopted and propagated In our country. 
Government should patronise and recog-
nize it. It would be better to recognise a 
system of medicine which is cheaper. As a 
matter of fact an ItaIHan Dr. Count Ceaser 
Matty of Germany was the founder of 
Electropathy. He was also Member of Par-
liament of Rome and while working as 
Government servant he discovered this 
system. This was a new system in the field of 
medical science which is widely known as 
Electropathy tn Germany. Dr. Matty made a 
thorough study of Homeopathy and found 
that all other systems were incomplete. He 
started looking for a cheaper and more ef-
fective system. The Electropathy theory of 
Dr. Count Matty is based on the principles of 
fluid.-Substance and blood. According to 
fluid-substance and blood are such con-
stituents of human body that if they are pure 
and healthy human body would remain free 
from all diseases. In case fluid-substance in 
the body or blood or both get infected then 
man would fall sick. Keeping this basic 
principle in mind, Dr. Count Matty prepared 
two groups of medicines. One to purify the 
blood and the other to purify the fluid-sub-
stance and cough. These medicines purify 
the fluid-substance and the blood in human 
body and keep the human body free from all 
diseases. Dr. Matty combined a number of 
effective medicinesto prepare the medicines 
under this system. In this waythes9 medicines 
proved extremely effective and useful. These 
medicine work on human body at an electric 
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speed as such this system has been named 
as electropathy. 

20.00 hrs. 

According to Dr. Matty I human body is 
not made up of a single constituent. The 
constitution of human body is complex. As 
such to keep the body fit, a system of corn· 
plex medicines have been evolved. A refer-
ence has also been made in our old text 
"Ayurved" about the complex constitution of 
our body. According to it human body is 
made up of five constituents viz Earth (soil), 
Sky, Air, fire and wate r. Even med ical scie nee 
recognizes the above complex constitution 
of our body. Despite this, other systems 
have not accepted the idea of using complex 
medicines for curing diseases. For example, 
in Homeopathy fortreatment of one ailment, 
the principal of one medicine at a time has 
been adopted, whereas it has been proved 
that the entire human body gets infected 
once a disease is there. To overcome this 
deficiency Dr. Count Matty discovered 
electropathy which is based on a scientIfic 
and complex theory and prepared medicines 
to treat the human body hewing complex 
constitution. 

Mr. Chairman, Sir, the medicines under 
this system are prepared purely from veg-
etation. In electropathy there are only sixty 
medicines which are enough to treat all the 
ailments of human body. In all 114 types of 
plants are used for preparing the entire lot of 
medicines. All these plants are easily avail-
able in our country. Dr. Matty had read the 
philosophy of an international scientist Or. 
Paraselses who had s~ated that in every 
plant there is an electric force which is known 
as Odd-Force. If its fuJi 'force' or power ;s 
derived without any damage to it and if it is 
effectively used on human body, it can root 
out the disease itself within a very short 
period. It is true that the scientists throughout 
the world have by and large categorized 
particular herbs to be effective for certain 
diseases. On this very basis, Allopathic and 
Ayurvedic systems of medicine have been 
manufacturing medicines out ofthese herbs. 
Dr. Matty collected the roots and buds of the 

herb of which he wanted to extract the 9S-
senee ..... . 

[English] 

MR. CHAIRMAN: Say only what you 
want to say, please do not describe the 
whole system. 

[ Trans/ation1 

SHRI JAGANNATH SINGH: Mr. 
Chairman, Sir, I would like to submit that this 
new system of medicine which is called 
electropathy is most useful for a poor country 
like ours. In this scientific age of today, four 
systems of medicine are prevalent in our 
country. If this new system of medicine is 
popularised and recognised, the masses in 
our country would be definitely benefited. 

Here I would like to point out that Dr. 
Narendra Kumar Awasthi is the founder of 
electropathy system of medicine in India. 
There are 60 medical colleges of this system 
of medicine tt1roughout the country. Presently 
a free-of-cost Hospital of this system is 
running in ,Janakpuri, New Delhi I have 
personally seen it. 60 colleagues are being 
run under Naturo Electro Homeo Medicos of 
India (N.E H.M. of India) and its head office 
is located at C-2C/1123, Pocket-12, 
Janakpun, New Delhi. In fact nominal charges 
are taken from the patients for equlpments 
that are u~ed In this system of medicine. The 
poor are particularly benefited. Therefore J 

want that thIS s}'s~em of medicine must be 
recognised so that the masses are benefited. 
Those who take up medical courses in this 
system are aworded BEMS and DEHM De-
grees ;)nd Diplomas. A committee was 
constituted by the Health Ministry to look into 
the question of giving recognition 10 this 
system of medicine. The committee found 
out that the Institutions which are running 
under this system at e functioning satisfac-
torily. The committee had reviewed the 
working of 4 institutions which was found to 
be satisfactory. The report of the committee 
in regard to recognition should sutfica.1 think 
that keeplf1g in view the merits of these 
institutions, there is nothing which goes 
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against granting recognition to these institu· 
tions. This new system of medicine was 
discovered by Dr. Count Matty of Germany. 
It should be provided protection and recog-
nition in our country also. The present sys-
tems of medicine are not avail~ble in remote 
rural areas particularly inhabited by Harijans 
and backward classes. With a view to pro-
vide health care facilities to them, granting of 
recognition to this system of medicine is very 
essentiaL ..... (Interruptions) The masses in 
rural areas do not get adequate health care 
facilities. Therefore, this new system of 
medicine is the need of the hour for the poor 
masses of this country and it should be given 
recognition by the Government. 

With these words, I conclude. 

[Eng/ish] 

MR. CHAIRMAN: .Motion moved: 

IIThat the Bill to provide for the recog-
nition of electropathy system of medi-
cines and for matters connected 
therewith or incidental thereto be taken 
into consideration" 

Now, Mr. Kabde. 

DR. VENKATESH KABDE (Nanded): 
Mr. Chairman. Sir, I wish to raise cartain 
points in connection with thiS dill. 

As you know, In our country, we have 
different systems of medicine and predomi-
nantly, it is the Allopathic ~ystem, that is 
being followed by a large number of people. 
In fact, It IS now a universal system with 
largest numberof people In the world followmg 
Allopathic system. The Allopathic system 
has become most acceptable In the world 
because of certain qualities inherent in it and 
because of its effectiveness and reproduc-
ibility. 

In our country, the other systems of 
medicine which havE1 been mentioned, 
namely Unani, Homeopathic and Ayurvedic 

systems of medicine have been grantod 
recognition by the Government. A certain 
number of people have been following this 
system of medicine. However, as compared 
to Allopathy, the other system forms a very 
small percentage. 

I would like to mention here that it is a 
sad reflect Ion on some of these pathys that 
Government IS spending large sums of money 
for Ayurvedic Unani and homeopathic edu-
cation. But, the doctors who are turned out 
from these institutions do not practise what 
they have been taught. For example, I would 
like to tell you that after getting about seven 
years of Ayurvedic education, the doctors 
come out of the Ayurvedic institutions. But, it 
is common knowledge that they mostly use 
only Allopathic medicine. This may result in 
lot of problems for the patients in the sense 
of wrong usa of medications and other com-
plications. 

With the introduction of this Bill, we are 
now trying to promote another pathy in our 
country I would say that it is a very new 
introduction because most of the people ir 
our countty are not aware of electropathy. It 
came into eXistence in 1865. It is based on 
certain assumptions that there is electrical 
energy In the body. In this treatment, certain 
active prinCiples from tho vegetable plants 
are used for during different diseases. 

I do not claim that one system of medicine 
could be called superior to the others because 
their argument can go on and it is endless. 
However, th(lrG have been certoin methods 
of verifYing whether ascertain medicine is 
use~ul or not or, a certain modality of treat-
ment is useful or not. This kind of hard acid 
test has to be applied to all systems of 
medIcine. I think it would be appropriate to 
see that some kind of test has applied to see 
the effectIveness of electropathy system of 
medicine regarding certain diseases. If it is 
found that the dIseases are not cured In a 
controlleo fashion or in a random fashion,' 
then the ar ,ount of emphasis the Government 
has to givtt will decrease. 

I would like to mentionthat in our country, 
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by and large, it is quite right, as the hon. 
Member has mentioned, that people from 
the rural areas do not have any means of 
getting proper medical care. We do not have 
the sympathy from the doctors, let alone all 
those different pathys. That sympathy also 
we do not get from the doctors at the time of 

I need. So, people are victimised by different 
quacks and different superstitions. They fall 
a prey to different superstitions. We do not 
want to have another pathy which will create 
problems for our patients because in the 
rural areas anything can be sold in a very 
improper fashion and people can be very 
easily heated. 

: have already seen many sign-boards 
in the name of electropathy in different cities 
now. Many colleges are coming up. They are 
mushrooming. Now, in our country a stage 
has come where medical and engineering 
education is being commercialised to a very 
great extent. Many private medical colleges 
are coming up without getting proper rec-
ognitIon !rom tne Medica! Cou,.cil and they 
are giving degr~es of MBBS. They are giving 
admi~<;;ions to candidates on the basis of 
money. 

My question is, are we again introducing 
anothel system by in which we are going to 
mushroom institutions of corruption in our 
country. It has been mentioned in this Bill 
that there is no authority or sanction, and 
there is no Council, but a large number of 
institutions of electropathy have been set up 
all over the country. This is something which 
the Government has to take into consideration 
because I am sure that this will promote lot of 
confusion. It will mislead lots of students and 
it will also learl to a lot of malpractices. So, 
due care has to be taken. I might say that I 
have nothing against eJectropathy system of 
medicine. To me Its utility is yet to be proven. 
I would like to say what this Bill may be 
referred to an Expert Com mittee or the whole 

- "inatter of formation of this system, the Council 
dr Authority may again be critically evaluated 
by the Government before \according any 
kind of recognition to this syst~m of medicine. 
Electropathy will add one mora item to the 
plethora of many non-effective systems which 

endanger the lives of millions of people in our 
country. Although I have already stated that 
I have nothing against electropathy, but at 
this stage, 1 oppose this Bill. 

[Trans/ation] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE AND DEPUTY MINISTER IN 
THE MINISTRY OF INDUSTRY (SHRI 
DASAI CHOWDHARY): Mr. Chairman, Sir, 
the han. Member said just now that four 
systems of medicine are already working in 
our country and the han. member has brought 
this Bill which seeks to provide recognition to 
this fifth system of medicine viz. Electro-
Homeopathy. At the outset I would like to 
submit that there are many requirements for 
giving recognition to a particular system of 
medicine and lot of deliberations are done 
before giving recognition. The criteria is the 
history of the system, health care, concept of 
the system of medicine, scientific achieve-
ment in respect of diseases, logical and 
scientific conclusions. Just now my friend 
Shri Jagannath Singh pointed out that this 
system of medicine was discovered by Count 
Matty of Germany. I would like to inform him 
that Electro-Homeopathy is not practiced 
anywhere in the world. We have made a lot 
of enquiry about it, but it could not be proved 
that Electro-Homeopathy system of medicine 
is a recognjsed form of treatment in any part 
of the world. The doctors of Electro-Home-
opathy claim that their system of medicine is 
similar to Homeopathy. In Homeopathy, 
medicine is formulated in a particular mea-
sure, whereas in Electro-Homeopathy 
medicines are manufactured with the help of 
a number of mixtures. Therefore, Electro-
Homeopathy cannot be compared with Ho-
meopathy in any respect. The Ministry has 
received requests from several Ministers, 
social workers, MPs and MLAs that Electro-
Homeopathy should be recognised as fifth 
system of medicine. In view of these requests, 
Government had set up a committee in 
September 1988 under the Chairmanship of 
Dr. PaintaJ who was Director-General of 
leMR to enquire into Electro-Homeopathy 
system of medicine. The committee collected 
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information from a number of places where 
Electro-Homeopathy System of medicine 
was being practiced. The Committee did not 
find enough reason to recognise Electro-
Homeopathy as fifth system of medicine 
when we already had four systems of medi-
cine working effectively. I would like to quote 
the recommendation of the committee and I 
hope you would bear with me as It would take 
afew more minutes. It would be evident from 
it as to what is the opinion of the committee 
regarding this system of medicine and why 
we do not want to recognise it. At the outset 
the report mentions that this system of 
medicine, which is being claimed by Indian 
Doctors as fifth system of m9dlcine is plant 
based system of medicine. Instead of curing 
the symptoms, this system of medicine lays 
emphasis on rooting out tho disease itself. 
Under this system, there are 36 basic for-
mulations derived from 11 S pi ants Sec-
ondly, the cornmitte~ ztated tl-)at the"o are 
many hoot, ',f, :~d ~JV tnd.;:m authors on 
i],uctro-Homeooathy <:1nd aftergomg through 
them, it has ber: r 1ount. that this system has 
bet:n developed only in 19th century. The 
Committee eQuid not find enough evidence 
that Electro-Homeopathy has been 
recognised in any part of the world. The 
mediCines used by the doctors of this system 
art:: rnanUiactured dnd exported to developing 
countries like India by Germany alone. It has 
been said that th,s systet~1 of medicine is 
being p' lctl:;en ::ts a syster.t of modicine, but 
cl8tl1lS are made on the basis of ~ome books 
that it is very effective. No information is 
available on pathological tests that are 
conducted In this system of medicine. The 
comMittee suagested that in order to cure 
and ch£ck r:e 11ain peculiar diseases I research 
should ba conJucted on a long term basis in 
the field of Electro-Homeopathy and patho-
logical tests should also be included in it. 
According to the informdtion available there, 
there does not appear to be much similarity 
between Efectropathy or Electro-Home-
opathy and other modern systems of medi-
cine or Ayurveda, Homeopathy or Unani 
System of medicine. All theso systems of 
medicine are based on differ&nt concepts. 

principles and opinions. Electro .. Homeopa-
thy seems to be based completely on the 
opinion of Court Matty, which he propagated 
in 1865 and all the available literature is 
based on his comments and observations. 
There is no authentic medical literature 
available on this system of medicine. There 
are many colleges of Electro-Homeopathy 
which are imparting education in this system. 
There is no recognised State level or National 
Council to WhiCh these colleges are affiliated. 
Many of these Institutions are registered 
under the SocietiAs Registration Act. Even 
the degrees that are awarded by these in-
stitutions are not uniform. The teachers in 
many of these institution are Homeopathic 
or allopathic doctors. In some of them, they 
are even part-timo teachers of modern sys-
tem of medicine. 

In 1970 when Homeopathy was n01 a 
recognised system of medicl,~.a, there were 
mD.ny Homel,~~.rli(. illst.iutions in the coun-
t:}' and a large nIJfliOer of Homeopathic 
doctors were practising withnut recognition 
from the Government. Almost same is true of 
Electro-Homeopathy. Inspite of the commIt-
tees' report, the experts of Health MIn:st,.y 
constituted another committee to ex~ ~lore 
the possibilities of the action that could De 
taken on the report. We think that granting of 
recognition to fifth system of medicine is not 
practicable. Therefore, I would request the 
hone Member to withdraw this Bill. 

SHRIJAGANNATH SINGH (Sidhi): Mr. 
Chairman, Sir, the Committee was consti~ 
tuted to de_cide whethe r Electro-Hom eopathy 
system of medIcine should be recognised or 
not on the basis of its merits and demerits but 
1he Government should have included doc-
tors and specialists in the field of Electro-
Homeopathy in that committee. The Mem-
bers of the Committee were related to 
Allopathy Homeopathy and other system 01 
medicines. It is fact that the specialists who 
are related to other systems of medicine 
which are flourishing in our country would ~ 
not like the expansion, publicity and intro-
dUdion of new system of medicine. There-
fore, at the time of constitution of the Com-
mittee It should have been ensured that the 
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specialists in Electropathy ware also inctud$d 
in the committee. 

The hon. Minister said that it hardly 
made any difference. The Government 
should have collected necessary information 
about it whether it is appropriate for our 
country or not. where Electropathy is being 
practised in the country and how many medi-
cal colleges are being run in the country. 
Under this system of medicine. about 62 
medical colleges are being run in the country 
and definitely some people are misusing it by 
giving false names to this system at different 
places and in different cities in the country. 
And jf the Government intend to recognise 
this new system. it should conduct an ex-
tensive survey and the concerned Ministry 
should as50ciate the specialists of this sys-
~am of medIcine so that they may make the 
Ministry aware of the merits and demerits of 
the system. The other system of medicines 
have the possibilities of side-effects whereas 
there is no possibility of any side-effect in this 
system. So in the circumstanc<-ls, it is more 
appropriate to rSGognise this system which 
would benefit the poor people of this country. 

A~ the hon. Minister stated that there is 
no mention of any institution of this system in 
the report of the committee constituted for 
this system. so I would reiterate that 62 
medical colleges are being run under this 
system. Under this system a free hospital is 
being run at Janakpuri. New Delhi where 
poor people are availing medical facilities. 
TI liS sy stem of medicine has been registered 
under Society Act and in this way the ex-
pansion and publicity of the Electropathy is 
being done. 

I would, therefore, request if the poor 
people in our country are not able to get 
madicalfacilities and if this system can benefit 
the poor people of our country, I think it would 
be appropriate to recognise this system of 
medicine. So far as the merits and demerits 
of the system are concerned, the Heafth 
Ministry of the Government of India will in-
vestigate into it whether it so infadbeneficiaf 
for the people of the country or not~ Any 
Conclusion can be drawn on the basis of 

merits and demerits of the system. There-
fore, Sir,lwould like to say that this conclusion 
cannot be drawn from the report of the 
committee that this system of medicine is not 
useful. So far as the question of foreign 
countries are concerned. different systems 
of medicines are flourishing there after get-
ting them registered but only in India, 
Bangladesh and Pakistan. Government pro· 
tection is necessary and institutions of dif-
ferent systems of medicines are run accord-
ingly and through them the provi,ion have 
been made to provide health facilities to the 
people. 

Mr. Chairman. Sir. I think if a system of 
medicine with which the future of thousands 
of students is linked and its medicines also 
are useful. cheap and with no possibility of 
any side-effect, this system of medicine 
should be recognised in the interest of the 
people of the country. 

SHRI DASAI CHOWDHARY: Mr. 
Chairman, Sir, as the hon. Member has said 
that no person related to the Electro-Ho-
meopathy was included in the committee 
constituted for the purpose. so, for the in-
formation of the han. Member I would like to 
tell that Dr. Narendra Kumar. Secretary of 
the Medical Council of the Indian Electro 
national Homeopathy, was invited to the 
committee and after that report of the com-
mittee was finalised. Secondly. I have to say 
that since the hon. Member has no authentic 
knowledge or authority over the subject so it 
was not possible to include him in the official 
committeos. Thirdly, relating to students and 
colleges. I would say that as per the infor-
mation received by the Ministry it is true that 
such colleges are being run in some States 
in the name of trust which are related to the 
State Governments and it is purely a matter 
related to the States. We have nothing to do 
with it but we would make consultation in the 
Ministry and we want that directions be issued 
to the State Governments that they would 
recognise the Electro-Homeopathy study and 
it will be the sole responsibility of the State 
Governments to take oare of the collages 
which are being opened and the Centre has 
nothing to do with it. Therefore, I would 
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request the hone Member to withdraw the 
Bill. Our Ministry would make further inves .. 
tigation into the report of the committee and 
the Government would take further steps 
accordingly. 

SHRI JAGANNATH SINGH: Mr. 
Chairman, Sir, 'would say that Dr. Narendra 
Kumar Awasthi was includad in the commit-
tee constituted for the purpose but he was 
not invited to the meetings of the said com-
mittee held from time to ttme and that is why 
he disassociated himself from the commiltee. 
Therefore, I once again would like to say that 
62 medical colleges relating to Electro-Ho-
meopathy are running In the country and 
their headquarters is at Ja!'lakpl:ri, New Delhi. 
I would request the Government that when 
those institutions arA being run properly. 
they should be recognistid.lftheGovernment 
desires, it can make investigation whether 
there is a'ly Central headquarters of the 
organisations or not. The Gover nment shoulrl 
constitute a committee to find out wheth(Jr 
institutions based on this s;'stem of rncdic:pa 
are going on in the country or (lOt. Tha 
Committee should submIt its report to the 
Government and on the basIs of such report, 
the Government can draw conclusio'1 
whether this system of medicine should be 
recognised or not. If I get such assurance 
from the Government I can withdraw the Bill. 
I want a clear cut assu ra:1ce from the Gov-
ernment. 

[English] 

MR. CHAIRMAN: I think. he has given 
some assurance. 

[ Translation] 

SHRI DASAI CHOWOHARY: Mr. 
Chairman. Sir. I have told it very clearly that 
the report of the committee which we have 
received ... 

[English] 

MR. CHAIRMAN: You a'8 not giving 

assurance. The Hon. Membor has a differ-
ence of opinion. If you can rectify thing, he is 
ready to withdraw. If you are giving some 
assurance. he is ready to withdraw. Other-
wise, he says that on what basis he should 
do that. 

DR. VENKATESH KABDE' 1 want to 
have a clarification. It is a very important 
item. 

MR. CHAIRMAN: No clarification at this 
stage. Mr. Jagannath Singh, are you with-
drawing this thing? 

[ Translation] 

SHRI JAGANNATH SINGH: At least 
the Government do give some (!$surance. 

SHRf DASAI CHOWDHARY: Mr. 
Chairmao l I have told the hon. Member very 
clearly that the comm ittes which was con-
stituted for the purpose had submitted its 
report The Committee has given some 
suggestions about the recognitIon that an 
Inquiry t.an be made in this regard We shall 
ask tho €I x pert committoe of the MI(1 istry of to 
make fresh enqdiry into it anc thE. >('1n tjments 
expressed by the hen. Meml:>er wO',ld also 
be placed before the comrr.lttee. After that. 
what&ver the committee r~commonds. we 
would take further actions accord!ngJy. 

[English) 

MR. CHAIRMAN: Are you ,'lllhdrawing 
it or not? 

[ Trans/atlonj 

SHfiJ JAGANNATH S1NGH: , would 
submit that a ~ear cut a&surance shouJd 
come from the hon. Minister, which ;s not 
coming. Only after that I can decide about 
the withdrawm of the Bilt. The Government 
should constitute a committee to find out as 
to how many medical collegta bated on this 
system of medicine are there in til. country 
and it should be ensured ttlat specialists and 
experts hi 1he field of Elactropathy ahoukl be 
included in the committee. The committee 
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should find out whether there is any proper 
cantral headquarters of those institutions or 
not and after making inquiry into it. some 
decision on the recognition should be taken. 
The committee should also consider whether 
it will be proper to recognise it or it is just a 
paper exercise only. It is a new system of 
medicine. At first J want an assurance from 
the Government. 

{English] 

MR. CHAIRMAN: That;s not the point 
now. 

I shall now put the consideration motion 
to the vote of the House. The question is: 

"That the Bill to provide for the recog-
nition of electropathy system of medi-
cine and for matters connected there-

with or incidental thereto, be taken into 
consideration. " 

The Motion was n9gatived 

MR. CHAIRMAN: Now. we go to the 
next item 17. Shri V.N. Gadgil is not there. 

Item No. 1 B. Shri Harish Rawat. He is 
also not there. 

So, the House stands adjourned to 
reassemble on Monday, the 25th Febru-
ary,1991 at 11 A.M. 

20.40 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Monday, February 25, 
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